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RAJYA SABHA
Wednesday, the 16th May, 2012/26th Vaisakha, 1934 (Saka)

The House met at eleven of the clock,
MR. CHAIRMAN in the Chair.

REFERENCE BY THE CHAIR
To victims of air crash in Nepal

MR. CHAIRMAN : Hon. Members, as you are aware, a plane carrying 21 people
crashed while trying to land at an airport in the north of Nepal on the 14th of May in
which more than 15 people have reportedly died. As reported in the Press, of these, 13
passengers were Indians. The loss of so many innocent lives is indeed tragic and
unfortunate. I am sure the whole House will join me in expressing our heartfelt
condolences and sympathies to the bereaved families. | request Members to rise in
their places and observe silence as a mark of respect to the memories of those who lost
their lives in this tragedy.

(Hon. Members then stood in silence for one minute)

RE: DEMAND TO MAINTAIN CONSTITUTIONAL EQUALITY OF
RAJYASABHA

DR. V. MAITREYAN (Tamil Nadu) : Sir, I want to raise an important issue
concerning the prestige of Rajya Sabha. According to article 79 of the Constitution,
there shall be a Parliament for the Union which shall consist of the President and two
Houses to be known respectively as the Councils of States and the House of People.
Just recently, we have completed the celebration of the 60 years of the Indian Parliament.
But, repeatedly, on various occasions, on various matters, there have been attempts to
undermine the authority of Rajya Sabha. Sir, today we had a photo session. Yesterday,
it was bulletined in our Rajya Sabha Bulletin about the seating arrangements for the
photo session and it was mentioned that in the first row of the front 60 seats various
categories have been put. One of the categories is, leaders of major political parties of
Lok Sabha and Rajya Sabha. Today morning, when | went there, | asked the officials
who were standing there, “What is the position for various people”? They said that
according to the definition given to them, the leaders of major political parties in Lok
Sabha and Rajya Sabha: for Lok Sabha, it is parties with four or more Members and
for Rajya Sabha, it is parties with eight or more Members. | fail to understand how
does four out of 545 compare with eight out of 245. It is an injustice done to Rajya
Sabha. Sir, last week, when the discussion was going on, | had raised this issue. When
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the preparation for a function in the Central Hall was going on and the arrangements
were being made, they had switched off the TV on which Rajya Sabha proceedings
were being telecast and only the Lok Sabha proceedings were being shown. Sir, the
people, who were sitting in the Central Hall, were not able to witness what was going
on inside the House. Repeatedly, these things are being done. | urge the Chair, as a
custodian of this House, to take this matter seriously and see to it that we get our
rightful due. ...(Interruptions)...

MR. CHAIRMAN : Dr. Maitreyan, | am asking the Secretary General to convey
the sentiments of this House to the other House and ensure that on all matters the
constitutional equality of the two Houses is maintained.

St RET IREATS (STR TS : AFFRT AR S, $RAT IRE BT U IR AT B | ... (Tqe)....

it AU : 319 31T HaTAT TR 31T SISV | ... (AFEF).... @il | §9 918 ST fIwT SO &,
98 918 H o |

2t AIEd Tgdel (TR ) ¢ TR, B G BT CellfaoT I UIferITie & 3fER
situated &, I8 I¥ 39T studio € 3R T $© FE| W BT & | AP HHATNAT BT regularize
PR AT TIT | ) T 15T [9T b TV &l J8T premises MU 21 g7 €1 ... (Ee)....
3P HHATRAT BT 37 T regularize HT BT B T2 AT T T ... (TTEH)....

MR. CHAIRMAN : We will take up these matters separately. ...(Interruptions)...
These are matters which will be taken up separately.

it el agdet : I8 discrimination ¥ ...(@Em ).
it O OIS (STR URT) @ ¥R, ...(AGEM). ..

MR. CHAIRMAN : Hon. Members, | take note of your sentiments. We will take
up this matter through appropriate channels.

2N AT TYIS © IR, AP AT AlATerT BT §H A8 BT HEHIT e HRAT @Ry |

it R AT : TR, § T AT 3R ISHT ATEaT ¢ |

it |uTafer : =R Sf, anft 2T | Now, Question No. 561 ...(Interruptions)... 3T 9
Ss¢ | Question Hour, please ...(Interruptions)...

it R AT : TR, T T & TSR Bl AT G o ... (JATEH)....
it UHTI AESH (FERTS) : W, I8 U Aeaqol Ael &
it |UTafY : YeHTer SN, 3NT 93 S8y

SHRI PRAKASH JAVADEKAR : It is not just T.V. matter, but there are many
other things. We do not want to discuss all the issues. But this matter has to be taken up
at the highest level.
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MR. CHAIRMAN : Let us take it up separately ...(Interruptions)... This is not a
matter for discussion in the House. Now, let us proceed with the Question Hour.

ORALANSWERS TO QUESTIONS
Schemes for handloom sector and weavers

*561. SHRIMATI KUSUM RAI : Will the Minister of TEXTILES be pleased to
state:

(a)  the details of schemes announced and implemented by Government for
handloom sector and handloom weavers during 2012-13;

(b)  whether Government has started three weavers’ service centres in
Nagaland, Mizoram and Jharkhand during 2012-13;

(c)  if so, the details thereof;

(d)  whether Government has announced setting up of handloom clusters in
Andhra Pradesh and Maharashtra during 2012-13;

(e)  if so, the details thereof; and

(f)  the reasons for not setting up of weavers’ service centres and handloom
clusters in eastern Uttar Pradesh and Madhya Pradesh where millions of weavers/
hand loom weavers are working?

THE MINISTER OF TEXTILES (SHRI ANAND SHARMA) : (@) to () A
statement is laid on the Table of the House.

Statement

(@) In the Budget speech for 2012-13, the Finance Minister has announced
the following initiatives for the handloom sector:

(i) two mega handloom clusters, one of which is in Andhra Pradesh covering
Prakasam and Guntur districts, and the other one is in Jharkhand covering
Godda and neighbouring districts;

(ii)  three new Weavers’ Service Centres, one each in Mizoram, Nagaland and
Jharkhand ;

(iii)  to provide assistance for setting up of dormitories for women workers in 5
mega clusters relating to handloom, powerloom and leather sectors.

In addition, the Government of India is implementing the following schemes in
2012-13 for the Handloom Sector:
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0]

(ii)

(iii)

“Revival, Reform and Restructuring Package for Handloom Sector” for
loan waiver was approved on 24.11.2011 with a total financial implication
of Rs.3884 crore, of which the Government of India’s share is Rs.3137
crore and the share of the State Governments is Rs.747 crore, benefitting
about 15000 handloom weavers’ cooperative societies and about 3 lakh
handloom weavers across the country. The package aims at waiving the
overdues of individual handloom weavers and their eligible cooperative
societies as on 31.3.2010, and providing them with fresh credit at subsidized
rates of interest.

The second package is a Comprehensive Package for Handloom Sector
for addressing the two critical needs of subsidized credit and cheap yarn
with an outlay of Rs. 2362 crore. The handloom weavers and their
cooperative societies who are not benefited under the financial package
of loan waiver are provided with cheap credit and covered under the
Comprehensive Package. Credit related interventions are operationalized
through Integrated Handloom Development Scheme and these interventions
are (i) Issuance of Weaver Credit Cards (ii) Interest Subvention @ 3% for
three years on fresh loan sanctioned, (iii) Margin Money @ Rs. 4200 per
individual weaver (but not for cooperative societies), and (iv) Credit
Guarantee for three years. The package also provides for supplying
subsidized yarn with 10% price subsidy under Mill Gate Price Scheme
with enhanced freight reimbursement rates to ensure that yarn is available
to handloom sector in the country.

In addition to the above, five plan schemes of 11th Plan are being continued
during 2012-13 for the development of the handloom sector and welfare
of handloom weavers. These are Integrated Handloom Development
Scheme; Handloom Weavers Comprehensive Welfare Scheme; Marketing
& Export Promotion Scheme; Mill Gate Price Scheme; and Diversified
Handloom Development Scheme.

(b) and (c) At present, 25 Weavers’ Service Centres (WSCs) are functioning
in various parts of the country. Furthermore, 3 new WSCs in Nagaland, Mizoram and
Jharkhand have been approved by the Government in the Budget for 2012-13.

(d)and (e) In the Budget for 2012-13, the Finance Minister has sanctioned
two mega handloom clusters, one to cover Prakasam and Guntur districts in Andhra
Pradesh and the other for Godda and neighboring districts in Jharkhand. In addition, in
the State of Andhra Pradesh, 54 handloom clusters and 352 Group Approach Projects
have been sanctioned from 2006- 07 to 2011-12. Likewise in Maharashtra, 6 clusters
and 54 Group Approach Projects have been sanctioned from 2007-08 to 2011-12. The
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implementation of the clusters and group approach projects is continuing in 2012-13
also.

(f)  Two Weavers’ Service Centres are functioning at Varanasi and Meerut in
Uttar Pradesh. Likewise, one Weavers’ Service Centre is functioning at Indore to take
care of technical needs of the handloom weavers in the State of Madhya Pradesh.

Further, in the State of Uttar Pradesh, one mega handloom cluster at Varanasi, 54
other clusters and 334 Group Approach Projects have been sanctioned from 2006-07
to 2011-12. Likewise in Madhya Pradesh, 18 clusters and 7 Group Approach Projects
have been sanctioned during the same period. The implementation of these clusters
and group approach projects is continuing in 2012-13 also.

ST GRIH I : AR TR S, AR A Sl T S9R 7 9gd o uewll & ar w4t
B T, <l IRT ST SATETAR gdT SR ST H 8IT § | 981 UR 500 I Ugel § §IHR PRRA ©
3R PRI BT ST B BT | Gl T 2 6 9 FaT H Py ARl T GIPRI B TR
P ISR & AR I T H W B SR T 59 IO/ | H 3Mud A & 7501 off 9 I8 0

it Ty : ST HaTe g g |

ST PRI I : SN, F ATl W g o7 ]E g1 FH HA S e Areah § b ord) firwer
AT F A 3MMIF UF TRIRGRY Gdf IR Q=T & -1 & oy vas fR YpoT @t =on e
MG &1 F MU A8 PHET AT § b TR DI (v favena aaR A<t &7 B i gIRT
FIRY, A IR TSGR, § <A1 1l # BT & | 37T 10 ARG JAPR &R BIST b (ol FOMqR 8T
MY F, T AGG IR T T, RN Fa 2 € 3R TSP W 3MMHR ASIGR BT B B I8 & | #
3ITYPT I qATT TTE § b Pg IR TS D1 A Wk 8 G @l et &1 F Ay w530
ST A I8 ST A@TEd g {6 T B ARBIR A I B dTel STATd TR Pls TRIaw S BT

it 3T T : AR WTORT HRIGH, AT AR & i I7T U §, 98 ANPHR B
T AISIRIT A T 8, ST TRBR T 2012-13 P GR S IR b o7 3R gIaT &b forg
AR BT &1 T ST fORGa ART ITR H AT 8, AISHIRil &1 Wt 3R <7 #301 Sf 7 2012-13 &
Fofe ¥ ST =90 Bl 8, SHBT W | S T T WSS qoled ©, b ST U 7 3R U
RES F | N T F e ot e A 997 2 | IS AT G 9697 & forg /i
FReR | SRIVCRINT XATUT R P T ATIT TS & ST Y8l &1 397 U3 & SR J 39 I8
AT & 5 ST AR & oy TRER ¥ BT SR BT FoRy fHar &1 AR JevT &7 I8
Pl Fel © 1 GIPRT DI FRAT Yo =T BT A9 &, [IRHehe ITa! Fol AT 3R IThT ol
U TRT & W AT, R S96T aa9ary 9977 92 | 396 v SRER & Bfave & a7 99 oy
fry €1 e dr Ragaar ik Reit & oy 3,884 axlg vUT &1 oot &, s dRiRfea
ARSI 3R PRITIRICT ARSI & JTATdT §HPRI & [olq ST I e fhar =7 &, i
PRITIRICT ARARIEIST & AT & 7181, dfod e Hof ol §, S dof Bl A% & o1y | e
HIYUT B ST Gl & AR AT IRBRI P FEANT F ST SRHT fHAT ST 8T & | I ARBRI
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P A Fs ARHR BT W 39 MoU IR 18T HRAT MaeT® & | Ui 17 F MoU 1R 18+ )
& & 2R 24 st 7 erweT Letter of Commitment < f&am 21 9% forg Development
Commissioner, Handlooms 3R S 3TfReTRAT & §RT QX 2 b AaR GABRI &b B+ MY
ST ¥ 7, O SR 1w ok qdt SR ueer i ©

SR ARI-ATT AT FeRed B a1 o 18, A7 Ga1 SR U< & (o7 aRToRy #F SSqd &1
T FeRex T AT © 3R ST ST fham ST RET & | 339 1T dia<d ¥ &) If=d drel
BT B, HUCH BT BH &, Bl I§ SfSHITC H 3 SIMT 8, IHP [Ty AIBR 7 HUC BT
Foreex W fear &1 39 Ao & St et far 8, S 98 WU 7 st wR & forg g s
THterT Y B I T

AT, PBfee T g Paerr W f5ar 2, fed IR U W & d8d $ol & (o] b
IRER B IRE T TR 711 At <7 ST | T8 ol Seve B IR & R AT STe | 59 |y
T WRHR pfee MRS Wt 70, RO Tl W IHHT BIS dreT a1 G|

AP A T I Ries & AT IR S UR S S I IRIH GART U ST {9 g7
T, ¥ <1 faT9aT 9 I8 919 BT aredl g b 9% 59 U ¥ f[dope W wfud T8 B

ST PRI I : AR FETART ST, T ST U 48T ©, S9ET A HA Sff 7 S SR
o, 98 #9 <=ar 2| MU A o § 1 3 A AeIiad 81T, HaR1 BT doll A1 fhaT
SITG, FARRT IR qE Bivad (AT ST | U 3R FHRIT T, ST A1 § & G 3| a9 R,
TSGR SR HS H GIhRT b URT ST <TAR AT BIT &, ST AT ISR H 2 Dbl ST U Pl
ST Sgaer T8l &, s SR I g7 [AEiferl & gRT 3+ ISl HF oI § gHMaRT
BT o & fY TR B I §

PIT P75 AXPR TR AIGAT &b FAPRT BT WY WIS IR H Ugar & Y BIs Fawerr
BHN? T THRT BAR FTIT I & T 2

St I T : TR H TS I B IRERT 980 [ § 3R I B 39 W @ B
FIRI I F FAIRT & oY g TRBR B! ASHT T, I8 hael S FTART I 8 A T2l
2| TP ST YRI FeAT 5, I8 T4 I, AP (oY b Bl ARBR A A1 9 FiT 9= ¥, a8
e < =T B

ifeat @ giffeT & forw, AfbeT THem & Wit €, A1fhicT Tae & Hhax iy
S 1 e BT SqHT R AT AIaT < FhaT g | e 98 AT b <R ... (TqEH)....

ST GRH T : AT F5r WRBR B AT .. (JATEH)....

it 3 e H S99 S IET € ... (FFEH). ..

St UMY @ 3T 93 91T ... (TTEH). ..

SFRN GYA I : W, I8 T8 d! THRT § ....(FTIH)...

i FUTARY : 3T SRT 95 SISV SR Ugel YRT S/ G <oy ... (Faer)....
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it 3 T : IR, H @Y enfl feTRAT & AT aRTORA iR Fe TRIT T, A SRR
BIRTST B & 17 fb 37 Arormeil r SEfiFt IR 0) SB_Y 31l ST Ug=ITaT ST Vet 8, 3fieric
3T ST XET & | S ST 2o STARY & oY ST TS, T Bl hiST Brs (SR Al wnfirer
| MHET & forg i w3 ¥ Fcer far © f el 8¢ & ... (aw ). .

ST HGI I : AR, AT HAT S A 9T TE PR @ 8 | BT, PRIV, BRA

MR. CHAIRMAN : Please don’t interrupt. 31T 95 1SV ...(TE)...

it 31 T : faeell 8TC & 31X Ul SH®I had Udh AT 6T 8 S fiyefar o | 3
BT FET ¢ [ fceh ¥ 519 war SAreT gRIE o €, FawR we o ofa] 91 7eH a, 99
AT P! ST TS 3R BHART ToRIT B Aae I G faar Sy, a1 faeet g1e # Sar
qIfERTURI 81 9% |

TR TS g1 aTeT & 3T BT T 3R S gIRT ST A1 SAT 918 Sl &, ST ey
IR I= BT YRT FHT A gART TR I f& T S &1

it ferT ST=ATRY : HTURY ST, 31Uk AT 1 7 71 St & I8 S A1, gatad 7 7,
FIRGYR AR AR F ¢ T IR IR & | Ueel TRBR SAHT IR AT AT ATl I
off, AIfeT 319 TSR AT &I of T&! & | 98 IR IR 3 AT 9 T8 qbd], R S T
S golt €1 TE ¥ T IRER SH! WAARAT IR 3R O Ugel a8 ATl waen off,
w?

S AT B A8 A GuT aTEdT g b S0 HeT €Y I B PR SIS JABRI BT il TARI
Bl T8 &, FIT WRBR & U SHHT e | 10 qoT 8 TR of S Bl I AT 87

S} 3V TET : GUUfY HEIEY, SR AT Jexg SR Pl o, df 89 U3 & SR 4§
T I AR &l GRT ART f&ar 21 |7 91 AN, S s @ Bfame ¥ Jawr @t €, 37

St IOET UTed : AFHIT FUURT ARG, J-IT eI BT S 94T ®, AT #3 Si
AT AT TG S I8 2| ...(TGEF).... AFHRT AST BT FaTed I8 T 1 ... (STaem)....

it AR : 3T QRT STa9 aF A o] | .. (TaEr)....
it SOTST UISdh : ST 8l e SRBR Eiec ot .. (aem)...
it |urafer : T2, TE | L (SEEE)... @S (9. .

it SOIST UTS e : RIT ST &l TWRIGT BT B s AXBR BRI AT T2 ... (UFEIH)....
SIT-ST AT T .. (IEH)....

TP AN AT : - 396 IR H 9T | ... (GE)... FaTel RIT ¥, A9 R®IT S I8
Tl ...(aEr)...
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it 31 T : IF e TR AW B, iy ST SaH €1 RiRdT o of, WRT Iw fow
e &1 gTRT BT S THAAT 8, 98 9 DI =T BT A9 8, YR FaT DI 3R IRBR Bl 9 |
AIfeTy, IRBR 7 397 @Y o 21 ... (aer)...

it el IMAR N @ WX, ...(FIEM)... S Fard fHar T 8, IABT SaE SR |
...(TTET)....

St |l : 3T 95 WY ...(@e)... You cannot do this. ...(EEm). .

St STOT UTSh : R, ...(RAGEM)... N ATl BT a1 3T A1RY ... (FEH)....

it Iy : 31T 9 WY ..(&@@er)... No, no. You cannot do this. ...(=a@em)... No,
no. None of this is going on record. ...(Interruptions)...

i} 3relt 3FEN AR *
Y goTer UG ¢ *

i IO : 3T FRT 9T I IR 32 & SR 37l $B T8 BT TBT T ... (WAEM)... 3T I8
S8Y | ...(egaem)... Please, allow the Question Hour to proceed. ...(Interruptions)...
3R MY AT HAfteriedsT 81 =red &, ar | will go on to the next Question. Do you want
that? ...(Interruptions)...

it FRTT WA : ¥R, 3AH g W) Aftedies wwaT aRT BT HidbT AR .. (TaErH). ..

it urafer : 2, 2| 99 oMY 39 aRE I~ el &R AH? ... (FGEM)... 3T 96 8T |
Can you please finish it?

it 3TV THT : R, AT a7 Sl U R, SRBR st 15 9t A wWRig T8 B}
B B, AT TRHR ITHT Hof H, Hof dl RIRIT § #eg <ot 7 IR 91 hank yarn &, 39 10
AT @ Afeqs! <l 8, A1fd BRI B, ST G T, ...(FEH). ..

it SOIST U1 : WX, ...(FIUM)... Te] WIST & RO T ¥, I8 IA8Y? ... (AIEM)...
St UMY @ 3T 95 ST, @i | .. (e ). ..

S} 3= 3T I U RIS O GHET T8l T | I8 U IRl W JHfd 1 H ST
fORga @IRT W & T @ | . (TaEH)....

it ST YIS : WX, ..(FTEH)... ST &I R W& 7 @M &7 1 37 IR B
...(TFET)... M, FFART BT TARIT R T8l §7< gon? ... (TFemH)....

i TR : SO AT IE |aTe T8l geT? ... (FaEH). .

it AR 37l © ¥R, BT HaTel & A ar femr gyl ... (aEE). .
St Ui : 3T 93 ST . (TaEr). ..

* Not recorded.
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St AR SR © R, ...(FGE™)... FaTet ¥ UBT 747 § & ...(JGEM)... A FaTe &
ST Tl AT ... (FEEr)....

it wafey @ MY SraTe G =@Ed © A1 7812 Or, should | go to the next question?
...(&FEF).... Then, please listen to the answer. ...(Interruptions)...

it v TAT : IR, H AR AT B . (TIEH)...

S FOTST UTS® : TR, A TARY Hh T8 31T & SR STaTq Ioel-AeT of &1 * .. (ae)....
it 3T TAT : IR, AT ST BT B 9T T . (TIEH)....

MR. CHAIRMAN : Please, don’t make allegations. ...(Interruptions)...

£ S I IR, I U B 9 2| H 1 faRga SHeR! 9eT @ & @ g
...(=FE)...

it TR : SO STT-310 WaTel U oIy 21 319 3T 98 SV | .. (Fem)....

it 3T T : TR, H 981 SR I, ST qRAT IR SRR & | 981 IR« Ahal §, T
Fe Bl B T WS & T F 6T IR < FHaT g, 1 AT DT Sferic fham S 8T 8|
.. (TTETF)....

£} FOT UTSd : AT WIHR BT fF gTaxT & foIg B TR T2 ared | et R
S E, 98 * ..(haEm)...

it 31t 3aR 3R : Rt dic & THT MY DT ATE B 21 ...(FaeH)... Rwer gwy
IRIORT H ... (FGEH)....

MR. CHAIRMAN : Hon. Members, | am afraid, | am compelled to go on to the
next Question, because we cannot take more time on one question. It is on the demand
...(Interruptions)... Sorry. ...(Interruptions)... If everybody is going to talk at the same
time, ...(Interruptions)... If everybody is going to talk at the same time, the Question
Hour cannot proceed. ...(Interruptions)... Please sit down. ...(Interruptions)...

it UBTeT SaSHY : I, ... (FqEM)...

it wrmafey : IRAY, THTer S, TE AT T JMUST & R T ITHT ¥, SAMIY HUAT 7T ART
95 ST ... (TIEH). ..

STt BT SATASHY : TR, STH AT FaTet T .. (FIEH). ..
it UG : HUAT 37T SANT 98 SMSY | ... (FFEH)....
it TR AT : TR, IT IR IS & AT BT FaTeA | ..(Tqems)....

St [URY : S ORE o 3MUST 81 et T 21 ...(Faem)... No. ...(Interruptions)...
I am sorry; | will not give it to you. ...(Interruptions)...

* Not recorded.
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it R AT : TR, IE IR UST & GAGRT BT G & | ... (STEH)...
ot 31elt IFAR IR : W, IT FAPRI BT FaATA T ...(FGEH)....

MR. CHAIRMAN : | am sorry. ...(Interruptions)...

it FRTT IAETS : IR, AT AR faRTe & Ay Saredt Rt .. (SFaem)...

it 3Tl 3FAR SR : WX, IE U T BT ATl el § | ... (TAEH).... 3 & g2, 37T
P IR, FERTE BT R el 7 ... (TALH).... STR USLT & AR el 7 3Mh R FefrT
1 ..(TFEm)...

i TR : o T T MU YT o SR T MU YT o7 | ... (JFqEH). ..
it 37elt 3FAR SRR : WX ...(TEM)...

it R ST © WX .. (FqEH). ..

£t WIfaR 3reht : I ....(FqE)....

MR. CHAIRMAN : Does anyone have a constructive suggestion?
...(Interruptions)...

it 3relt 3R SRR : TR ... (RTEF)...
St AR arelt : WX .. (AGEF). ..

SHRI M. VENKAIAH NAIDU : Let us have a Half-an-Hour Discussion.
...(Interruptions)...

MR. CHAIRMAN : Please. ...(Interruptions)... Somebody has to give a notice.
...(Interruptions)...

SHRI M. VENKAIAH NAIDU : We will have a discussion. ...(Interruptions)...
Y Tl : QT IeT 7 TE MG | .. (AGEF).... T IeT F TE MG | ..(HFEH)....

it UBTET SASHY : I ...(FTEM)...

it 37elt 3FAR SN : WX ...(TEM)...

2N} AferT AR & IR ....(FIEH)....

2} AR o7ell : A ... (@)

it wmafer : <Reg, FaTer MU TE YO | ... (JGEM). .. 3T |aTe &f el YuT | ... (dem). ..
The House is adjourned for ten minutes.

The House then adjourned at
twenty-two minutes past eleven of the clock.
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The House reassembled at thirty-two minutes past
eleven of the clock, MR. CHAIRMAN in the Chair.

it N7 STETeT : AT AU ST, ... (SGEF). .

it wmafer : o fiee, 319 9 g g | .. (FEE).... 31T U e 3-Y 91 G eiforg
...(=TaurE)... Please listen to me. It is evident that the matter which was raised in the
first Question cannot be settled through supplementaries or even satisfactory answers
given to that. So, let a notice be given for a discussion and we shall take it up later.

it FIRTT WA : I AT ST dTefl a1 & ... (IIE). .. AT FTafr S, ..

MR. CHAIRMAN : Can we take up the next Question? ...(Iaen=)... 3T I # &l
JMET| ...(swaen)... Let me tell you something. ...(Interruptions)... If you do not want
the Question Hour, say so. | am sorry to say. 39 TR& W S/ &l AR S| .. (S<em). ..
39 IRE W M@ & AT ST | 31T 319+ S8 IR 910 S8 | ... (GEH)....

The House is adjourned till 12 noon.

The House then adjourned at thirty-three minuts
past eleven of the clock.

WRITTEN ANSWERS TO STARRED QUESTIONS
Strategy to make Delhi and NCR safer for women

*562. SHRI BAISHNAB PARIDA : Will the Minister of HOME AFFAIRS be
pleased to state:

(a)  whether Government has identified strategy to make nation’s rape capital
(Delhi and NCR) safer for women;

(b)  if so, the details thereof;

(c) whether the major reasons for this menace have been identified by certain
sections of women in the capital city;

(d)  if so, the details thereof;

(e)  whether some agency has also identified the main causes to the above
menace with possible solutions; and

(f if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH): (a) and (b) Sir, the National Capital Region (NCR) constitutes,
apart from Delhi, districts from neighbouring states like Uttar Pradesh, Rajasthan and
Haryana.
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In so far as Delhi is concerned, the Delhi Police have taken various steps for
safety and security of women. These measures include identifying the vulnerable areas
requiring presence of adequate police staff, including women police. Female police
staff have been deployed in beats and in PCR Vans to cover areas prone to crime
against women. Women Help Desks have been formed in all police stations and special
measures have been taken for safety and security of women employees by issuing
directions u/s 144 Cr. P.C. to BPOs, Corporate and media houses for taking steps for
safety of women. Besides, Delhi Police is maintaining several helplines viz. Women’s
helpline 1091 and Anti-Obscene Call/Anti-stalking helpline 1096.

As regards the States of Uttar Pradesh, Rajasthan and Haryana are concerned, it
may be noted that ‘Police’ and “Public Order’ are State subjects under the Seventh
Schedule to the Constitution of India and, therefore, the State Governments are primarily
responsible for prevention, detection, registration and investigation of crime and for
prosecuting the criminals through the machinery of their law enforcement agencies as
also for protecting the life and property of the citizens. However, the Union Government
attaches the highest importance to the matter of prevention and control of crime against
women. Ministry of Home Affairs has sent a detailed Advisory dated 4th September,
2009 to all State Governments/Union Territories, wherein they have been, inter-alia,
advised to adopt appropriate measures for swift and salutary punishment to the persons
found guilty of violence against women, improve the quality of investigations, minimize
delays in investigations of crime against women, set up ‘Crime against Women Cells’
in districts, undertake gender sensitization of the police personnel, set up special women
courts and initiate steps for security of women working in night shifts at call centers.

(c) to () The incidents of crimes against women are sporadic and independent
incidents. No particular reason can be attributed to these crimes as the reasons are
varied and different from case to case. However, it is the constant endeavour of Union
Government along with State Governments to make Delhi and NCR safer for women.

Development of cities under PPP

*563. DR. T. SUBBARAMI REDDY : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a)  whether the competent authorities have failed to improve the infrastructure
in the cities;

(b)  if so, the details thereof alongwith the reasons therefor;

(¢)  whether Government is considering to introduce Public Private Partnership
(PPP) for development of cities in the country; and

(d)  if so, the details thereof?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH) :
(a) NoSir.
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(b)  Question does not arise.
()  YesSir.

(d) The Government is actively encouraging the creation, operation and
maintenance of infrastructure assets in urban sector through Public Private Partnership
(PPP) for infrastructure development of cities in the country. Urban Infrastructure
including urban transport, water supply, sewerage, solid waste management and other
physical infrastructure in urban areas are eligible for Viability Gap Funding (VGF)
support under the Scheme for Financial Support to PPPs in Infrastructure. Further,
these sectors are also eligible for Project Development Expenses (PDE) support under
India Infrastructure Project Development Fund (IIPDF) scheme. The list of urban
infrastructure projects being implemented by the Central and State Governments under
the PPP model is available on the website of Ministry of Finance (Department of
Economic Affairs) www.pppindiadatabase.com.

The Ministry of Urban Development has circulated a detailed guideline for PPP
to all State Governments in 2004. The details of the same alongwith other efforts made
by the Ministry in this respect are available on the website of the Ministry
www.urbanindia.nic.in. Conferences including discussions with State Governments/
Urban Local Bodies (SLBs) and other stakeholders are held by the Ministry from time
to time to promote PPP schemes. The Ministry has also published a report on “Trends
of Private Sector Participation in the Indian Water Sector” in September, 2011.

PPPs under INNURM

One of the primary objectives of INNURM is to incentivize State Governments
and ULBs to pursue reforms to improve urban governance structures, introduce
efficiency in managing municipal finances, leverage the capital market and attract
private investment. As of March 2012, there are 46 projects relating to the water and
sanitation sector under the Urban Infrastructure & Governance (UIG) component of
JNNURM. The approved cost of these projects amounts to Rs. 2,598.21 crores. ACA
component is Rs. 1,299.32 crores. Sector-wise break-up is as given below:

Sector Number Completed projects
Solid waste management 40 4
Water supply 2
Sewerage 2 1
ToTAaL 46 7

The details are given in Statement. (See below)

Under the Urban Infrastructure Development Scheme for Small and Medium
Towns (UIDSSMT) component, there is only one completed project of Multi-Level
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Parking at Latur in Maharashtra. Two projects at Aurangabad and Akola (Water Supply)
are at initial stages of implementation.

Initiatives by the Mission

The Mission has undertaken a number of initiatives to promote leveraging of
Mission funds through “Public-Private Partnerships (PPP)” in Mission cities. One of
the key areas of support was guidance to ULBs for assessing PPP opportunities in the
urban sector. In 2007, the Mission Directorate prepared and circulated a “Toolkit for
analysis of Urban Infrastructure Projects for Public-Private-Partnerships under
JNNURM”. The Mission Directorate also provided focused support to select cities to
operationalize the toolkit. Transaction advisory support was also provided. Other
initiatives include preparation of Toolkit for Accessing Institutional Finance under the
Municipal Finance Improvement Programme of the Ministry, Credit Rating of Mission
Cities and Regional Workshops for dissemination of the Ratings, Pooled Finance
Development Fund Scheme, Brochure on Leveraging JNNURM Funds by ULBs, etc.
States which have taken up projects successfully under PPP mode are Andhra Pradesh,
Gujarat, Haryana, Maharashtra, Madhya Pradesh, Tamil Nadu, Uttar Pradesh and West
Bengal. PPP has not yet been successfully implemented in Bihar, Jharkhand, Rajasthan
and Punjab.

PPP in the SWM sector

JNNURM is providing substantial grant for development of SWM in the country.
So far, 40 Projects on SWM have been approved under PPP mode under INNURM.
The PPP models in SWM under INNURM are generally “tipping fee” based models
with private sector equity ranging from 15% to 45%. The ULB contribution is generally
funded by the private operator. The remaining contribution is made by the Central and
State Governments. The O&M contracts entered into are generally for 20-30 years.
Some of the major challenges that the ULBs are facing in implementation of PPP
projects in SWM are:

. Funds: required to establish and operate integrated MSW management
facilities

. Technical Expertise: required to set up and operate MSW management
facilities

. Commercial competence: required to engage the private partner

transparently - e.g. Inviting ‘Expression of Interest”, “Request for Proposal’
and evaluating the proposal technically and financially

. Land: Identifying appropriate land along with buffer zone for MSW
management
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Doubts on authenticity of 1P

t*564. SHRI RAMCHANDRA PRASAD SINGH : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)  whether itis afact that authenticity of Index of Industrial Production (11P)
is being doubted in the country;

(b)  if so, Government’s reaction thereto;

(¢)  whether it is also a fact that the said index rate of last 26 months is in
doubt; and

(d) if so, the steps taken by Government to remove these doubts?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA) : (a) to (d) No sir. There is no doubt on the authenticity of the Index of
Industrial Production (I1P) released by the Central Statistics Office (CSQO) under the
Ministry of Statistics and Programme Implementation. There is also no doubt regarding
the 1P released by the CSO for the last 26 months.

The CSO has a system of checks to ensure accuracy of the data. The production
data received from the source agencies are put to certain validation checks by the CSO
before releasing the I1P. In case, the variation of the production data for a month over
the production data of the previous month exceeds 20%, or if the variation of the
production data for a month over the production data of the same month in the previous
year exceeds 30%, such cases are referred back to source agencies for confirmation.
The CSO also requests all concerned data source agencies to adhere to the time-frame
for supplying monthly production data so that the data are validated before release of
the 1IP. In order to capture the dynamics in the structure and composition of the industrial
production in the 1IP, reviews of existing methodology in compilation of 1P such as
shifting to a new base year, selection of appropriate item basket, weight assignment,
method of data collection etc. are carried out at regular intervals through specially
constituted working groups.

Cotton development Bill

*565. SHRI T.M. SELVAGANAPATHI : Will the Minister of TEXTILES be
pleased to state:

(@)  whether it is a fact that Government is considering to bring in a Cotton
Development Bill;

(b)  whether it is a fact that Government had discussion with stakeholders in
this regard;

T Original notice of the question was received in Hindi.
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(c)  if so, the details thereof;

(d)  whether it is also a fact that Government hopes to establish a system for
collection and compilation of data on cotton distribution; and

(e)  if so, the details thereof?

THE MINISTER OF TEXTILES (SHRI ANAND SHARMA) : (a) to (e) Yes
Sir. Government has placed in public domain the draft Cotton Trade (Development
and Regulation) Bill, 2012. It has been discussed with the Members of the Cotton
Advisory Board on April 18, 2012 and circulated to State Governments for consultation.

In view of the removal of textile items from the purview of the Essential
Commodities Act, 1955, consequent on the issue of Notification No. S.0.184(E) dated
12.02.2007, there is no longer any statutory frame work for collecting data on the basis
of which reliable estimates can be made regarding the distribution and consumption of
raw cotton in the country. The Bill seeks to make it mandatory on the users of raw
cotton within the country to provide information on and tag cotton bales to enable
collection of reliable and timely information to support policy and planning.

Closed textile mills and industries

t*566. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of
TEXTILES be pleased to state:

(@)  whether textile mills and textile industries have been closed in various
States of the country during the last two years;

(b)  if so, the mill-wise, district-wise and State-wise total number of persons
rendered jobless due to closure of these textile mills and textile industries;

(c)  whether Government is taking any measures for their rehabilitation; and
(d)  if so, the details thereof?

THE MINISTER OF TEXTILES (SHRIANAND SHARMA) : (a) and (b) VYes,
Sir, 80 cotton/man made fibre textile mills (Non-SSI) having 31901 workers were
closed during the last two years. The state-wise, district-wise and mill-wise details of
closed cotton/ man-made fibre textile mills during the last two years during 2010-11
and 2011-12 are Statement. (See below)

(c)and (d) Government of India under Textile Workers Rehabilitation Fund
Scheme (TWRFS) provides interim relief to the textile workers rendered unemployed
as a consequence of permanent closure of any particular portion or entire textile unit in
the private sector. Assistance under the Scheme is payable to eligible workers for the

T Original notice of the question was received in Hindi.
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purpose of enabling them to settle in another employment. Government has said that
necessary amendment in TWRFS would be made to expedite the benefits to textile
workers under the Scheme.

Statement

State-wise, district-wise and mill-wise details of closed cotton/man-made fibre textile

mills during 2010-11,2011-12.

Sl.  District Mill Name Worker

No. on roll

1 2 3 4

Andhra Pradesh

1 Nalgonda Raghu Spg. & Wvg. Mills Limited 72

Bihar

1 Patna The Bihar Co-Op. Weavers Spg. Mills (NTC) 115

2 Buxer Buxer Central Jail 286

Gujarat

1  Ahmedabad Asoka Cotsyn. (A Div. of the Arvind Mills) 904

2 Ahmedabad Rajnagar Spg. Wvg. & Mfg. Co. Ltd. No. I, (NTC) 311

3 Ahmedabad Neptune Spin-Fab. Limited (Formerly Kamla 25
Spg. & Mfg. Mills)

4 Ahmedabad Maneklal Harilal Mills & Ind. Limited Unit No. | 1615

5 Ahmedabad Mafatlal Industries Limited (Textile Division) 25
(A Bad Unit)

6 Surendra Nagar ~ Varun Spinning (P) Limited 13

7 Baroda Indocount Choongam Textiles Limited (EOU) 1018

8 Narmada GSL (India) Limited (Formerly Gujarat Spinners 1374
Limited)

9 Bharuch L.D. Textile Industries Limited 10

10 Mehsana Santaram Spinners Limited 44

Haryana

1 Jind B.R. Spintex (P) Limited 93

2 Rohtak Jai Mata Industries Limited 21

3 Panipat Flora Spinners (P) Limited 40

4 Sonepat Goel Spg. and Wvg. Mills 64
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1 2 3 4

Karnataka

1 Bijapur Bijapur Coop. Spg. & Wvg. Mills 600

2 Mysore Pasari Spinning Mills Limited 244

3 Chamraja Nagar  \elan Textiles Pvt. Limited 166

Kerala

1 Palakkad Sri Bhagavathi Textiles Limited 500

Madhya Pradesh

1 East Nimar The Co-Operative Spinning Mill Limited 995

2 Khargone Maikaal Fibres Limited (EOU) 683

3 Dhar Chhabra Spinners Limited 153

4 Mandsaur Mid India International Ltd. (The Mandsaur 188
Textile Mills)

5 Indore Shivna Spinners Limited 80

6 Dhar Girnar Fibres Limited 480

Maharashtra

1 Mumbai The Bombay Dyeing & Mfg. Co. Limited 71
(Textile Mills)

2 Mumbai The Morarjee Goculdas Spg. & Wvg. Co. Ltd. 2852
Unit No. |

3 Mumbai New Great Eastern Spg. & Wvg. Co. Limited 108

4 Mumbai The Morarjee Goculdas Spg. & Wvg. Co. Limited 442
Unit No. 2

5 Mumbai The Ruby Mills Limited 399

6 Mumbai Prakash Cotton Mills Limited 944

7 Solapur Sharada Yantramag Vinkar Sahakari Soot 564
Girani Niyamit

8 Beed Mauli Sahakari Soot Girni Maryadit 90

9 Solapur Shri Jagadamba Anusuchit Jati Shet-Vin-Sah 725

Soot Girni Ltd.
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10 Solapur Prabhavati Spinning Mills Limited 21
11  Akola Ravi Spinning Limited 63
12 Thane Janice Textiles (P) Limited 98
13 Kolhapur Man-Made Spinners (I) Limited 195
14 Amravati Navalji Cotspin Limited 521
15 Raigad Hanil Era Textiles Limited (Eou) 853
16  Yavatmal Vee Kay Cotsyn Limited 981
17 Amravati Warud Textile Mills Ltd. 93
18 Nagpur J G M Spinners (P) Limited 88
19 Pune Manakmoti Spinnings Pvt Ltd 94
(Manakmoti Spinnings Ltd)
20 Nasik Ventura Textiles Corporation Ltd. 181
(VTC Industries Limited)
Orissa
1.  Cuttack Orissa Cotton Mills (NTC) 20
Punjab
1 Patiala Vatika Spinning Mills Limited 84
2 Patiala Karan Cotsyn Limited 84
3 Ludhiana Aabhas Spinners (P) Limited 198
4 Patiala Dev Spinners Ltd. 43
5 Patiala Dwarikadhish Spinners Limited Eou
6 Sangrur East West Yarns (India) P. Ltd. 136
7 Nawanshehar Punjab Fibres Limited Unit No. | 762
Rajasthan
1 Jaipur Jagjanani Textiles Limited 33
Tamil Nadu
1 Coimbatore Dharmaveera Textiles 10
2 Coimbatore Sri Ramakrishna Mills (Coimbatore) Limited 273
3 Coimbatore Kothari Ind. Corpn. Ltd. (Unit Kothari Textiles 386

Mill No. 2)
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1 2 3 4

4 Coimbatore Maruthi Textiles 9

5 Coimbatore The Central Prison Spinning, Weaving & Dyeing 17
Factory

6 Dindigul Anna Super Spinning Mills Limited C- Unit (EOU) 197

7 Erode Wagon Wheel Cotton Mills (P) Ltd 34

8 Krishnagiri (Dt)  Sunrise Thangam Spinning Mills (P) Limited 52

9 Ramanathapuram Sree Nithyakalyani Textiles Limited 216

10  Pudukkottai Femina Spinning Mills Limited 239

11  Salem Sree Rajendra Mills Limited B Unit 63

12 Tirunelveli Madura Industrial Textiles (A Div. of 2475
Coats Viyella (1) Ltd)

Uttar Pradesh

1 Mau Swadeshi Cotton Mills (NTC) 37

2 Moradabad Sahkari Katai Mills Ltd 889

3 Bareilly U P Sahkari Katai Mills Limited 821

4 Allahabad Mau-Aima Sahkari Katai Mills Limited 1419

5 Ghazipur Poorvanchal Sahkari Katai Mills Limited 749

6 Fathehpur U P Sahkari Katai Mills Ltd. 1099

7 Bhadohi Mamb Threads Pvt. Ltd. 40

West Bengal

1 24 Paraganas Sodepore Cotton Mills Ltd. (NTC) 366

2 24, Paraganas Sri Annapurna Cotton Mills & Industries

(North) Limited
3 Hooghly Gis Cotton Mills Ltd. (The Gis Ltd.)

Himachal Pradesh
1 Solan Arihant Industries Limited (Spinning Unit) 169
Daman and DIU

1 Daman Damodar Overseas 180
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Foreigners helping maoists through NGOs

1*567. SHRI RAVI SHANKAR PRASAD : Will the Minister of HOME AFFAIRS
be pleased to state:

(a)  whether it is a fact that certain foreigners are engaged in helping maoists
through NGOs in India;

(b)  if so, Government’s reaction thereto;
(¢)  whether such incidents have also come to the light in the country;
(d)  if so, the complete details thereof; and

(e)  whether Government has talked with foreign Governments at international
level in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH) : (a)to (d) There is no direct evidence to suggest that foreigners
are engaged in an organized way to help the CPI (Maoist) through NGOs in India.
However, instances have come to notice where foreigners extended support to the CPI
(Maoist) and its front organizations. In one such instance, Mr. Jan Myrdal, a pro-
Maoist Swedish author, visited India in January this year and attended pro-CPI (Maoist)
conventions in Kolkata, Hyderabad, Ludhiana and Delhi. He supported the CPI (Maoist)
ideology of armed struggle against the State and spoke at length in a seminar at Delhi
on the topic ‘Let’s stand against the Indian State’s war on people’ organized by the
‘Forum Against War on People’, a front organization of CPI (Maoist). He also delivered
the ‘First Comrade Naveen Babu Memorial Lecture’ organized by the Democratic
Students Union [a front organization of CPI (Maoist)] at the Jawaharlal Nehru
University. Naveen Babu was a member of the erstwhile CPML-People’s War and
was killed on February 18, 2000 in Visakhapatnam District while leading an attack on
a police outpost in which 7 policemen were also killed. This Lecture was also attended
by one Dr. Raghu Ram, Department of Bio-Technology, Guru Gobind Singh
Indraprashtha University, G.N. Saibaba, Professor, Ram Lal Anand College, Delhi
University [and office bearer of Revolutionary Democratic Front, a front organisation
of CPI (Maoist)], Rona Wilson and Banojyotsana Lahiri, both JNU-based activists of
Democratic Students Union.

Mr. Jan Myrdal during his stay in India advised the CPI (Maoist) to garner support
from the middle-class in India by focussing on propaganda against security forces and
highlighting human rights issues.

t Original notice of the question was received in Hindi.
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The CPI (Maoist) have a number of front organizations active in many States of
India. They resort to overground activities to mobilize support for the CPI (Maoist). It
has also been noticed that when CPI (Maoist) activists are arrested in different parts of
India, a concerted campaign is launched by sending hundreds of identical e-mails,
many of them originating from foreign-countries. Some of these front organizations
clandestinely receiving foreign funds cannot be ruled out.

(e)  CPI (Maoist) have developed close fraternal ties with many insurgent
groups in the North East, especially RPF/PLA of Manipur. The RPF/PLA has trans-
border linkages with certain groups. The Government is closely monitoring the situation.
Such issues are regularly taken up with the countries concerned at the diplomatic
level.

Status of archaeological heritage sites of country

1*568. SHRI FAGGAN SINGH KULASTE : Will the Minister of CULTURE be
pleased to state:

(a) the status of archaeological heritage sites of the country falling under the
Ministry;

(b)  whether Government has taken over sites constructed for the great
revolutionaries and martyrs as heritage and memorials such as Mahal Rajwada, Shaheed
Sthal, old monastery temples, museums, etc. along with their protection; and

(c)  Ifso, the details thereof along with the funds earmarked for the renovation
of these sites?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) Under the
provision of section 4 of the Ancient Monuments and Archaeological Sites and Remains
Act, 1958, ancient monuments and archaeological sites and remains, which are of
historical, archaeological or artistic interest, and have been in existence for not less
than 100 years, may be declared by the Central Government as of national importance.

There are a total number of 3677 monuments and archaeological sites/remains
which have been declared as of national importance. Of these, some monuments such
as (i) House where Mahatma Gandhi was born, Porbandar (Gujarat); (ii) Ancestral
House of Dr. Rajendra Prasad, the First President of India, Jiradei (Bihar); (iii)
Vivekanand Rock Memorial, Kanya Kumari Beach, Kanya Kumari (Tamil Nadu) are
associated with the life and work of national leaders.

The list of monuments and archaeological sites and remains declared as of national
importance, includes palaces, monastery temples and 44 site museums.

t Original notice of the question was received in Hindi.
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(c)  The funds earmarked for conservation, preservation and maintenance of
3677 monuments/sites/remains declared as of national importance, is Rs.141.35 crore
and for 44 site museums, is Rs.7.25 crore for the current financial year.

Jail reforms in U.P.

1*569. SHRI NARESH AGRAWAL : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether Government of Uttar Pradesh has sent a package to the Central
Government for reform and modernization of jails situated in the State;

(b)  if so, the details thereof;

(c)  whether keeping in view the wide gap between the capacity of jails and
the number of prisoners therein, the Central Government is considering any policy for
improving the demonic life of prisoners living in jails; and

(d)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (d) “Prisons” is a State subject under List Il of the
Seventh Schedule to the Constitution of India. The management and administration of
Prisons falls exclusively in the domain of the State Governments, and is governed by
the Prisons Act, 1894 and the Prison Manuals of the respective State Governments.
States have the primary role, responsibility and authority to change the current prison
laws, rules and regulations. However , the Government had implemented a scheme for
Modernisation of Prisons from 2002-2007 for 27 States ( except Arunachal Pradesh).
Under the scheme the Government of Uttar Pradesh was allocated funds to the tune of
% 231.25 crore out of which ¥ 231.05 crore have been utilized by the State Government
at the end of March 2012 with an unspent balance of X 20 lacs outstanding.

These funds were allocated to Uttar Pradesh for construction of 9 jails, 400
barracks and 1540 staff quarters in addition to water and sanitation works. Out of these
6 jails, 387 barracks and 1535 staff quarters have been constructed . The pending works
to be completed, therefore, include 3 jails, 13 barracks and 5 staff quarters . All these
are expected to improve living conditions in the existing jails in the State.

Release of funds for developmental works in Karnataka

*570. DR. VIJAY MALLYA : Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@)  whether it is a fact that the Ministry is committed to release 7 instalments
to Government of Karnataka in respect of various schemes relating to development of
storm water drains, roads, slum areas etc. totaling to Rs. 89.47 crore; and

T Original notice of the question was received in Hindi.
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(b)  ifso, by when these instalments will be released to the State Government?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH) :
(a) Forty seven projects covering various admissible sectors viz. Drainage/ Storm
Water Drains, Roads/ Flyovers/ RoB, Water Supply, Sewerage, Solid Waste
Management, Development of Heritage Areas and other Urban Transport projects have
been sanctioned for the Mission cities of Bangalore and Mysore under the Urban
Infrastructure and Governance (UIG) Sub-Mission of Jawaharlal Nehru National Urban
Renewal Mission (JINNURM). The approved cost of these projects is Rs.3693.75 crore.
The Additional Central Assistance (ACA) from the Government of India in respect of
these projects is Rs. 1454.02 crore out of which Rs.952.81 crore has been released as
on 31.3.2012.

(b)  The balance amount of committed ACA can be released to the Government
of Karnataka on submission of Utilisation Certificates in conformity with the guidelines
of UIG of INNURM.

Non-payment of salary and other dues to UNI employees

*571. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state whether it is a fact that United News of
India (UNI) employees have not got the salary and other dues since past six months
and perks and allowances and statutory benefits since six years?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : As per information received from the Office of the Labour
Commissioner, Delhi, no complaints have been received in respect of non-payment of
salary & other arrears /dues concerning UNI employees during the last six months and
perks and allowances and statutory benefits since last six years. The Office of the
Employees’ Provident Fund Organisation has reported that no dues are pending to be
paid regarding payment of statutory benefits relating to provident fund and allied dues
under the Employees’ Provident Funds and Miscellaneous Provisions Act, 1952 to the
UNI employees since six years. The details of this are given in Statement. (See below)

The Office of Employees’ State Insurance Corporation has reported that the
statutory benefits under ESI Act, 1948 flows from the contribution paid/payable by the
employees in respect of employees coverable under the Act. M/s United News of
India has paid the contribution upto March, 2012. Further, no complaint regarding
denial of benefit is received against United News of India.
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Statement

Details of UNI employees who have not received salary for the last six years

Year Total amount Total amount Balance due
due paid to be paid

2006-07 331.36 331.36 NIL
2007-08 339.82 339.82 NIL
2008-09 363.10 363.10 NIL
2009-10 375.81 375.81 NIL
2010-11 384.77 384.77 NIL
2011-12 Return not received 376.66 -

Textile industries in the country

t*572. SHRI RAGHUNANDAN SHARMA : Will the Minister of TEXTILES
be pleased to state:

(a)  the number of textile industries in the country and the number of labour
officers working in them;

(b)  the number of units closed down during the past eight years and the number
of labourers rendered unemployed;

(c)  the number of labourers who have been benefited from Textile Workers
Rehabilitation Fund Scheme (TWRFS); and

(d)  the details of amendments being made in TWRF Scheme?

THE MINISTER OF TEXTILES (SHRI ANAND SHARMA) : (a) There are
1957 Cotton/Man-Made fibre textile mills (Non-SSI) having 8,58,152 workers on roll,
in the country as on 31.3.2012.

(b) 215 cotton/Man-Made fibre textile mills (Non-SSI) having 69,774 workers
on rolls were closed during the past 8 years.

(c)  Till, 31.3.2012, 113507 workers have been benefited from TWRFS.

(d)  Government has said that necessary amendment in TWRFS would be made
to expedite the benefits to textile workers under the Scheme.

T Original notice of the question was received in Hindi.
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Promotion of elected women to Municipalities

*573. SHRI MANI SHANKAR AIYAR : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether the Ministry have information on estimates about the number or
proportion of women elected to the Municipalities or as President of their respective
Municipalities in a proxy capacity on behalf of their husbands, fathers, brothers or
other male members of their households; and

(b) if not, whether, on the lines of 2007-2008 Survey of Elected Women
Representatives undertaken by the Ministry of Panchayati Raj, a study could be
commissioned on the extent of women’s proxy representation and ways in which this
might be curbed?

THE MINISTER OF URBAN DEVELOPMENT (SHRI KAMAL NATH) :
(@) NoSir.

(b)  Yes Sir. However, it is pertinent to mention that in order to obviate proxy
representation, capacity building and training of Women elected to municipalities is of
paramount importance. The Ministry of Urban Development under its Capacity Building
Scheme for Urban Local Bodies provides financial assistance under its plan budget to
State Governments, specifically for training of elected women representatives in the
urban local bodies. The State Governments are required to nominate one State-level
institute to conduct the training programmes of three days duration. They are provided
with lumpsum financial grants @ Rs.2,500 per day per participant. Also, financial
assistance (maximum Rs. 50,000) is provided to States for preparation of training
modules. The expenditure on this account during the 11th plan period was Rs. 4.15
crore. So far 18,720 women elected to municipalities have been trained under the
above scheme from 2002-03 onwards. The total expenditure for the training programme
is borne by the Central Government.

Unemployment rate

*574. SHRIMATI T. RATNA BAI : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether the country’s unemployment rate fell to 2 per cent in 2009-10
from 2.3 per cent in 2004-05, dispelling fears of jobless growth; and

(b)  ifso, the details thereof and steps being taken to correct the situation with
some action taken in the last year of the Eleventh Five Year Plan?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) Reliable estimates of employment and unemployment are obtained



32 Written Answers to [RAJYA SABHA] Starred Questions

through quinquennial labour force surveys conducted by National Sample Survey Office.
Last such survey was conducted during 2009-10. As per results of the two most recent
surveys, unemployment rate estimated on usual status basis has declined from 2.3 per
cent in 2004-05 to 2.0 per cent in 2009-10.

(b)  Government has been making continuous efforts by focusing on creation
of productive employment at a faster pace in order to raise incomes of masses to bring
about a general improvement in their living conditions. The job opportunities are created
on account of growth in Gross Domestic Product (GDP), investment in infrastructure
development, growth in exports, etc. Government of India has also been implementing
various employment generation programmes, such as, Swarna Jayanti Shahari Rozgar
Yojana (SJSRY); Prime Minister’s Employment Generation Programme (PMEGP);
Swarnajayanti Gram Swarozgar Yojana (SGSY) and Mahatma Gandhi National Rural
Employment Guarantee Act (MGNREGA) besides entrepreneurial development
programmes run by the Ministry of Micro, Small & Medium Enterprises.

Functioning of SEZs

*575. SHRI PRAKASH JAVADEKAR : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@)  how many Special Economic Zones (SEZs) are functional at present, State-
wise;

(b)  whether it is a fact that SEZs operational so far have not been able to
achieve Net Foreign Exchange (NFE) earnings;

(c)  if so, the reasons for the decline in the growth of SEZs since 2007; and
(d)  what action Government has taken to revive the growth of SEZs?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA) : (a) Inaddition to seven Central Government Special Economic Zones
(SEZs) and twelve State/Private Sector SEZs set up prior to the enactment of SEZ Act,
2005, formal approval has been accorded to 589 proposals out of which 389 SEZs
have been natified till 30th April, 2012. Of these a total of 153 SEZs are already
exporting. Till 30th April, 2012, total employment has been provided to 8,44,916 persons
in SEZs of which employment to 7,10,212 persons is incremental employment generated
after February, 2006 when the SEZ Act came into force. This is apart from millions of
man days of employment generated by the developers for infrastructure activities.
There has been an overall growth of exports from SEZs of 2531% over past nine years
(2003-04 to 2011-12). The total physical exports from SEZs during the financial year
2011-12 have been to the tune of Rs. 3,64,477.73 crore approximately, registering a
growth of 15.39% over the previous financial year. The total investment in SEZs till
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31st March, 2012 is Rs.2,01,874.76 crore approximately, including Rs. 1,82,750.74
crore in the newly notified SEZs set-up after the SEZ Act, 2005. State-wise distribution
of SEZs is given in Statement. (See below)

(b) Interms of Rule 6 of the SEZ Rules, validity of approval is for a period of
3 years within which time effective steps are to be taken by the developer to implement
the approved proposal. On a request received from the SEZ developer, the Board of
Approval can extend the validity period. The SEZ units are under an obligation to
achieve positive Net Foreign Exchange (NFE) earnings to be calculated cumulatively
for a period of 5 years from the commencement of production, failing which the units
shall be liable for penal action under the provisions of the Foreign Trade (Development
and Regulation) Act, 1992. However, no separate export targets are set for Special
Economic Zones (SEZs).

(c)  The main objectives of the SEZ Scheme include generation of additional
economic activity, promotion of exports of goods and services, promotion of investment
from domestic and foreign sources, creation of employment opportunities and
development of infrastructure facilities. The above figures would indicate the SEZs
have by and large been able to attain the objectives for which these were set up. Some
requests are received for de-notification of notified SEZs from time to time by the
developer. The reasons for these requests, wherever indicated by the applicants, range
from economic meltdown, poor market response, non-availability of skilled labour
force, no demand for IT/ITES space and imposition of Minimum Alternate Tax (MAT)
and Dividend Distribution Tax (DDT) on Special Economic Zones (SEZs).

(d)  Ongoing review and reform, as necessary, of Government policy and
procedure is inherent to Public Policy.

Statement

State-wise distribution of SEZs

State Formal Approvals Notified SEZs Exporting SEZs
1 2 3 4
Andhra Pradesh 110 77 37
Chandigarh 2 2 2
Chhattisgarh 2 1 0
Delhi 3 0 0
Dadra and Nagar Haveli 2 1 0
Goa 7 3 0
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1 2 3 4
Gujarat 47 32 15
Haryana 46 35 3
Jharkhand 1 1 0
Karnataka 61 41 20
Kerala 29 20 6
Madhya Pradesh 18 6 1
Maharashtra 103 64 18
Nagaland 2 1 0
Orissa 10 5 1
Puducherry 1 0 0
Punjab 8 2 1
Rajasthan 10 10 4
Tamil Nadu 70 55 31
Uttar Pradesh 34 21 8
Uttarakhand 2 1 0
West Bengal 21 11 6
GRAND ToTAL 589 389 153

Housing shortage and requirement

*576. SHRIMATI MAYA SINGH : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@)  whether Government has the estimation of housing shortage and housing
requirement at National and State level in the Twelfth Plan period;

(b)  if so, the details thereof;

(¢)  how far Government has been successful in achieving the housing targets
of the Eleventh Plan; and

(d)  the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (@) and (b) No, Sir. However, a Technical Group constituted by
the Ministry of Housing and Urban Poverty Alleviation had estimated urban housing
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shortage at the beginning of Eleventh Plan as 24.71 million households in 2007 which
was projected to increase to 26.53 million by the end of 11th Five Year Plan. State-
wise details are given in Statement. (See below) Further, the Ministry has constituted
a Technical Group in September, 2011 under the Chairmanship of Prof. Amitabh Kundu
to estimate the housing shortage in urban areas of the country for the Twelfth Five
Year Plan (2012-17).

(c)and (d) Housing being a State subject, no housing target was set for the
11th Five Year Plan. However, under Jawaharlal Nehru National Urban Renewal
Mission launched in December, 2005 based on allocation of Additional Central
Assistance, a target of 15 lakh houses was envisaged. Against this target, 16.02 lakh
houses have been sanctioned till 31.3.2012. Out of these, 6.18 lakh houses are completed
and 3.46 lakh houses are under progress.

Statement
Distribution of the housing shortage amongst the States as on 2007

(dwelling units in million)

State/UTs Housing Shortage
1 2
Andhra Pradesh 1.95
Arunachal Pradesh 0.02
Assam 0.31
Bihar 0.59
Chhattisgarh 0.36
Goa 0.07
Gujarat 1.66
Haryana 0.52
Himachal Pradesh 0.06
Jammu and Kashmir 0.18
Jharkhand 0.47
Karnataka 1.63
Kerala 0.76
Madhya Pradesh 1.29

Maharashtra 3.72




36 Written Answers to [RAJYA SABHA] Starred Questions
1 2
Manipur 0.05
Meghalaya 0.04
Mizoram 0.04
Nagaland 0.03
Orissa 0.5
Punjab 0.69

Rajasthan 1

Sikkim 0.01
Tamil Nadu 2.82
Tripura 0.06
Uttaranchal 0.18
Uttar Pradesh 2.38
West Bengal 2.04
Aand N Islands 0.01
Chandigarh 0.08
Dadra and Nagar Haveli 0.01
Daman and Diu 0.01
Delhi 1.13
Lakshadweep 0

Pondicherry 0.06
ALL INDIA 24.71

Source: Report of the Technical Group on Estimation of Housing Shortage

organisations during the last three years and the current year so far;

Funds given/spent in Bihar

*577. SHRI SABIR ALI : Will the Minister of TEXTILES be pleased to state:

(a)  the details of funds given/spent in Bihar by the Ministry and its various

(b)  the purposes for which these funds were given/spent; and

(c) the steps being taken to increase those funds?
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THE MINISTER OF TEXTILES (SHRIANAND SHARMA) : (a)and (b) The
details of funds released to Bihar by the Ministry of Textiles and its various organisations
during the last three years and the current year so far under various schemes are given

below:

Sl. Name of the Scheme Funds released / spent

No. 2009-10 2010-11 2011-12  2012-13

1 Integrated Handlooms Development Nil 1.78 crore 1.05 crore Nil
Scheme (IHDS)

2. Marketing and Export Promotion 0.05 crore 0.04 crore 0.28 crore Nil
Scheme (MEPS)

3. Baba Saheb Ambedkar Hastshilp 100.60 lac 64.04 lac 21.20 lac Nil
Vikas Yojna

4..  Design & Technology Upgradation 22.38 lac 13.62 lac 18.25 lac Nil
Scheme

5. Marketing Support Services Scheme 84.59 lac 81.97 lac 43.23 lac Nil

6. Research & Development Scheme 2.35lac 2.35 lac Nil Nil

7. Human Resource Development 6.23 lac 61.68 lac 43.76 lac Nil
Scheme

8. Catalytic Development Programme 171.32 lac 384.32 lac 357.76 lac Nil

9. Subsidy under Technology Nil 0.18 crore 0.06 crore Nil
Upgradation Funds Scheme

10. Powerloom Development Nil Nil 0.50 lac Nil
(Seminar/Workshop)

11.  Powerloom Development 2.82 lac 3.08 lac 1.68 lac Nil
(Group Insurance Scheme)

12.  Scheme No. 7.2 - Helping NGOs 7.00 lac 13.38 lac 19.28 lac Nil
and Women Self Helps Groups

13.  Scheme No. 7.3 - Scheme for 32.23 lac 29.30 lac 27.45 lac Nil
Promotion of Jute Diversification -
Jute Service Centre

14.  Scheme No. 7.3 - Scheme for 1.80 lac 2.05 lac 2.30 lac Nil

Promotion of Jute Diversification -
Jute Raw Material Bank

(c)  The funds are released to the State Governments based on the viable
proposals received from them under various schemes, and enhancement of funds
allocated to any particular state would require an increase in viable proposals from it.
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Acquisition of land for SEZs

1*578. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a)  the State-wise area of land acquired so far, for setting up Special Economic
Zones (SEZs) along with the total value thereof;

(b)  whether the acquisition of said land has adversely affected the livelihood
of farmers;

(c)  the reaction of Government in this regard; and

(d) the manner in which the interests of farmers are being protected in this
regard?

THE MINISTER OF COMMERCE AND INDUSTRY (SHRI ANAND
SHARMA) : (a) to (d) As per entry No. 18 of the State list in the 7th schedule to the
Constitution of India, land is a State subject. The Board of Approval on Special
Economic Zone (SEZ) approves a proposal for establishment of a SEZ subject to the
requirements of minimum area of land and other terms and conditions prescribed in
the SEZ Act and Rules. The approval is granted only after the concerned State
Government recommends the setting up of the SEZ. To the extent any part of the land
under SEZs has been acquired, this has been done by the State Government agencies
concerned. The Central Government does not allot any land for SEZs. The Board of
Approval on SEZs only considers those proposals, which have been duly recommended
by the State Government. State Governments have been advised that in case of land
acquisition for SEZs, first priority should be for acquisition of waste and barren land
and if necessary single crop agricultural land could be acquired for the SEZs. If perforce
a portion of double cropped agricultural land has to be acquired to meet the minimum
area requirements, especially for multi-product SEZs, the same should not exceed
10% of the total land required for the SEZ. The State Governments have also been
informed that the Board of Approval will not approve any SEZs where the State
Governments have carried out or propose to carry out compulsory acquisition of land
for such SEZs after 5th April, 2007.

As per information made available by the SEZ developers in respect of 381 SEZs,
82.3% of land is waste/barren/dry/industrial, 15% of land is single crop and 2.7% of
land is double crop. As on 24th April 2012, formal approvals for SEZs covering a total
area of 71501.71 hectares have been granted. State-wise break-up of land area is given
in Statement. (See below)

t Original notice of the question was received in Hindi.
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Insofar as relief and rehabilitation package for any affected person is concerned,
this is implemented by the respective State Government agencies.

Studies commissioned by the Department of Commerce have shown that SEZs
have created a significant local area impact in terms of direct as well as indirect
employment, emergence of new activities, changes in consumption pattern and social
life, human development facilities such as education, healthcare etc.

Statement

State-wise area of approved (including notified) special economic zones (In Ha)

(upto 24.4.2012)
Sl.  State Formally approved Notified SEZs Total area
No. SEZs of SEZs
| | 1 1H+111

1 2 3 4 5

1 Andhra Pradesh 3503.50 11892.41 15395.91
2 Chandigarh 0.00 58.46 58.46
3 Chhattisgarh 10.77 101.28 112.05
4 Dadar and Nagar 12.16 10.30 22.46
5 Delhi 33.25 0.00 33.25
6 Goa 120.51 249.48 369.99
7 Gujarat 9314.40 14228.46 23542.86
8 Haryana 525.52 1332.77 1858.29
9 Jharkhand 0.00 36.42 36.42
10 Karnataka 694.41 2394.53 3088.94
11 Kerala 362.69 728.23 1090.92
12 MP 605.02 365.28 970.30
13 Maharashtra 2514.64 9153.65 11668.29
14 Nagaland 400.00 50.70 450.70
15 Orissa 1412.38 616.89 2029.26

16  Pondicherry 346.00 0.00 346.00
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1 2 3 4 5
17 Punjab 163.13 46.12 209.25
18 Rajasthan 33.25 633.42 666.68
19 Tamil Nadu 3045.59 4649.96 7695.55
20 Uttarakhand 440.00 13.54 453.54
21 UP 537.89 419.45 957.34
22 West Bengal 236.31 208.94 445.25
ToTAaL 24311.41 47190.30 71501.71

Study on utility of UID numbers

*579. SHRI BHUPENDER YADAV : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether Government has conducted any study during the last six months
to allay the fears on the utility of the UID numbers from various quarters;

(b)  if so, the details thereof; and

(c)  thenature of apprehensions expressed in this regard and the other measures
being taken to remove such apprehensions?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a)to (¢) The UIDAI project was rolled out on September 29,
2010. Questions by different stakeholders have been raised from time to time in the
past regarding utility of Aadhaar. The Standing Committee on Finance has, inter alia,
given its observations on giving number to every resident and not restricting the Unique
Identification scheme to citizens, reliability of technology, privacy issues, legislative
safeguards for data protection and duplication of work with the National Population
Register exercise.

The Government has initiated the UIDAI project to create a robust platform for
public service delivery. The utility of Aadhaar or the UID number as an identity
infrastructure and the foundation over which multiple services and applications can be
built is widely appreciated and recognized. Many of the concerns raised by the Standing
Committee have been already taken care of by the Government. The issue of duplication
between RGI and UIDAI has been addressed by the Cabinet. The observations and
recommendations of the Standing Committee are being considered by the Government
with a view to taking suitable action.
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The National Institute of Public Finance and Policy (NIPFP) was awarded a
study by UIDAI on July 19, 2011 to conduct Cost Benefit estimation of the Aadhaar
Programme. NIPFP has submitted its findings on March 15, 2012. The Cost Benefit
estimation carried out by the NIPFP indicates that Aadhaar would have significant
intangible and tangible benefits. According to the study, the greatest intangible benefit
of the programme would be that it would make every individual identifiable
biometrically and empower the beneficiaries of Government Programmes to hold the
service provider accountable for their rights and entitlement. As regards the tangible
benefits, the cost benefit analysis indicates that even a partial application of Aadhaar
to welfare programmes such as MGNREGS and PDS would result in the Aadhaar
programmes benefits outweighing its costs significantly.

Training to child labourers

t*580. SHRI MOTILAL VORA : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a)  the details of the steps taken by Government to provide professional and
productivity training to child labourers who were rescued during the last three years;
and

(b)  the number of child labourers benefited, especially in Chhattisgarh, Bihar,
Madhya Pradesh and Maharashtra during this period?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) Government is implementing the Scheme of National Child Labour
Project (NCLP) for rehabilitation of children withdrawn from work. Under the Scheme
the children withdrawn from work are enrolled in the special schools, where they are
provided with bridging education, Vocational Training, stipend, health care, nutrition.
Each Project Society is provided with one Master Trainer who is paid an honorarium
of Rs.5000/- per month. Each school is provided with one Vocational Trainer who is
paid an honorarium of Rs.4000/- per month. Besides an amount of Rs. 10,000/- per
school per year is earmarked for purchasing the educational and vocational materials.

(b)  The number of child labourers benefited under the NCLP Scheme during
2008-09 to 2011-12, State-wise including Chhattisgarh, Bihar, Madhya Pradesh and
Maharashtra is given in Statement.

t Original notice of the question was received in Hindi.
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Statement

State-wise number of child labourers benefited under NCLP scheme
during 2009-10 to 2011-12

SI.No.  State 2009-10 2010-11 2011-12
1 Assam 3,685 274 227
2 Andhra Pradesh 13,689 1,858 13,202
3 Bihar 7,998 8,552 19,673
4 Chhattisgarh 1,063 5,164 4,914
5. Gujarat 1,437 2,129 609
6 Haryana 1,354 1,293 1,895
7 Jammu and Kashmir Nil 43 184
8 Jharkhand 1,816 1,015 2,216
9 Karnataka 3,217 135 3,761
10 Maharashtra 5,150 5,113 4,532
1 Madhya Pradesh 9,692 13,344 17,589
12 Orissa 10,585 14,416 13,196
13 Punjab 1,023 123 168
14 Rajasthan 12,326 4,415 1,020
15 Tamil Nadu 6,321 6,325 5,127
16 Uttar Pradesh 40,297 28,243 29,947
17 West Bengal 13,187 2,215 7,456

WRITTEN ANSWERS TO UNSTARRED QUESTIONS
Default in payment by Iranian buyers for export of rice

4341. SHRIMATI MAYA SINGH :
SHRI SANJAY RAUT :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether it is a fact that the All India Rice Exporters Association has
informed the Government that Iranian buyers have defaulted on payment for about
200,000 tonnes of rice from their top suppliers in India;
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(b) if so, whether they have requested Government to step in; and
(c)  if so, what help Government has rendered to the Association?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYAMADHAVRAO SCINDIA) : (a) All India Rice
Exporters Association had informed the Government that their members were facing
problems in receiving payments for shipments of Rice made to Iran. The overdue
amount was reported to be about Rs. 200.00 crores.

(b)  Yes, Sir.

(c)  The Embassy of India, Tehran has taken up the matter with the relevant
Government authorities in Iran for clearing the payments. As per available information,
the defaulters are Iranian private companies and not Government entities.

India ranking on UNIDO competitiveness industrial performance index, 2009

4342. SHRI A. ELAVARASAN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@)  whether India’s ranking at 42nd on United Nations Industrial Development
Organisation (UNIDQO) Competitiveness Industrial Performance Index, 2009, has
remain unchanged since 2005 report;

(b)  if so, the details thereof;

(¢)  whether Indian factories fail to move up on competition ladder while small
countries such as Thailand, Mexico and the Philippines out-performed India and ranked
25, 30 and 33 respectively;

(d)  if so, the details thereof; and

(e) the steps taken by Government to achieve the ambitious targets for
increasing the share of manufacturing in GDP to 25 per cent by 2025 from the current
16 per cent share?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b)  The Competitiveness Industrial Performance (CIP) index assesses
industrial performance using indicators of an economy’s ability to produce and export
manufactured goods competitively. The CIP index comprises eight indicators which
include industrial capacity, manufacturing export capacity, economy’s share in world’s
manufacturing value added, economy’s share in world’s manufactured exports,
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industrialization intensity and export quality. Though India’s ranking remained
unchanged at 42nd out of 118 countries, the Competitiveness Industrial Performance
Index for India has improved from 0.190 in 2005 to 0.206 in 2009 and showing an
improvement in the performance of manufacturing sector.

(c)and (d) The CIP index is based on criteria developed by ‘United Nation’s
Industrial Development Organisation (UNIDO). As such, there are no specific
comments to offer on comparison of India’s performance with countries like Thailand,
Mexico and the Philippines.

(e) The Government announced the National Manufacturing Policy in
November, 2011 with the objective of enhancing the share of manufacturing in Gross
Domestic Product (GDP) within a decade. The Government has also been taking various
steps to improve competitiveness of the manufacturing in the country, which, inter-
alia, include promotion and facilitation of foreign direct investment by rationalizing
and liberalizing Foreign Direct Investment (FDI) Policy; initiatives such as ‘Invest
India’ and ‘e-biz’ project under the ‘Scheme for Investment Promotion’; undertaking
industrial and other infrastructure development through public private initiatives; and
incentivizing research and development and promoting industry related skills.

Allowing import of gold by genuine users

4343. SHRI A. ELAVARASAN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@)  whether the Directorate General of Foreign Trade (DGFT) has allowed
private sector Tata Group Company, Titan Industries to import gold directly;

(b)  if so, the details thereof;

(¢)  whether the move comes as a breather for traders, gold importers and
jewellers who are against imposition of excise duty on unbranded jewellery; and

(d) if so, whether DGFT will also allow other genuine users to import gold
directly?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (d) For
direct import of gold any firm / company (other than the Nominated Agencies) has to
apply for import authorization to DGFT. In the current year, no import authorization
for direct import of gold has been issued to any entity including M/s Titan Industries.
Import authorisation for gold bullion has no bearing on imposition of excise duty on
unbranded jewellery.
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Dedicated SEZs for gems and jewellery industry

t4344. SHRI SHIVANAND TIWARI :
SHRI RAMCHANDRA PRASAD SINGH :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  whether it is a fact that there are 10-12 Special Economic Zones (SEZs)
dedicated to gems and jewellery industry;

(b)  if so, the details thereof and places where these SEZs are situated;

(c)  whether it is also a fact that the units established therein have been
importing the processed items from overseas instead of carrying out processing work
indigenously;

(d)  if so, the details thereof and whether it is also a fact that the Gems and
Jewellery Export Promotion Council has also drawn Government’s attention towards
it; and

(e)  if so, the action taken by Government so far?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) In
addition to two State Government / private Sector SEZs set up prior to the enactment
of SEZ Act, 2005, a total of 13 SEZs have been formally approved and of these 6 SEZs
have been notified as Gems & Jewellery SEZs. A statement showing location of these
SEZs is given in Statement. (See below)

(c) to (e) All the units are allowed to carry out their authorized operation as
per the Letter of Approval granted. The performance of the SEZ units are monitored
annually by the Unit Approval Committee and in case of violation of the conditions of
the approval, units are liable for penal action under the provisions of SEZ Act and
Rules frame thereunder and provisions under Foreign Trade (Development and
Regulation) Act, 1992.

T Original notice of the question was received in Hindi.
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List of SEZs from State Govt./Private Special Economic Zones established prior to SEZ Act.-

Sl.  Name of the SEZ Location State Type of Status
No. SEZ
1 Manikanchan SEZ, W. Bengal  Kolkatta, West Bengal WB  Gemsand Notified
Jewellery
2 Jaipur SEZ Jaipur, Rajasthan RJ Gems and Notified
Jewellery
List of SEZs Formally Approved under the SEZ Act, 2005:
Sl. Name of the developer Location State Type of Status
No. SEZ
1 2 3 4 5 6
1 Deccan Infrastructure and Mahabubnagar District, AP Gems &
Land Holdings Limited Andhra Pradesh Jewellery
2 Omnibus Industrial Develop- Khardpada, Naroli, DNH  Gems& Notified
ment Corporation of Daman Dadra and Nagar Haveli Jewellery
and Diu and Dadra and Nagar
Haveli Limited (OIDC)
3 M/s. Hyderabad Gems SEZ Hyderabad, A.P. AP Gems & Notified
Ltd. Jewellery
4 AEC Marketing Pvt. Ltd Village Morkhal DNH Gemsand
Silvassa, Union Jewellery
Territory of Dadra
and Nagar Haveli
5  Planetview Mercantile Verna, Goa GA  Gemsand
Company Limited Jewellery
6 Gujarat Hira Bourse Ishhapor, Surat GJ Gems and Notified
Jewellery
7 Gitanjali Gems Limted Panvel Village, MH  Gems and Notified
Chiravat, District Jewellery
Raigad, Maharashtra
8 Shirpur Gold Refinery Shirpur, District MH  Gemsand

Limited

Dhulia, Maharashtra

Jewellery
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1 2 3 4 5 6
9 Royal Palms India Private Survey No. 169, MH  Gemsand
Limited Aarey Milk Colony Jewellery
Goregaon (East),
Mumbai
10  Navi Mumbai SEZ Pvt. Ltd. Village Ulwe, Navi MH  Gemsand Notified
Mumbai, Maharashtra Jewellery
11  Delhi State Industrial Baprola village, Delhi DL Gems and
Information Development Jewellery

Corporation Ltd.

12 Mahindra World City Village Kalwara, RJ Gems and Notified
(Jaipur) Limited Tehsil Sanganer, Jewellery
District Jaipur,
Rajasthan
13 M.P. Audyogik Kendra Village Rangwasa, MP  Gems and
Vikas Nigam (Indore) District Indore, Jewellery
Limited Madhya Pradesh

Production of iodized edible salt

4345. DR. GYAN PRAKASH PILANIA : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a)  the State-wise total salt production in India and how much of this is iodized
edible salt;

(b)  the cost price per kilo of raw salt;
(c)  the market selling price per kilo of iodized salt and whether it is exorbitant;
(d)  the share of Indian salt industry in the world; and

(e) the State-wise details of steps taken by Government to promote salt
industries?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) The total
production of salt in India during 2011-12 was 221.79 lakh ton. Of this, 62 lakh ton of
salt were iodized. The State-wise production of common salt and iodized salt in the
country during 2011-12 are given in Statement. (See below)

(b)  The cost price of salt varies from State to State depending upon various
factors including cost of labour and electricity, density of brine used for production of
salt, etc. The Office of the Salt Commissioner was maintaining ex-factory price of salt
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ranging from Rs.0.40 (Forty paise) per kg to Rs.1,80 per kg during 2011-12, depending
upon the variety, quality and place of production as indicated by the salt producers.

(¢)  The market selling price of iodized salt ranges from Rs.4.00 - Rs. 14.00
per kg depending upon the variety, quality and packing material used.

(d)  The estimated average annual production of salt in the world is about 260
million ton (2600 lakh ton). During 2011-12, India produced 221.79 lakh ton of salt
which was 8.53 percent of the estimated annual production of salt in the world.

(e)  This Ministry monitors the overall development of salt industry, through
the Salt Commissioner’s Office (SCO), including planning, facilitating production of
salt through technology upgradation and conducting training programmes for salt
workers. SCO, in collaboration with the State Governments, has established Model
Salt Farms in Rajasthan and Odisha, and sanctioned the third Model Salt Farm in
Tamil Nadu recently. Besides this, the Central Government grants financial assistance
to supplement the efforts of the State Governments, salt industry and manufacturers in
conducting welfare activities for salt workers.

Statement
State-wise production of common and iodized salt in the country
State-wise production of common salt in the country

(Figure in lakh ton)

SI.No. State 2011-12
1 Andhra Pradesh 3.05
2 Goa 0.02
3 Gujarat 170.19
4 Karnataka 0.13
5 Maharashtra 1.55
6 Odisha 0.10
7 Rajasthan 21.89
8 Tamil Nadu 24.77
9 West Bengal 0.09

ToTAL 221.79
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State-wise production of iodized salt in the country

(Figure in lakh ton)

SI.No. State 2011-12
1 Assam 0.07
2 Gujarat 39.63
3 Jammu and Kashmir 0.06
4 Karnataka 0.07
5 Odisha 0.07
6 Rajasthan 1141
7 Tamil Nadu 10.46
8 Tripura 0.08
9 West Bengal 0.15

ToTtAL 62.00

Draft of National Offset Policy

14346. SHRI SHIVANAND TIWARI :
SHRI RAVI SHANKAR PRASAD :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(a)  whether itis a fact that a draft of National Offset Policy has been prepared
to ensure compliance of new rules on the institutes providing services and supplying
goods to Government departments including Government Ministries in the country;

(b)  if so, the blueprint of the draft; and

(c) the extent to which Indian economy is estimated to develop after the
implementation of this draft?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYAMADHAVRAO SCINDIA) : (@) No, Sir. There
is no intention in the draft of the National Offset Policy to force compliance of new
rules on the institutes proving services and supplying goods to Government departments
including Government Ministries in the country.

T Original notice of the question was received in Hindi.
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(b)and (c) No, Sir. The draft of National Offset Policy is at stage of
consultations with different Ministries/Departments.

Scheme to set up SEZs to increase export

14347. SHRI RAVI SHANKAR PRASAD :
SHRI SHIVANAND TIWARI :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  whether itisa fact that Government had implemented a scheme in February,
2006 to set up Special Economic Zone to enhance export by increasing industrial
production in the country;

(b)  ifso, the facts thereof and the number of total zones which are engaged in
export and production work after their establishment till March, 2012;

(c)  whether itis a fact that a very low percentage of zones are operational in
comparison to the sanctioned number of zones in the country; and

(d) if so, the percentage thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (d) The
main objectives of the SEZ Scheme are:

(a)  generation of additional economic activity;

(b)  promotion of exports of goods and services;

(c)  promotion of investment from domestic and foreign sources;
(d)  creation of employment opportunities;

(e)  development of infrastructure facilities.

In addition to seven Central Government Special Economic Zones (SEZs) and
12 State/Private Sector SEZs set up prior to the enactment of SEZ Act, 2005, formal
approval has been accorded to 589 proposals out of which 389 SEZs presently stand
notified. A total of 153 SEZs are already exporting. Around 40 percent of the notified
SEZs are exporting.

In terms of Rule 6 of the SEZ Rules, validity of approval is for a period of three
years within which time effective steps are to be taken by the developer to implement
the approved proposal. On a request received from the developer, the Board of Approval

t Original notice of the question was received in Hindi.
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can extend the validity period. The SEZs are under obligation to achieve positive Net
Foreign Exchange (NFE) earnings to be calculated cumulatively for a period of 5
years from the commencement of production, failing which the units shall be liable for
penal action under the provisions of the Foreign Trade (Development and Regulation)
Act, 1992. However no export targets are set for Special Economic Zones (SEZs).

Reduction in inflow of foreign capital

14348. SHRI RAMCHANDRA PRASAD SINGH :
SHRI RAVI SHANKAR PRASAD :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  whether it is a fact that according to study conducted by Reserve Bank of
India, there has been reduction in the inflow of foreign capital during 2010-11 due to
instability in Government policy;

(b)  if so, Government reaction thereto; and

(c)  the quantum of foreign capital invested in India during the said period and
its quantum in comparison to last year?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Aresearch
study was undertaken by the RBI to examine as to why the Foreign Direct Investment
(FDI) flows to India remained sluggish in 2010-11, despite relatively better domestic
economic performance ahead of global recovery. Based on an empirical exercise to
analyse the factors behind such moderation in FDI inflows to India, the study, based
on 10 major emerging market economies (EMESs), showed that FDI was significantly
influenced by openness, growth prospects, macroeconomic sustainability, labour cost
and uncertainty in government policy.

(b)  FDI equity inflows, received during the Financial Year 2011-12, have
increased significantly over the FDI equity inflows received in the last financial year.
FDI equity inflows of Rs. 173,946 crores have been received in 2011-12, as compared
to Rs. 88,520 crores, received during the Financial Year 2010-11.

(c)  FDI equity inflows, received during the Financial Year 2010-11, were Rs.
88,520 crores, as compared to Rs. 123,120 crores, received during the Financial Year
2009-10.

t Original notice of the question was received in Hindi.
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Effect of withdrawal of minimum export price to export onion

14349. SHRI SHIVANAND TIWARI :
SHRI RAM JETHMALANI :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(&)  whether it is a fact that Government has drafted a proposal to withdraw
minimum export price to promote onion export from the country during the summer
season;

(b)  if so, the facts in this regard;

(¢)  whether itis also a fact that the demand of onion soars during the summer
season only in the country;

(d)  if so, whether the prices of onion will increase in domestic market owing
to the pressure mounting on supply of domestic demand in the country due to increase
in export; and

(e)  if so, Government’s reaction thereto?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYAMADHAVRAO SCINDIA) : (a) and (b) Yes,
Sir. The Government has permitted export of onions without any Minimum Export
Price (MEP) with effect from 8th May, 2012 for the period upto 2nd July, 2012 through
Notification No.116 (RE-2010)/2009-2014 dated 8th May, 2012.

(c) to (e) The prices of onions in the domestic market are a result of factors
like overall production in all the three production seasons (viz. Kharif, late kharif and
Rabi crop), domestic consumption, export orders, availability of surplus, domestic
and international demand and supply situation.

Fixing of quantity for cotton and sugar export

14350. SHRI RAVI SHANKAR PRASAD :
SHRI RAM JETHMALANI :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  whether it is a fact that the quantity of cotton and sugar export from the
country has been fixed for the annual period from October, 2011 to September, 2012;

(b) if so, the details of the quantity fixed and the amount which has been
exported out of this till April, 2012;

t Original notice of the question was received in Hindi.
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(c)  whether the quantity of their production and consumption has also been
estimated in the country before the decision to export; and

(d)  if so, the details of the quantities estimated?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) No Sir.

(b)  Does not arise.

(c)and (d) Government reviews export policy of all items including sugar and
cotton from time to time in consultation with the administrative Ministries and the
Departments concerned, taking into account various factors such as availability of
goods in the domestic market, production, the price situation and various national and
international commitments etc. Policy on export keeps in view domestic availability
and need to maintain a balance between producers of exportable goods and domestic
users of such goods. During the current sugar season (October-September) the sugar
production has been estimated at 251.97 lakh tons. Cotton production has been estimated
at 352 lakh bales.

Setting up Kaolin based industry

t4351. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@)  whether Government is contemplating to set up Kaolin based industry for
providing employment to unemployed tribal youths of backward areas;

(b)  if so, the details thereof;

(c)  whether new industrial licences are being issued by Government to certain
other sectors including tobacco and drugs industries;

(d)  if so, the details thereof; and

(e)  the number of new licences issued by Government in the various regions
of the country including Uttarakhand during the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYAMADHAVRAO SCINDIA) : (a)and ((b) The
details of Kaolin based industry are not maintained by this Ministry.

(c)and (d) At present under the Industrial Development and Regulation Act,
1951, the following sectors require compulsory Industrial Licensing:

)] Distillation and brewing of alcoholic drinks.

t Original notice of the question was received in Hindi.
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(ii)  Cigars and cigarettes of tobacco and manufactured tobacco substitutes.
(iii)  Electronic Aerospace and defence equipment all types.

(iv) Industrial explosives including detonating fuses, safety fuses, gun powder,
nitrocellulose and matches.

(v)  Specified hazardous chemicals i.e. Hydrocyanic acid and its derivatives;
Phosgene and its derivatives and Isocyanates and disocyanates of
hydrocarbon, not elsewhere specified (example Methyl Isocyanate).

However, whereas Drugs are no longer licensable items, no industrial license
has been granted for manufacture of Potable Alcohol since 1997 pursuant to Hon’ble
Supreme Court decision and, cigarettes etc. on grounds of health since 1999.

(e)  State-wise details of Industrial Licenses issued in the various regions of
country including Uttarakhand during the last three years are given in Statement.

Statement

State-wise and year-wise details of LOIs + DILs granted (in Numbers)
from January 2009 up to April 2012

Name of the State 2009 2010 2011 2012
(upto April)
1 2 3 4 5
Andaman and Nicobar 0 0 0 0
Andhra Pradesh 6 10 4 1
Arunachal Pradesh 0 0 0 0
Assam 0 0 0 0
Bihar 0 0 0 0
Chandigarh 0 1 0 0
Chhattisgarh 0 0 0
Dadra and Nagar Haveli 0 0 0 0
Daman and Diu 0 0 0 0
Delhi 0 0 0 0
Goa 0 0 0 0

Gujarat 0 1 3 0
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1 2 3 4 5
Haryana 0 5 6 0
Himachal Pradesh 0 1 0 0
Jammu and Kashmir 0 0 0 0
Jharkhand 0 0 0 0
Karnataka 0 8 3 0
Kerala 0 0 0 0
Lakshadweep 0 0 0 0
Madhya Pradesh 0 0 0 0
Maharashtra 1 2 2 0
Manipur 0 0 0 0
Meghalaya 0 0 0 0
Mizoram 0 0 0 0
Nagaland 0 0 0 0
Orissa 0 0 2 1
Pondicherry 0 0 0 0
Punjab 0 1 1 0
Rajasthan 0 3 1 0
Sikkim 0 0 0 0
Tamil Nadu 3 3 3 0
Tripura 0 0 0 0
Uttar Pradesh 0 4 2 0
Uttarakhand 0 0 3 0
West Bengal 0 0 1 0
Location in more than One State 0 1 1 0
TotAaL 10 40 32 2

LOls: Letters of Intent issued;

DILs: Direct Industrial Licences granted.
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More concessions to set up SEZs

4352. SHRI D. RAJA:
SHRI M.P. ACHUTHAN :

Will the Minister of COMMERCE AND INDUSTRY be pleased to state:

(@)  whether itis a fact that Government proposes to allow more concession to
set up Special Economic Zones (SEZs) which were not being built up despite allotment
of land and approval by Government; and

(b)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) In
terms of Rule 6 of the SEZ Rules, validity of approval is for a period of three years
within which time effective steps are to be taken by the developer to implement the
approved proposal. On a request received from the developer, the Board of Approval
can extend the validity period. The SEZs are under obligation to achieve positive Net
Foreign Exchange (NFE) earnings to be calculated cumulatively for a period of 5
years from the commencement of production, failing which the units shall be liable for
penal action under the provisions of the Foreign Trade (Development and Regulation)
Act, 1992. However, no export targets are set for Special Economic Zones (SEZs).

The fiscal concessions and duty benefits allowed to SEZs are in built into the
SEZ Act, 2005. These exemptions are in the nature of incentives for export and are
consistent with the principles that guide export promotion initiatives of the Government
in general. Ongoing review and reform, as necessary, of Government policy and
procedure is inherent to Public Policy.

Proposed hike in import duty on gold

4353. SHRI KANWAR DEEP SINGH : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@)  whether it is a fact that Government proposes to hike the duty on gold
imports;

(b)  if so, the details thereof and the reasons therefor;

(¢)  whether Government has consulted any stakeholders on the likely impact
of this hike;

(d)  whether a potential consequence of this hike might be an increase in illegal
smuggling of gold in the country; and

(e)  ifso, the action taken/proposed to be taken by Government in this regard?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYAMADHAVRAO SCINDIA) : (a) Duty ongold
imports has been increased from 2% to 4% with effect from 17.3.2012, and there is no
proposal to further hike the duty on gold imports.

(b) to (e) Do not arise in view of the (a) above.
Declaring tea as national drink

4354, SHRI BIRENDRA PRASAD BAISHYA : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(a)  whether Government has received representation from a joint forum of
Assam Tea Planters Association (ATPA), North East Tea Association (NETA) and
Bharat Chai Parishad (BCP) with an appeal to declare tea as a National drink of India;

(b)  if so, the details thereof and its present status;
(¢)  whether Government proposes to declare tea as a National drink of India;
(d) ifso, the details thereof and the time by when it is likely to be happen; and

(e)  if not, the reasons therefor along with the criterion fixed for declaring
particular item with national status?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (e) The
representation received from the joint forum of Assam Tea Planters Association (ATPA),
North Eastern Tea Association (NETA) and Bharatiya Chai Parishad (BCP) has appealed
for declaring tea as a national drink of India as it is consumed by large sections of
people and this would also contribute to its brand building exercise. There is no fixed
criteria for according national status to any particular product/commodity. However, a
proposal to declare tea as the national drink of India was earlier examined during 2006
in consultation with the Central Ministries/Departments concerned and the States/UTs.
The matter was not pursued further as objections were raised by some of the State
Governments and it was felt that coffee is a competing beverage and both have respective
market shares and declaring one particular beverage as a ‘national drink” will likely be
at the cost of the other.

Determining minimum price for green leaf tea

4355. SHRI BIRENDRA PRASAD BAISHYA : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(@)  whether Government proposes to determine the minimum price for green
leaf tea produced by small tea growers of Assam and West Bengal,;
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(b)  if so, the details thereof; and

(c)  the details of production of green leaf tea by small tea growers in Assam
including total number of small tea growers for last three years indicating criterion
followed towards fixation of price against green leaf tea by manufacturer?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) For
ensuring an equitable sharing of sale price of made tea between the small growers and
the manufacturers, a Price Sharing Formula (PSF) has been notified by the Tea Board.
The PSF stipulated by the Tea Board is worked out after factoring in the cost of producing
green tea leaf by the small growers; cost of manufacturing in the bought leaf factories;
and the out-turn percentage (i.e., conversion of green tea leaf into made tea). The PSF
varies from region to region in the country and is about 65: 35 on an average. As per
this formula, sale price of made tea has to be shared between the growers and the
factories in the ratio prescribed for each tea growing State. The ratio is 65:35 in Assam
and 58:42 in West Bengal.

(¢)  The details of number of small growers, area owned by them and the
green leaf production in Assam are as under:

Number of Small Area Under Tea Production
Growers (in Acres) (Kg Green Leaf)
68,459 1,20,000.75 3,96,574,417

The criterion followed towards fixation of price is indicated in reply to parts (a)
and (b) of the question above.

SEZs turned into real estate business

4356. SHRIANIL DESAI : Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@)  whether it is a fact that most of the Special Economic Zones (SEZs) have
become real estate business in the country particularly in Maharashtra State;

(b)  if so, the details thereof and Government’s response thereto;
(c)  what action the Ministry is taking to de-reserve the SEZ land;

(d)  whether it is a fact that compensation for the land acquired from farmers
has not been paid at market prices; and

(e)  if so, Government’s reaction thereto?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAOQO SCINDIA) : (a)to (¢) There
are adequate safeguards in the SEZ Rules, 2006 to prevent SEZs from indulging in
real estate business. In terms of Rule 11(9) of the SEZ Rules, 2006, sale of land in an
SEZ is not allowed. Further, duty and other benefits permissible under the SEZ Act
2005 and Rules framed thereunder are allowed only on authorised activities. These
authorised activities can relate to the authorised activities of Unit, Developer and Co-
developer and can include setting up of units and infrastructure, including social
infrastructure. No complaint has been received that SEZ land has been sold by the
developer.

Land is a State subject. The Board of Approval approves a proposal for
establishment of a Special Economic Zone (SEZ) subject to the terms and conditions
prescribed in the SEZ Act and Rules. The approval is granted only after the concerned
State Government recommends the setting up of the SEZ. Issues related to availability/
provisioning of land for SEZs are in the domain of the State Government agencies
concerned. Insofar as relief and rehabilitation package for any affected person is
concerned, this is implemented by State Government agencies.

Increase in non-plan expenditure of tariff commission

4357. SHRI Y.S. CHOWDARY : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@) whether it is a fact that Non-plan expenditure in respect of Tariff
Commission has been increasing tremendously for the last three years;

(b)  If so, the details thereof and the reasons therefor; and

(c) the steps taken/being taken by Government to reduce the Non-plan
expenditure?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) The
details of Non-plan expenditure of Tariff Commission during the last three years are
given below :

Rs. in crore
2009-10 2010-11 2011-12
Plan expenditure 0 0 0
Non-Plan expenditure 6.36 6.27 6.55

Percentage increase — -14 45
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There is a marginal increase in expenditure in 2011-12. Major portion of the
Non-plan expenditure goes towards payment of pay and allowances. The increase is
due to revision in pay scales as per Sixth Pay Commission’s recommendations and
increase in studies conducted by the Commission.

(¢) Instructions on Economy Measures and Rationalization of Expenditure
issued by the Department of Expenditure from time to time are scrupulously followed
by the Commission.

Setting up Spices Parks by Spices Board

4358. SHRIRAJEEV CHANDRASEKHAR : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@)  whether it is a fact that the Spices Board has recently decided to set up
Spices Parks in various parts of the country to promote the cultivation of spices on a
large scale;

(b)  if so, the details thereof; and

(¢)  how many Spices Parks will be set up in Karnataka, which has a vast
potential for spices cultivation?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRIJYOTIRADITYAMADHAVRAO SCINDIA) : (a) and (b)  Yes,
Sir. Government has approved establishment of Spice Parks to provide common
infrastructure facilities in the major spices growing centres for cleaning, processing,
colour sorting, grading and packing facilities etc. for value addition and quality
improvement of spices. At present two Spices Parks viz., Chhindwara in Madhya
Pradesh and Puttadi in Idukki district of Kerala have started functioning. A Spice Park
at Jodhpur in Rajasthan was recently inaugurated on 7.4.2012.

(c)  Before approving a proposal for setting up the Spice Park, a due diligence
study is conducted to assess its feasibility and requirement based on spices grown in
that area. Moreover, Government land free of cost should also be available. The number
of Spices Parks to be established during the Twelfth Five Year Plan, including in
Karnataka, will be decided in accordance with the outlay that is finalised.

Increasing industrial package for industries in Assam

4359. SHRIMATI NAZNIN FARUQUE : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(@)  whether any proposal has been received from the State Government of
Assam to increase industrial package for industries;
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(b)  if so, by when it is going to be increased; and
(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir.
Government of Assam has requested for extending industrial package to food processing
industries.

(b)  Industrial Units engaged in food processing in the State of Assam may
avail the benefits of National Mission of Food Processing under Ministry of Food
Processing Industries, Government of India under Twelfth Five Year Plan of the
Government, w.e.f., 1.04.2012.

(c)  Does not arise.
SEZs approved and notified in North East

4360. SHRIMATI NAZNIN FARUQUE : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a) the details of total number of Special Economic Zones (SEZs) approved
and notified in North East up to now;

(b)  how many of them have become operational;

(¢)  whether Government has assessed the performance of SEZs in the State;
and

(d)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (d) Two
SEZs have been formally approved in the State of Nagaland out of which one stands
notified. The SEZ has not become operational.

In terms of Rule 6 of the SEZ Rules, validity of approval is for a period of three
years within which time effective steps are to be taken by the developer to implement
the approved proposal. On a request received from the developer, the Board of Approval
can extend the validity period. The SEZs are under obligation to achieve positive Net
Foreign Exchange (NFE) earnings to be calculated cumulatively for a period of 5
years from the commencement of production, failing which the units shall be liable for
penal action under the provisions of the Foreign Trade (Development and Regulation)
Act, 1992. However, no export targets are set for Special Economic Zones (SEZs).

Development Commissioner conducts monitoring of all SEZ Units and Developer
in terms of SEZ Act, 2005 and Rules.
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Making FDI policy user friendly

4361. SHRI MOHD. ALI KHAN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@)  whether Government is making FDI policy, user friendly;
(b)  if so, the details thereof;

(c) if not, the reasons therefor; and

(d)  the response received so far?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b)  Government has put in place an investor-friendly policy on FDI, under
which FDI, up to 100%, is permitted, under the automatic route, in most sectors/
activities. The FDI policy is reviewed on an ongoing basis. Government has also been
issuing consolidated circulars on FDI policy since March, 2010, to ensure that
information on FDI policy is available at one place, leading to simplification of the
policy, as well as greater clarity and understanding. The latest such circular (‘Circular
1 of 2012-Consolidated FDI Policy”), has been released on 10.04.2012. The circular is
available in the public domain, on the website of this Department.

(c)and (d) Do not arise.
Opposition to lowering of import duty by automobile industry

4362. SHRI MOHD. ALI KHAN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@)  whether the Indian automobile industry is opposing lowering of import
duty in the proposed India-EU Free Trade Agreement;

(b)  if so, the details thereof; and
(c)  the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (c) The
Government of India is negotiating a bilateral Broad Based Trade and Investment
Agreement (BTIA) with the European Union (EU) in which so far fourteen rounds of
negotiations have been held. Final positions are to emerge as the negotiations across
various sectors including cars are ongoing.
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Adverse effect of stalled projects on industrial growth

4363. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of
COMMERCE AND INDUSTRY be pleased to state:

(@)  whether non-implementation of stalled projects is severely affecting the
industrial growth, as expressed by leading captains of industry in their meeting with
the Prime Minister in the last week of December, 2011,

(b)  if so, how many of such projects are pending in infrastructure sector like
ports, roads, power, airports, petro-chemicals, etc. which are essentials for industrial
growth; and

(c)  whether this non-implementation is due to resource crunch or other
constraints like lack of expertise, technology deficit or environmental-clearance
constraints, etc.?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) The Prime
Minister’s Council of Trade and Industry met on 22 December, 2011 and exchanged
views on the economic situation in the country. The business leaders expressed their
confidence in the fundamental strength of the Indian economy and informed the Council
of plans to invest in new projects in India, and stressed the need to expedite ongoing
infrastructure and other mega projects.

(b)  Ason 1st February 2012, out of 555 Central Sector infrastructure projects
costing Rs.150 crore and above, 233 projects were delayed with respect to their original
date of completion. The sector-wise detail of 233 delayed project is given in Statement.
(See below).

(¢)  The brief reasons for time overruns as reported by various projects
implementing agencies are inadequate mobilization by the contractors, land acquisition,
right to usage (ROU), right of way (ROW), law and order problems, delays in
engineering designs, change of scope, delays in pre-project activity, maoist problems
and forest and environment clearance etc.

Statement

State-wise details of the delayed projects.

SI.No.  Sector No. of Projects No. of Delayed Projects
1 2 3 4
1 Atomic Energy 5 3

2 Civil Aviation 5 4
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1 2 3 4
3 Coal 51 17
4 Fertilizers 6 2
5 Steel 16 5
6 Petrochemicals 1 0
7 Petroleum 69 31
8 Power 96 47
9 Railways 131 27
10 Road Transport and 127 78
Highways
11 Shipping and Ports 25 10
12 Telecommunications 18 7
13 Urban Development 4 1
14 Water Resource 1 1
ToTAaL 555 233

Source: Ministry of Statistics and Programme Implementation.
Increase in import of agricultural products

4364. SHRIPRAKASH JAVADEKAR : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a) whether it is a fact that import of agricultural products have increased
each year since 2007;

(b)  if so, the year-wise details thereof;

(¢)  whether Government has taken steps to reduce the import of agricultural
products; and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (@) and (b) The
details of import of agricultural products (Principal commodity-wise) since the period
2007-08 are given in Statement (See below).

(c)and (d) Among agricultural products main items of India’s import are edible
oil and pulses. Efforts are being made to reduce dependence on imports by increasing
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production of oilseeds and pulses under various schemes, particularly Integrated Scheme
of Oilseeds, Pulses, Oil Palm and Maize (ISOPOM) being implemented since 1.4.2004.

Statement

Details of import of agricultural products since 2007-08

(Value in Rs. crores)

Item 2007-08 2008-09 2009-10 2010-11 2011-12
(April-January)
(latest available)
(Provisional)

Wheat 2,657.51 0.01 231.90 255.85 0.00
Rice 0.42 0.54 0.37 1.12 5.14
Other Cereal 19.34 45.46 76.33 59.53 25.87
Cereal Preparation 161.83 170.17 188.22 228.84 245.89
Pulses 5,374.94  6,246.40 9,813.37 7,149.62 7,126.43
Tea 130.95 197.00 276.54 202.00 186.21
Milk and Cream 28.96 38.21 77.56 491.98 905.89
Cashew Nuts 1,714.75  2,672.43 3,047.50 2,649.56 4,958.40
Fruits and Nuts Excl. 1,858.39  2,372.89 2,873.15 3,636.63 3,613.42
Cashew Nuts

Spices 973.64  1,076.07 1,432.31 1,556.11 1683.00
Sugar 5.87 583.16 5,965.80 2,789.55 374.17

Oil Seeds 149.32 129.58 186.61 115.48 75.61
Vegetable Oils 10,301.09  15,837.46 26,483.32  29,860.40 37,718.33
Fixed (Edible)

ToTAL 23,377.00 29,369.38 50,653.00  48,996.66 56,918.36

Source: DGCI&S.

Export duty on iron ore exports

4365. SHRI PRAKASH JAVADEKAR : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a)  the export duty imposed by Government on iron ore exports;

(b)  the details of iron ore domestic consumption and export since 2007;

(c)  whether Government is considering banning of export; and
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(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) The current
rate of export duty with effect from 30.12.2011 is 30% ad-valorem on all types of iron
ore (except Pellets).

(b)  Details of iron ore domestic consumption and export since 2007 is as per
the statement given below:-

Qty. in million tonnes

Year Domestic Consumption Export
2007-08 85.30 104.27
2008-09 85.51 105.87
2009-10 90.62 117.37
2010-11 106.16 97.66

(c)and (d) There is no proposal to ban export of iron-ore. At present export is
being discouraged through higher export tariff and higher railway freight on export
cargo. Regulations on exports other than through fiscal measures may have an adverse
impact on the development of iron ore mining as a whole. Stockpiling of iron ore
“fines’ would cause environmental hazards and increase the cost of lumpy ore used by
domestic industry. However, the Hon’ble Supreme Court of India, vide its order dated
29th July, 2011, suspended mining operations and transportation of iron ore in Bellary
District, Karnataka, in view of over exploitation and subsequently also directed that
no part of the iron ore production in Bellary shall be exported till further orders.

Lowering transaction cost for exports

4366. DR. JANARDHAN WAGHMARE : Will the Minister of COMMERCE
AND INDUSTRY be pleased to state:

(a)  whether Government has recently announced steps to lower the transaction
cost for Indian exports in a bid to make them more competitive in the global market;

(b)  if so, the details thereof;

(c)  whether various bureaucratic and infrastructure hurdles are the main factors
responsible for exporter’s growth; and

(d) if so, the steps Government proposes to take to ensure removal of hurdles
by bureaucrats and others?
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THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) and (b) A
Task Force on Transaction Cost in Exports was constituted by the Department of
Commerce to identify bottlenecks affecting India’s exports. The Committee’s report
was released on 8th February, 2011. Out of the 44 recommendations in the report, 23
have been implemented which reduced the transaction, cost to the extent of Rs.2100
crore in perpetuity.

(c)and (d) The Task Force has noted two types of transaction cost. There are
structural costs which cannot be eliminated completely. One example of such transaction
cost is “Port handling charges”. The other type of cost is addressable cost, which
mostly relate to procedures. The procedural simplification to reduce transaction cost
is a continuous endeavour. In order to promote export and import, one of the thrust
areas of the Government is to widen the scope of EDI (Electronic Data Interchange)
activities which minimises human interface and thus increases transparency, efficiency
and reduces transaction cost in terms of money and time.

Cost based study of petroleum products by tariff commission

4367. SHRI TAPAN KUMAR SEN : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(@)  whether any cost based study of petroleum products of National Oil
Marketing Companies had been taken up by Tariff Commission with targeted date of
completion by July, 2011;

(b)  if so, whether the report has been completed,;
(c) if not, the reasons therefor;

(d)  whether Tariff Commission is taking up similar cost based study of National
Oil and Gas Production companies like ONGC and OIL, to assess the actual cost of
production of crude oil and natural gas; and

(e)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b) and (c) Yes, the report has been completed in December, 2011.

(d)and (¢) The Tariff Commission has sought concurrence of Ministry of
Petroleum and Natural Gas for undertaking the similar cost based study of National
Oil and Gas Production companies like ONGC and OIL to assess the actual cost of
production of crude oil and natural gas.
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Export to Iran despite US and Eurozone sanctions

4368. SHRIN.K. SINGH : Will the Minister of COMMERCE AND INDUSTRY
be pleased to state:

(@)  whether it is a fact that India is continuing to export goods to Iran inspite
of US and Eurozone sanctions;

(b)  if so, the details thereof and the reasons therefor;
(c)  the proposed implications of these sanctions; and

(d) the steps taken by Government to ensure that exporters recover their money
from Iran?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) Yes, Sir.

(b)  Indiaexports goods to Iran in accordance with its international obligations
of United Nations sanctions on Iran. Major items of India’s export to Iran include
agriculture commodities and textiles.

(c)  US and Eurozone sanctions on Iran have the potential to disrupt India’s
trade with Iran.

(d) Rial -Rupee payment arrangements have been put in place for bilateral
trade between India and Iran.

Opening of cotton export registration

4369. SHRIMATI T. RATNA BAI : Will the Minister of COMMERCE AND
INDUSTRY be pleased to state:

(a)  whether the Ministry has opened cotton export registration;
(b)  if so, the details thereof; and
(c)  the present status thereof?

THE MINISTER OF STATE IN THE MINISTRY OF COMMERCE AND
INDUSTRY (SHRI JYOTIRADITYA MADHAVRAO SCINDIA) : (a) to (c) Yes,
Sir. The details are given in DGFT Notification No. 113 dated 04.05.2012 and are
available on DGFT website http://www.dgft.gov.in.

Monuments maintained by ASI
4370. SHRI SABIR ALI : Will the Minister of CULTURE be pleased to state:

(a) the details of monuments of historical importance which are being
maintained by ASI;
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(b)  whether the maintenance of these monuments is going on as per desired
goals, if not, the steps taken to pluck the loop holes; and

(c)  the details of monuments which are of the nature of places of worship?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) There are 3677
monuments/sites declared as of national importance under the provisions of the Ancient
Monuments, Archaeological Sites and Remains Act of 1958 within the jurisdiction of
the Archaeological Survey of India.

(b)  Yes, Sir. The conservation, preservation, maintenance and development
of environs of centrally protected monuments, creating of tourist related amenities
(e.g., drinking water, toilet blocks, facilities for physically challenged, pathways, cultural
notice boards/signage, vehicle parking, cloak rooms, etc.) at the centrally protected
monuments/sites are the regular activities which the ASI undertakes as per needs and
availability of resources.

(c)  The protected monuments under the Archaeological Survey of India include
temples, mosques and churches, most of which are not under worship. Specific data
about the monuments among these which are at present under worship is not separately
maintained.

Non-allocation of demanded budget

t4371. SHRI PRABHAT JHA : Will the Minister of CULTURE be pleased to
state:

(a)  whetheritisafact that enough budget has not been allocated to the Ministry
against the demand for last many years;

(b)  if so, the details thereof;
(c) if not, the reasons therefor;

(d)  whether it is a fact that Ministry has not been able to utilise the budget
allocated to it for various schemes; and

(e)  if so, the details thereof?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) Details of
requirement of Plan funds projected by the Ministry and funds allocated during the
last five years, are as under: -

t Original notice of the question was received in Hindi.
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(Rs. in crore)

Years Projected Demand Funds Allocated
2007-2008 905.40 557.00
2008-2009 864.73 600.00
2009-2010 1,157.12 700.00
2010-2011 1,186.62 735.00
2011-2012 1,302.87 785.00

(¢)  Funds are provided by the Planning Commission on the basis of Gross
Budgetary Support provided by the Ministry of Finance. Planning Commission further
allocates funds to Ministries based on competing demands and availability of funds.

(d)and (e) Details of Plan funds allocated and utilized for various schemes/
organizations under Ministry of Culture during the last five years are indicated as
under: -

(Rs. in crore)

Years BE RE Actuals % w.r.t. RE
2007-2008 557.00 520.00 470.46 90.47
2008-2009 600.00 595.00 525.36 88.30
2009-2010 700.00 630.00 573.79 91.08
2010-2011 735.00 735.00 729.31 99.23
2011-2012 785.00 805.00 736.84* 91.53

* This expenditure is tentative as accounts for this year are still under finalization.
Cases decided by National Monument Authority

4372. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of CULTURE
be pleased to state:

(@)  whether after the appointment of three Members of the National Monument
Authority in November, 2011 how many cases in NCR pending for permission for
repairs/construction for those living within 300 metre radius of a protected monument,
have been finalized, rejected or permission granted;

(b)  how many such cases are pending in States like UP, Madhya Pradesh,
Rajasthan where the number of protected monuments is fairly large; and
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(c)  whether any specific heritage byelaws have been framed during the last
two years, 2010 and 2011?

THE MINISTER OF CULTURE (KUMARI SELJA) : (@) After the appointment
of three Members of the National Monument Authority (NMA) in the month of
November, 2011, the NMA has received 248 NOC applications for carrying out
construction / reconstruction / repair / renovation from various agencies and individuals,
whose properties are located within 300 metre radius (buffer zone) of a centrally
protected monument / site, in Delhi. Out of these, 129 applications have been
recommended for grant of NOC, 08 cases are on hold in want of additional information
and 111 cases are pending in NMA for consideration as on 30th April, 2012. However,
the consideration of NOC cases is an on-going process in the NMA.

(b) In the States of Uttar Pradesh, 09 cases; Madhya Pradesh, no NOC case
and from Rajasthan, only 01 case, are pending for consideration by NMA, as on 30th
April, 2012.

(c) Indian National Trust for Art and Cultural Heritage (INTACH) has
submitted draft Heritage Bye Laws for Shershah Gate and Khairul Manazil Mosque in
New Delhi, to NMA till date, which are in the process of finalization.

Grant of assistance for promotion of tribal culture in Chhattisgarh

4373. SHRI NAND KUMAR SAI : Will the Minister of CULTURE be pleased
to state:

(@)  whether Government has received any request from Chhattisgarh for grant
of assistance to the private institutes for promotion of Tribal Culture, Tribal Museum
and Cultural activities in the State;

(b)  if so, the details in this regard;

(c)  theinstitutes so far provided grants during 2010-11 and 2011-12;
(d)  the details of such proposals pending for clearance as on date; and
(e)  the criteria fixed for considering such proposals?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) Yes, Sir.
Under the “Cultural Functions Grant Scheme (CFGS)”, the Government has received
seven proposals from Chhattisgarh for grant of financial assistance under this scheme
and under the “’Scheme of Financial Assistance to Professional Groups and Individuals
Engaged for Specified Performing Arts Projects”, two proposals have been received
from Chhattisgarh for Salary grant. The proposals have been received from the following
organizations:
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9.
(©

Shri Ramayan Mela Samiti, Bilaspur, Chhattisgarh

Smt. Durga Devi Smriti Seva Samiti, Raipur, Chhattisgarh

Kesharwani Shiksha Samiti, Surguja, Chhattisgarh

Sramik Seva Samiti, Balrampur, Chhattisgarh

Society for Action Rural Tribal Habitant of India, Sarguja, Chhattisgarh
Samadhan Seva Samiti, Raipur, Chhattisgarh

Arshil Shikshan Parishiksshan and Welfare Society, Raipur, Chhattisgarh

IPTA Centre for Cultural Resources and Training, Athaley House, Raigarh,
Chhattisgarh

Chinhari Jan Shiksha Evam Sanskriti Samiti, Distt. Bilaspur, Chhattisgarh

Details of Institutes provided grants during 2010-11 and 2011-12 are given

in Statement (See below).

(d)

()

The details have been given in reply to parts (a) and (b) above.

The proposals are considered by an Expert Committee set up under the

respective Scheme.

Statement

Details of Institutes provided grant during 2010-11 and 2011-12

Sl.  Name of the organization Title of the project Amount
No. sanctioned
i. 2010-11
1 Maithil Pravahika Chhattisgarh ~ Multi language poets meets Rs. 4.50
under Cultural Function Grant lakh
Scheme
ii. 2011-12
1 Maithil Pravahika, Chhattisgarh  National Seminar and All India Rs.3.00
Poets and Writers Meet and lakh
Festival
2 IPTA centre for cultural 18th National Theatre Festival Rs. 3.80
resources and training, under Cultural Function Grant lakh
Chhattisgarh Scheme
3  Geet Vitan Kala Kendra, Post Salary Grant under Scheme of Rs.3.60
Civic Centre, Bhilai, Durg Financial Assistance to Professional lakh

Groups and Individuals Engaged for
Specified Performing Art Projects
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Centrally protected monuments in Rajasthan

t4374. SHRI OM PRAKASH MATHUR : Will the Minister of CULTURE be
pleased to state:

(a)  the details of the historical places protected by Central Government in
Rajasthan and the amount spent by Central Government thereon during last three years;

(b)  whether State Government has recently sent a proposal to include a
monument in this list; and

(c)  if so, the names thereof along with the progress made in this regard?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) There are 162
centrally protected monuments/sites, declared as of national importance in Rajasthan.
The expenditure incurred on conservation, preservation and maintenance of these
centrally protected monuments/sites during the last three years is under:

(Rs. in lakhs)
2009-10 2010-11 2011-12
Structural conservation 275.55 350.00 445.49
Scientific preservation 45.99 50.35 33.00
Horticultural development 110.74 114.78 71.95
ToTAaL 432.28 515.13 550.44

(b)  No, Sir.
(c)  Does not arise.
Annual grant to INMF

4375. SHRI ANIL MADHAV DAVE : Will the MINISTER OF CULTURE be
pleased to state:

(@)  whether Government is giving any annual grant to the Jawaharlal Nehru
Memorial Fund (JNMF);

(b)  if so, how much money has been given to INMF since its inception, year-
wise; and

(¢)  whether Government has given any subsidy in lease/rental for the premises
use of INMF?

T Original notice of the question was received in Hindi.
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THE MINISTER OF CULTURE (KUMARI SELJA) : (a) to (c) Information is
being collected and will be laid on the Table of the House.

Leadership Training Programme for Museum Professionals

4376. SHRI NAND KUMAR SAI : Will the Minister of CULTURE be pleased
to state:

(@)  whether a Leadership Training Programme for Museum Professionals in
collaboration with the British Museum was organized in the recent past;

(b)  if so, the details thereof;
(c)  the details of the salient features of the said programme; and
(d)  the number of museum professionals benefited by the said programme?

THE MINISTER OF CULTURE (KUMARI SELJA) : (a) and (b) A Leadership
Training Programme (LTP) for Museum Professionals has been organized by the
Ministry, in collaboration with British Museum, London. The Programme comprises
of 3 modules, two of which have been completed at New Delhi (January, 2012) and
British Museum, London (March, 2012). The 3rd module is currently being held at
Mumbai from 14 to 25 May, 2012.

(c)  The objective of LTP is to develop a Leadership cadre for Museums in
India, at a critical time when most museums are developing strategies relating to
modernization and upgradation. The Programme, inter-alia, includes intensive training
sessions on Curation, Museums Education, Design & Display, Scientific Storage,
Conservation & Preservation, Museum Marketing, Outreach & Collection Management.
This programme will generate Museum Leaders who will further train museum
professionals all across the country to help in creating a rich web of world class museums
in India. Some of the salient features of the programme are:-

(i)  To encourage participants to refine their critical thinking and decision
making skills;

(i)  To inspire the deployment of new practices and approaches to the
management of Indian Museums.

(iii)  To ensure that museums are equipped to meet the needs of the audience;

(iv)  To ensure museums are equipped to respond to the challenges presented
by operating in an international scenario.

(d) 20 Museum Professionals from 11 Museums across the country are
currently undergoing the said Training Programme.
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Production of Howitzers by Ordnance Factory

4377. SHRIMATI GUNDU SUDHARANI : Will the Minister of DEFENCE be
pleased to state:

(@)  whether it is a fact that Ordnance Factory propose to build 155 mm
Howitzers for Indian armed forces;

(b)  if so, the details of the proposal;

(¢)  whether it is also a fact that Ordnance Factory is going to provide two
indigenously made Howitzers to Army for field trials this year itself;

(d)  if so, the details thereof;

(e)  whether Technology Transfer Agreement with Swedish Company allows
this; and

(f if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU) : (@) Yes, Sir.

(b)  As per the Defence Acquisition Council decision of October 2011,
Ordnance Factory Board (OFB) is to manufacture 155 mm Howitzers as per the details
given below:-

0] Manufacturing of two prototypes of 155 mm/39 calibre FH 77 B02 and
two prototypes of upgraded 155 mm/45 calibre Howitzer Gun.

(ii)  Also simultaneously carryout electronic and mechanical upgrade (to 45
calibre) on one “in service’ 155 mm/39 calibre gun separately.

(c)and (d) The time lines for OFB to offer indigenous Howitzers for trials are
as follows:-

)] Two prototypes of 155 mm/39 calibre guns by December 2012.
(ii)  Two prototypes of 155 mm/45 calibre guns by June 2013.
(e)  Yes,Sir.

(f)  The Government of India had entered into License Agreement with M/s
AB Bofors, Sweden for indigenous manufacture of 155 mm/39 calibre FH 77 B02
Gun and Ammunition alongwith the procurement of 155 mm/39 calibre FH77 B02 for
the Indian Army.
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Probe by ED on procurement of VVIP helicopters

4378. SHRI BAISHNAB PARIDA :
SHRI SANJAY RAUT :

Will the Minister of DEFENCE be pleased to state:

(@)  whether it is a fact that the Enforcement Directorate has been assigned to
probe into allegations of kickbacks offered in the procurement of 12 AW-101 helicopters
for VVIP use by the Ministry; and

(b)  if so, what is the time-frame for it to submit its report?
THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) No, Sir.
(b)  Does not arise.

Export by defence PSUs

4379. SHRIBALWINDER SINGH BHUNDER : Will the Minister of DEFENCE
be pleased to state:

(a) what is the extent of export by each Defence Public Sector Undertakings
(DPSUs);

(b)  which are the countries to which the products were exported during last
three years;

(¢)  whether there is continuous progress in the export by defence PSUs; and
(d) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU) : (a) As per Statement (See below).

(b)  During the last three years Defence PSUs have exported products to Algeria,
Bangladesh, Bahrain, Belgium, Bhutan, Brazil, Bulgaria, Canada, China, Czech, Egypt,
Ecuador, Ethiopia, France, Germany, Ghana, Honduras, Indonesia, Ireland, Israel, Iran,
Italy, Kenya, Libya, Malawi, Malaysia, Mali, Mauritius, Myanmar, Namibia, Nepal,
Netherlands, Nigeria, Oman, Philippines, Russia, Saudi Arabia, South Africa, Sri Lanka,
Sudan, Singapore, Surinam, Syria, Switzerland, Tanzania, Thailand, Tunisia, Turkey,
Uganda, UAE, USA, UK, Zimbabwe.

(c)  Yes, Sir. Overall there is a continuous progress.

(d)  Not applicable.
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Statement
Extent of export by each DPSU

Exports (Rs. in Lakhs)

SI.LNo. Name of Defence PSU 2009-10  2010-11 2011-12
1. Bharat Electronics Ltd. 10,849 18,586 18,788
2. BEML Ltd. 15,625 21,751 14,275
3. Bharat Dynamics Ltd. 8 138 0
4. Garden Reach Shipbuilders & 0 0 289

Engineers Ltd.
5. Goa Shipyard Ltd. 2,849 0 0
6. Hindustan Aeronautics Ltd. 20,467 23,739 34,100
7. Hindustan Shipyards Ltd. 0 0 0
8. Mazagon Docks Ltd. 0 0 0
9. MIDHANI 23 0 0
TotaL ExporTs DOSUs 49,821 64,214 67,452

Modification of rules regarding entry of army units in capital region

4380. SHRI PRABHAT JHA:
SHRIMATI KUSUM RAI :

Will the Minister of DEFENCE be pleased to state:

(@)  whether Government had modified the rules regarding entry of army units
in capital region of the country after army revolt as a result of Operation Blue Star in
1984;

(b)  if so, the details thereof;

(c)  whether an army unit posted outside National Capital Region can enter in
capital region during Republic Day preparations; and

(d)  if so, the details thereof?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) and (b) The
routine operational moves including those meant for Aid to Civil Authority or for
Disaster relief are regulated by overall operational policy and exigencies of requirement.
The training moves are based on training schedule prepared in advance by AHQ. No
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specific amendment in the Rules/policy related to entry of Army units in the Capital
region of the country has been made in response to events in 1984.

(c)and (d) The Army Units are nominated for participation in Republic Day
Parade. The nominated Army Units/contingents enter Capital Region during Republic
Day preparations.

Providing transport to Air Force School students living in Dwarka

4381. SHRI P. BHATTACHARYA:
SHRI MOHD. ALI KHAN :

Will the Minister of DEFENCE be pleased to state:

(a)  whether itis a fact that the school children studying in the Air Force School,
Subroto Park, New Delhi and staying in Dwarka Sector 13-B, 13-1, 13-A, 14-I, 14-1l,
17-A, 17-D, 17-E, 16-B and other connected sectors are facing acute transport problem;

(b)  if so, whether it is also a fact that the parents have approached the School
many times and submitted representations to arrange DTC/Air Force Bus for their
children; and

(c) if so, the remedial action taken by Government to improve the transport
facility in the above-mentioned Dwarka Sectors?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) The Air Force
School at Subroto Park provides a bus service to Dwarka which covers Sectors 1, 4, 5,
6,7,9,10, 11,12, 13,18 & 19.

(b) and (c) Parents of two children had approached the school authorities for
providing bus service in sectors of Dwarka other than those mentioned above. Based
on their request the school had sent a demand circular in August 2011 to all the parents
wanting to avail the bus service on a new bus route. Only 04 parents had given consent
to avail the school transport. Thus at present, this is not a financially viable number for
starting a new bus route.

Complaints of embezzlement against Cantonment Board officials

4382. SHRIMATI KUSUM RALI : Will the Minister of DEFENCE be pleased to
state:

(@)  whether it is a fact that the Ministry and the Office of Director General
(Defence Estate) and their supporting offices are receiving complaints regarding
embezzlement of Government/workers’ fund by Cantonment Board officials in relation
to EPF/ESI and Service tax of a large number of workers being employed on minimum
wages through outsourcing; and
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(b)  if so, whether Government proposes to enquire into the matter and book
the officials found guilty of embezzlement of funds?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) A complaint
dated 18.2.2012 regarding embezzlement of fund concerning EPF/ESI and Service tax
of workers engaged through outsourcing by the officials of Delhi Cantonment Board
has been received.

(b)  The matter is under examination in the Directorate General of Defence
Estates.

Women recruits in Defence Services

4383. SHRIMATI MOHSINA KIDWALI :
SHRI N.K. SINGH :

Will the Minister of DEFENCE be pleased to state:

(@)  the number of women recruits in Army, Navy and Air Force for the last
two years and the current year;

(b)  whether the number of women in defence forces is as per sanctioned
strength;

(c) if not, the reasons therefor;

(d)  whether Government propose to induct women into combat duties including
that of fighter pilots in Air Force; and

(e)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) to (¢) In the
Armed Forces, women are recruited as officers. The number of women officers
commissioned in Army, Navy and Air Force (excluding Armed Forces Medical Services)
in the last two years and the current year is as under:

Year Army Navy Air Force
2010 93 39 145
2011 164 68 134
2012 86 22 30

Women are recruited in the Armed Forces within the overall authorized strength
of the officers’ cadre. There is no specified sanctioned strength for women officers.

There is no proposal to induct women into combat duties in the defence forces
including as fighter pilots in Indian Air Force. Induction of women in combat duties
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has not been recommended by the studies carried out by the Headquarters Integrated
Defence Staff (HQ IDS) in 2006 and High Level Tri-Services Committee in 2011.

Sainik Schools

4384. SHRI N. BALAGANGA : Will the Minister of DEFENCE be pleased to
state:

(a) the State-wise, location-wise number and details of Sainik Schools
functioning in the country;

(b)  whether Government proposes to set up new Sainik Schools; and

(c) if so, the details of criteria or guidelines fixed for admission to these
schools?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY):(a) At present, there
are 24 Sainik Schools in the country are given in Statement. (See below)

(b) In-principle approval has been given to set up three new Sainik Schools in
Sambalpur (Orissa), Sagar (Madhya Pradesh) and Chittoor (Andhra Pradesh)
respectively.

(c)  Sainik Schools admit boys in Classes VI and 1X. Their age should be 10-
11 years for Class VI and 13-14 years for Class X as on 1st July of the year in which
admission is sought. Admissions are made strictly in the order of merit on the basis of
an Entrance Examination held once a year. The Entrance Examination consists of a
written examination followed by an interview of shortlisted candidates. Admission is
further subject to the candidates being found medically fit according to the same medical
standards prescribed for entry to National Defence Academy.

Statement

The details of the Sainik Schools in the country

SI.No. State Name of Sainik Schools
1 2 3
1. Andhra Pradesh Sainik School, Korukonda
2. Assam Sainik School, Goalpara
3. Bihar 1. Sainik School, Gopalganj

2. Sainik School, Nalanda
4, Chhattisgarh Sainik School, Ambikapur
5. Gujarat Sainik School, Balachadi
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1 2 3

6. Haryana 1. Sainik School, Kunjpura
2. Sainik School, Rewari

7. Himachal Pradesh Sanik School, Sujanpur Tira

8. Jammu and Kashmir Sainik School, Nagrota

9. Jharkhand Sainik School, Tilaiya

10. Karnataka 1. Sainik School, Bijapur
2. Sainik School, Kodagu

11. Kerala Sanik School, Kazhakootam

12. Madhya Pradesh Sainik School, Rewa

13. Maharashtra Sainik School, Satara

14. Manipur Sainik School, Imphal

15. Nagaland Sainik School, Punglwa

16. Orissa Sainik School, Bhubaneswar

17. Punjab Sainik School, Kapurthala

18. Rajasthan Sainik School, Chittorgarh

19. Tamil Nadu Sainik School, Amaravathi Nagar

20. Uttarakhand Sainik School, Ghorakhal

21. West Bengal Sainik School, Purulia

Allowing defence PSUs to enter into joint venture with private sector

4385. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of DEFENCE
be pleased to state:

(@)  whether it is a fact that Government has allowed Defence Public Sector
Undertakings to enter into joint ventures with the private sector for their productions;

(b)  if so, the details thereof; and

(¢)  whether security concerns were taken into consideration before allowing
such joint ventures?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU) : (a) In order to supplement the existing guidelines of the
Department of Public Enterprises (DPE), Government has issued additional guidelines
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on detailed procedures for establishment of joint ventures by the Defence Public Sector
Undertakings (DPSUs) on 17th February, 2012.

(b)  Acopy of these guidelines is given in Statement (See below).

(¢)  Yes, Sir. Guidelines provide that DPSUs should sign a suitable Non-
Disclosure Agreement with prospective partner(s) before sharing any confidential
information.

Statement
Guidelines recording joint-ventures by DPSU’s

No. MOD/18(4)/GC/2011/Dir (P&C)
MINISTRY OF DEFENCE
Department of Defence Production
Guidelines for Establishing Joint Venture Companies
by Defence Public Sector Undertakings

1. Introduction

1.1  The Ministry of Defence (MoD) have issued the Defence Production
Policy® with an objective to achieve substantive self-reliance in defence
production. The Defence Production Policy states that in order to synergize
and enhance the national competence in producing state-of-the-art defence
products within the pricelines and timelines that are globally competitive,
all viable approaches such as formation of consortia, joint ventures (JVs)
and public private partnership etc. within the Government approved
framework will be undertaken.

1.2 In pursuance of the policy objective of the Government of India to make
the public sector more efficient and competitive, profit-making Navaratna
and Miniratna Public Sector Enterprises have been granted enhanced
autonomy and delegation of powers under various guidelines of the
Department of Public Enterprises (DPE) issued from time to time.?®

1.3 The guidelines issued by the DPE have given the requisite financial
delegation to the Public Sector Enterprises. The Defence Public Sector
Undertakings (DPSUs) under the administrative control of the Department
of Defence Production (DDP) are involved in the manufacture of Defence
products that have an intrinsic relationship with matters of national security.
It is, therefore, important that the interests of the DPSUs are fully
safeguarded so that the formation of JVs does not constrain them in any
manner to meet the demand of our Armed forces and that the selection of
partner(s) is done in a fair and transparent manner. Hence, it is considered
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necessary to issue these additional guidelines in the DDP on detailed
procedures for establishment of JVs by the DPSUs and supplement the
existing guidelines issued by the DPE.*

2. Need for Joint Ventures

2.1

2.2

2.3

2.4

The emerging dynamism of the private sector in India and increasing
opportunities to obtain advanced technologies from foreign sources brings
in the need for synergised approaches that can further the objective of
achieving substantive self-reliance in the defence sector and production
of state-of-the-art defence items within the country. The DPSUs may,
therefore, after a careful analysis, consider formation of suitable
partnerships both with Indian as well as foreign companies in order to
harness these new opportunities, keeping their interests and role in mind,
so that such steps augment the national effort of producing defence products
in the country within the timelines and pricelines that are globally
competitive.

These partnerships could be of various kinds, such as outsourcing,
subcontracting, formation of consortia, project - specific special purpose
vehicles (SPVs), formation of JVs, etc. DPSUs must bear in mind that
unlike other formations, SPVs and JVs will have their own legal existence
that is separate from the legal existence of the partners, will require to be
atan ““Arm’s Length”” from the DPSU, and also require specific long-term
commitments from the partners. DPSUs are, therefore, expected to make
an assessment of all possible options for private sector engagement, and
process JV cases only where they appear to be the best possible option as
compared to other forms of partnerships.

Hence, DPSUs may enter into JVs only in cases where the complimentary
capacities, infrastructure, technology or capability available with the
partners requires engagement for a longer term and results in achieving
either lower costs or better risk management or greater efficiency or shorter
timeframes for delivery or enhancing self-reliance in the defence sector
as a whole. While establishing JV Companies, the DPSUs shall ensure
that their existing capacity does not idle or is left spare and their existing
resources are utilised in the most optimal and best possible manner.

Formation of the JV Company should be restricted to specific product(s)
or service(s) that are required to achieve the objectives of the JV Company.
Exposure of the DPSU in the JV Company should also be limited to a bare
minimum time that may be required for the viability of the JV Company.
Preferential treatment to the JV Company by the DPSU should also be
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restricted to placing orders of “Minimum Economic Quantities” (MEQS).
Placement of orders upto MEQs on the JV Company would require specific
prior approval of the Board of Directors of the DPSU.

3. Protection of DPSU Interests

3.1

3.2

The nature and scope of the JV must be well-defined, clearly specifying
the technology, supplies, projects and/ or services to be undertaken. It is
also important that the formation of a JV does not constrain the independent
ability and commitment of the DPSUs to provide any defence products/
services to the Government in any manner. In addition, the DPSU shall
safeguard its interests in the case of any force majeure events, emergencies
or any exigencies that may adversely impact their regular functioning, or
that directly or indirectly impinge on national security.

A JV being a partnership between a DPSU and a Private Sector Entity,
any lapses or failures of the JV may expose the DPSU to adverse criticism,
even though the JV is a separate legal entity. It is, therefore, important that
a list of affirmative rights of the DPSU should find a clear mention in the
Share Holders’ Agreement (SHA) of the JV Company. Thus as a
shareholder of the JVV Company, the Board of the DPSU should retain the
right of prior approval of the key decisions of the JV Company, such as:

(@  Amendment of Memorandum of Association (MoA) or Articles of
Association (AoA);

(b)  Approval for the appointment of Chairman and/or Managing
Director;

(c)  Approval of Annual Business Plan and any material changes thereto;
(d)  Approval of and amendment to the Annual Budget;

(e)  Declaration of Dividend;

4 Bidding for major contracts;

(9)  Appointment of key managerial personnel;

(h)  Delegation of Authority of any of the powers of the Board of
Directors of the JV Company to any individual or to a committee
of its Board of Directors;

)] Any restructuring, inter-alia, by issue or buy-back of shares and/
or securities;

()] Sale of substantial assets;
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3.3

(k)  Decisions on loans and encumbrances; and
()] Formation of further JVs/ subsidiaries by the JV Company.

The DPSU should also retain a right to receive management, operational
and financial statements of the JV Company on a monthly / quarterly basis
and such other information as may be requested or required by the DPSU
from time to time. The DPSU should also retain or agree upon a right to
inspect books of account of the JV Company, and to conduct special audit
of the JV Company at any time.

4. Procedure for formation of a JV Company by a DPSU

4.1

4.2

4.3

In case it is decided to form a JV Company by the Board of Directors of
the concerned DPSU, the process of selection of the JV partner must be
fair and transparent so as to afford a fair opportunity to competing applicants
and for securing best outcomes for the DPSU. In certain cases, it may
become necessary to select partners for specific reasons such as propriety
technologies and/ or projects with the DPSU as the offset partner etc. In
cases of such selection, or selection through any other procedures, the
Board of the DPSU shall record adequate reasons while approving such
partner(s), and report the same to the Government. Where JV is
contemplated in order to obtain certain specific technologies, the DPSU
shall ensure that explicit provisions regarding technology transfer have
been incorporated in the Share Holders’ Agreement (SHA) pertaining to
the JV Company, and that such technology actually becomes available to
the JV Company.

The DPSU shall ensure that the selected partner is fit and proper for the
purpose of the JV as per applicable Government rules and regulations. In
case the shortlisted partner is a Public Sector Undertaking (PSU), or if the
share holding of the DPSU and/ or the PSU is likely to be more than 50%,
prior approval of the Government as per applicable rules shall be necessary.
In case the shortlisted partner is a foreign entity, requisite compliance
with relevant rules, regulations and policies of the Government shall be
ensured. The DPSU shall also ensure that a suitable Non-Disclosure
Agreement (NDA) is signed with prospective partner(s) before sharing
any confidential information concerning the DPSU. The selection of the
best partner will be made with clear justification and with the approval of
the Board of the DPSU.

The SHA should be simple and brief and it should necessarily contain
provisions that are typically required for protecting the legal rights of a
shareholder, such as:
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4.4

4.5

4.6

4.7

(a)  Affirmative rights of the DPSU as mentioned in Para 3.2;

(b) Comprehensive representations and warranties by Private Sector
Entities;

()  Nonsolicitation of the employees of the DPSU by the JV Company;
(d)  Indemnity clauses protecting the interest of DPSUs;

(e)  Responsibilities of the DPSUs under contracts already awarded to
them;

(f) Provisions safeguarding the interest of DPSU in relation to its
intellectual property;

(g) Diligent valuation of assets being transferred or utilized by the JV
Company in an independent manner; and

(h)  Assessment of contingent liabilities.

The provisions of the approved SHA shall be incorporated in the MoA and
A0A of the JV Company. Once these are approved by the Board of DPSU,
the DPSU can go ahead with the necessary legal requirements for
incorporating the JVV Company.

The Laws of the Republic of India (including, inter alia, the Companies
Act, 1956 and the Foreign Exchange Management Act, 1999, as amended
from time to time) would govern the JV Company and the corresponding
SHA. In case of any deviations, provisions of the Laws of the Republic of
India shall override if the terms of the JV and the SHA are not in conformity
with any of the provisions. In particular, the JV Company shall comply
with sections 292, 372A and other applicable provisions of the Companies
Act, 1956 as amended from time to time.

If parties to the JV Company choose to submit to arbitration as a dispute
resolution mechanism in form of arbitration proceedings, such proceedings
would be governed in accordance with the provisions of the Indian
Avrbitration and Conciliation Act, 1996 and the venue of arbitration shall
be India.

In case a DPSU is a listed company, it shall ensure compliance with its
disclosure obligations under the relevant listing agreement(s). If the DPSU
is not a listed company, it shall ensure that approval by its Board of Directors
toa SHA inrespect of JV formation is promptly followed by an appropriate
announcement on its website and by a press release; and that such publicity
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is also ensured at all subsequent important stages of JV formation, such as
the final incorporation of the JV Company as a separate legal entity.

5. Exit Provisions

5.1

5.2

The DPSU will have to assess the possible recourse it would have for
recovery of its investment in cases where the Board of DPSU considers it
in the interest of the DPSU to exit a JV Company. The exit provisions
should therefore be carefully formulated before setting up of the JV
Company. The DPSU shall also ensure that suitable provisions are
incorporated in the SHA and/ or the AoA, for appropriate lock-in periods
on transferability of securities by the JV partners.

Any transfer of securities within the agreed lock-in-period by the Private
Sector Entity shall not be valid and binding on the JV Company unless
such transfer has been approved by the DPSU (as shareholder of the JV
Company) on such terms and conditions (including, but not limiting to,
the right of first refusal) as the DPSU may deem it fit. Subsequent to the
agreed lock-in-period, the DPSU shall have the right of first refusal and/
or the first right to buy-out the securities of the Private Sector Entity in the
JV Company.

6. Miscellaneous

6.1

6.2

6.3

DPSUs shall ensure strict compliance with the provisions of these JV
Guidelines. In case any relaxations and/ or deviations are required, DPSUs
shall obtain prior approval of the DDP for such relaxations and/ or
deviations.

DPSU representatives nominated to the Board of the JV, if any, would
remain subject to the conduct and disciplinary rules of the DPSU concerned.

These JV Guidelines shall come into force with immediate effect.

1 Defence Production Policy promulgated by Ministry of Defence w.e.f. Jan 01, 2011.

2 DPE OM 18(24)/2003-GM-GL 64 & 65 dated 5th Aug 2005 - Joint Ventures and Subsidiaries - The
overall ceiling on such investment in all projects put together shall be 30% of the net worth. The ceiling
on equity investment shall be 15% of the net worth in one project limited to ¥ 1,000 Crores in case of
Navratna companies and ¥ 500 Crores in case of Miniratna Category-I companies

3. DPE OM 11 (32)/96-Fin dated 17th Jan 2000 - Technology joint ventures and strategic alliances by
Navratna companies.

4. For DPSUs not under Navratna or Miniratna Categories with delegated financial authority, the DPE

Guidelines as issued from time to time shall remain applicable.
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Formation of Bengal Regiment

4386. SHRI SUKHENDU SEKHAR ROY : Will the Minister of DEFENCE be
pleased to state:

(@)  whether the Ministry has contemplated any action to form ‘Bengal
Regiment’ in Indian Army;

(b)  if so, by when the Bengal Regiment is likely to be formed; and
(c) if not, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) No.
(b)  Does not arise.

(c)  Policy of the Government is not to raise any new regiment on the basis of
a particular class, creed, community, religion or region, but to have an Army in which
all Indians have representation.

Road projects undertaken by BRO in North East

4387. SHRI KHEKIHO ZHIMOMI : Will the Minister of DEFENCE be pleased
to state:

(a)  the details of border road projects being undertaken by the Border Roads
Organisation (BRO) in the North Eastern States;

(b) thetotal length of India-Myanmar Border in Nagaland along with the status
of road construction there;

(¢)  whether Government has any new proposal under consideration in regard
to this border area; and

(d) if so, the action proposed to be taken thereon?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) Border Roads
Organisation (BRO) maintains a road network of length 11672 Km in North-Eastern
region. Further, roads are being developed to Double Lane/Class 9 (enhanced)
Specifications under following packages:

0] Special Accelerated Road Development Programme in North-East Region
(SARDPNE) - 13 roads (1106 Km).

(ii)  Strategic roads - 30 roads (1901.36 Km).
(iii)  Arunachal Pradesh Packages - 5 roads (812 Km).

(iv)  General Staff Long Term Perspective Plan (Priority-1) (GS LTPP-1) - 34
roads (1159 Km).
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(b)  Nagaland shares a stretch of 215 Km length along the India-Myanmar
border and no road project is being constructed by BRO along the border.

(¢) No, Sir.
(d)  Does not arise.
Chinese soldiers entering into Indian territory

4388. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of DEFENCE
be pleased to state:

(a)  whether itis a fact that Chinese soldiers have entered into Indian territory,
37 times in five years; and

(b)  if so, what steps has been taken by Government to prevent it?

THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) and (b) There is
no commonly delineated Line of Actual Control (LAC) between India and China.
There are a few areas along the border where India and China have differing perceptions
of the LAC. Both sides undertake patrols upto their respective perceptions of the LAC.
The Indian security forces continue to patrol upto all areas that fall within the Indian
perception of the LAC. Specific incidents of transgressions due to differences in the
perception of LAC are taken up with the Chinese side through established mechanisms
such as Hot Lines, Flag Meetings, Border Personnel Meetings and normal diplomatic
channels. Effective border management is carried out through surveillance and regular
patrolling by forces to prevent transgressions from Chinese side. The number of
incidents of Chinese transgression beyond our perception of LAC during the last five
years have generally been as per established pattern.

India as top importer of weapons

4389. SHRI T.M. SELVAGANAPATHI : Will the Minister of DEFENCE be
pleased to state:

(a)  whether it is a fact that India has topped as weapons importer displacing
China;

(b)  if so, the details thereof;

(c)  whether it is also a fact that inspite of spending huge amount on defence
equipments, India continues to face shortage of the same; and

(d)  if so, the reasons therefor?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) and (b) Sir,
Authoritative information regarding import of weapons by China is not available.
However, as per report published in March 2012 by the Stockholm International Peace



90 Written Answers to [RAJYA SABHA] Unstarred Questions

Research Institute (SIPRI), India has become the largest importer of arms during 2007-
11 and accounted for 10% of the global arms imports as compared to China’s share of
5%.

(c)and (d) Procurement of arms and equipment for the Armed Forces is a
continuous process based on threat perception, operational challenges and available
resources. The process is based on a 15 year Long Term Integrated Perspective Plan
(LTIPP), five year Services Capital Acquisition Plan (SCAP) and Annual Acquisition
Plan (AAP). Shortage of any weapons, is adequately addressed through indigenous
production and import.

Expenditure required to meet the shortage of ammunition

4390. SHRIANIL MADHAV DAVE : Will the Minister of DEFENCE be pleased
to state:

(a)  the details of approximate expenditure necessary to meet the shortage in
ammunition and equipment in the Indian Army; and

(b)  the year by when Government can meet shortages?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) and (b) Sir, a
well structured planning process is in place for capability development and
modernization of the Indian Army. Procurement of ammunition and equipment is carried
out on a continuous basis as per the Annual Acquisition Plan (AAP). By and large the
equipment and ammunition in Indian Army is available in adequate quantity. However,
shortages occur from time to time for which remedial action is taken. The Armed
forces remain in a state of operational readiness to meet any eventuality.

Shortage of resources in Indian Air Force

14391. SHRI THAAWAR CHAND GEHLOT : Will the Minister of DEFENCE
be pleased to state:

(@)  whether there is shortage of resources in the Indian Air Force;
(b)  if so, the details thereof;

(c)  the reasons why Government is making delay in meeting the shortage of
training aircraft, simulator and fighter squadron and by when this acute shortage would
be met; and

(d) the names of the airfields still having no landing facility along with the
reasons therefor and by when these facilities would be made available to the Air Force
by Government?

T Original notice of the question was received in Hindi.
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THE MINISTER OF DEFENCE (SHRIA.K.ANTONY) : (a) to (c) Strengthening
and modernization of the Indian Air Force (IAF) is an on-going process. In accordance
with the Long Term Plans of the IAF, steps have been taken to procure additional
fighter aircraft like the Su-30 Mk-I, Light Combat Aircraft and the Medium Multi-
Role Combat Aircraft as well as various categories of transport aircraft, helicopters
and air defence systems. The existing fleet of Mirage-2000, MiG-29, Jaguars, A.N-32
aircraft and Medium Lift Helicopters are being upgraded. The procurements also include
Advanced Jet Trainers, Intermediate Jet Trainers, Basic Trainer Aircraft as well as
simulators.

(d)  Landing facilities are available at all the airfields of the IAF.
Welfare schemes for ex-servicemen

14392. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of
DEFENCE be pleased to state:

(a)  thedetails of welfare schemes being run by Government for ex-servicemen
who have been retired from the Ministry;

(b)  the manner in which maintenance of widows or dependants and children
of martyred and disabled war soldiers during the last three years has been/is done;

(¢)  whether Government has data-base of such families/and monitors them;
and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU) : (a) The details of welfare schemes for Ex-Servicemen are given
in Statement-I. (See below)

(b)  Widows, dependents and children of martyred and disabled war soldiers
get liberalized/special/normal family pension as per their entitlement.

Department of Ex-servicemen Welfare in the Ministry of Defence is the Nodal
Department for welfare of ex-servicemen, widows or dependents and children of
martyred and disabled soldiers. Its attached offices namely Directorate General of
Resettlement, Kendriya Sainik Board are working in this direction. Rajya and Zila
Sainik Boards at the State and district level look into the condition of families of
martyrs and disabled soldiers.

Besides this, Each service Headquarter has dedicated cell to look into welfare
issues of widows, dependants and children of martyred and disabled war soldiers.

T Original notice of the question was received in Hindi.
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Record offices, local formations/units have system in place to periodically interact
formally and informally with families of martyred and disabled soldiers.

0

(I

(c)and (d) The data is given in Statement-11.

o > w0 DN

10.
11.

Statement - |
Financial assistance from Armed Forces Flag Day Fund (AFFDF)
Financial assistance to institutions:
(a) Paraplegic Rehabilitation Centres (PRC) at Kirkee and Mohali.
(b) St Dunstan’s After Care Organisation.
(c) Cheshire Homes at Delhi, Dehradun, Lucknow.
Financial assistance for serious ailments: To the non-pensioners only.
Supply of Honda Activa (Self Starter) Scooter to ESM.
Tool Kit for Ex-Servicemen Technicians.

Re-imbursement of interest by way of subsidy on loan taken from banks for
construction of house to War bereaved, war disabled and attributable peace
time casualties and their dependents.

Grant to Training-cum-Productions Centres in Military Hospitals and other
places.

War Memorial Hostels: The War Memorial Hostels were constructed with a
view to provide shelter to the children of War widows, war-disabled,
attributable cases.

Sharing cost of construction of Sainik Rest Houses.

Financial Assistance from Raksha Mantri’s Discretionary Fund (RMDF).
The financial assistance is provided to needy Ex-servicemen, widows and
wards from RMDF for various purposes.

Prime Minister’s Merit Scholarship Scheme.

Ex-Servicemen Contributory Health Scheme (ECHS).

Resettlement and Rehabilitation Schemes:

(A) TRAINING PROGRAMME:

(i) Officer’s Training,
(i) JCO/OR Training,

(iii) Ex-Servicemen (ESM) Training.
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(B) RE-EMPLOYMENT:

()
(i)
(iii)

Central and State Government.
Re-employment through DGR.

DGR sponsored Security scheme.

(C) LOAN RELATED WELFARE SCHEMES:

0]
(if)
(iii)
(iv)
(v)
(vi)

Entrepreneur Schemes.
Herbal and Medicinal Plants.
Horticulture.

Floriculture.

Franchising.

Other Business Activities.

(D) SELFEMPLOYMENT SCHEMES:

()
(i)
(iii)
(iii)
(iv)
V)

(vi)

(vii)
(viii)

Ex-Servicemen Coal Loading and Transportation Scheme.

Coal Tipper Attachment Scheme.

Management of CNG Station by ESM (Officers) in NCR.
Mother Dairy Milk Booths and Fruit & Vegetable (Safal) shops.
Allotment of Oil Product Agencies under 8% Defence quota.

Allotment of LPG Agency under Rajiv Gandhi Gramin LPG Vitrak
Yojana.

Allotment of Regular LPG, Distributor under 18% quota.
Sponsorship of ESM(O) of COCO Operatorship.

Allotment of Army Surplus Vehicles.

Statement - 11

The details of data on ex-servicemen families and disabled ex-servicemen

Category Army Air-force Navy Total

Widows of Ex-Servicemen 5,00,033 24,384 11,742  5,36,159
War Widows 4,173 44 19 4,236
Disabled Ex-Servicemen 4,397 197 176 4,770
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Permanent commission to women army officers

4393. SHRI TARUN VIJAY : Will the Minister of DEFENCE be pleased to
state:

(a)  the stance of the Ministry on the issue of permanent commission to women
army officers;

(b)  whether the Ministry has in principle decided to resolve this issue without
any detriment to women officers whose fixed tenure under Short Service Commission
scheme comes to an end, if so, the details thereof;

(c)  thereasons why the Ministry keeps on issuing letters of release to women
officers after they had completed the tenure under SSC recruitment scheme;

(d)  whether some women officers had been asked to go on leave after their
tenure ends on May 10, 2012; and

(e)  how the Ministry explains such delay in decision making and gender bias?

THE MINISTER OF DEFENCE (SHRI A.K. ANTONY) : (a) The Ministry,
after considering the comprehensive policy paper on induction and employment of
women submitted by the Armed Forces and keeping in view the role and responsibility
of the Armed Forces in defending the nation and protecting the territorial integrity of
the country, have issued a Government letter on 11th November, 2011 inter-alia laying
down policy framework on the subject including grant of permanent commission to
women short service commission officers, as under:

0 Women Officers may continue to be inducted as Short Service Commission
Officers (SSCOs) in Branches/Cadres where they are being inducted
presently in the three Services;

(ii)  Women SSCOs will be eligible for consideration for grant of permanent
commission alongwith Men SSCOs in specific Branches in the three
Services viz., Judge Advocate General (JAG) and Army Education Corps
(AEC) of Army and their corresponding Branches in Navy and Air Force;
Naval constructor in Navy and Accounts Branch in Air Force, as specified
in Ministry’s letter No. 12(1)/2004-D(AG)Pt-11 dated 26th September, 2008;

(iii)  In addition to the above, in the Air Force, women SSCOs will be eligible
alongwith men SSCOs, for consideration for grant of permanent
commission in Technical, Administration, Logistics and Meteorology
Branches.

The grant of permanent commission will be subject to willingness of the candidate
and service specific requirements, availability of vacancies, suitability, merit of the
candidate as decided by each Service.

(b) to (e) The matter is sub-judice before the Hon’ble Supreme Court.
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Persons recruited in Mumbai Police not undergone training

4394. SHRI TARIQ ANWAR : Will the Minister of HOME AFFAIRS be pleased
to state:

(@)  whether itis a fact that the persons recruited in Mumbai Police since 2009
have not undergone training; and

(b)  if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) and (b) “Police’ being a State subject
as per the V11 Schedule to the Constitution of India, it is primarily the responsibility of
the State Governments to impart training to State Police personnel. However, efforts
of the States are being supplemented by the Central Government in two ways, i.e., (i)
assisting States in upgradation of Police training infrastructure facilities under the
Modernization of State Police Forces Scheme (MPF Scheme) and (ii) training of their
police officers to enhance their skills / capability to maintain law and order situation
and to combat terrorist and naxalite activities in the country. Various training
programmes / courses are conducted by the Bureau of Police Research & Development,
Army Training Institutes and Central Police Institutions for the benefit of State Police
Personnel.

Helicopter services in Himachal Pradesh

4395. SHRIMATI BIMLA KASHYAP SOOD : Will the Minister of HOME
AFFAIRS be pleased to state:

(@)  whether itisa factthat helicopter service in the State of Himachal Pradesh
by providing 75 per cent subsidy on the analogy of North Eastern States is still pending
with the Government of India;

(b)  if so, by when Central Government will open such facility to Himachal
Pradesh; and

(c)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) Yes, Sir.

(b)and (c) There is no scheme under Ministry of Home Affairs to support
subsidized Helicopter operation in the State of Himachal Pradesh on the analogy of
North Eastern States. However, steps have been taken to request Ministry of Finance
to devise a scheme for the State of Himachal Pradesh or extend the existing scheme of
subsidy to the State.



96 Written Answers to [RAJYA SABHA] Unstarred Questions

Facilities to families migrated from Kashmir

t4396. SHRI MOHAMMED ADEEB : Will the Minister of HOME AFFAIRS
be pleased to state:

(@)  the number of families migrated from Kashmir by 31 January, 2011;

(b)  thedetails of facilities being provided to these Kashmiri families by Central
Government; and

(c)  thebasis of providing financial aid to the families migrated from Kashmir?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (c) 58,697 families are reported to have migrated from
Kashmir Valley to Jammu, Delhi and other places. The Central Government is
reimbursing expenditure for cash and ration relief in respect of Kashmiri migrants in
Jammu. The migrants in other States have been provided facilities to the eligible
migrants which includes monthly allowance, provisions of other amenities for health,
education and better living conditions as per scale fixed by them. Besides, the Central
Government has provided facilities to Kashmiri migrants which include: (i) Corpus
fund for medical assistance (ii) 5,242 two-roomed tenements at Jammu, (iii) 200 flats
at Sheikhpora, Budgam ; (iv) concessions to children of migrant families for admission
in educational institutions and (v) PM’s Package amounting to Rs. 1618.40 crores
announced in April 2008 for return and rehabilitation of Kashmiri migrants to the
Valley. Financial assistance has been provided to ensure that difficulties and hardships
of the Migrants are minimized and the needy families provided a reasonable amount
of sustenance and support. With effect from 1st July, 2009, financial assistance has
been enhanced to Rs 1250/- per head per month subject to a ceiling of Rs. 5000/- per
family per month of four or more members to the eligible Kashmiri migrants at Jammu
and Delhi.

Increasing cases of abduction of boys and girls

t4397. SHRI BHAGAT SINGH KOSHYARI : Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  whether the cases of abduction of boys and girls are increasing in the
country;

(b)  if so, the State-wise total number of cases reported and the number of
victims detected each year during the last three years;

(c) the steps taken by Government to detect all the abducted children;

T Original notice of the question was received in Hindi.
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(d)  the number of criminals arrested and the number of gangs busted along
with the action taken against them during the said period; and

(e) the steps taken by Government to check such incidents in future?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to () As per information provided by National Crime
Records Bureau (NCRB), a total of 7,862, 9,436, 11,297 children (below 18 years of
age) were victims of kidnapping and abduction for the years 2008, 2009 and 2010
respectively. A State-wise and gender-wise breakup for the years 2008-10 is given in
Statement-1. (See below) The year-wise and State-wise details of the number of persons
arrested, persons charge-sheeted and persons convicted during 2008-2010 under
kidnapping and abduction of children is given in Statement-I1. (See below)

As per the seventh schedule to the Constitution of India “ Police” and “Public
Order” are State subjects and, as such, the primary responsibility of prevention,
detection, registration, investigation and prosecution of crime, lies with the State
Governments/Union Territory Administrations. However, Government of India is deeply
concerned with the welfare of children and through various schemes and advisories to
the State Governments/Union Territory Administrations, augments the efforts of the
States /UTs.

Ministry of Home Affairs has recently issued an Advisory on missing children
on 31st January, 2012 wherein the States / UTs have been advised on various measures
needed to prevent trafficking and trace the children. These includes computerization
of records, DNA profiling, involvement of NGOs and other organizations, community
awareness programmes etc. to facilitate the tracing of missing children.

In a separate detailed advisory dated 14th July, 2010 sent by the Central
Government to all States /UTs wherein they have been advised to ensure all steps for
improving the safety conditions in schools/institutions, public transport used by students,
children’s parks/play grounds, residential localities/roads etc. It has also been advised
that the crime prone areas should be identified and a mechanism be put in place to
monitor infractions in such areas for ensuring the safety and security of students,
especially girls. For this purpose the States/UTs have been advised to take following
steps:

i. Increase the number of beat constables;

ii. Increase the number of police help booths/ kiosks, especially in remote
and lonely stretches;

iii. Increase police patrolling, especially during nights;

iv. Posting police officers especially women, fully equipped with policing
infrastructure in crime-prone areas in adequate number.
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Special Schools to maintain internal security

14398. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  whether it is a fact that special schools have been started at various places
in the country to maintain internal security and to fight against terrorism;

(b) if so, the names of States and places where these schools have been started;
and

(¢)  whether Government has special purpose to start these schools and the
details of rules/guidelines in regard to these schools?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH): (a) Yes, Sir. Maintenance of internal security is a state subject.
However, to supplement the efforts of the states, 21 Counter Insurgency and Anti-
terrorism (CIAT) Schools in the states viz., Assam, Bihar, Chhattisgarh, Jharkhand,
Orissa, West Bengal, Nagaland, Manipur and Tripura have been approved.

(b)  The location of 21 CIAT Schools is given in Statement-1. (See below)

(c)  The purpose of these schools is to up-scale the training capability of the
states to fight against terrorism. The details of Rules/guidelines in regards of these
schools are given in Statement-I1.

Statement - |
Location of 21 CIAT schools

SI.No. Name of the State Places where these schools have been started
1 2 3
1. Assam 1. Dergaon, Distt. Golaghat
2. Distt. Bongaigaon
3. Nagaon
2. Bihar 4. Bodh Gaya, Distt. Gaya
5. Dehri-on-Sone, Distt. Rohtas
6. Dumraon
3. Chhattisgarh 7. Jagdalpur
8. Rajnandgaon
9. Raipur

10. Sakri Bilaspur

t Original notice of the question was received in Hindi.
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1 2 3
4. Jharkhand 11. Distt. Latehar
12. Padma, Distt. Hazaribag
13. Musabani, Distt. Jamshedpur
14. Ranchi
5. Orissa 15. Chandaka
16. Koraput, Distt. Koraput
17. Rourkela, Distt. Sundergarh
6. West Bengal 18. Salua, Distt. Paschim Midnapur
7. Nagaland 19. Razhaphema, Nagaland
8. Manipur 20. Jiribam, Manipur
9. Tripura 21. T.K. Panisagar

Statement - 11

Rules/Guidelines in regard to CIAT Schools

Programme Coverage

Requirement of Police Forces, particularly of the kind who can tackle counter-
insurgency and anti-terrorist operations is not dependent on the population but on the
internal security scenario in the State and the threat quotient thereof. CIAT Schools
would reduce their dependence on Central Forces to some extent and also enable better

utilization of their own forces.

Memorandum of Understanding (MoU) is signed between Bureau of Police
Research and Development and the respective State Governments

(1) As per the MoU, Obligation from the side of the State Government is as

follows:

(i) The State Government would provide the land for each CIAT School.

(ii) The State Government would provide administrative support for running
the CIAT Schools and necessary training equipments including weapons,
ammunition, supporting manpower etc. and also bear the recurring
expenditure on running the CIAT Schools.

(iii) The State Government would nominate a Nodal Officer of the rank of
Inspector General for monitoring the implementation of the scheme.

(iv) Basic infrastructure raised/provided to the State Government by Ministry
of Home Affairs under the above scheme would continue to be utilized by
the State Government once the project is over.
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(2) Obligation of Ministry of Home Affairs, Government of India are as follows:

(i)  Ministry of Home Affairs would provide funds in the forms of Grants-in-
aid of Rs. 1.5 Crore for the creation/raising of temporary infrastructure of
each schoolover a period of five years.

(ii) Ministry of Home Affairs, Government of India would bear recurring
expenditure towards honorarium to be paid to the trainers subject to a
limit of Rs. 1.5 Crore per CIAT School.

(iii) Training will be imparted as per the syllabus communicated by BPR&D,
suitably altered for local needs. A Committee of Officers from MHA,
BPR & D/CPFs and the State Government would periodically review the
scheme and suggest appropriate changes, if necessary.

(iv) The State Government would send funds utilization certificate along with
details of expenditure to MHA/BPR & D as per the method followed for
Police Modernization Scheme.

Information sought by SC on encounters by police

4399. DR.JANARDHAN WAGHMARE : Will the Minister of HOME AFFAIRS
be pleased to state:

(@)  whether the Supreme Court has recently asked the Union Government
and National Human Rights Commission (NHRC) to provide information of encounters
by police in the past three years across the country;

(b)  if so, whether the Union Government has since provided information to
the Supreme Court;

(c)  if so, the details thereof;

(d)  whether it has been noticed that out of the total encounters by police, a
large number of encounters have been proved fake; and

(c)  if so, the steps Government proposes to take in such cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a)to (d) No notice from the Supreme Court has been received
recently by this Ministry or by the National Human Rights Commission (NHRC) for
providing information of encounters by police in the past three years across the country.
However, State-wise details of the total number of 493 cases of encounter deaths by
police, defence and para-military forces, registered by the NHRC during the years
2009-10, 2010-11 and 2011-2012 are given in Statement (See below). During this
period, in 155 cases of doubtful encounters including the carried forward cases of
previous years, monetary relief was recommended by NHRC.
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(e)  As per the Seventh Schedule of the Constitution of India, “Police” and
“Public Order” are State Subjects. It is for the State Governments to take action in
every crime. The Central Government issues advisories, while the National Human
Rights Commission (NHRC) issues guidelines and recommendations to be followed
by the States/UTs in all cases of deaths in the course of police action.

Statement

Details of cases of encounters registered by NHRC during 2009-2012

SI.No. Name of the State/UT 2009-10 2010-11 2011-12
1 2 3 4 5
1 Andhra Pradesh 2 11 8
2 Arunachal Pradesh 0 1 1
3 Assam 31 54 87
4 Bihar 2 7 2
5 Chhattisgarh 0 8 3
6 Goa 0 0 0
7 Gujarat 1 1 2
8 Haryana 1 1 2
9 Himachal Pradesh 0 0 0
10 Jammu and Kashmir 0 2 1
11 Jharkhand 5 7 9
12 Karnataka 2 8 1
13 Kerala 0 1 0
14 Madhya Pradesh 2 4 5
15 Maharashtra 8 8 1
16 Manipur 0 4 17
17 Meghalaya 0 6 5
18 Mizoram 0 0 0

19 Nagaland 0 0 0
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1 2 3 4 5
20  Odisha 1 10 5
21 Punjab 0 2 0
22 Rajasthan 0 5 5
23 Sikkim 0 0 0
24 Tamil Nadu 4 4 2
25 Tripura 0 0 1
26 Uttar Pradesh 47 42 20
27 Uttarakhand 4 1 0
28 West Bengal 1 12 5
29 Andaman and Nicobar 0 0 1
30 Chandigarh 0 0 0
31 Dadar and Nagar Haveli 0 0 0
32 Daman and Diu 0 0 0
33 Delhi 0 0 0
34 Lakshadweep 0 0 0
35 Puducherry 0 0 0

ToTtAL 111 199 183

Smuggling on Indo-Bangladesh border

4400. DR. GYAN PRAKASH PILANIA : Will the Minister of HOME AFFAIRS
be pleased to state:

(a)  the status/magnitude of smuggling on Indo-Bangladesh border;
(b)  the status/volume of infiltration of Bangladeshis into the country;
(c)  the steps taken to curb above menaces;

(d)  the number of Bangladeshis who visited India on valid visa during the last
three years and out of them, how many went underground,;

(e)  the State-wise number of such persons deported to Bangladesh during the
last three years; and
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() the State-wise number of Bangladeshis living illegally in our country at
present?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) The status/magnitude of smuggling
on Indo-Bangladesh border detected by the Customs field formations for the last three
years are as follows:-

(Rs. In crores)

Year Value of Fine/Penalty Number of
seized goods imposed persons arrested
2009-10 36.85 0.02 15
2010-11 57.85 0.02 24
2011-12 71.45 0.02 24

The contraband smuggled includes Fake Indian Currency Notes, readymade
garments, food grains, cattle, cigarettes and medicines, narcotics (including phensedyl
syrup).

(b)  There are reports of Bangladeshi nationals having entered into India without
valid travel documents. As entry of such Bangladeshi nationals into the country is
clandestine and surreptitious, it is not possible to have a correct estimate of such illegal
immigrants living in different states in the country.

(c) The Government has adopted a multi-pronged approach for effective
domination and to check illegal activities including infiltration on Indo-Bangladesh
border. The steps taken in this regard inter-alia includes:

. Effective domination of the border by carrying out round the clock
surveillance of the borders by patrolling nakas (border ambushes) and by
deploying observation posts all along the International Border. Riverine
segments of IB are being patrolled and dominated with the help of water
crafts/speed boats/floating Border Out Posts (BOPs) of BSF water wings.

. Construction of fencing, patrol roads, floodlighting and additional Border
Out Posts.
. Induction of force multipliers and Hi-Tech surveillance. Constant efforts

are being made to procure the latest surveillance equipments for further
enhancing the border domination.

. Up-gradation of intelligence network and co-ordination with sister
agencies. Conduct of special operations along with border.
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(d)  The number of Bangladeshis who visited India on valid visa during the
year 2008, 2009 and 2010 and were deported are given below:

2009 2010 2011

Arrived Deported Arrived Deported Arrived Deported

4,68,899 10,602 4,31,962 6,290 2,33,503 4,488

(e)  The State-wise list of Bangladeshis deported to Bangladesh during the
year 2009, 2010 and 2011 are given in Statement. (See below)

() Ason31.12.2011, 19,965 Bangladeshi are overstaying in India.
Statement

State-wise number of Bangladeshis deported during the last three years

State 2009 2010 2011
1 2 3 4
Andaman Nicobar 224 2 45
Andhra Pradesh 4 0 9
Assam 171 2,354 2,414
Bihar 0 14 14
Chhattisgarh 0 0 1
Delhi 1,559 905 12
Gujarat 44 23 18
Haryana 50 58 103
Himachal Pradesh 0 4 4
Jammu and Kashmir 0 1 0
Jharkhand 1 0 0
Karnataka 0 0 3
Kerala 43 1 1
Madhya Pradesh 2 4 4
Maharashtra 259 590 141

Manipur 4 0 0
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1 2 3 4
Meghalaya 88 28 62
Mizoram 6 0 0
Orissa 48 0 49
Punjab 107 37 30
Rajasthan 57 130 63
Tripura 1,395 1,249 0
Uttar Pradesh 23 36 33
Uttarakhand 25 19 6
West Bengal 6492 835 1,476
ToTAL 10,602 6,290 4,488

Note: Reports for the year 2011 from Daman and Diu, Mizoram and Tripura have not been received so far.

New police stations in Odisha under Coastal Security Scheme

4401. SHRI BAISHNAB PARIDA : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether the Central Government proposes to build 13 new police stations
in Odisha State under Coastal Security Scheme;

(b)  if so, the details thereof;

(¢)  whether Central Government has released funds to Odisha State
Government for the purpose;

(d)  if so, the details thereof;

(e) the State/UT-wise total number of such police stations that are proposed
to be built in the country under this project; and

() the State/UT-wise number of police stations that are proposed to be
upgraded under this project?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a)and (b) The following 13 Coastal Police
Stations have been sanctioned for Odisha State under Coastal Security Scheme Phase-
1:-
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SI. No. Location

Talsari
Kashia
Kasaphel
Astarang
Talchua
Dangamal
Bandar
Chandra Bhaga
Sanhakuda
Arakkuda

Sonapur

© 00 N o g b~ W DN -

PR e
N PO

Chudamani
13 Chandinipal

(c)and (d) Funds amounting to Rs. 223.22 lakh have been released to the
Odisha State Government for the purpose of construction of Coastal Police Stations,
etc.

(e)  The State/UT-wise number of Coastal Police Stations sanctioned under
Coastal Security Scheme Phase -11 are given below:-

SI.No.  Name of State/ UT No. of Costal Police Stations
1 Gujarat 12
2 Maharashtra 7
3 Goa
4 Karnataka 4
5 Kerala 10
6 Tamil Nadu 30
7 AP 15
8 Odisha 13
9 West Bengal
10 Daman and Diu
11 Lakshadweep
12 Puducherry
13 A and N Islands 20

ToTAL 131
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4) Upgradation of 20 Coastal Police Stations for the UT of Andaman and
Nicobar Islands has been sanctioned under Coastal Security Scheme Phase-II.

Harassment of women in various modes of transport in NCR Delhi

4402. SHRI BAISHNAB PARIDA : Will the Minister of HOME AFFAIRS be
pleased to state:

(a)  what are the details of harassment of women that have been received and
registered in various modes of transport system in the NCR Delhi during the last three
years;

(b)  how far have these complaints been addressed in NCR Delhi; and

(c)  what is the action plan to install GPS system in radio taxis to ensure its
better use and control harassment of women travelling in this transport especially at
odd hours?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) The details of case registered with regard to
harassment of women in various modes of transport during the year 2009, 2010, 2011
and 2012 (upto 31.03.2012) and corresponding action is given in Statement (See below).
No such data for National Capital Region (NCR) is available.

(¢) Radio Taxi Scheme 2006 and Economy Radio Taxi Scheme provide for
the installation of GPS and GPRS in taxis. Private companies issued licence under the
above scheme manage the control room to manage their fleet by using GPS/GPRS
device. It is mandatory for all Radio Taxi operators to install GPS/GPRS devices.

Statement

The details of case registered of harassment of women in various modes of transport
during the year 2009, 2010, 2011 and 2012 ( upto 31.3.2012)

2009

FIR, dt, u/s P.S. Mode of transport ~ Person Present
Arrested  Position

1 2 3 3

87/09 u/s 509 IPC PS Lajpat Nagar Bus 1 P.T.

188/09 u/s 354 IPC PS Geeta Colony Car 1 P.T.

271/09 u/s 341/354/506/509 IPC PS Geeta Colony School Van 1 P.T.

38/09 u/s 354 IPC PS K.M. Pur, Delhi. Bus 1 P.T.

62/09 u/s 323/509 IPC PS Delhi Cantt. Auto-Rickshaw 1 P.T.
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1 2 3 3

126/09 u/s 354/323 IPC PS Delhi Cantt. Car 03 Quashed
85 u/s 354/323 IPC PS Bindapur RTV 02 P.T.
113/09 u/s 354/509 IPC PS Pt. Street Taxi 1 Compromise
192/09 u/s 354 IPC PS Roop Nagar Rickshaw 1 Compromise
68/09 u/s 323/509/34 IPC PS Roop Nagar Auto-Rickshaw 1 Convicted
61/09 u/s 509 IPC PS Sarai Rohilla Bus 1 P.T.

34/09 u/s 354/509/323/34 IPC PS Domestic Airport Aircraft 1 P.T.

2010

285/10 u/s 354/323 IPC PS Lajpat Nagar Bus 1 P.T.
276/10 u/s 354/509 IPC PS New Friends Colony Taxi 1 P.T.
185/10 u/s 323/354/509 IPC PS Geeta Colony TSR 1 P.T.
35/10, u/s 354/323/506 IPC P.S. Khajuri Khas TSR 1 P.T.
248/10 u/s 363/376/506 IPC PS Moti Nagar Car 01 P.T.
253/10 u/s 363/376/506 IPC PS Moti Nagar Car 02 P.T.

42/10 u/s 354 IPC PS Darya Ganj Bus 1 P.T.
178/10, dt. 19.7.10, u/s 354/509/34/ IPC PS Begum Pur TSR 3 PT
142/10 u/s 354/506/509 IPC PS IGI Airport Aircraft 1 P.T.
364/10 u/s 354/509 IPC PS IGI Airport Aircraft 1 P.T.
421/10 u/s 341/509 IPC PS IGI Airport Aircraft 1 P.T.
565/10 u/s 509 IPC PS IGI Airport Aircraft 1 P.T.
667/10 u/s 354/323/341/ 506 IPC PS IGI Airport Taxi 1 P.T.

2011

161/11 u/s 354 IPC PS Badarpur Gramin Sewa 1 P.T.
274/11 u/s 354 IPC PS Delhi Cantt. Bus 01 P.T.

60/11 u/s 354 IPC PS Maya puri Bus 01 P.T.
103/11 u/s 354/323 IPC PS Vikas Puri RTV 01 P.T.

34/11 u/s 323/341/352/34 IPC PS Mianwali Nagar Bus 02 P.T.
146/11 u/s 354 IPC PS IGI Airport Taxi 1 Acquitted
300/11 u/s 354 IPC PS IGI Airport Taxi 1 P.T.

44/11 509 IPC PS IGI Airport Aircraft 1 Compromise
210/11 u/s 354/509 IPC PS IGI Airport Aircraft 1 P.T.
286/11 u/s 509 IPC PS IGI Airport Aircraft 1 P.T.

428/11 u/s 354 IPC PS IGI Airport Aircraft 1 P.T.
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1 2 3 3

2012 (upto 31.3.20112)

17/12 u/s 354 IPC PS Delhi Cantt. Bus 1 P.T.
35/12 u/s 354 IPC PS Mahendra Park Bus 1 P.1.
41/12 u/s 354/509 IPC PS IGI Airport Aircraft 1 P.1.
51/12 u/s 354/509/34 IPC PS IGI Airport Aircraft 3 P.T.
60/12 u/s 354/509 IPC PS IGI Airport Aircraft 1 P.T.

Pension to freedom fighters who participated in Quit India Movement

4403. SHRIMATI KUSUM RAI :
SHRI PRABHAT JHA:

Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether Government is aware that freedom fighters who were imprisoned
during Quit India Movement in Ballia, Satara and Midnapore etc. where parallel
Governments were formed, were released from jail before completion of three months
imprisonment which is essential for grant of Central Government pension;

(b) if so, whether these freedom fighters have been granted pension from
Central Government;

(c)  if so, the details thereof; and

(d) if not, whether Government will amend the Swatantrata Sainik Samman
Pension Scheme, 1980 to include these freedom fighters from Ballia, Satara and
Midnapore under the scheme and Central pension would be granted?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (¢) The freedom fighters who had applied for central
samman pension on grounds of sufferings undergone by them for participation in various
Movements during the freedom struggle including Quit India Movement recognised
under the Swatantrata Sainik Samman Pension Scheme, 1980 and who fulfilled the
eligibility criteria prescribed in the Scheme have been sanctioned samman pension.
The eligibility criteria under the Scheme include imprisonment of at least six months
for participation in the freedom struggle. However, in case of women and SC/ST
freedom fighters the eligibility criterion relating to minimum period of imprisonment
is three months. Movement-wise data of the freedom fighters and their eligible
dependents who have been sanctioned central samman pension is not maintained.

(d) At present there is no proposal under consideration to amend the
Swatantrata Sainik Samman Pension Scheme, 1980.
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Relaxing visa norms for people of Pakistan

4404. SHRIMATI T. RATNA BAI :
SHRI MOHD. ALI KHAN :

Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether it is a fact that New Delhi may relax visa norms of people of
Pakistan to improve the trade relations;

(b)  if so, the details thereof; and
(c)  the present status thereof compared to the last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) Yes, Sir. The Government of India
has approved certain changes in the visa agreement with Pakistan, which covers different
visa categories including ‘Business Visa.

(b) As the agreement is yet to be signed and as the formal response of the
Government of Pakistan is awaited, it is not possible to furnish the details at this stage.

(c)  The new Bilateral Visa Agreement proposed to be signed with Pakistan
aims to promote people-to-people contacts between India and Pakistan, by easing travel
for nationals of either country desiring to visit the other country.

Steps taken to stop corruption among immigration staff

4405. SHRI BHARATSINH PRABHATSINH PARMAR :
SHRI PARSHOTTAM KHODABHAI RUPALA :

Will the Minister of HOME AFFAIRS be pleased to state:

(@) what action has been taken by Ministry to stop corruption among
immigration staff;

(b)  why our immigration authorities are harassing people who are deported
from foreign countries for violation of only visa rules of foreign countries in view of
the fact that those people are working very hard to earn money and send this hard
earned money to their families; and

(¢)  whether Government proposes to adopt sympathetic approach on such
cases?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to(c) Several measures have been taken
to facilitate the travellers and to prevent corruption by the immigration staff. As far as
the Immigration Check Posts (ICPs) managed by Bureau of Immigration are concerned,
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the Immigration Officers work in an open area and remain under constant view/watch
of passengers and staff of other agencies. As such there is hardly any scope for them to
indulge in corrupt practice at Immigration Counters. Following measures have been
taken to curb corruption in Immigration:-

i Entire Immigration Area has been kept under CCTV surveillance round
the clock.

ii. Constant briefing to all officers, including supervisory staff, is given during
weekly meetings and training sessions.

iii.  Immigration counters at arrival/departures are so positioned so that constant
vigil can be maintained by supervising officers.

iv. Close supervision is maintained by Inspector/ACP level officers over the
immigration area.

V. Surprise checks are carried out by the FRRO and senior officers including
during night/peak hours.

Vi. Feedback forms have been provided at Immigration Counters and placed
near exit gates of Immigration.

vii.  Contact details of the FRROs are available in the Website of Bol to register
any complaints against the Immigration staff or to provide their suggestions
for improvement of the working of the staff.

Indian nationals arriving as deportees from abroad on various grounds are
examined for ascertaining the veracity/genuineness of the travel documents used;
involvement of agents etc. from security as well as human trafficking angle, modus
operandi and route adopted by the passengers. This helps in identifying new trends
emerging in human trafficking. The focus of examination is on confirming the nationality
status of the person and genuineness of the travel document. The persons arriving as
deportees for violation of only Visa rules are not examined deeply. Appropriate legal
action is taken wherever made out without causing any undue harassment to any
passenger by Immigration officials.

Marine police training academy in Gujarat

4406. SHRI NATUJI HALAJI THAKOR :
SHRIMATI SMRITI ZUBIN IRANI :

Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether the security personnel trained to work on land can also work in
the sea effectively;
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(b)  whether the special training is required for Marine Police personnel;

(c)  if so, whether there is any plan of Government to establish Marine Police
Training Academy in Gujarat State which has very sensitive coastline; and

(d)  if so, by when and what is the action plan of Government?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) and (b) The training to Marine Police
personnel, for performing marine duties, is designed and imparted by Indian Coast
Guard as per requirement of marine police duties. The Marine Police personnel are
nominated for training by the concerned State Government.

(c) to (d) There is no proposal under consideration of Government to establish
Marine Police Training Academy in Gujarat State.

Proposals of Gujarat under Coastal Security Scheme

4407. SHRI NATUJI HALAJI THAKOR :
SHRI DILIPBHAI PANDYA :

Will the Minister of HOME AFFAIRS be pleased to state:

(@)  what is the original proposal of Government of Gujarat under the Coastal
Security Scheme;

(b)  what amount and items have been sanctioned by Government, so far;

(¢) by when Government proposes to approve the remaining items including
coastal police stations;

(d)  whether Government would accord priority to Gujarat in view of its
sensitive and vulnerable long coastline in vicinity of Pakistan; and

(e)  whether Government will accord sanction for Camel patrolling system,
watch towers etc. under the scheme?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (d) The details of items, including
Coastal Police Stations, sanctioned for Government of Gujarat under Coastal Security
Scheme Phase | which has been implemented upto 31.03.2011 and Coastal Security
Scheme Phase-11 which has commenced from w.e.f. 01.04.2011 are given below:-

Coastal Security Scheme Phase-I

Coastal Police Vessels Jeeps Motor Check Out-posts
Stations Cycles posts

10 30 20 101 25 46
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A lump sum assistance of Rs. 10 lakh per Coastal Police Station has also been
sanctioned for surveillance equipment, computer systems and furniture, etc.

Coastal Security Scheme Phase-II

Coastal Police Boats Number of Four- Motor
Stations (12 Ton) Jetties wheelers Cycles
12 31 5 12 24

A lump sum assistance of Rs. 15 lakh per Coastal Police Station has also been
sanctioned for surveillance equipment, computer systems and furniture, etc.

An amount of Rs. 842.60 lakhs under Coastal Security Scheme Phase-I and an
amount of Rs. 643.40 lakhs under Coastal Security Scheme Phase-II has been released
to Government of Gujarat for construction of Coastal Police Stations, Check-posts,
Out-posts, Jetties and purchase of vehicles.

(e)  No proposal for camel patrolling system, watch towers under Coastal
Security Scheme is under consideration of the Government.

Spurt in infiltration incidents across international borders

4408. DR. JANARDHAN WAGHMARE :
SHRI N.K. SINGH :

Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether there has been spurt in incidents of infiltration across the
international borders;

(b)  if so, the details thereof;
(c)  the reaction of Government thereto; and

(d) the steps being taken by Government to prevent infiltration across India’s
borders?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to(c) No Sir. There has been a general
decline in instances of infiltration across the international borders.

(d)  Topreventinfiltration across India’s borders, the Government have adopted
a multipronged approach which, inter-alia, includes deployment of additional forces,
creation of border infrastructure [like roads, Border Out Posts (BOPs), fencing,
floodlighting etc.], round-the-clock surveillance and patrolling on the borders; use of
modern and hi-tech surveillance equipment; upgradation of intelligence set-up and
coordination with the State Governments and concerned intelligence agencies.
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Modernisation of jails

4409. SHRI N.K. SINGH :
DR. JANARDHAN WAGHMARE :

Will the Minister of HOME AFFAIRS be pleased to state:

(@)  whether Government has made any review about the condition of various
jails in the country;

(b)  if so, the State-wise details thereof;
(c)  whether Government has any proposal to modernise the jails;

(d) if so, the State-wise details thereof along with the total funds granted/
released/utilized during each of the last three years and the current year;

(e)  whether the Union Government has received any request from various
State Governments to provide more funds for modernisation of jails; and

4 if so, the details thereof and the reaction of Government thereto?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (c) “Prisons” is a State subject under List Il of the
Seventh Schedule to the Constitution and therefore Prison administration is primarily
the responsibility of the State Governments.

A comprehensive Scheme for Modernisation of Prisons was implemented from
2002-2007 with an outlay of Rs. 1800 crore with Centre and States sharing it in the
ratio 75:25.

(d)  The scheme closed on 31-3-2009. Details of unspent balances with States
as on 31-03-12 are given in Statement (See below).

(e) and (f)  The Thirteenth Finance Commission has also allocated Rs. 609 cr.
for prisons to the following 8 states-Andhra Pradesh (Rs. 90 cr.), Arunachal (Rs. 10 cr.),
Chhattisgarh (Rs. 150 cr.), Kerala (Rs. 154 cr.), Maharashtra (Rs. 60 cr.), Mizoram
(Rs. 30 cr.), Orissa (Rs. 100 cr.) and Tripura (Rs. 15 cr.).

Statement
Details of unspent balance with states as on 31.3.2012

SI.No. Name of States Amount (Rs. In crore)
1. Assam 1.30
2. Chhattisgarh 6.41
3. Maharashtra 6.00
4, Punjab 0.97
5. Sikkim 1.52
6. U.P. 0.20

ToTaL 16.40
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Inter-state border dispute in North-Eastern states

4410. SHRI BIRENDRA PRASAD BAISHYA : Will the Minister of HOME
AFFAIRS be pleased to state:

(@)  whether the border disputes among North-Eastern States, which promote
tension and worsen situation on several occasions in Inter-State border areas have
come to the notice of Government;

(b)  if so, the details thereof alongwith State-wise details of incidents on border
dispute occurred during the last three years, till date; and

(c)  the details of steps being taken by Government to resolve the Inter-State
border dispute and to determine border in North-Eastern Region (NER)?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a)to(c) There are some boundary disputes
between the States of Assam-Nagaland, Assam-Arunachal Pradesh and Assam-
Meghalaya. Due to these disputes, tensions occasionally arise which sometimes flare
up into the incidents of violence. As and when such situation arises, concerned State
Governments are advised to maintain the status quo. Details of such incidents are
available at the State level.

The approach of the Central Government has consistently been that inter-State
boundary disputes can be resolved only with the willing cooperation of the State
Governments concerned and that the Central Government works only as a facilitator
for amicable settlement of the dispute in a spirit of mutual accommodation and
understanding.

The Government of Assam had filed Original suit No. 2/88 and 1/89 in the Supreme
Court of India for demarcation of boundaries between the states of Assam-Nagaland
and Assam-Arunachal Pradesh respectively. The Supreme Court vide its judgment and
order dated 25.9.2006 has appointed a Local Commission for identification of
boundaries of the States of Assam-Nagaland and Assam-Arunachal Pradesh. The Local
Commission is continuing its hearing. While hearing an application filed by Government
of Nagaland in Original Suit No. 2/88, the Supreme Court vide its order dated 20.8.2010,
inter-alia, directed that apart from continuation of the Local Commission, possibility
to resolve the issue through mediation may also be explored and for this purpose
appointed two Co-mediators. Meetings of the Co-mediators with the concerned State
Counsels are held regularly.

In so far boundary dispute between Assam and Meghalaya is concerned, the
Central Government has advised both the State Governments to settle the dispute
amicably.
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Ensuring human rights in states

4411. SHRIMATI T. RATNA BAI : Will the Minister of HOME AFFAIRS be
pleased to state:

(a)  whether it is a fact that Government is ensuring human rights in States;

(b)  ifso, the details thereof, especially in Andhra Pradesh during the last three
years and also in other States;

(c) if not, the reasons therefor; and

(d) the steps taken/to be taken to protect the human rights activists by giving
adequate security to them, State-wise?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH) : (a)to(c) *“Police” and “Public Order” are State subjects under
the Seventh Schedule of the Constitution of India. Hence, it is for the State Government
to maintain law and order, to ensure human rights and to safeguard the interests of its
citizens. State-wise details of total number of cases registered by the National Human
Rights Commission (NHRC) during the last 3 years are given in Statement. (See below)

(d)  The Central Government issues advisories, while the NHRC issues
guidelines and recommendations for ensuring human rights. In addition, a senior officer
in the NHRC has been designated as Focal Point for monitoring complaints pertaining
to human rights defenders. A Workshop on Human Rights Defenders was also organized
by them during October, 2009.

Statement

Total number of cases registered by NHRC during the last three years

State’s/UTs 2009-2010 2010-2011 2011-2012
1 2 3 4
Andhra Pradesh 979 1272 1559
Arunachal Pradesh 20 29 31
Assam 212 324 385
Bihar 2893 2862 3303
Goa 50 61 86
Gujarat 1288 1433 1108
Haryana 2921 3322 4175
Himachal Pradesh 139 164 180

Jammu and Kashmir 189 224 371
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1 2 3 4
Karnataka 531 635 1319
Kerala 295 659 563
Madhya Pradesh 2228 2321 2700
Maharashtra 2609 2297 2385
Manipur 63 66 161
Meghalaya 44 33 50
Mizoram 13 23 18
Nagaland 9 19 12
Odissa 1126 1917 3380
Punjab 986 1111 1271
Rajasthan 2249 2724 2883
Sikkim 8 5 14
Tamil Nadu 1466 1454 1930
Tripura 37 50 70
Uttar Pradesh 51,270 49,840 52,213
West Bengal 927 1256 1614
Andaman and Nicobar 19 20 49
Chandigarh 94 132 212
Dadar and Nagar Haveli 5 25 14
Daman and Diu 13 8 16
Delhi 5228 5929 7865
Lakshadweep 0 8 8
Puducherry 52 49 76
Chhattisgarh 455 481 776
Jharkhand 1306 1596 1811
Uttarakhand 1870 2010 2022
ToTaL 81,594 84,359 94,630

Cases of intrusion by Chinese forces

4412. SHRI PRAKASH JAVADEKAR : Will the Minister of HOME AFFAIRS
be pleased to state:

(a)  the details of cases of intrusion into India by Chinese forces have been
reported in last two years;
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(b)  how many Chief Ministers of the bordering States have complained of
Chinese intrusion to the Central Government;

(c)  the details of these complaints and the Central Government’s response on
them; and

(d) are the media reports true regarding Chinese side arrogantly demanding
Arunachal Pradesh during border talks with Indian side led by NSA?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (c) No intrusion has been reported
or taken place on Indo-China border during the last two years. Indo-Tibetan Border
Police (ITBP) has been deployed on Indo-China border as Border Guarding Force.
However, there are case of transgression due to the perception of Line of Actual control.
The transgressions by People’s Liberation Army (PLA) during 2010, 2011 and 2012
(upto April) are as under:

Year No. of cases of transgression
2010 228

2011 213

2012 (till April) 64

(d) No, Sir.

Violation of human rights by State Government authorities

4413. SHRI PARIMAL NATHWANI : Will the Minister of HOME AFFAIRS
be pleased to state:

(@)  whether Government intends to come out with a law to prevent violation
of human rights by State Government authorities while discharging their duties to
remove encroachments etc., particularly from declared slum areas;

(b)  whether Government is aware that Authorities of State of Jharkhand grossly
indulged into and inflicted merciless, ruthless and mindless violence on innocent people
in the name of anti-encroachment drive under the pretext of the High Court order and
complete disregard of human rights norms; and

(¢)  whatare the immediate avenues available from Government to the victims
of such atrocities of State authorities on innocent people?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) No such proposal is under consideration of the Government.

(b) to (c) Yes, Sir. National Human Rights Commission (NHRC) has received
complaints alleging that Government authorities like Ranchi Regional Development
Authority, Ranchi Municipal Corporation and Police, ruthlessly destroyed slum areas
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like Islam Nagar, Ali Nagar, back side of Collector’s Office and Vegetable market on
05/06th April, 2011 without following the due process of law. NHRC have sought
reports in this matter from the State Government. However, as “Police” and “Public
Order” are State Subjects, under the Seventh Schedule of the Constitution of India, it
is for the State Government to maintain Law and Order and to safeguard human rights
norms of its citizens. In view of this, the Central Government does not intervene directly
in such cases, but only issues advisories, while the NHRC issues guidelines and
recommendations. The victims of police atrocities may lodge complaints with the
State Human Rights Commissions or NHRC.

Illegal money flow from foreign countries

4414. SHRI BHARATSINH PRABHATSINH PARMAR :
SHRI PARSHOTTAM KHODABHAI RUPALA :

Will the Minister of HOME AFFAIRS be pleased to state:

(@) what action has been taken by Ministry in coordination with State
Governments to stop illegal money flow from foreign countries as this black money is
utilized for anti-national activities and illegal purchase of land which is one of major
reason for unwanted sharp rise in land value;

(b) the details of such cases registered during last three years; and

(¢)  whether Ministry intends to amend law for severe punishment for culprits
involved in illegal money transfer?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (c) The information is being collected and will be laid
on the table of the House.

Additional funds to Gujarat for modernisation of prisons

4415. SHRIMATI SMRITI ZUBIN IRANI : Will the Minister of HOME
AFFAIRS be pleased to state:

(@)  whether Government plans to extend the modernisation of prisons scheme
which has helped various States in undertaking various works for modernizing the
jails and also for reducing the problem of overcrowding in jails;

(b)  whether State of Gujarat has fully utilized the funds allocated under the
Scheme, but still the State needs additional funds to complete the ongoing works;

(c)  whether the State of Gujarat has requested Government to release additional
funds to enable the State to complete the pending works taken up under the scheme;
and
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(d)  whether Government intends to respond positively to the request of
Government of Gujarat?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (b) Under the Modernisation of
Prisons Scheme 2002-2007 which ended on 31-3-2009, the Government of Gujarat
were allocated Rs. 65.88 crore. The State Government has fully utilized the funds and
has constructed 10 jails, 81 barracks and 61 staff quarters as per the targets of the
Modernisation of Prisons Scheme .

(c) to (d) Yes Sir. The State Government of Gujarat had requested for
additional funds amounting to Rs. 51.15 crore in the year 2010 to complete the ongoing
projects of the scheme. However, as the scheme was closed on 31-3-2009 and it was
not extended, no further action was feasible.

Paying tributes to persons who fought for Independence

4416. SHRIMATI NAZNIN FARUQUE : Will the Minister of HOME AFFAIRS
be pleased to state:

(a)  whether Government is paying tributes to the persons who fought for
Independence;

(b) if so, the details thereof like the benefits given to their families in the
Eleventh Five Year Plan, year-wise and State-wise, especially for Assam; and

(c)  theamountallocated and spent for such persons/scheme during the period?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (c) Under the Central Swatantrata
Sainik Samman Pension Scheme, 1980, the freedom fighters are eligible for samman
pension if they fulfil the eligibility criteria for sanction of pension under this Scheme.
In addition the freedom fighters are eligible for various facilities. The details of pension
admissible to various categories of the freedom fighters and facilities available to
them are given in the Statement. (See below). The details of expenditure incurred
during the last five years on account of pension and Railway passes to the freedom
fighters/their dependants are as under :

Year Pension Railway Passes
(Rupees in Crore) (Rupees in Crore)
2007-08 594.05 29.48
2008-09 691.93 05.00
2009-10 825.00 34.98
2010-11 710.81 30.28

2011-12 792.07 15.67
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The state-wise details of the above expenditure are not maintained.

Statement

The amount of pension payable to the freedom fighters

Sl.  Category Rate of monthly pension w.e.f.

No. 1.8.2011 (Rupees)

i Ex-Andaman political prisoners 7,330/- +Dearness Relief @ 143%

ii  Freedom fighters who suffered 6,830/- + Dearness Relief @ 143%
outside British India (other
than INA)

iii. Other freedom fighters (including 6,330/-+ Deamess Relief @ 143%
INA)

iv.  Widow/widower of above categories  Entitlement same as of the respective
of freedom fighters deceased freedom fighter

v.  Each unmarried and unemployed 1500/-+ Dearness Relief @ 143%
daughters (upto three such daughters)

vi. Mother and father each 1,000/- +Dearness Relief @ 143%

Facilities available to the freedom fighters:

0)

(i)

(iif)

(iv)

(v)

(vi)

Free railway pass (AC Il tier in Rajdhani, Chair Car (CC) in Shatabdi/Jan
Shatabdi trains and 1st Class/2nd AC Sleeper in all other trains for the
freedom fighters and their widows along with a companion / attendant,
for life.

Free medical facilities in all Central Government hospitals and in hospitals
run by PSUs under the control of the Bureau of Public Enterprises.

C.G.H.S. facilities have also been extended to the freedom fighters and
their dependents;

Telephone connection, subject to feasibility, without installation charges,
and on payment of only half the rental;

General Pool residential accommodation (within the overall 5%
discretionary quota) to freedom fighters living in Delhi. Widows of the
concerned freedom fighters are permitted to retain the accommodation
for a period of six months after death of the freedom fighters.

Accommodation in the Freedom Fighters” Home set up at New Delhi for
freedom fighters who have no one to look after them.
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(vii) Free air travel facility to ex-Andaman freedom fighters/their widows to
visit Andaman and Nicobar Islands, once a year, alongwith a companion.

All major facilities provided to the freedom fighters are also extended to their
widows.

Police Modernisation Scheme

4417. SHRIMATI GUNDU SUDHARANI : Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  the details of modernisation plans conceived and implemented under the
Police Modernisation Scheme in various States during the Eleventh Plan, with a
particular reference to Andhra Pradesh;

(b)  the State-wise, scheme-wise and year-wise amount that was allocated and
released during the Eleventh Plan period;

(c)  whether it is a fact that the Police Modernisation Scheme was extended
only for one year; and

(d) if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN): (a)and (b) The Scheme for Modernisation
of State Police Forces has been a flagship Non-Plan Scheme of the Ministry of Home
Affairs during the Eleventh Plan period. Through this scheme the Central Government
is supplementing the efforts of State Governments in modernizing their police forces.
Some of the major items covered under the scheme are Vehicles, Modern weapons,
Communication systems, Forensic Science Facilities, Security equipments,
Construction of Police Stations/Out-Posts, construction of residential buildings, etc. A
statement indicating details of funds released to States, including Andhra Pradesh,
under the Non-Plan Scheme for Modernisation of State Police Forces (MPF Scheme)
during the period 2007-08 to 2011-12 and utilization position, as on 31.03.2012, is
given in Statement. (See below)

(c)and (d) The Scheme for Modernization of State Police Forces (MPF
Scheme), ended in the year, 2009-10. The Scheme was further extended twice, i.e., for
the financial years 2010-11 and 2011-12 with the approval of the competent authority.
A proposal for further continuation of the Scheme for 5 years w.e.f. 2012-13, with
funding both under Plan and Non-Plan, is presently under consideration of the
Government.
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lllegal poppy cultivation in Mishmi Hills of AP

4418. SHRIMATI SMRITI ZUBIN IRANI: Will the Minister of HOME AFFAIRS
be pleased to state:

(a)  whether itis a fact that illegal poppy cultivation is widely done in Mishmi
Hills of Arunachal Pradesh, especially in the entire districts of Lohit and Anjaw;

(b) if so, the details thereof and what action Government had taken to tackle
this illegal cultivation;

(¢)  whether Government is aware that due to this illegal cultivation more and
more youths are taking opium and being addicted towards this drug; and

(d)  ifso, the reaction of Government thereto and what measures Government
has taken or will take in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) Yes, Sir. As per available reports it
can be stated that illegal poppy is cultivated in Mishmi Hills of Arunachal Pradesh, in
the districts of Lohit and Anjaw.

(b)  Asin Statement. (See below)
()  Yes.

(d)  Drug addiction is a menace and awareness campaigns on evils of drug
abuse and detoxification camps in collaboration with NGOs are conducted and de-
addiction centers have been set up at selected locations in the State. Detoxification
facilities are provided at the main hospitals in the State.

Statement

Details of illegal poppy cultivation in Lohit and Anjaw and the Action taken by
Government against this

0] The illegal poppy cultivation destroyed in the districts of Lohit and Anjaw

is as under:

Year Districts of Arunachal  Total Area destroyed in
Pradesh Acres

2010 Lohit Anjaw 250 Nil

2011 Lohit Anjaw Nil 6

2012 (upto March) Lohit Anjaw No reports available
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(if)

(iii)

(iv)

(v)

(vi)

(vii)

(viii)

4419.

A comprehensive ‘Action Plan’ for identification and destruction of illict
poppy cultivation has been prepared. The Action Plan includes procurement
of satellite imagery from ADRIN and further circulation to the Nodal
Officer for identification and destruction of illegal poppy cultivation of
Arunachal Pradesh appointed. Meeting of all Nodal Officers (including
Nodal Officer of Arunachal Pradesh) are convened at the Bureau’s HQ for
implementation and monitoring the progress of destruction operations twice
in a year.

Financial Assistance is being provided to Arunachal Pradesh for
strengthening its anti-narcotic units.

Monetary rewards for information leading to seizures of Narocotic drugs/
destruction of illicit crops to informers and officers are being provided.

Training Programmes are being conducted for law enforcement officers
for upgrading the skills to combat drug menance.

A concept note on a ‘Pilot Project’ for ‘Alternative Development
Programme’ to wean away farmers from illegal cultivation of opium has
been drawn in consultation with Dr. M.S. Swaminathan, Research
Foundation, Chennai.

Demand reduction activities have been undertaken in coordination & liaison
with other drug law enforcement agencies State police and NGOs. This
menace of drug abuse is highlighted on the “International Day against
Drug abuse and Illicit Trafficking’, observed on 26th June ever year.

The District Administration of all districts have been conducting awareness
campaigns to educate the people regarding ill effects of poppy/opium.
The local people are being motivated to take up alternative crops for earning
their livelihood.

Trafficking in the country

SHRI MOHD. ALI KHAN : Will the Minister of HOME AFFAIRS be

pleased to state:

(@)

whether it is a fact that 90 per cent of trafficking took place within India

and there were around 3 million prostitutes, 40 per cent of them minors;

(b)
(©

if so, the details thereof; and

the steps being taken to avoid such incidents in the country?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) No, Sir. We have no evidence in support of the
contention. However, as per inputs provided by National Crime Records Bureau
(NCRB), the total number of cases registered under different provisions of law which
come under the generic description of Human Trafficking during the period 2008,
2009 and 2010 were 3030, 2848 and 3422 respectively. State/UT-wise details are given
in Statement. (See below)

(c)  ‘Police’and ‘Public Order’ being State subjects, the primary responsibility
for preventing and combating the crime of human trafficking lies with the State
Governments. However, Government of India has adopted a multi-pronged approach
to combat human trafficking by setting up of Anti Trafficking Nodal Cell in Ministry
of Home Affairs; launching of Certificate Course on Anti Human Trafficking by Indira
Gandhi National Open University (IGNOU) in partnership with MHA and implementing
a comprehensive scheme for strengthening law enforcement response by establishing
integrated Anti Human Trafficking Units and Training of Trainers. In this regard,
Ministry of Home Affairs has released funds to the tune of Rs. 8.72 crores and Rs.8.338
crores in the year 2010-11 and 2011-12 respectively for establishment of 225 AHTUSs.
Ministry of Women & Child Development also runs shelter based homes, such as
Short Stay-Homes, Swadhar Homes for women in difficult circumstances including
trafficked victims.

Ministry of Home Affairs has issued an Advisory dated 30th April, 2012 to provide
guidelines to law enforcement agencies on the manner and modalities regarding
effectively dealing with the organized crime aspect of human trafficking.
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Placement agencies trafficking young girls

4420. SHRI RAJKUMAR DHOQOT : Will the Minister of HOME AFFAIRS be
pleased to state:

(a)  whether it is a fact that some recent incidents in the National Capital have
revealed that unscrupulous placement agencies taking advantage of rampant poverty
are trafficking young girls from Bihar, Jharkhand and other parts of the country to
Metro Cities and selling them as domestic helps;

(b)  if so, the details thereof; and

(c)  what preventive and other deterrent measures Government has taken or
proposes to take against trafficking of poor girls in the country?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH): (a) and (b) Instances of alleged human trafficking by placement
agencies have been reported. These case are registered and investigated as per law.

(c)  ‘Police’and ‘Public Order’ being State subjects, the primary responsibility
for preventing and combating the crime of human trafficking lies with the State
Governments. However, Government of India has adopted a multi-pronged approach
to combat human trafficking by setting up of Anti trafficking Nodal cell in Ministry of
Home Affairs; launching of Certificate Course on Anti Human Trafficking by Indira
Gandhi National Open University (IGNOU) in partnership with MHA and implementing
a comprehensive scheme for strengthening law enforcement response by establishing
integrated Anti Human Trafficking Units and Training of Trainers. In this regard,
Ministry of Home Affairs has released funds to the tune of Rs. 8.72 crores and Rs.
8.338 crores in the year 2010-11 and 2011-12 respectively for establishment of 225
AHTUSs. Ministry of Women & Child Development also runs shelter based homes,
such as Short Stay-Homes, Swadhar Homes for women in difficult circumstances
including trafficked victims.

Ministry of Home Affairs has issued an Advisory dated 30th April, 2012 to provide
guidelines to law enforcement agencies on the manner and modalities regarding
effectively dealing with the organized crime aspect of human trafficking.

Kidnapping public representatives and officials by Maoists

4421. SHRI RAJKUMAR DHOOQOT : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether it is a fact that Maoists in the country have adopted new strategy
of kidnapping representatives of people and senior bureaucrats to get their demands
fulfilled by Government;
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(b)  if so, the details thereof; and

(c)  what action or strategy Government proposes to adopt to counter the
strategy of Maoists?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) It is a fact that the CPI (Maoist) are resorting to
large scale abductions in their areas of influence. However, only high profile abductions
are widely reported. In the recent past, the CPI (Maoist) abducted two Italian nationals,
Mr. Paolo Bosusco and Mr. Claudio Colangelo on 14.3.2012 from Daringibadi P.S. of
Kandhamal District of Odisha. Subsequently, Shri Jhina Hikaka, MLA, Laxmipur,
District Koraput, Odisha was abducted on the night intervening March 23-24, 2012.
The District Magistrate of Sukma district in Chhattisgarh, Shri Alex Paul Menon was
abducted by the CPI (Maoist) on 21.4.2012. In the year 2011, the Collector of Malkangiri
District in Odisha, Shri Vineet Krishna, was also kidnapped by the CPI (Maoist) on
16.2.2011. The abduction of young and pro-active Collectors, elected representatives
and foreign tourists, etc. is a clear indication of the changing nature of Maoist insurgency.
This is new development in their tactics, indicating the gradual transformation of the
outfit into a full-blown terrorist organization, which indiscriminately targets even
civilian non-combatants. The kidnapping of civilians and even foreigners is indicative
of the fact that the Maoists are using terrorist tactics to get their demands fulfilled by
the State Governments.

(¢c) Law and Order being a state subject, such matters are dealt with directly
by the State Governments concerned. The Central government also closely monitors
the situation and supplements their efforts. Following these abductions, LWE effected
states have been advised to take suitable action including providing adequate security
to vulnerable groups/individuals.

Measures regarding Taliban entering India

4422. SHRI RAJKUMAR DHOOQOT : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether it is a fact that the Home Minister of Pakistan recently claimed
that Taliban can enter India for terror activities;

(b)  if so, the details thereof; and

(¢)  what precautionary and other measures Government proposes to take in
this regard?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH): (a)to (c) Government has seen media reports quoting Interior
Minister of Pakistan that India should watch out for a surge in extremist activities
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amid fresh intelligence that Taliban could be planning to enter the country. Government
continuously monitors all developments having a bearing on India’s national security
and takes all necessary steps to safeguard it.

Recruitment of tribal women as guards in paramilitary forces

4423. SHRIT. M. SELVAGANAPATHI : Will the Minister of HOME AFFAIRS
be pleased to state:

(@)  whether it is a fact that Government had decided to recruit tribal women
as Guard in para military forces such as Central Reserve Police Force (CRPF) etc.;

(b)  if so, the details thereof;

(c)  whether it is also a fact that tribal women in naxal affected areas have
shown keen interest to take part in CRPF; and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) No, Sir. However, approval has been given by the
Ministry of Home Affairs (MHA) to raise one Mabhila Battalion in CRPF in the year
2014-15 which will result into induction of more girls/women in CRPF. The eligible
tribal women can also appear in the recruitment of women in various Central Armed
Police Forces (CAPFs), including the Mahila Battalion mentioned above, for which
advertisements are issued by the Staff Selection Commission (SSC)/CAPFs from time
to time.

(c)and (d) CRPF, with the help of some Non Government Organizations, has
given training to tribal girls/women for jobs in the Private sector as security guards.
Many girls have shown interest in getting the training. The number of girls who have
been given such training is as follows:-

States Numbers of girls
Jharkhand 60
Bihar 83
Odisha 30

Naxals/Maoists strengthening their base in Southern India

4424. SHRI T.M. SELVAGANAPATHI : Will the Minister of HOME AFFAIRS
be pleased to state:

(@)  whether Government is aware that the Naxals/Maoists are planning to
strengthen their base in southern India, particularly in Tamil Nadu;

(b)  if so, the details thereof;
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(¢)  whether itis a fact that Government had alerted the State Governments in
this regard; and

(d) if so, the precaution taken by these States?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) It is a fact that the CPI (Maoist) is making efforts
to strengthen its influence in South India, particularly on the tri-junction of Tamil
Nadu, Kerala and Karnataka. The CPl (Maoist) are making forays into Karnataka,
Kerala and Tamil Nadu under the supervision of their South West Regional Bureau
and planning to link up the Western Ghats to the Eastern Ghats through these states.
Their plans include creating a base on the border of Kerala and Karnataka. The CPI
(Maoist) cadres, active in the Wayanad district of Kerala, have also been known to
engage in efforts aimed at establishing a forest route from Wayanad district to Mysore
district of Karnataka.

(c)and (d) The Government of India has sensitized the state Governments of
Kerala, Karnataka and Tamil Nadu in this regard and has also advised them to take
necessary preventive and pre-emptive measures to foil the efforts of the CPI (Maoist)
aimed at revival of its movement in these States. However, ‘Police’ and ‘Public Order’
being State subjects, action with respect to maintenance of law and order lies primarily
in the domain of the State Governments concerned, who deal with the various issues
related to naxalite activities in the States. The Central Government coordinates and
supplements the efforts of the State Governments in this regard.

Guidelines to avoid road/rail roko agitations

4425. SHRI VIJAY JAWAHARLAL DARDA : Will the Minister of HOME
AFFAIRS be pleased to state:

(@)  whether any guidelines exist to avoid road blockade or ‘Rail Roko’
agitations which have been paralyzing the functioning of the State Governments due
to their inability to tackle such situations;

(b)  if so, which are the States who had sought assistance from the Government
of India during 2010 and 2011; and

(c) assuchsituations in North-Eastern States resulted in total blockade thereby
cutting connections with the rest of the country, what alternative plans have been drawn
so that local population’s needs for essential items like food-grains, petroleum products,
etc. are reasonsably met during the period of blockade?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH): (a) Police and Public Order are State subjects under the Seventh
Schedule to the Constitution of India and therefore, the State Governments are primarily
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responsible for tackling situations arising from road/rail blockades. No specific
guidelines have been issued in this regard. However, action as deemed fit under the
law is initiated by the state governments and the railways to prevent/lift blockades.
Further, advisories have been issued to the concerned state governments from time to
time. Also Central Armed Police Forces (CAPFs) are made available to the state
governments on their request.

(b)  Governments of Haryana, Rajasthan and Manipur had requested for
deployment of additional CAPFs during the year 2010 and 2011.

(c)  Various measures have been taken to meet the challenge of frequent
economic blockades in Manipur, which inter-alia include strengthening the alternative
route through NH 53, augmentation of the storage capacity of petroleum and food
grains etc.

Recognition to Rajasthani language

14426. SHRIASHK ALI TAK : Will the Minister of HOME AFFAIRS be pleased
to state:

(@) whether it is a fact that Rajasthan Legislative Assembly by passing it
unanimously had submitted proposals to Central Government for recognizing Rajasthani
language;

(b) if so, by when Rajasthani language will be granted recognition considering
the sentiments of the public; and

(c)  the details of the literator of Rajasthani language conferred with the
National level awards?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) No proposal has been received from Rajasthan
Legislative Assembly for recognizing Rajasthani Language. However, a resolution
was passed by State Legislature of Rajasthan on 25.8.2003 to include Rajasthani
Language in the Eighth Schedule to the Constitution of India, which was sent by the
State Government of Rajasthan to Government of India.

There are no criteria laid down in the Constitution for inclusion of languages in
the Eighth Schedule. A Committee was constituted in 2003 under the Chairmanship of
Shri Sitakant Mohapatra to evolve a set of objective criteria with reference to which
all proposals/representations for inclusion of more languages in the Eighth Schedule
could be examined and finally disposed of. The Committee submitted its report and
made certain recommendations. In a reference, Department of Personnel & Training

T Original notice of the question was received in Hindi.
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has informed that UPSC is already facing problems in conducting the examinations in
some of the languages included in the Eighth Schedule and they have constituted a
High Level Standing committee to examine the modalities for implementing the
recommendations of the Parliamentary Resolution in a manner consistent with the
high standards of UPSC, for the existing languages in the Eighth Schedule. In view of
this, it has been decided to await the report of the High Level Standing Committee and
Government’s decision to be taken thereon after which a fresh assessment of the
demands of inclusion of more languages will be made and a decision on Dr. Sitakant
Mohapatra Committee’s Report taken.

(¢)  Asreported by Ministry of Culture, Sahitya Akademi has been regularly
giving Sahitya Akademi Awards in Rajasthani and has so far awarded 40 distinguished
writers for their work in Rajasthani language since 1990.

Sale-purchase of land in international border areas

14427. SHRIASHK ALI TAK : Will the Minister of HOME AFFAIRS be pleased
to state:

(a)  the length of international boundary of India;

(b)  whether Government keeps an eye on sale-purchase of land by the persons
of dubious citizenship or dubious background in international border areas with a
security point of view; and

(c)  if so, the details of the transaction during last three years?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) Indiahas 15,106.7 Km of land border
and a coastline of 7,516.6 Km including island territories.

(b)and (c) Land and its management falls within the legislative and
administrative jurisdiction of the State Governments as provided under entry No. 18
of the State List (List-11) of the Seventh Schedule to the Constitution. No such centralized
data is maintained in Ministry of Home Affairs.

Assent to Maharashtra Municipal Corporations, Municipal Councils and
MRTP (AMD.) Bill, 2010

4428. SHRI AVINASH PANDE : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether Government has received the additional information sought from
the State legislature of Maharashtra regarding Maharashtra Municipal Corporations,

T Original notice of the question was received in Hindi.
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Municipal Councils and the Maharashtra Regional and Town Planning (Amendment)
Bill, 2010 which has been reserved for the assent of the President of India under article
254(2) of the Constitution;

(b) if so, the details thereof;
(c)  what is the current status of the bill; and

(d) in how much time does Government expect to complete the entire
procedure?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (d) The Maharashtra Municipal
Corporation, Municipal Council and Maharashtra Regional and Town Planning
(Amendment) Bill, 2010 as passed by the State Legislature and reserved by the Governor
of Maharashtra for the consideration and assent of the President under article 200 read
with article 254(2) of the Constitution has since been assented to by the President on
22.2.2012 and same has been conveyed to the Secretary to the Governor, Maharashtra
on 28.2.2012.

Assent to Maharashtra Cooperative Societies (Second Amendment) Bill, 2010

4429. SHRI AVINASH PANDE : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether the Ministry has received comments sought from the Ministry of
Finance, Ministry of Agriculture and Ministry of Law and Justice regarding Maharashtra
Cooperative Societies (Second Amendment) Bill, 2010 reserved for the assent of the
President of India under article 254(2) of the Constitution;

(b) if so, the details thereof;
(c)  what is the current status of the bill; and

(d) in how much time does Government expect to complete the entire
procedure?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (c) The replies of the Ministry of
Law and Justice, Ministry of Finance and the Ministry of Agriculture on the Maharashtra
Cooperative Societies (Second Amendment) Bill, 2010 have been received on 5.10.2011,
28.12.2011 and 9.4.2012 respectively. The Ministry of Agriculture and Department of
Financial Services have made certain observations on some of the provisions of the
Bill. These observations have been forwarded to the State Government for comments
on 11.5.2012.
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(d)  The State Legislations are examined in consultation with the Central
Ministries/Departments from three angles viz.

0] Repugnancy with Central Laws
(i)  Deviation from National or Central Policy; and
(iii)  Legal and Constitutional validity.

Whenever necessary, the State Government are advised to modify/amend the
provisions of such legislations keeping the above in view. Sometimes, discussions are
also held with the State Governments and the Ministries/Departments of the Government
of India with a view to arrive at a decision expeditiously. Hence, no time frame can be
fixed in this behalf.

Bombay Primary Education Amendment Bill, 2010

4430. SHRI AVINASH PANDE : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether the Ministry has received comments sought from the Ministry of
Social Justice and Empowerment regarding Bombay Primary Education Amendment
Bill, 2010 reserved for the assent of the President of India under article 254(2) of the
Constitution:

(b)  if so, the details thereof;
(c)  what is the current status of the bill; and

(d) in how much time does Government expect to complete the entire
procedure?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (c) The comments of the Ministry
of Social Justice and Empowerment on the Bombay Primary Education (Amendment)
Bill, 2009 have not been received. The Ministry of Social Justice and Empowerment
has been requested to expedite their comments of the Bill. The last reminder was sent
on 22.3.2012.

(b)  The State Legislations are examined in consultation with the Central
Ministries/Departments from three angles viz.

0] Repugnancy with Central Laws;
(i)  Deviation from National or Central Policy; and

(iii)  Legal and Constitutional validity.



142 Written Answers to [RAJYA SABHA] Unstarred Questions

Whenever necessary, the State Government are advised to modify/amend the
provisions of such legislations keeping the above in view. Sometimes, discussions are
also held with the State Governments and the Ministries/Departments of the Government
of India with a view to arrive at a decision expeditiously. Hence, no time frame can be
fixed in this behalf.

Programmes undertaken under BADP

4431. SHRIANIL MADHAV DAVE : Will the Minister of HOME AFFAIRS be
pleased to state:

(@) what are the various developmental programmes undertaken as part of
Border Area Development Programme (BADP) in border areas during the last three
years;

(b)  the State-wise detailed list of places where the BADP has been implemented
along the international border;

(¢)  how much financial assistance is being provided per year; and

(d)  whether any demographic change has been made in places where BADP
is being run?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) The Border Area Development
Programme focuses on socio-economic development to promote sense of security
amongst the Border Population which includes local needs and perceptions. The
programme is part of a comprehensive approach to Border Management in the shape
of a supplemental scheme. While Government of India frame the guidelines,
implementation of the programme is the primary responsibility of the State
Governments. The developmental activities under the BADP relate to social
infrastructure, link roads, employment generation, education, health, agriculture and
allied sectors. The funds are provided to the States as a 100% non-lapsable Central
grant for supplementing the State efforts.

(b) A statement showing the State-wise detailed list of places where BADP
has been implemented is given in Annexure [See Appendix 225 Annexure No. 37].

(c) A statement showing the financial assistance provided per year to each
State during the last three years is given in Statement. (See below)

(d) BADP has contributed towards creating conducive environment for
undertaking normal economic activities in border areas and has brought about an
improvement in the quality of life of the people in border areas. The process of socio-
economic development in the border areas has brought confidence and belongingness
among the border population.
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Statement

Border Area Development Programme (BADP) the release
during the year 2009-10 to 2011-12

Position as on 11.05.2012

Rs in lakh
States 2009-10 2010-11 2011-12
Arunachal Pradesh 6647.45 6690.50 15433.00
Assam 2395.62 4800.00 1980.01
Bihar 3660.00 3196.28 5777.00
Gujarat 3269.00 2840.00 3616.82
Himachal Pradesh 1276.00 1280.00 2000.00
Jammu and Kashmir 9877.74 10,700.00 12462.40
Manipur 2086.00 1843.00 2000.00
Meghalaya 1647.19 2202.00 3140.00
Mizoram 2494.42 2930.00 3838.73
Nagaland 1950.00 2500.00 2015.00
Punjab 2978.00 2225.00 3292.00
Rajasthan 9296.00 8696.00 11509.00
Sikkim 1520.50 2000.00 2085.00
Tripura 3005.89 3579.00 9635.00
Uttar Pradesh 2995.23 3365.57 4876.00
Uttarakhand 2178.80 2461.00 3298.00
West Bengal 6222.16 7791.65 13,563.04
ToTAaL 63,500.00 69,100.00 1,00,322.00

Abuse of power by security forces in North-East

4432. SHRIPIYUSH GOYAL : Will the Minister of HOME AFFAIRS be pleased
to state:

(@)  whether it is a fact that security forces have been found to abuse their
power in the discharge of duties in the North-East;

(b)  if so, the details thereof;
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(c)  whether Government is taking steps to prevent the abuse of power;
(d)  if so, the details thereof; and
(e)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) No, Sir.

(b)  Does not arise.

(c) to (e) The military personnel have been issued “Dos and Don’ts” to be
followed while exercising special powers conferred under the Armed Forces Special
Power Act (AFSPA). These cover restrictions on shooting, timely handing over of
militants to Civil Administration, dignified treatment of women and children etc.

The Government maintains zero tolerance for human rights violations. Human
Rights Cells have been established and within Army and Central Armed Police Force
(CAPF) Rules, punishments are meted out to human rights violators. The troops are
sensitized at regular intervals regarding the importance of upholding human rights and
avoiding collateral damage.

The counter insurgency operations are carried out only in close coordination
with civil Administration and State Police.

Prisoners in Central Jails

4433. SHRIPIYUSH GOYAL : Will the Minister of HOME AFFAIRS be pleased
to state:

(@)  whether it is a fact that the number of prisoners in central jails are more
than authorized capacity;

(b) if so, the State-wise details stating number of prisoners against the
authorized capacity;

(¢)  whether Government is planning to construct more jails;
(d)  if so, the details thereof; and
(e)  if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) Yes Sir. As on 31-12-2010 there were 123 Central
Jails in the country with an authorized capacity of 1,38,737 inmates while the inmate
population was 1,64,677 State-wise details of number of prisoners against authorized
capacity are given in Statement (See below).
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(c) to (e) ‘Prison’ is a State subject under List 11 of the Seventh Schedule to
the Constitution and therefore Prison administration is primarily the responsibility of
the State Governments. However, the Thirteenth Finance Commission has also allocated
Rs 609 crore for prisons to the following a states-Andhra Pradesh (X 90 crore), Arunachal
Pradesh (X 10 crore), Chhattisgarh (X 150 crore), Kerala (X 154 crore), Maharashtra
(X 60 crore), Mizoram (X 30 crore), Orissa (X 100 crore) and Tripura (% 15 crore).

Statement

Capacity and population of inmates in central jails at the end of 2010

Sl.  State/UT Number of Total Inmate
No. Central Jails Capacity Population
1 2 3 4 5
1  Andhra Pradesh 7 7724 6940
2 Arunachal Pradesh 0 0 0
3 Assam 6 3386 3065
4 Bihar 8 14,300 10,655
5  Chhattisgarh 5 3675 9227
6 Goa 1 150 171
7 Gujarat 2 3381 5782
8 Haryana 2 2248 2696
9  Himachal Pradesh 2 526 834
10 Jammu and Kashmir 2 1220 1030
11 Jharkhand 5 7436 8987
12 Karnataka 8 6245 8419
13 Kerala 3 2189 2913
14 Madhya Pradesh 8 11,173 15,843
15 Maharashtra 9 14,841 16,872
16  Manipur 2 970 618
17 Meghalaya 0 0 0
18 Mizoram 1 545 591
19 Nagaland 1 600 281
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1 2 3 4 5
20 Odisha 4 2733 2175
21  Punjab 7 8614 12,628
22 Rajasthan 8 8118 8,767
23 Sikkim 1 147 143
24 Tamil Nadu 9 14,127 11,180
25 Tripura 1 355 450
26  Uttar Pradesh 5 6977 14,974
27  Uttrakhand 0 0 0
28  West Bengal 6 11457 9673
ToTAL (STATES) 113 1,32,637 1,54,914
29 AandNIsland 0 0 0
30 Chandigarh 1 1000 640
31 D and N Haveli 0 0 0
32 Daman and Diu 0 0 0
33 Delhi 8 4800 8919
34  Lakshadweep 0 0 0
35 Puducherry 1 300 204
ToTaL (UTs) 10 6100 9763
ToTAL (ALL-INDIA) 123 1,38,737 1,64,677

Establishing MSAB headed by MSA

4434. SHRI NANDI YELLAIAH : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether Comptroller and Auditor General (CAG) has recently stated that
Government has failed to establish the one federal apex body-the Maritime Security
Advisory Board (MSAB) headed by a Maritime Security Advisor (MSA) and has noted
that even 1999-2001 GOM (Group of Ministers) report much before 26/11 had strongly
recommended the creation of “an apex body” for management of maritime affairs for
linkages among the Navy, Coast Guard and Ministries of Central and State
Governments; and

(b)  ifso, the reasons for not fulfilling these vital reports even today and details
of action taken and future action contemplated?
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) and (b) As per information furnished
by Ministry of Defence, the Group of Ministers (GoM) in their report (2000) on
‘Reforming the National Security System” had recommended the constitution of an
Apex Body for the Management of Maritime Affairs (ABMMA) in the country.
Subsequently, the proposal for appointment of Maritime Security Advisor (MSA) was
considered by the Cabinet Committee on Security (CCS) but not approved. However,
several measures to strengthen Coastal Security, including improving surveillance
mechanism and enhanced patrolling by security agencies following an integrated
approach have been put in place. Joint Operational exercises are conducted on regular
basis among Navy, Coast Guard, Coastal Police, Customs and others. The intelligence
mechanism has been streamlined through the creation of Joint Operation Centres, multi-
agency coordination mechanism and installation of radars.

Ministry’s nod on MCD split

4435. SHRIMATI T. RATNA BAI : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether the Government of Delhi asked the Home Ministry for early nod
on MCD split; and

(b)  if so, the details thereof and the action taken so far?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) and (b) The Govt. of NCT of Delhi
had sent a proposal to the Ministry of Home Affairs seeking early approval of the
Central Government for splitting up the erstwhile Municipal Corporation of Delhi into
three Corporations. The aforesaid proposal was examined in consultation with the
subject matter Ministries and the Ministry of Law and Justice and the ‘prior approval’
of the Central Government was conveyed to the Govt. of NCT of Delhi on 24.11.2011
for introduction of the Bill in the Legislative Assembly of NCT of Delhi. Subsequently,
after passing of the Bill by the Legislative Assembly, the Bill received the assent of the
President on 23.12.2011.

Rapes and harassment cases in Jharkhand

4436. SHRI PARIMAL NATHWANI : Will the Minister of HOME AFFAIRS
be pleased to state:

(@) whether it is a fact that 7563 rapes and other harassment cases were
registered in Jharkhand between 2001 to 2010 as reported by the Human Rights
Commission;

(b)  whether Government is aware of these facts;
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(c) theaction initiated on the cases registered and what action has been taken
against the culprits; and

(d)  whether Centre and State Government are taking any strong measures to
implement the laws to prevent these sexual and other harassment incidents in Jharkhand
and the country as a whole; and

(e)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) As per information provided by National Human
Rights Commission, the commission during the period 01.04.2001 to 31.03.2010
registered a total of 13,729 cases of alleged violation of Human Rights in the Jharkhand.
Out of these 225 cases related to alleged commission of rape/gang rape and other
sexual exploitation. All these 225 cases have been disposed off.

(c) to (e) As per Seventh Schedule, ‘Police’ and ‘Public Order’ are State
subjects under the Constitution, and as such the primary responsibility of prevention,
detection, registration, investigation and prosecution of crimes, including crimes against
women, lies with the State Governments and Union Territory Administrations. However,
the Union Government attaches the highest importance to the matter of prevention and
control of crime against women. Ministry of Home Affairs has sent a detailed advisory
dated 4th September, 2009 to all State Governments/UTs, wherein they have been,
inter-alia, advised to adopt appropriate measures for swift and salutary punishment to
the persons found guilty of violence against women and children, improve the quality
of investigations, minimize delays in investigations of crime against women and
children, set up ‘Crime against Women Cells’ in districts, advised to undertake gender
sensitization of the police personnel, set up special women’s courts and initiate steps
for security of women.

Point 5 (xi) of the said advisory specifically advises that, cases should be
thoroughly investigated and charge sheets against the accused persons should be filed
within three months from the date of occurrence, without compromising on the quality
of investigation. Speedy investigation should be conducted in heinous crimes like rape.

As per information provided by Government of Jharkhand, number of steps have
been taken to ensure safety and security of women, which are enumerated below:

. Special Mahila Police Stations headed by lady police officers have been
established in 22 out of 24 districts

. Anti-Human Trafficking units have been established in 4 prone districts
of Jharkhand



Written Answers to [16 MAY, 2012] Unstarred Questions 149

. Special Juvenile Police Units have been created in all police stations with
special emphasis on girl child

. Training and sensitization of police officers in being done in big way

. A short stay home has been established is Delhi to provide temporary
place of stays to girls and women from Jharkhand who are victims of
crimes.

. Special help line numbers 18003456531 and 18003456526 have been
started in Delhi and Ranchi to help women who are victim of crime.

Missing children

14437. SHRI THAAWAR CHAND GEHLOT : Will the Minister of HOME
AFFAIRS be pleased to state:

(@)  the details of number of children gone missing from different areas of the
country since the year 2008;

(b)  whether the Supreme Court has sought information in this matter from
Government;

(c)  if so, the details thereof and the information provided by Government to
the Supreme Court;

(d)  whether Government has received information about the involvement of
any organisation, human trafficking groups, the practice of bonded labour etc. in this
matter;

(e)  if so, the details thereof; and
() the steps being taken by Government to prevent the missing of children?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (f) As per information provided by the National Crime
Records Bureau (NCRB), the total number of missing children during the period 2008,
2009 and 2010 are 60,927, 61,541 and 62,137 respectively. State / UT, wise details of
missing children are given in Statement. (See below)

Ministry of Home Affairs is not aware of any such direction from Supreme Court
on cases of missing children in the country.

There are reports of organized gangs involved in the human trafficking of children
and pushing them into various illegal activities including bonded labour.

t Original notice of the question was received in Hindi.
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As per the seventh schedule to the Constitution of India ‘Police” and ‘Public
Order’ are State subjects and, as such, the primary responsibility of prevention, detection,
registration, investigation and prosecution of crime, lies with the State Governments/
Union Territory Administrations. However, Government of India is deeply concerned
with the welfare of children and through various schemes and advisories to the State
Governments / Union Territory Administrations, augments the efforts of the States
UTs. Adetailed advisory dated 14th July, 2010 has been sent by the Central Government
to all State Governments and UT Administrations wherein States/UTs have been advised
to ensure all steps for improving the safety conditions in schools/institutions, public
transport used by students, children’s parks/play grounds, residential localities/roads
etc. It has also been advised that the crime prone areas should be identified and a
mechanism be put in place to monitor infractions in such areas for ensuring the safety
and security of students, especially girls. For this purpose the States/UTs have been
advised to take following steps:

i. Increase number of beat constables;

ii. Increase the number of police help booth / kiosks especially in remote and
lonely stretches

iii.  Increase police patrolling, especially during nights;

iv. Posting police officers especially women, fully equipped with policing
infrastructure in crime-prone areas in adequate number.

Ministry of Home Affairs has also sanctioned a comprehensive scheme
‘Strengthening law enforcement response in India against trafficking in persons through
training and capacity building’ wherein it is proposed to establish 335 Anti Human
Trafficking Units (AHTUSs) throughout the country and impart training to 10,000 police
officers through Training of Trainers (TOTS) in three years. Ministry of Home Affairs
has released funds as first installment amounting to Rs. 8.72 crores to all the State
Governments for establishment of 115 Anti Human Trafficking Units.

Apart from the above mentioned, Ministry of Home Affairs has recently issued
an Advisory on missing children on 31st January, 2012 wherein the States / UTs have
been advised on various measures needed to prevent trafficking and trace the children.
These includes computerization of records, DNA profiling, involvement of NGOs and
other organizations, community awareness programmes etc. to facilitate the tracing of
missing children.
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Efforts to secure country’s borders

4438. SHRI BALWINDER SINGH BHUNDER : Will the Minister of HOME
AFFAIRS be pleased to state:

(a)  what efforts have been made by Government to make the borders of the
country secure and non-porous;

(b)  which are the various agencies engaged in security at the borders of the
country; and

(c)  what are the results of the efforts made by Government to secure the
country’s borders?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) to (c) Strengthening security
mechanism on international borders is a continuous process. Government has taken
steps to strengthen the security on all the international borders as per the border-specific
requirements. These steps include deployment of additional forces, creation of border
infrastructure {like roads, Border Out Posts (BOPs), fencing, floodlighting etc.) of
operational use for the Border Guarding Forces deployment on different international
borders.

In addition, Government have adopted a multipronged approach to contain cross-
border illegal activities which, inter-alia, includes round-the-clock surveillance and
patrolling on the borders; use of modern and hi-tech surveillance equipment; upgradation
of intelligence set-up and coordination with the State governments and concerned
intelligence agencies.

The above steps have strengthen the security at the borders of the country and
have been helpful in containing the cross border illegal activities.

The various agencies engaged in security at the borders of the country are as
under:

Agency (Border Guarding Force) Border(s)

Border Security Force (BSF) Pakistan and Bangladesh
Indo-Tibetan Border Police (ITBP) China

Assam Rifles (AR) Myanmar

Sashastra Seema Bal (SSB) Nepal and Bhutan
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Intranet Prahari Project for BSF Jawans

4439. SHRI NAND KUMR SAI : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether Government has launched the Intranet Prahari Project for Border
Security Force Jawans in the recent past;

(b)  if so, the details thereof and the salient features thereof;
(c)  the details of expenditure incurred in the said project;

(d)  the details of training provided to BSF personnel for operationalizing the
said project; and

(e)  the steps taken by Government to ensure network security and prevent
data loss or pilferage under the project?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) Yes, Sir.

(b)  The Intranet Prahari Project was sanctioned by MHA on 25-1-2012. The
project has formally commissioned on 5-1-2012 with following salient features:

i An ERP (Enterprise Resource Planning) solution for BSF.
ii. A turn-key project under execution by M/s NIIT Tech Ltd.
iii.  Itconnects 2137 BSF locations/establishment with a LAN at each location.

iv. Two Data Centres and 10 Mini Data Centres have been created under the
project at various BSF locations,.

V. The applications developed under the project are - Human Resources,
Inventory, Operations, Finance/Accounts, E-mail, E-Notesheet and
Document Management System (DMS).

(c)  Anamount of Rs. 228.74 Crore was incurred on the project.

(d) 25760 BSF personnel at 203 BSF locations have been trained till date on
various aspects of the Prahari Project.

(e)  The whole application is configured only to be accessed through Leased
Lines which are secured by Scientific Analysis Group (SAG) approved link encryptors
or through Virtual Private Network. It cannot be accessed through internet. State-of-
the-art security apparatus has been installed to ensure network and data security at all
levels. Some of the features are as follows:
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i Intrusion Prevention System

ii. Firewall

iii.  Secured Virtual Private Network tunnel (site to site)

iv. Router Access Control List [only authorized Internet Protocol (IP) access]
V. Only authorized Media Access Control address can access the application
vi.  Application hosting on virtual IP

vii.  Application integration with Active Directory for login

viii. CCTV cameras and bio-metric access control in Data Centre and Disaster
Recovery (DR) Centre.

Illegal cattle trade on Indo-Bangladesh border

4440. SHRIMATI VASANTHI STANLEY : Will the Minister of HOME
AFFAIRS be pleased to state:

(@)  whether Government is aware of illegal cattle trade on the Indo-Bangladesh
border; and

(b)  if so, whether Government has taken measures to limit this occurrence?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
MULLAPPALLY RAMACHANDRAN) : (a) and (b) Clandestine smuggling of cattle
has been reported through the porous and riverine portions of the border between India
and Bangladesh. The Indo-Bangladesh border, which is not yet fully fenced, is
characterised by thick vegetation, hills and forest areas, riverine and low-lying patches
and thick population right upto zero line, thereby making it prone to illegal trans-
border activities including cattle smuggling.

The Government has adopted a multi-pronged approach for effective domination
and to check trans-border crimes including illegal cattle trade on Indo-Bangladesh
border. The steps taken in this regard inter-alia includes:

. Effective domination of the border by carrying out round the clock
surveillance of the borders by patrolling nakas (border ambushes) and by
deploying observation posts all along the International Border. Riverine
segments of IB are being patrolled and dominated with the help of water
crafts/speed boats/floating Border Out Posts (BOPs) of BSF water wings.

. Construction of fencing, patrol roads, floodlighting and additional Border
Out Posts.
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. Induction of force multipliers and Hi-Tech surveillance. Constant efforts
are being made to procure the latest surveillance equipments for further
enhancing the border domination.

. Up-gradation of intelligence network and co-ordination with sister
agencies. Conduct of special operations along the border.

Fake arms licences in J & K

4441, SHRI MOHAMMED ADEEB : Will the Minister of HOME AFFAIRS be
pleased to state:

(a)  the details of fake (in respect of wrong addresses) arms licences traced by
the authorities in the State of Jammu and Kashmir;

(b)  how many arms licences issued by the State of J & K have been registered
in the different parts of the country;

(c)  whether any FIR has been lodged by the State Government;
(d)  how many persons have been convicted; and
(e)  the details of cases still pending?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) to (¢) As per reports of the State Government, during the
last two years and in the current year upto April, 613 fake gun licences have been
traced in the State of Jammu and Kashmir. 06 FIR’s are reportedly registered at various
police stations.

Pakistan mobilising troops in PoK

t4442. SHRIMATI MAYA SINGH : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  whether it is a fact that Pakistan is mobilising its troops in Pakistan
Occupied Kashmir (PoK) on the pretex of controlling the terrorists and whether such
informations are being conveyed by American agencies;

(b)  whether Indian intelligence agencies have any information in this regard
and if so, whether Government of India has discussed the matter with Pakistan;

(c)  whether there has been any discussion during Pakistan’s President visit to
India regarding exchange of information about the deployment of the soldiers on the
borders of both countries and infiltration of the terrorists; and

(d)  if so, the details thereof?

t Original notice of the question was received in Hindi.
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THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRASINGH) : (a) and (b) No report regarding American agencies conveying
information that Pakistan is mobilizing its troops in PoL on the pretext of controlling
terrorists have come to the notice of Govt.

(c)and (d) PM and President Zardari discussed the subject of terrorism. PM
told President Zadari that there is need for taking action to curb terrorism to enable us
to make forward movement in the bilateral relationship. He conveyed that it was
imperative to bring the perpetrators of the Mumbai attack to justice, and prevent
activities aimed against India from Pakistani soil. In this context, he also mentioned
the activities of Hafiz Saeed carried out in public and that our concerns on terrorism
had to be addressed if the people of India are to support and sustain progress in bilateral
relations. President Zardari referred to judicial processes against Saeed and said the
matter needed to be discussed further between the two Governments.

Increasing naxal violence in Garhchiroli, Maharashtra

t4443. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of HOME
AFFAIRS be pleased to state:

(@) whether it is a fact that the naxal violence/incidents in Garhchiroli in
Maharashtra have increased during the last two years;

(b)  if so, the details thereof;

(¢)  whether Central and State Governments had ever asked these naxalites to
lay down their arms and talked with them about their problems; and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF HOME AFFAIRS (SHRI
JITENDRA SINGH) : (a) and (b) There has been an increase in naxal violence in
Gadchioroli district of Maharashtra during last two years, as is evident from the
following data:

Year Incidents Deaths
2010 94 45
2011 109 54
2012 (up to April 30) 36 26

(c)and (d) The Government of India has time and again appealed to the CPI
(Maoist) to abjure violence and come for talks. However, there has been no response
to this offer from the CPI (Maoist).

T Original notice of the question was received in Hindi.
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Shortfall in urban housing

4444, SHRIMATI KANIMOZHI : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@)  whether, according to a recent study, it is estimated that the shortfall in
urban housing is more than 20 million;

(b)  if so, the details thereof; and

(c) the steps taken to increase the housing for lower income group and
economically weaker section in the Tier-I cities?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) and (b) National Building Organization (NBO), an attached
office with the Ministry of Housing and Urban Poverty Alleviation has constituted a
Technical Group in September 2011, to assess die housing shortage, during Twelfth
Five Year Plan (2012-17). The Committee has not finalized the estimates till date.
However, as per the estimation of a similar Technical Group constituted by Ministry
of Housing and Urban Poverty Alleviation in July 2006 to assess the housing shortage
during Eleventh Five Year Plan Period (2007-12), the figures of urban housing shortage
as on 31/03/2012 stood at 26.53 million.

(c) As‘Land’and “‘Colonisation’ are State subjects, it is for the States to take
necessary steps to provide housing for all. However, in order to increase the housing
for Economically Weaker Sections (EWS) and Low Income Group (LIG) sections in
cities, this Ministry has been providing assistance through following programmes and
schemes in all urban areas including Tier-1 cities :

i The Jawaharlal Nehru National Urban Renewal Mission (JNNURM),
supports provision of housing and basic services to urban poor in slumsin
65 specified cities under the Sub Mission Basic Services to the Urban
Poor (BSUP) and in other cities and towns under the Integrated Housing
and Slum Development Programme (IHSDP).

ii. The Interest Subsidy Scheme for Housing the Urban Poor (ISHUP) provides
for interest subsidy @ 5% on housing loans to the Economically Weaker
Sections (EWS) and Low Income Group (LIG).

iii.  The scheme of Affordable Housing in Partnership seeks assembly of land
for construction of affordable housing and provides Central Government
assistance towards provision of internal and external infrastructure
connectivity.

iv. In the first phase of ‘Rajiv Awas Yojana’ (RAY), financial assistance to
States that are willing to assign property rights to slum dwellers for
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provision of decent shelter and basic civic and social services is being
provided.

Survey about slums in the cities and towns of Karnataka

4445. SHRI RAJEEV CHANDRASEKHAR : Will the Minister of HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(@)  whether Government has conducted any survey about the slums in the
cities and towns of Karnataka;

(b)  if so, the city and town-wise details of the outcome thereof; and
(c)  what basic amenities are being provided in these slums of the States?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA): (a) Slumis astate subject. However, under the scheme of Urban
Statistics for HR and Assessments (USHA), Government of Karnataka has been
provided funds for conducting Slum/Slum Households and livelihood profile survey
in all cities/town having a population above forty thousand.

In addition, under Slum Free City Planning Scheme, the preparatory phase of
Rajiv Awas Yojana, funds have also been provided to the Government of Karnataka
for undertaking preparatory activities for preparation of Slum Free City Plans of Action
including survey of slums and slum households, GIS mapping of cities, integration of
GIS & MIS etc. in 8 cities of Karnataka i.e., Bangalore, Mysore, Hubli-Dharwad,
Mangalore, Belgaum, Gulbarga, Davanagere and Bellary.

(b)  Asperinformation received from the State, the survey has been conducted
in 214 cities of the state. A total of 3573 slums have been recorded of which 2019 are
notified & 1554 are non-notified. The total population living in these slums is 36,45,827
and the number of households are 7,45,950. 23% of the households are female headed
households. The number of households with pucca, semi pucca and katcha dwellings
are 2,99,329, 3,25,652 and 1,20,969 respectively.

(¢)  Government of India launched the Jawaharlal Nehru National Urban
Renewal Mission (JNNURM) on 3rd December 2005 to assist States/UTs in taking up
housing and infrastructural facilities for the urban poor in 65 select cities in the country
including the State of Karnataka under the Basic Services to the Urban Poor (BSUP)
Programme. For other cities/towns, the Integrated Housing and Slum Development
Programme (IHSDP) was launched. The provision of basic civic amenities including
water supply, sewerage, drainage, community toilets/baths, etc. are admissible
components under the BSUP and IHSDP.

In addition, Rajiv Awas Yojana a scheme was launched on 02.06.2011 with a
vision of a slum free India. Under the scheme, central assistance will be provided to
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States that are willing to assign property rights to slum dwellers for provision of decent
shelter and basic civic and social services for slum redevelopment, and for creation of
affordable housing stock.

As per information received from the State, physical infrastructure facilities like
roads, water supply, sewerage, stormwater, drain etc. are being provided in slums by
the State.

Slum free Delhi

4446. SHRIBAISHNAB PARIDA : Will the Minister of HOUSING & URBAN
POVERTY ALLEVIATION be pleased to state:

(@)  whether Government proposes to make Delhi a slum-free capital;
(b)  if so, the details thereof;
(c)  whether a beginning has already been made in this direction;

(d)  whatis the time-frame within which all the slum-dwellers would be covered
under this project;

(e)  whether this project is also proposed to be implemented in other metros in
the country; and

4 if so, the details thereof?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) and (b) In pursuance of the Government’s vision of creating
a Slum-free India, ‘Rajiv Awas Yojana’ (RAY) has been launched on 02.06.2011. The
Phase | of Rajiv Awas Yojana is for a period of two years from the date of approval of
the scheme. The Scheme will provide financial assistance to States including Delhi,
that are willing to assign property rights to slum dwellers for provision of decent shelter
and basic civic and social services for slum redevelopment, and for creation of affordable
housing stock.

Fifty percent (50 %) of the cost of provision of basic civic and social infrastructure
and amenities and of housing, including rental housing, and transit housing for in-situ
redevelopment - in slums of Delhi would be borne by the Centre, including operation
& maintenance of assets created under this scheme.

(¢)  Under the preparatory phase of RAY, central assistance of Rs. 9.82 crore
has been released to Delhi for undertaking preparatory activities including survey of
slums and slum households, GIS mapping of the city etc. for preparation of Slum Free
City Plan of Action. The Delhi Urban Shelter Improvement Board is the nodal agency
for the implementation of the Scheme. As per the report received from the nodal agency,
the process for undertaking the Slum Survey has been initiated.
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(d) It is not possible to indicate the time frame within which all the slum
dwellers would be covered as the progress of the scheme would depend on the
commitment of the State Government of Delhi to mobilize the technical and financial
resources.

(e) and (f) RAY is expected to cover about 250 cities, across the entire country
by the end of the 12th Plan (2017). The selection of the cities will be done in consultation
with the Centre. The States would be required to include all the mission cities of
JNNURM, preferably cities with more than 3 lakh population as per 2001 Census; and
other smaller cities, with due consideration to the pace of growth of the city, of slums,
predominance of minority population, and areas where property rights are assigned.
Under the Slum Free City Planning Scheme i.e. the preparatory phase of RAY, an
amount of Rs. 99.98 crore has been released to 34 States / UTs for undertaking
preparatory activities. The list of 163 cities for which these funds are to be utilized for
undertaking preparatory activities is given in Statement.

Statement

List of the cities for which funds will be utilized of undertaking preparatory activities

SI.  Name of State/UT Amount Released Cities-Fund released
No. (Rs. in lakhs)/ for SFCP
Number of cities
FY 2009-10
1 2 3 4
1.  AndhraPradesh 472.72 (10 cities) 1.  Greater Hyderabad

Mpl. Corp (GHMC)
2nd Installment of 969.40 2. Greater Visakhapatnam
lakhs released in March Mpl. Corp (GVMC)
2011 3 Vijayawada
4 Tirupathi
5. Guntur
6. Nellore
7 Kurnool
8 Kadappa
9.  Warangal
10. Nizamabad
11. Ramagundam

2. Assam 76.34 (1 city) 12. Guwahati
3. Bihar 191-59 (4 cities) 13. Patna
14. Gaya

15. Bhagalpur
16. Muzaffarpur
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1 2 3 4
4.  Chhattisgarh 182.88 (4 cities) 17. Bhilai Nagar
18. Raipur
19. Bilaspur
20. Korba
5. Gujarat 431.64 (8 cities) 21. Ahmedabad
22. Surat
23.  Vadodara
24. Rajkot
25.  Jamnagar
26. Bhavnagar
27. Bharuch
28. Porbandar
6. Haryana 151.3 (3 cities) 29. Faridabad
30. Panipat
31. Yamunanagar
7. Himachal Pradesh 63.84 (1 city) 32. Shimla
8.  Jharkhand 206.11 (4 cities) 33.  Jamshedpur
34. Dhanbad
35. Ranchi
36. Bokaro Steel City
9. Karnataka 400.4 (8 cities) 37. Bangalore
38. Mysore
39. Hubli Dharwad
40. Mangalore
41. Belgaum
42. Gulbarga
43. Davanagere
44. Bellary
10. Kerala 263.31(6 cities) 45.  Kochi
46. Thiruvananthapuram
47. Kozhikode
48. Kannur
49. Kollam
50. Thrissur
11. Madhya Pradesh 288.25 (6 cities) 51. Indore
52.  Bhopal
53. Jabalpur
54.  Gwalior
55.  Ujjain
56. Sagar
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163

1 2 3 4
12. Maharashtra 944.67 (16 cities) 57. Greater Mumbai
58. Pune
59. Nagpur
60. Nashik
61. Aurangabad
62. Solapur
63. Bhiwandi
64. Amravati
65. Kolhapur
66. Sangli-Miraj Kupwad
67. Nanded-Waghala
68. Malegaon
69. Akola
70. Jalgaon
71. Ahmadnagar
72. Dhule
73. Chandrapur
74. Latur
13. Orissa 184.12 (5 cities) 75. Bhubaneswar
76. Puri
77. Cuttack
78. Raurkela
79. Brahmapur
80. Sambalpur
14. Rajasthan 281.15 (6 cities) 81. Jaipur
82. Jodhpur
83. Kota
84. Bikaner
85. Ajmer
86. Udaipur
87. Bharatpur
88. Alwar
15.  Manipur 55.79 (1 city) 89. Imphal
16. Tamilnadu 480.14 (9 cities) 90. Chennai M.Corp

91. Coimbatore

92. Madurai

93. Tiruchirappalli
94. Salem

95. Tiruppur

96. Tiruneiveli

97. Erode

98. \ellore
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1

2

3

4

17.
18.

19.

20.

21.

22.

23.

24,

25.

26.

Tripura

Uttar Pradesh

Uttaranchal

West Bengal

Arunachal Pradesh

Andaman and
Nicobar (UT)

Daman and Diu
Dadra and Nagar
Haveli (UT)

Delhi

Goa

54.68 (1 city)

733.17 (18 cities)

114.63 (3 cities)

423.27 (4 cities)

111.29 (2 cities)

76.18 (1 city)

58.06 (2 city)

43.45 (2 city)

981.96 (DMC)

111.70 (3 cities)

99.

100.
101.
102.
103.
104.
105.
106.
107.
108.
109.
110.
111.
112.
113.
114.
115.
116.
117.

118.
119.
120.

121.
122.
123.
124.

125.
126.

127.

128.
129.

130.
131.

132.

133.
134.
135.

Agartala

Kanpur
Lucknow
Agra M Corp
Varanasi
Meerut
Allahabad
Ghaziabad
Bareilly
Aligarh
Moradabad
Gorakhpur
Jhansi MB
Saharanpur
Firozabad
Muzaffarnagar
Mathura
ShahJahanpur
Noida

Dehradun
Nainital
Haridwar

Kolkata U.A.
Asansol U.A.
Siliguri
Jalpaiguri

FY 2010-11

Naharlagun
Itanagar

Portblair

Daman
Diu

Silvassa
Amli

Municipal Corporation
of Delhi Area

Mormugao
Panaji
Margao
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2

3

4

27.

28.

29.
30.

31.

32.

33.
34.

Jammu and Kashmir

Lakshadweep (UT)

Meghalaya

Mizoram

Nagaland

Puducherry

Sikkim
Punjab

236.80 (6 cities)

15.00 (3 cities)

95.63 (1 city)
467.07 (8 cities)

108.03 (2 cities)

79.01 (2 cities)

62.39 (1 city)
583.34 (5 cities)

136.
137.
138.
139.
140.
141.

142.
143.
144.

145.

146.
147.
148.
149-
150.
151.
152.
153.

154.
155.

156.
157.

158.

159.
160.
161.
162.
163.

Jammu
Srinagar
Anathanag
Udhampur
Barahmulla
Kathua

Amini
Kavaratti
Minicoy

Shilong

Aizwal
Champhai
Kolasib
Laungltai
Lunglei
Mamit
Saiha
Serchhip

Kohima
Dimapur

Pondicherry
Ozhukari

Gangtok

Ludhiana
Amritsar
Jalandhar
Patiala
Bhatinda

Employment guarantee scheme for urban areas

4447. DR. GYAN PRAKASH PILANIA : Will the MINISTER OF HOUSING
AND URBAN POVERTY ALLEVIATION be pleased to state:

(@)  whether Government is considering the suggestions of 43rd session of
Indian Labour Conference to extend employment Guarantee Scheme to urban areas;

(b) if not, the reasons therefor;

(c)  the State-wise number of persons living below poverty line in urban areas;

(d)  the steps taken to provide employment to them;

(e) the State-wise details of the steps taken and funds allocated for the same
during the past three years; and
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() what was grant per household?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) No, Sir.

(b)  The Ministry of Housing and Urban Poverty Alleviation has
comprehensively revamped the scheme of Swarna Jayanti Shahari Rozgar Yojana
(SJSRY) with effect from 2009-2010. The revamped SJSRY scheme is aimed at
providing gainful employment to the urban unemployed and under-employed poor,
through encouraging the setting up of self employment ventures by the urban poor
living below the poverty line, skills training and also through providing wage
employment by utilizing their labour for construction of socially and economically
useful public assets.

(¢)  As per the Estimates of Poverty released by the Planning Commission,
the estimated number of urban people living below poverty line in the year 2004-2005
was 807.96 lakhs. State-wise number of persons below poverty line in urban areas is at
given in Statement-I. (See below)

(d) to () With a view to ameliorate the living conditions of the urban poor,
Ministry of Housing and Urban Poverty Alleviation is implementing an urban poverty
alleviation programme named Swarna Jayanti Shahari Rozgar Yojana (SJSRY) on all
India basis, with effect from 1.12.1997. The scheme strives to provide gainful
employment to the urban unemployed and under-employed poor through encouraging
the setting up of self employment ventures by the urban poor living below the poverty
line, skills training and also through providing wage employment by utilizing their
labour for construction of socially and economically useful public assets. Sate-wise
budget allocation made under the Swarna Jayanti Shahari Rozgar Yojana (SJSRY)
during the past three years is given in Statement-I1. (See below)

Data regarding grant per household is not maintained at central level.
Statement - |

Number of persons below poverty line in urban areas
(Based on URP-Consumption)-2004-2005

SI.No.  States/UTs No. of Persons (Lakhs)
1 2 4
1 Andhra Pradesh 61.40
2 Arunachal Pradesh 0.09
3 Assam 1.28
4 Bihar 32.42
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1 2 4
5 Chhattisgarh 19.47
6 Delhi 22.30
7 Goa 1.64
8 Gujarat 27.19
9 Haryana 10.60
10 Himachal Pradesh 0.22
11 Jammu and Kashmir 2.19
12 Jharkhand 13.20
13 Karnataka 63.83
14 Kerala 17.17
15 Madhya Pradesh 74.03
16 Maharashtra 146.25
17 Manipur 0.20
18 Meghalaya 0.16
19 Mizoram 0.16
20 Nagaland 0.12
21 Orissa 26.74
22 Punjab 6.50
23 Rajasthan 4751
24 Sikkim 0.02
25 Tamil Nadu 69.13
26 Tripura 0.20
27 Uttar Pradesh 117.03
28 Uttarakhand 8.85
29 West Bengal 35.14
30 Pondicherry 0.32
31 Aand N Island 0.67
32 Chandigarh 0.15
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1 2 4
33 Dadra and Nagar Haveli 0.14
34 Daman and Diu 0.06
35 Lakshwadeep 1.59
ALL INDIA 807.96

(URP consumption=Uniform Recall Period consumption in which the consumer expenditure data for all
the items are collected from 30-day recall period.)

Notes:

1. Poverty Ratio of Assam is used for Sikkim, Arunachal Pradesh, Meghalaya, Mizoram, Manipur, Nagaland
and Tripura.

2. Poverty Line of Maharashtra and expenditure distribution of Goa is used to estimate poverty ratio of
Goa.

3. Poverty Ratio of Tamil Nadu is used for Pondicherry and A and N Island.
4. Urban Poverty Ratio of Punjab used for both rural and urban poverty of Chandigarh.

5. Poverty Line of Maharashtra and expenditure distribution of Dadra and Nagar Haveli is used to estimate
poverty ratio of Dadra and Nagar Haveli.

6. Poverty Ratio of Goa is used for Daman and Diu.
7. Poverty Ratio of Kerala is used for Lakshadweep.

Statement - 11

Central funds allocation since 2009-10 to 2011-12 under Swarna Jayanti Shahari

Rozgar Yojana (SJSRY)
(Rs in lakhs)

2009-10 2010-11 2011-12
Sl.  State/UT Central Fund Central Fund Central Fund
No. Allocation Allocation Allocation
1 2 3 4 5
1 Andhra Pradesh 3390.53 3790.43 4827.60
2 Arunachal Pradesh 207.85 201.79 259.97
3 Assam 2956.05 2869.96 3274.79
4 Bihar 1790.24 2001.40 3158.72
5 Chhattisgarh 1075.14 1201.95 1342.71
6 Goa 90.56 101.24 115.29
7 Gujarat 1501.44 1678.53 3843.37
8 Haryana 585.34 654.37 1597.70
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1 2 3 4 5

9  Himachal Pradesh 12.15 50.00 109.54
10 Jammu and Kashmir 120.93 135.21 293.30
11 Jharkhand 728.91 814.88 1627.99
12 Karnataka 3524.71 3940.45 4874.28
13 Kerala 948.13 1059.96 1376.53
14 Madhya Pradesh 4087.96 4570.13 5719.08
15 Maharashtra 8075.96 9028.52 10,304.04
16  Manipur 461.88 448.43 799.30
17 Meghalaya 369.51 358.74 469.49
18 Mizoram 369.51 358.74 358.74
19 Nagaland 277.13 269.06 269.06
20 Orissa 1476.59 1650.75 2083.28
21  Punjab 358.93 401.27 2275.11
22 Rajasthan 2623.52 2932.96 4187.60
23 Sikkim 46.19 44.84 44.84
24 Tamil Nadu 3817.38 4267.63 6346.09
25 Tripura 461.88 448.43 523.81
26  Uttranchal 488.70 546.34 583.96
27  Uttar Pradesh 6462.43 7224.67 11,119.01
28  West Bengal 1940.44 2169.31 5764.81
29 Aand N Islands 37.50 37.50 23.34
30 Chandigarh 78.52 78.52 147.13
31 D and N Haveli 17.58 17.58 17.30
32 Daman and Diu 16.41 16.41 12.23
33  Delhi 93.34 200.00 350.00
34 Pondicherry 6.66 50.00 150.00

TotaL 48,500.00 53,620.00 78,250.00
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Rehabilitation policy for slum dwellers on Government lands

4448. SHRI PIYUSH GOYAL : Will the Minister of HOUSING AND URBAN
POVERTY ALLEVIATION be pleased to state:

(@)  whether Government is considering any proposal to frame a rehabilitation
policy for slum dwellers on Central Government lands;

(b) if so, the details thereof;
(c) if not, the reasons therefor; and
(d) thedetails of existing rehabilitation policy for slum dwellers in the country?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) to (c) In pursuance of the Government’s vision of creating
a Slum-free India, a new scheme ‘Rajiv Awas Yojana’ (RAY) has been launched on
02.06.2011. The Phase | of Rajiv Awas Yojana is for a period of two years from the
date of approval of the scheme. The Scheme will provide financial assistance to States
that are willing to assign property rights to slum dwellers for provision of decent shelter
and basic civic and social services for slum redevelopment, and for creation of affordable
housing stock.

The scheme emphasizes a ‘whole city” “all slums” ‘whole slum’ approach. In
respect of Central Government land, it is expected that the concerned Central
Government land owning agencies will work in cooperation with the State Governments/
ULB, and design suitable solutions to redevelope/relocate the slums with due property
rights given to slum dwellers.

(d)  Slum is a State subject and it is up to the States to formulate policies to
rehabilitate slum dwellers. However, the Ministry of Housing and Urban Poverty
Alleviation is implementing the Jawaharlal Nehru National Urban Renewal Mission
(Basic Services to the Urban Poor and Integrated Housing and Slum Development
Programme components), aimed at providing basic amenities and affordable housing
to the urban poor, especially slum dwellers since December, 2005. In addition, the
newly launched scheme of Rajiv Awas Yojana also aims at providing support for slum
redevelopment to States that are willing to provide Property Rights to slum dwellers.

Assistance for land for housing projects for urban poor in Gujarat

4449, SHRI NATUJI HALAJI THAKOR : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@)  whether Central Government proposes to give financial assistance for land
required for housing projects for urban poor in Gujarat;
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(b)  whether Government is considering to revise unit cost of housing projects
keeping in view the price escalation in building material and labour cost; and

(c)  whether there would be an additional assistance for the projects facing
cost over-run issues?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) Under the Basic Services to the Urban Poor (BSUP)
Programme and the Integrated Housing and Slum Development Programme (IHSDP)
of Jawaharlal Nehru National Urban Renewal Mission (JNNURM), land cost is not
financed except for acquisition of private land for schemes/ projects in the North Eastern
States & hilly States, viz,, Himachal Pradesh, Uttarakhand and Jammu & Kashmir.

(b)  The Mission period was upto 31.03.2012 and as such, no new sanction
can be done under BSUP and IHSDP during the extended period upto 2014.

(¢)  Guidelines of BSUP and IHSDP do not provide additional central share to
meet cost escalation. It is upto the States to provide additional state share to meet the
cost escalation.

Utilisation of funds for basic amenities to urban poor

4450. DR. T. SUBBARAMI REDDY : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@)  whether the funds allocated for providing basic amenities to urban poor
are not being utilised optimally;

(b)  if so, the reaction of Government thereto;

(c)  the State-wise details where less than 50 per cent of total allocated funds
has been utilised during each of the last three years and current year,;

(d)  the reasons for under-utilisation of allocated funds by such States;
(e)  the reaction of Union Government thereto; and

(f)  the steps being taken by Union Government to take up the matter with
defaulting States and to ensure proper utilisation of funds?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) and (b) Utilisation of funds, allocated under Basic Services
to the Urban Poor (BSUP) and Integrated Housing and Slum Development Programme
(IHSDP)- components of Jawaharlal Nehru National Urban Renewal Mission
(JNNURM) for providing housing and other related basic amenities to urban poor,



172 Written Answers to [RAJYA SABHA] Unstarred Questions

varies from State to State. While some States have availed full allocation of central
assistance for their States others are lagging.

(©

No year-wise allocation of funds is made to States under BSUP and IHSDP.

However, the details of States where less than 50 per cent of total committed funds
have been released so far is given in Statement. (See below)

(d)
(i)

(if)

(i)

(iv)
(v)

(Vi)
(vii)

The reasons for underutilisation of funds among other things are as under:

Lack of capacity/financial resources at the local/state levels - inability of
urban local bodies to meet their share, in particular;

Difficulties in making slum residents temporarily relocate in the case of
in situ projects;

Beneficiaries’ reluctance to move on to the new locations in the case of
relocation projects,

Cost escalation due to various factors,

Inability of beneficiaries to contribute their share and towards cost
escalation,

Availability of litigation free land, and

Inadequate community involvement.

(e) and (f)  The Government has extended the Mission Period upto 2014 for
completion of on-going projects and reforms so that the States may utilise the funds
allocated under BSUP and IHSDP. States have been advised during the course of review
meetings at Central/Regional and at State level:

(i)

(i)

(iii)

to start the non-starter projects and take action to complete projects
according to a time-bound action plan;

achieve the completion of houses within the Mission period as early
possible;

provide additional state share to implementing agencies to meet cost
escalation and also where urban local bodies and beneficiaries are notin a
position to contribute their share due to poor financial health.
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Statement

JNnNURM (CBSUP & IHSDP): states where less than 50%
funds released vs. Central Share Committed

(Upto 30th Apr. 2012)

SI.  State/UT ACA ACA ACA Released
No. Committed Released Vs.
ACA Committed

1 Aand N Islands 13.64 5.53 40.55%
2 Arunachal Pradesh 68.56 17.14 25.01%
3 Bihar 693.55 183.54 26.46%
4 Chhattisgarh 695.25 287.61 41.37%
5 Delhi 1472.72 473.24 32.13%
6 Goa 6.00 1.15 19.17%
7 Himachal Pradesh 68.36 31.76 46.47%
8  Jammu and Kashmir 248.76 118.81 47.76%
9 Jharkhand 460.06 147.85 32.14%
10  Puducherry 88.67 32.68 36.85%
11  Punjab 230.00 93.16 40.51%
12 Rajastnan 811.87 403.12 49.65%

Vision of RAY to make the country slum free

4451. SHRI PARIMAL NATHWANI : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(a)  whether Rajiv Awas Yojana has been launched with a vision to make the
country slum free;

(b)  if so, the details thereof;
(c)  the progress made during the last two years; and
(d)  how far the scheme has performed in Jharkhand?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : () Yes, Sir.
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(b)  In pursuance of the Government’s vision of creating a Slum-free India,
‘Rajiv Awas Yojana’ (RAY) has been launched on 02.06.2011. The Phase | of Rajiv
Awas Yojana is for a period of two years from the date of approval of the scheme. The
Scheme will provide financial assistance to States that are willing to assign property
rights to slum dwellers for provision of decent shelter and basic civic and social services
for slum redevelopment, and for creation of affordable housing stock. Fifty percent
(50%) of the cost of provision of basic civic and social infrastructure and amenities
and of housing, including rental housing, and transit housing for in-situ redevelopment-
in slums would be borne by the Centre, including operation and maintenance of assets
created under this scheme. For the North Eastern and Special Category States, the
share of the Centre would be 90% including the cost of land acquisition, if required.

The Scheme is expected to cover about 250 cities, across the entire country by
the end of 12th Plan (2017). The Affordable Housing in Partnership Scheme, which is
intended to encourage public private partnerships for the creation of affordable housing
stock has been dovetailed with RAY. Under this scheme, central support will be provided
at the rate of Rs 50,000 per unit of affordable dwelling unit or 25% of the cost of civic
infrastructure (external and internal), whichever is lower.

To enable the urban poor to obtain credit for home loans at affordable rates, the
existing Interest Subsidy Scheme for Housing the Urban Poor (ISHUP), which provides
5% interest subsidy on loaf is up to Rs. One lakh, has also been dovetailed with RAY.

(¢)  Under RAY, 8 pilot projects in 5 states with total project cost of Rs. 446.22
Crores involving Central Assistance of Rs. 197.09 Crores have been approved for
construction of 8400 dwelling units. The First installment of Rs. 65.69 Crores has
been released to the concerned states. Under AHP Scheme which has been dovetailed
with RAY, 8 Projects have been sanctioned with a central assistance of Rs. 7.20 Crores
for construction of 5776 Affordable dwelling units and the first installment of Rs. 2.2
crore has been released.

In addition, under Slum Free City Planning Scheme, i.e., the preparatory phase
of RAY, Rs. 99.98 crore has been released for undertaking preparatory activities for
preparation of Slum Free City Plan of Actions including survey of slums and slum
households, GIS mapping of cities, integration of GIS & MIS etc. in 34 States/UTs
including Jharkhand.

(d)  As per Report received from the State Government, the City level Cells
have been constituted in all the 4 cities and work related to slum identification, GIS
Mapping and preparation of Pilot Projects has been initiated.
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Funds provided under INNURM for construction of houses in Gujarat

4452. SHRI DILIPBHAI PANDYA : Will the Minister of HOUSING AND
URBAN POVERTY ALLEVIATION be pleased to state:

(@) the amount of funds so far provided by Central Government to Gujarat
under the Jawaharlal Nehru National Urban Renewal Mission (JNNURM) for
construction of houses during the last three years, year-wise, city-wise;

(b)  whether on-going projects/works have been satisfactory under the said
mission; and

(¢)  the number of houses constructed /proposed to be constructed as on date
city-wise particularly in Sidhpr, Mehsana, Patan, Rajkot and Himmatnagar?

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : (a) City-wise details of funds so far provided by Union
Government to Gujarat under the Basic Services to the Urban Poor (BSUP) and
Integrated Housing and Slum Development Programme (IHSDP) components of
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) for construction of
houses and other related civic amenities during each of the last three years is at
Statement-1 and Statement-11 respectively. (See below)

(b) and (c) The reviews undertaken at the State/Regional/National level on the
progress of BSUP and IHSDP have revealed that the progress varies from State to
State under the schemes. While some States have performed exceedingly well, others
are lagging behind. Details of houses sanctioned for construction/upgradation,
completed and under progress under BSUP and IHSDP in various cities/towns including
the cities of Patan, Rajkot and Himatnagar are Statement-111 and Statement-1V
respectively.

Statement - |
A. JINNURM-basic service to the Urban Poor Total Projects approved (2009-10)
2011-12
Sl.  Name of the Mission  Projects Total Total Total Total Total
No. State/UT Cities  Approved Project No. of No. of Central State
Cost DUs Dwelling  Share Share

Approved approved Units  Approved Approved
for up-  Approved
gradation (New-+up-

gradation)
1 2 3 4 5 6 7 8 9
1 Gujarat Rajkot 0.00 0.00 0 0.00 0.00
2 Gujarat Surat 1 60.95 0.00 22.40 28.39 32.55
3 Gujarat Vadodara 1 155.24 0.00 6096 74.83 80.41

Sus-ToTAL 2 2 216.19 0.00 8336 103.22 112.96
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B. JINNURM-basic service to the Urban Poor Total Projects approved (2010-11)
SI. Name of the Mission Projects Total Total Total Total
No. State/UT Cities Approved Project No. of Central State
Cost Dwelling Share Share
Approved Units Approved  Approved
Approved
(N+U)
1 Gujarat Surat 2 27.61 544 12.49 15.12
Sus-ToTAL 1 2 27.61 544 12.49 15.118

C. JINNURM-basic service to the Urban Poor Total Projects approved (2011-12)

Sl Name of the Mission Projects Total Total Total Total
No. State/UT Cities Approved Project No. of Central State
Cost Dwelling Share Share
Approved Units Approved  Approved
Approved
(N+U)
1 Gujarat Ahmedabad 2 43.73 1184 21.87 21.87
2 Gujarat Rajkot 1 94.52 2624 45.86 48.65
3 Gujarat Porbandar 1 81.25 2448 62.49 18.76
4 Gujarat Vadodara 3 182.02 4544 86.00 96.02
Sus-ToTAL 4 7 401.52 10,800 216.42 185.30
Statement - 11

Integrated Housing and Slums Development Programme (IHSDP) total projects
approved (2009-2010, 2011-2012)

A. IHSDP total projects approval 2009-2010

Sl Name of No. of Total No. Total Total Total Total
No. the State towns/ of Projects  Project No. of Central State
ULBs Approved Cost Dwelling Share Share
Approved Units Approved
Approved
(N+U)
1 2 3 4 5 6 7 8
Project Bhavnagar
Cancelled
1 Gujarat Jamnagar MC 1 3.31 254 0.51 0.00
(Scheme No. 18,631)
under VAMBAY
2 Gujarat Navsari NP (Scheme 1 2.27 387 0.77 0.00

No. 18,794) under
VAMBAY
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1 2 3 5 6 7 8
3 Gujarat Rajkot MC (Scheme 11.60 1160 2.90 0.00
No.18,881) under
VAMBAY
4 Gujarat Vadodara MC (Scheme 0.88 86 0.22 0.00
No. 18,020) under
VAMBAY
5 Gujarat Vadodara MC (Scheme 5.76 768 1.92 0.00
No.18,021) under
VAMBAY
ToTtAL 23.83 2655 6.32 0.00
B. Integrated Housing and Slums Development Programme (IHSDP)
Total Projects Approved (2011-2012)
SI. Name of No. of Total No. Total Total Total Total
No. the State towns/ of Projects Project No. of Central State
ULBs Approved Cost Dwelling Share Share
Approved Units Approved
Approved
(N+U)
1 2 3 4 5 6 7 8
1 Gujarat ~ Veraval-patan 1 24.01 960 13.28 10.73
2 Gujarat Santrampur 1 5.38 272 3.05 2.33
3 Gujarat Morbi 1 27.52 1008 15.53 11.99
4 Gujarat Idar 1 24.72 1056 13.99 10.73
5 Gujarat Padra 1 4.14 168 2.25 1.89
6 Gujarat Kodinar 1 13.76 512 7.92 5.83
7 Gujarat Dehgam 1 7.45 256 4.45 3.00
8 Gujarat Anand 1 11.64 464 6.16 5.49
9 Gujarat Karjan 1 12.28 512 6.52 5.77
10  Gujarat Kutiana 1 11.90 608 6.73 5.16
11  Gujarat Chotila 1 5.61 240 3.17 2.44
12 Gujarat Chorwad 1 28.17 1088 15.78 12.39
Sus ToTAL 12 12 176.58 7144 98.83 77.74
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Statement - 111

Project-wise and city-wise details of projects (BSUP)

Sl City Project Name No. of No. of
No. Dwelling Dwelling
Units Units
sanctioned completed

No. of
Houses

under
progress

1 2 3 4 5

6

1 Ahmedabad Construction of housing for the 8000 8000
Urban Poor (EWS) at various
Locations in peripheral areas of
Ahmedabad phase-I.

2 Ahmedabad Construction of housing for the 5664 5664
Urban Poor at various Locations
in Peripheral areas of Ahmedabad
(Phase-II).

3 Ahmedabad Construction of housing for the 18,976 15,652
Urban Poor (EWS) at various
locations in Ahmedabad Municipal
Corporation (AMC) Phase-I.

4 Ahmedabad Detailed Project Report for 1184 0
“DPR Phase-II for construction
of Housing (1184 Dus) for the
Urban Poor (EWS) at various
locations in Ahmedabad Municipal
Corporation.”

5 Ahmedabad Supplementry DPR for construction 0
of social infrastructure works which
was not taken up earlier sanctioned
DPR for 18976 Houses (Phase-1)
for Urban Poor at.

0

3764

ToTAL FOR AHMEDABAD 33,824 29,316

3764

6 Rajkot In-situ development for slum 2624 0
dwellers BSUP Housing Schemes
construction of new 2624 dwelling
units at Rajkot

7 Rajkot Housing Scheme (Construction 2640 1808
of New 2640 Dwelling Units) at
different EWS Housing Proposed
at Rajkot
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3

Rajkot

Relocation of Flood Affected Slum
Dwellers BSUP Housing Scheme
(Construction of New 3400
Dwelling Units) at Different

Economical Weaker Section at Rajkot

3400

3168

ToTAL FOR RAKOT

8664

4976

10

11

12

13

14

15

16

17

18

19

Surat

Surat

Surat

Surat

Surat

Surat

Surat

Surat

Surat

Surat

Surat

Detail Project Report for
“Construction of Housing under
Redevelopment scheme at
Kamrunagar Vasahat, Surat”.

Detail Project Report for
“Redevelopment of Bhimnagar
Vasahat, R.S.- No. 150. Udhana-
Udyognagar Sangh, Surat”.

Detailed Project Report (Dpr. X)
for Construction of 2240 Houses
at Four Locations of Surat City

Under INNURM-BSUP Scheme-Surat

Infrastructure Project for DPR
I, 11, 1V, V & VI (Part) at Kosad
& Bhestan-Surat

Detailed Project Report (DPR XII)
for Construction of 544 Houses
for redevelopment of Ektanagar

Vavi Vasahat and Ektanagar Oadaian

Surat

Relocation of slums in Surat
(DPR I1) Bhestan M.C. Surat

Relocation of Slums in Surat
(DPR. 1) Randher

Housing for Urban Poor at Kosad
(DPR. 111), Surat

Housing for Urban Poor at Kosad
(DPR. 1V), Surat

Housing for Urban Poor at Kosad
(DPR. V), Surat

Detailed Project Report for
“DPR-VI Slum Relocation
Housing for Urban Poor at, 11
various locations of Surat”.

740

1176

2240

544

5424

5572

5280

6752

7392

4032

4816

5486

5280

6752

5616

2430

1024

608

86

1776

1074
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1 2 3 4 5 6

20 Surat DPR for Construction of Housing 7704 4028 3100
Units for Urban Poor at 15, various
locations at Surat. DPR VII

TOTAL FOR SURAT 46,856 34,408 7668

21 Vadodara Detail Project Report for “Housing 5664 5664 0
Development and Upgradation of
Slums (Housing Development)
Phase-I1. 2008-10”

22 Vadodara 6096 DUs BSUP, the in-situ project 6096 0 0
of Housing Development and
Upgradation of Slums (Housing
Development) Phase-I1 : 2009-11

23 Vadodara Revised Detailed Project Report for 5392 5392 0
“Housing Development and
Upgradation of Slums (Housing
Development) Phase-1: 2006-08",
Vadodara

24 Vadodara Supplementry Detailed Project 0 0 0
Report for BSUP Phase-1
(Anganwadi and Compoundwall),
Vadodara

25  Vadodara BSUP project of Housing Development 2336
and up gradation of slums at Vadodara,
Phase-IV for construction of 2336
dwelling units.

26 Vadodara 2208 DUs basic services to the urban 2208
poor, the in-situ project of Housing
Development and Upgradation of
slums (Housing Development)
Phase-V, 2012-2014

TOTAL FOR VADODARA 21,696 11,056 0

27  Porbandar Detailed Project Report for “JnNURM- 2448 0 0
BSUP Housing Scheme (Construction
of new 2448 dwelling units) at R.S.
No. 603/1 of Bokhira. Porbandar.”

ToTAL FOR PORBANDAR 2448 0 0

GRAND TOTAL 1,13,488 79,756 11,432
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Project-wise and city-wise details of projects (IHSDP)

Sl City
No.

Project Name

No. of
Dwelling

Units

sanctioned

No. of
Dwelling
Units
completed

No. of
Dwelling

Units

under
progress

1 2

3

6

1 Amreli

2 Anand

3 Anklav

4 Bagasara

5 Boriavi

6 Chorwad

7 Chotila

8 Dehgam

9 Dhandhuka

10 Dhrangadhra

Revision in sanctioned DPR
Construction of houses and
provision of infrastructure
facilities at Amreli, Gujarat

Detailed Project Report of
“IHSDP Scheme for construction
of 464 dwelling units in ANAND
MUNICIPALITY, Gujarat”.

Revision in sanctioned DPR -
IHSDP Project for provision of
infrastructure facilities Anklav.
Dist-Anand, Gujarat

Revision in sanctioned DPR - 376
Dus IHSDP Project at Bagasara,
Amreli District, Gujarat

IHSDP programme for Boriavi,
Gujarat

1088 Dus Detailed project report
of IHSDP Scheme in CHORWAD
MUNICIPALITY, Gujarat

240 Dus Detailed Project report

of IHSDP Scheme for construction
of 240 dwelling units in CHOTILA
MUNICIPALITY, Gujarat

Detailed Project Report of “IHSDP
Scheme for construction of 256
dwelling units in DEHGAM
MUNICIPALITY, Gujarat”.

Revision in sanctioned DPR-96
Dus IHSDP Project for provision

of infrastructure facilities Dhandhuka

281

464

416

376

611

1088

240

256

96

Nagarpalika. Dist - Ahmedabad, Gujarat

IHSDP Scheme for the Town of
Dhrangadhra, Gujarat

564

281

188

416

348

0

188

195

36
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1 2 3 4 5 6
11  Dohad 480 Dus Implementation of IHSDP at 480 0 0
Dahod, Gujarat
12 Gondal IHSDP Scheme for the town of Gondal 1775 0 1250
Municipality, Gujarat
13 Halol IHSDP Scheme for the town of Halol 446 261 0
Municipality, Gujarat
14 Halvad 828 Dus Implementation of IHSDP 828 0 0
at Halvad, Gujarat
15  Himatnagar Himmatnagar 1296 0 700
16  Idar Detailed Project Report of “IHSDP 1056
Scheme for construction of 1056
dwelling units in Idar MUNICIPALITY,
Gujarat”.
17 Jamnagar Jamnagar 864 336 84
18  Jamnagar MC GOl Subsidy Recommended from 254 0 0
(Scheme No. JNNURM 1 for Jamnagar MC Scheme
18,631) under  No. 18,631 for complete construction
VAMBAY of 254 DU under VAMBAY Scheme.
19  Jetpur Revision in sanctioned DPR - IHSDP 963 817 66
Project at Jetpur, Rajkot District,
Gujarat
20 Kadi 664 Dus Implementation of IHSDP 664 0 0
at Kadi, Gujarat
21  Kalol 400 Dus Implementation of IHSDP 400 0 0
at Kaalol, Gujarat
22 Karjan Detailed Project Report of “IHSDP 512 0 0
Scheme for construction of 512
dwelling units in KARJAN
MUNICIPALITY, Gujarat”.
23 Kodinar Detailed Project Report of “IHSDP 512 0 0
Scheme for construction of 512
dwelling units in KODINAR
MUNICIPALITY, Gujarat”.
24 Kutiana Detailed Project Report of “IHSDP 608 0 0
Scheme for construction of 608
dwelling units in Kutiana
Municipality, Gujarat”.
25  limbdi Limdi 384 0 0
26  Mahuva Mahuva 500 0 0
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27  Modasa Revision in sanctioned DPR - IHSDP 240 0 0
Project for provision of infrastructure
facilities for Modasa layout for
Saharkantha Dist. Gujarat
28  Morbi Detailed Project report of IHSDP 1008 0 0
Scheme for construction of 1008
dwelling units in MORBI
MUNICIPALITY, Gujarat
29  Navsari Revision in sanctioned DPR-IHSDP 368 0 0
Project for provision of infrastructure
facilities Navsari Nagarpalika, Navsari
District Gujarat
30  Navsari MC GOl Subsidy Recommended from 387 0 0
(Scheme No. JNNURM 1 for Navsari MC Scheme
18,794)under  No. 18,794 for Complete construction
VAMBAY of 387 DU under VAMBAY Scheme.
31 PADRA Detailed Project Report of IHSDP 168 0 0
Scheme for construction of 168
dwelling units in PADRA
MUNICIPALITY, Gujarat
32  Patan Revision in sanctioned DPR-IHSDP 240 0 240
Project for dropped out unit for Patan,
Gujarat
33 Petlad Revision in sanctioned DPR-IHSDP 224 0 0
Project at Petlad. Anand District,
Gujarat
34 Prantij Prantij 449 145 131
35 Rajkot MC GOl Subsidy Recommended from 1160 0 0
(Scheme No JNNURM 1 for Rajkot MC Scheme
18,881) under  No. 18,881 for complete construction
VAMBAY of 1160 DU under VAMBAY Scheme.
36  Santrampur Detailed Project report of “IHSDP 272 0 0
Scheme for construction of 272
dwelling units in Santrampur,
Gujarat”.
37  Songadh 784 Dus Implementation of IHSDP 784 0 0
at Songadh. Gujarat
38 Una Revision in sanctioned DPR-IHSDP 1008 384 120
Project for provision of infrastructure
facilities for Una layout for Junagadh
39  Uncha IHSDP programme for Uncha town, 624 624 0

Mehsana Distt., Gujarat.
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1 2 3 4 5 6
40  Upleta Upleta 396 0 0
41  Vadodara MC  GOI Subsidy Recommended from 86 0 0

(Scheme No. JNNURM 1 for Vadodara MC Scheme
18,021) under  No. 18,021 for complete construction
VAMBAY of 86 DU under VAMBAY Scheme.

42 Vadodara MC  GOI Subsidy Recommended from 768 0 0
Scheme No. JNNURM 1 for Vadodara MC
18,021) under  Scheme No. 18,021 for complete

VAMBAY construction of 768 DU under
VAMBAY Scheme.
43 Valsad Valsad 926 0 0
44 \feravalpatan 960-Dus “Detailed Project report 960 0 0

of “IHSDP Scheme in VERAVAL-
PATAN MUNICIPALITY, Gujarat”.

ToTAL 26,002 3,800 3010

Construction workers killed in construction work etc.

4453, SHRI RAMA CHANDRA KHUNTIA : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@)  whether it is a fact that more workers died in construction work since
more budget allocation is given for infrastructure, construction and project construction,
construction is booming in India;

(b) if so, the details and the total number of construction workers died in
construction work and project road, dam and railway construction; and

(c) the State-wise details thereof for the last three years and whether
Government has any strategy to reduce the number of accidents in construction work?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) to (¢) The information is being collected and will be laid on the
Table of the House.

Domestic workers under RSBY

4454, SHRIMATI KANIMOZHI : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether Government has decided to include domestic workers under the
Rashtriya Swasthya Bima Yojana (RSBY) and if so, the details thereof;

(b)  how does Government plans to register the estimated 47 lakhs domestic
workers under this scheme;
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(¢)  whether Government has considered creating awareness of this scheme
among domestic workers and educate them of its benefits and if so, the details thereof;
and

(d) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) The Government has extended the Rashtriya Swasthya Bima Yojana
(RSBY) to domestic workers. Under the scheme, the smart card based cashless health
insurance cover of Rs. 30,000 per annum is provided to a family of five on a family
floater basis.

(b)  The respective State Governments have to identify domestic workers who
have completed 18 years of age on the basis of definition of domestic workers prescribed
in the guidelines.

(c)and (d) Insurance Company in consultation with State Nodal Agency
responsible for implementing RSBY prepares and implements a communication strategy
for launching/ implementing the RSBY. The main objective of this strategy is to inform
the beneficiaries regarding enrolment procedures and benefits of the scheme. In addition,
State Government also undertakes communication activities aimed at improving the
utilization of the scheme.

Women workers employed in agriculture sector

t4455. SHRI BHARAT SINGH KOSHYARI : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(a)  the State-wise, number of women workers employed in agriculture sector
in the country;

(b)  whether rural single women workers including agricultural labourer are
not given even minimum wages for their labour related works;

(c)  if so, the reasons therefor and measures taken by Government to remove
said wage related anomalies; and

(d) the category under which women workers have been classified and
minimum wage fixed for these women workers?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) As per the results of the most recent round of quinquennial labour
force survey on employment and unemployment conducted during 2009-10 by National
Sample Survey Office, women workers employed in agriculture sector in rural and

T Original notice of the question was received in Hindi.
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urban areas in the country were 79.4 percent and 13.9 percent respectively. State-wise
percentage of women workers employed in agriculture sector during 2009-10 is given
in Statement. (See below)

(b) and (c) Under the provisions of the Minimum Wages Act, 1948 both the
Central and the State Governments are the appropriate governments to fix/revise and
enforce the Act under their jurisdictions. The Minimum Wages Act does not provide
for any discrimination between male and female workers or prescribe differential
minimum wages for them. The provisions of the Act equally apply to both male and
female workers.

In other words, female workers whether in rural or urban areas are entitled for
same wages as fixed by the appropriate Governments for their male counterparts
engaged in the scheduled employments. No minimum wage is separately fixed for the
rural areas.

Further, the implementation of the Act is carried out by the Centre as well as the
States in respect of their respective jurisdictions. In the Central Sphere, the enforcement
is secured through the Inspecting Officers of the Chief Labour Commissioner (Central)
commonly designated as Central Industrial Relations Machinery (CIRM), the
compliance in the State sphere is ensured through the State Enforcement Machinery.
They conduct regular inspections and in the event of detection of any case of non-
payment or under-payment of minimum wages, they advise the employers to make
payment of the shortfall of wages. In case of non-compliance, penal provisions against
the defaulting employers are invoked.

(d)  There is no separate category under which women workers have been
classified under the provision of the Minimum Wages Act, 1948.

Statement
Percentage of rural and urban women employed in agriculture sector on usual status
basis during 2009-10

State Rural Female Urban Female
1 2 3
Andhra Pradesh 76.4 10.2
Arunachal Pradesh 86.3 29.5
Assam 86.2 5.6
Bihar 83.0 35.2
Chhattisgarh 91.5 124

Delhi 0 0
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1 2 3
Goa 10.8 0.6
Gujarat 92.2 10.6
Haryana 81.4 11.8
Himachal Pradesh 87.3 20.2
Jammu and Kashmir 89.2 215
Jharkhand 72.8 9.7
Karnataka 80.7 15.3
Kerala 42.8 9.2
Madhya Pradesh 87.8 145
Maharashtra 92.1 7.7
Manipur 35.0 7.1
Meghalaya 73.1 7.3
Mizoram 83.6 45.0
Nagaland 84.7 53.9
Orissa 76.2 242
Punjab 82.3 211
Rajasthan 72.8 25.9
Sikkim 64.8 0
Tamil Nadu 72.4 24.1
Tripura 13.6 3.0
Uttarakhand 92.9 17.7
Uttar Pradesh 85.4 13.8
West Bengal 42.4 4.8
Aand N Islands 42.2 25
Chandigarh 0 0
Dadra and Nagar Haveli 68.3 0
Daman and Diu 88.1 13.0
Lakshadweep 58.4 17.6
Puducherry 69.3 4.3
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Job opportunities created

4456. DR. K.P. RAMALINGAM : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether Government aims to create 5.8 crore jobs between 2007 and 2012
but in the five year period between 2004-05 and 2009-10 only 1.8 crore jobs were
created;

(b)  whether the number of unemployed graduates has increased enormously
during this period;

(c)  if so, the details thereof and whether Government contemplated any plan
to increase job opportunities with the support of corporate sector and other medium
enterprises in the country; and

(d) if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE): (a) Eleventh Five Year Plan aimed at creating 5.8 crore job opportunities
between 2006-07 and 2011-12 and as against this target, around 2 crore employment
opportunities were created during 2004-05 to 2009-10.

(b) to (d) As per information available with Directorate General of
Employment & Training, number of graduate job seekers, all of whom may not
necessarily be unemployed, registered with employment exchanges in the country has
declined from 54.79 lakh in 2006 to 50.92 lakh in 2009.

Employment skill development programmes

t4457. SHRI PRABHAT JHA : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether it is a fact that both organised and unorganised sectors have
registered a decrease in employment opportunities in recent years;

(b)  if so, the details thereof along with the reasons therefor;

(¢)  whether several employment skill development programmes are being
run by Government;

(d)  if so, the details thereof;

(e)  whether it is also a fact that enough budgetary allocation was not been
made in the budget of 2012-13 for employment skill development programmes; and

4 if so, the details thereof?

t Original notice of the question was received in Hindi.
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Reliable estimates of employment and unemployment are
obtained through quinquennial labour force surveys conducted by National Sample
Survey Office. Last such survey was conducted during 2009-10. As per two most
recent rounds of surveys on usual status basis and the information collected through
Employment Market Information Programme of Ministry of Labour & Employment,
the employment opportunities have increased during 2004-05 to 2009-10 and details
are as under:

Sector Employment (In crore)

2009-10 2004-05
Organised 2.9 2.6
Unorganised 43.7 43.3
ToTAL 46.6 45.9

(c) and (d) Directorate General of Employment & Training (DGET) in Ministry
of Labour and Employment is implementing following three major skill development
programmes:

Q) CRAFTSMEN TRAINING SCHEME (CTS), implemented through 9480
Government and Private Industrial Training Institutes having seating
capacity of 13.3 lakh in 123 designated trades.

(i) Apprenticeship Training Scheme under the Apprentices Act, 1961 through
26,200 industrial establishments having seating capacity of 3.37 lakh in
252 designated trades.

(iii)  Skill Development Initiatives Scheme for skill development of early school
leavers and existing workers in demand-driven short term courses in 1402
Modular Employable Skills in 69 sectors through 6951 Vocational Training
Providers.

(e) and (f)  No, Sir. Sufficient budgetary allocation to the tune of Rs. 1035.04
crore has been made in the budget of 2012-13 for skill development programmes run
by Ministry of Labour & Employment.

Unethical exploitation of contract staff in ONGC

4458. SHRI PARSHOTTAM KHODABHAI RUPALA:
SHRI BHARATSINH PRABHATSINH PARMAR :

Will the Minister of LABOUR AND EMPLOYMENT be pleased to state:

(@)  whether ONGC is hiring qualified pharmacist, doctors and para medical
staff on contractual basis as many personnel have served ONGC at par with permanent



190  Written Answers to [RAJYA SABHA] Unstarred Questions

employee of ONGC since very long time despite that ONGC unethically exploiting
them; and

(b)  if so, whether your Ministry is taking up this issue with Ministry of
Petroleum very strongly?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Employment of contract workers is not per se prohibited
and any establishment can engage employees on contract basis unless it is prohibited
by the appropriate Government by issuing a notification under Section 10 (1) of the
Contract Labour (Regulation & Abolition) Act, 1970. There is a provision under Rule
25(2) (v) (a) of Contract Labour (Regulation & Abolition) Central Rules, 1971 which
provides that in case the workmen employed by the contractor perform the same or
similar kind of work as the workmen directly employed by the principal employer of
the establishment, the wage rates, holidays, hours of work and other conditions of the
service of the workmen employed by the contractor shall be the same as applicable to
the workmen directly employed by the principal employer of the establishment on the
same or similar kind of work. Provided that in case of any disagreement with regard to
the type of work the same shall be decided by the Deputy Chief Labour Commissioner
(Central). Therefore, the aggrieved pharmacist, doctors and paramedical personnel
can take up the matter with the concerned office under the office of Chief Labour
Commissioner (Central).

Non-implementation of equal wages for equal work

4459. SHRI N. BALAGANGA : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a)  whether itis afact that the provisions of equal wages for equal work is not
being implemented among the different categories of workers;

(b)  if so, the details thereof;

(¢)  whether the non-agricultural workers receives wages below the national
average;

(d)  if so, the details thereof; and

(e)  the steps taken by Government to safeguard the interests of unorganized
sector workers?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Government has enacted Equal Remuneration Act, 1976
which provides for payment of equal remuneration to men and women workers for the
same work or work of similar nature without any discrimination. The Occupational
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Labour Surveys conducted by Labour Bureau have revealed that none of the
establishments surveyed violated the provisions of Equal Remuneration Act, 1976.
The difference in the earning of male and female workers at the industry and
occupational level is mainly due to seniority/length of service, difference in output
etc. The difference in wages and earning at Stratum/All India level is due to inter-unit/
inter-State difference in wage rates/earnings of men and women workers.

(c) and (d) Under the provisions of the Minimum Wages Act, 1948 both the
Central and State Governments are the appropriate Governments to fix and revise the
minimum wages in the scheduled employments under their respective jurisdictions.
There is no concept of National average wage under the provisions of Minimum Wages
Act, 1948.

However, there is a concept of National Floor Level Minimum Wage (NFLMW)
which was mooted on the basis of the recommendations of the National Commission
on Rural Labour (NCRL) in 1991. The NFLMW has no statutory backing, the State
Governments are persuaded to fix minimum wages such that in none of the scheduled
employments, the minimum wage is less than the NFLMW. The NFLMW was fixed at
Rs. 100 per day which was in effect from 1.11.2009 and has been raised to Rs. 115 per
day with effect from 1.04.2011. However, as per survey conducted by National Sample
Survey Organisation (NSSO) in 66th round during 2009-10 on average wage/salary
earning per day per person for casual labour in public works other than MGNREG
Public works is Rs. 93.11 for rural areas, for Casual Labour in MGNREG public works
in rural sector it is Rs. 89.03 and for casual labour in other type of works it is Rs. 93.06
for rural and Rs. 121.83 for urban areas.

(e)  To safeguard the interest of workers engaged in unorganized sector,
Government has enacted The Minimum Wages Act, 1948, Plantation Labour Act, 1951,
The Contract Labour (Regulation & Abolition) Act, 1970, The Inter State Migrant
Establishment Workmen (Regulation of Employment & Conditions of Service) Act,
1979, The Equal Remuneration Act, 1976, The Building and Other Construction Workers
(Regulation of Employment and Condition of Service) Act, 1996 etc. for the welfare
of unorganized Sector. Besides this, the Government has enacted the Unorganised
Workers Social Security Act, 2008 with a view to providing social security to
unorganized workers. Further, the National Social Security Fund for unorganized sector
workers has set up with initial allocation of Rs. 1,000 crore. This fund will support
schemes for weavers, toddy tappers, rickshaw pullers, bidi workers etc. Under Rashtriya
Swasthya Bima Yojana (RSBY), smart card based cashless health insurance cover of
Rs. 30,000/ is provided to BPL families (a unit of five) in unorganized sector. The
scheme has become operational from 01.04.2008 and is presently being implemented
in 24 States/UTs. As on 30.04.2012, more than 2.94 crore smart cards have been issued.
RSBY has now been extended to building and other construction workers, street vendors,
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beedi workers, domestic workers and MGNREGA beneficiaries who have worked for
more than 15 days during the preceding financial year.

Implementation of PPF scheme for unorganised sector

4460. SHRI N. BALAGANGA : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether Public Provident Fund (PPF) scheme is implemented for the
unorganised sector throughout the country;

(b)  if so, the details thereof, and if not, the details of the States where it is not
implemented; and

(c) the steps taken by Government to cover all the employees in the
unorganized sector?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a)to (c) There is no Public Provident Fund (PPF) scheme specially for
unorganised sector, being implemented by the Government. However, to encourage
the workers of unorganised sector to voluntarily save for their retirement and to lower
the cost of operations of the New Pension System (NPS) for such subscribers, the
Central Government launched a co-contributory pension scheme ‘Swavalamban’ on
29.09.2010. The Government of India (Gol) contributes a sum of Rs. 1,000 to each
eligible NPS subscriber who contributes a minimum of Rs 1,000 and maximum Rs.
12,000 per annum under the Swavalamban Scheme. The Government has targeted to
cover around 10 lakh subscribers each during the 4 years of the Scheme.

EPF pension scheme

t4461. SHRIMATI BIMLA KASHYAP SOOD : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@)  whether Government of Himachal Pradesh had accorded its approval to
the Regional Provident Fund Commissioner, Shimla vide its letter No. FDS-A(4)6/
2004 dated 31 August, 2007 for giving concession in Employees’ Provident Fund (EPF)
pension scheme to those employees who come under the EPF scheme;

(b)  if so, the details thereof;

(c)  whether the Himachal Pradesh State Civil Supply Department had also
requested the office of the Provident Fund Commissioner to give concession to its
employees in EPF scheme; and

(d) the time likely to be taken for it and since when it is pending?

T Original notice of the question was received in Hindi.
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THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Government of Himachal Pradesh has accorded its approval
for introduction of the Pension Scheme to the employees of Himachal Pradesh State
Civil Supplies Corporation Limited under the Himachal Pradesh State Civil Supplies
Corporation Employees Superannuation Fund and Contributory Pension Fund Rules,
2006 subject to the fulfillment of one of the condition that the Administrative
Department/Himachal Pradesh State Civil Supplies Corporation also obtains prior
approval of the Regional Provident Fund Commissioner (RPFC) for this proposed
switch over from CPF Scheme to Pension Scheme under information to the Department
of Food, Civil Supplies and Consumer Affairs.

(c)  The establishment applied for NOC/Exclusion under section 16 of the
Employees’ Provident Funds & Miscellaneous Provisions Act, 1952 vide its letter dated
23.07.2007 and 6.09.2007 and the same was rejected vide letter dated 10.09.2007 as
certain categories of employees were excluded from the purview of the New Pension
Scheme proposed by the establishment.

(d)  Does not arise in view of reply to part (c) above.
Employment exchanges in Bihar

4462. SHRI SABIR ALLI : Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@) the details of employment exchanges in Bihar;
(b)  the persons registered with each employment exchange as on date;

(c)  the details of employment provided to the people during the last three
years, year-wise; and

(d)  thesteps being taken to improve the performance of employment exchanges
in the State?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) As per information available with Directorate General of
Employment & Training, 37 employment exchanges including University Employment
Information & Guidance Bureaux are functioning in Bihar. Exchange-wise number of
job seekers registered with the employment exchanges in Bihar at the end of February,
2012 is given in Statement. (See below)

(c)  Number of job seekers provided employment through employment
exchanges in Bihar during 2009, 2010 and 2011 was 4024, 3167 and 2275 respectively.

(d) The Employment Exchanges functioning under the respective State
Government/ Union Territory Administrations facilitate interaction between employers



194  Written Answers to [RAJYA SABHA] Unstarred Questions

and job-seekers but do not provide any employment on their own. However, State
Governments have been requested to take various steps such as organization of job-
melas/rojgar-melas, e-career conference and promotion of self-employment schemes,
putting the data of job-seekers on the website/internet to enhance the possibility of
placement of job-seekers registered with the Employment Exchanges. A mission mode
project for modernization of Employment Exchanges has also been taken up under
national e-governance plan.

Statement
Exchange-wise number of job seekers registered with the employment exchanges in
Bihar at the end of Februry, 2012

SI.No. Code Exchange Name Job seekers (In thousand)
1 2 3 4
1. 001 Arrah (Bhojpur) 28.3
2. 002 Aurangabad 21.0
3. 003 Bagusarai (Barauni) 42.3
4. 004 Beetiah (W. Champaran) 28.7
5. 005 Bhagalpur 45.9
6. 006 Biharsharif (Nalanda) 34.9
7. 007 Busker 25.8
8. 008 Chapra 52.4
9. 009 Darbhanga (Laharisarai) 26.7
10. 010 Gaya 41.6
11. 011 Gopalganj 14.9
12. 012 Kathiar 17.4
13. 013 Khagaria 25.6
14. 014 Madhubani 219
15. 015 Madhepura 28.0
16. 016 Munger (Monghyur) 44.1
17. 017 Motihari (East Champran) 26.1
18. 018 Muzaffarpur . 31.8
19. 019 Nawada 12.0

20. 020 Patna 62.3
21. 021 Patna (P.&E.)# 12.0
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1 2 3 4
22. 022 Patna (P.H.)@ 2.4
23. 023 Patna (SC) 26.2
24, 024 Purnia 45.2
25. 025 Saharsa 194
26. 026 Samastipur 10.9
27. 027 Siwan 21.7
28. 028 Sitamarhi 17.7
29. 029 Vaishali (Hajipur) 39.1
30. 030 Dalmia Nagar 35.2
31. 031 Jehanabad 215
32. 032 Woman Patna 7.3
33. 151 UEIGB Bhagalpur* $
34. 152 UEIGB Darbhanga* $
35. 153 UEIGB Magadh (Bodh Gaya)* $
36. 154 UEIGB Muzaffarpur* $
37. 155 UEIGB Patna* $

ToTAL 890.0

*UEIGB: University Employment Information & Guidance Bureau.
$ Duplicate cards are maintained.
#P&E: Professional & Executive
@P.H. : Physically Handicapped.

Minimum wages to contract labourers

4463. SHRI AMBETH RAJAN : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether any mechanism exists to ensure that contract labourers are paid
minimum wages by the contractors employing them;

(b)  if so, the details thereof; and

(¢)  whether any penal provision exist in Contract Labour (Regulation and
Abolition) Act, 1970 to punish contractors who fail to pay minimum wages to labourers?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Yes, Sir. The Contract Labour (Regulation & Abolition) Act,
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1970 and Minimum Wags Act, 1948 have provisions regarding minimum wages. The
State Governments are the appropriate Government in respect of the private
establishments and the state establishments. In central sphere, Chief Labour
Commissioner (Central)’s organization, known as Central Industrial Relations
Machinery, conduct inspection of the establishment which falls under the central sphere
and action is taken against the erring employers by filing prosecution and claim case
in the Court or the Authority as per the provisions of the said Acts.

()  Section 23 and 24 of the Contract Labour (Regulation & Abolition) Act,
1970 have provisions for punishment of imprisonment, fine or both for contravention
of any provisions of the said Act and the Rules made thereunder.

Coaching-cum-guidance centres for SC/ST

4464. SHRI AMBETH RAJAN : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether Government proposes to increase the number of “Coaching-cum-
Guidance Centres for SC/ST” in the country; and

(b)  if so, the details thereof and the steps taken to increase the same?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) Yes, Sir.

(b)  Coaching-cum-Guidance Centres (CGCs) for SC/STs have been set up in
23 States, one each at Delhi, Jabalpur, Kanpur, Chennai, Hyderabad,
Thiruvananthapuram, Kolkata, Jaipur, Ranchi, Surat, Aizwal, Bangalore, Imphal, Hisar,
Nagpur, Bhubaneshwar, Guwahati, Mandi, Kohima, Jowai, Jammu, Jalandhar and
Naharlagun. CGC for SC/ST at Puducherry has been approved recently. Continuous
efforts are made to set up CGCs in the States not covered so far.

ESI coverage to all construction workers

4465. SHRI RAMA CHANDRA KHUNTIA : Will the Minister of LABOUR
AND EMPLOYMENT be pleased to state:

(@)  whether construction workers are generally migrant labour and more prone
to accident; and

(b)  whether Government proposes to consider to extend the Employees’ State
Insurance (ESI) coverage to all construction workers for the health and medical care
of their family and compensation pension and accident benefits?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) The migrant workers come from various segments of unorganised
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workers. Many of the building and other construction workers are migrant workers.
The building and other construction work involves inherent risk to life and limb of the
workers.

(b)  No Sir, at present there is no proposal to extend ESI coverage to the
construction workers.

Setting up of national social security authority for unorganized sector

4466. SHRI S. THANGAVELU : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether the National Advisory Council has chalked out a comprehensive
social security package for huge unorganized sector to provide benefits such as health
and life insurance, maternity care, disability pension etc.;

(b)  if so, the details thereof and whether Government has also decided to set
up a National Social Security Authority to oversee plan implementation; and

(c)  if so, the details thereof?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) to (c) National Advisory Council (NAC) has recommended a
Minimum Social Security Package which includes life and disability cover, financial
protection against ill health, maternity benefits and pension upon retirement for
unorganized workers. NAC has also recommended single window architecture for
implementing the Minimum Social Security Package which, inter-alia, includes setting
up of National Social Security Authority at the Central level. The suggestion of NAC
regarding setting up of a National Social Security Authority to oversee plan
implementation is under consideration of the Government.

Employment generating sector

4467. SHRIMATI KANIMOZHI : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a)  whether itis afact that the majority of new employment created in the last
five years has been in construction sector and the if so, the details thereof;

(b) if not, which sector and the details thereof; and

(c)  the steps taken by Government to make this sector more organized and
provide health and allied benefits for those labourers?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Yes, Sir. As per results of the most two recent quinquennial
labour force surveys on employment and unemployment conducted during 2004-05
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and 2009-10 by National Sample Survey Office, estimated employment on usual status
basis in construction sector has increased from 25.68 million in 2004-05 to 44.64
million in 2009-10, showing an average annual growth rate of 11.7 per cent as against
an average annual growth rate of 0.28 per cent for the employment as a whole in the
country.

(c)  The Rashtriya Swasthya Bima Yojana (RSBY), providing for smart card
based cashless health insurance cover of Rs. 30,000/- per annum per family (a unit of
five) to BPL families in the unorganised sector, has been extended to building and
other construction workers registered under the Building and other Construction Workers
(Regulation of Employment and Condition of Service) Act, 1996. The Cess collected
under The Building and other Construction Workers’ Welfare Cess Act, 1996 is also
used for welfare measures of construction workers and their families.

Child labour

4468. SHRI B.S. GNANADESIKAN : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether Government is implementing a pilot project converging against
child labour in collaboration with the International Labour Organisation to prevent
and eliminate child labour in hazardous condition;

(b)  if so, whether under this scheme trafficking and migration of child labour
has also been controlled; and

(c)  ifso, the details thereof and other alternative action taken by Government
to prevent child trafficking and child labour especially those who migrated to cities?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Under the technical co-operation programme, a Project on
child labour titled “Converging against Child Labour : Support for India’s Model” is
being implemented in 10 districts in 5 states in collaboration with ILO/IPEC. The
project is being funded by USDOL. It is being implemented in two districts each in
Bihar (Sitamarhi, Katihar), Jharkhand (Ranchi, Sahibganj), Madhya Pradesh (Jabalpur,
Ujjain), Gujarat (Vadodra, Surat) & Orissa (Kalahandi and Cuttack). The Project also
seeks to develop strategies for migrant and trafficked children to re-integrate them
with their families and to provide them educational benefits.

(c)  The Child Labour (Prohibition & Regulation) Act, 1986, prohibits the
employment of children below the age of 14 years in 18 Occupations and 65 Processes.
The Act regulates the working conditions of children where they are not prohibited
from working by Section 3 of the Act. The Govt. of India has issued a Protocol on
Prevention, Rescue, Repatriation and Rehabilitation of Trafficked & Migrant Child
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Labour to State Governments which provides practical guidelines to stakeholders on
crucial issues relating to trafficked and migrant child labour.

Increase in unemployed youths

4469. SHRIN.K. SINGH : Will the Minister of LABOUR AND EMPLOYMENT
be pleased to state:

(@)  whether the number of educated, uneducated, skilled, semi-skilled and
unskilled unemployed youths has increased in the country over a period of time;

(b)  if so, the details thereof;

(¢)  whether despite having registered their names in employment exchanges
for a long period they have not been able to get the employment;

(d) if so, the reasons therefor;

(e)  whether Government proposes to bring any scheme to provide employment
within/after expiry of the stipulated period of registration; and

4 if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Number of youth job-seekers in the age group of 15-29, all
of whom may not necessarily be unemployed, registered with employment exchanges
in the country has come down to 25.89 million in 2009 from 27.83 million in 2005.
The number of youth job-seekers in the last five years is as under:

Year Youth (in million)
2005 27.83
2006 29.08
2007 2791
2008 26.96
2009 25.89

Number of educated, uneducated, skilled, semi-skilled and unskilled youth job-
seekers is not maintained centrally.

(c)and (d) On an average during the last five years, about 58 lakh job-seeker
including youth approached employment exchanges for registration and about 2.36
lakh job-seekers including youth were provided employment through employment
exchanges every year. Employment exchanges make submissions of suitable candidates
to the employers against the vacancies notified by them. Details of registration and
placement during the last five years are as under:
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Year Registration Placement Percentage of placement
(in lakh) (in lakh) to registration

2005 54.37 1.73 3.19

2006 72.90 1.77 2.43

2007 54.34 2.64 4.85

2008 53.16 3.05 5.74

2009 56.94 2.62 4.59

(e) and (f)  There is no proposal implement any such scheme. The Employment
Exchanges functioning under the respective State Government/ Union Territory
Administrations facilitate interaction between employers and job-seekers and do not
provide any employment on their own. However, State Governments have been
requested to take various initiatives such as organization of job-melas/rojgar-melas, e-
career conference, promotion of self-employment schemes, putting the data of job-
seekers on the website/internet to enhance the scope of placement of job-seekers
registered with the Employment Exchanges. A mission mode project under national e-
governance plan for modernization of Employment Exchanges has also been taken up.

Tainted officers of EPFO posted to sensitive posts

4470. SHRI M.P. ACHUTHAN : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(@)  whether it is a fact that many officers of Employees’ Provident Fund
Organisation (EPFO) against whom CBI cases are pending and departmental
chargesheets are served are posted in sensitive posts in violation of Government policy;

(b) if so, the names of such officers, nature of the cases pending against them
and present posts they hold;

(c)  whether Government proposes to take any action against the officers
responsible for the above lapses; and

(d)  if so, the details thereof and if not, the reasons therefor?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : As per the information provided by the Employees’ Provident Fund
Organisation (EPFO) a list of officers of doubtful integrity and those who are in the
“Agreed List” is prepared as per 2.13 (vi) and (vii) of the CVC’s Vigilance Manual.
Such officers are not posted in the identified sensitive and corruption-prone posts.

(b) to (d) Do not arise in view of reply to part (a) above.
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People registered in employment exchanges

t4471. SHRI MOTILAL VORA : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(&)  the State-wise number of educated and uneducated, rural and urban people
registered in the Employment Exchanges in the country during 2011-12;

(b)  whether Government has conducted any study/survey to find out the reasons
for unemployment in the country;

(c) if so, the details thereof along with the steps taken by Government to
create additional opportunities/measures for employment; and

(d)  the target for providing employment to the rural and urban uneducated
people during the year 2012-13?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) As per the latest information available, educated and uneducated
job seekers residing in rural and urban areas registered with employment exchanges in
the country as on 31st December, 2009 were 381.52 lakh. State-wise details of educated
and uneducated job seekers are given in Statement (See below).

(b) and (c) Reliable estimates on various characteristics pertaining to
employment and unemployment are obtained through quinquennial labour force surveys
conducted by National Sample Survey Office. Last such survey was conducted during
2009-10. But this survey does not provide any information to assess reasons of
unemployment in the country. However, the survey provides information at the national
level about the reasons of loss of employment for those who were ever employed.
Reasons for break in employment included in the survey were: loss of earlier job, quit
earlier job, lay-off without pay, unit closed, lack of work in the enterprises, lack of
work in the area etc. Government has been making continuous efforts to provide
employment to unemployed people through normal growth process and by implementing
various employment generation programmes, such as, Swarna Jayanti Shahari Rojgar
Yojana, Swarnajayanti Gram Swarojgar Yojana, Mahatma Gandhi National Rural
Employment Guarantee Act and Prime Minister’s Employment Generation Programme
in addition to various entrepreneurial development programmes run by Ministry of
Micro, Small and Medium Enterprises.

(d)  No such target has been fixed so far.

t Original notice of the question was received in Hindi.
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State-wise number of educated and uneducated job-seekers (men & women)
registered with the employment exchanges in the country

as on 31st December, 2009

(in thousand)

State/UT Educated Uneducated
2009 2009
1 2 3
Andhra Pradesh 1450.3 5514
Arunachal Pradesh 17.5 18.5
Assam 1493.5 222.9
Bihar 694.1 129.2
Chhattisgarh 1143.5 215.7
Delhi 449.4 114
Goa 101.7 11
Gujarat 832.7 72.8
Haryana 772.9 186.0
Himachal Pradesh 708.7 934
Jammu and Kashmir 77.0 244.6
Jharkhand 461.9 162.9
Karnataka 381.5 201.7
Kerala 3740.6 616.3
Madhya Pradesh 1555.8 380.5
Maharashtra 2230.0 778.3
Manipur 423.8 244.7
Meghalaya 23.3 11.3
Mizoram 31.9 20.2
Nagaland 314 22.3
Orissa 749.3 99.3
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1 2 3
Punjab 242.2 146.6
Rajasthan 691.5 125.9
Sikkim*

Tamil Nadu 3453.3 2116.8
Tripura 202.4 281.6
Uttarakhand 429.8 57.6
Uttar Pradesh 1858.1 277.6
West Bengal 4649.0 1639.9
Andaman and Nicobar 23.3 17.0
Chandigarh 23.6 16.5
Dadra and Nagar Hevali 6.1 2.1
Daman and Diu 5.2 7.9
Lakshadweep 11.9 2.7
Puducherry 207.9 0.2
GRAND TOTAL 29,174.8 8,977.4

Note: Figures may not tally due to rounding off.

* No Employment Exchange is functioning in this State.

Making right to work a fundamental right

t4472. SHRI MOTILAL VORA : Will the Minister of LABOUR AND

EMPLOYMENT be pleased to state:

(@)  whether Central Government has taken or proposes to take any steps for

including “Right to Work” as a fundamental right in the Constitution;

(b)  if so, the details thereof as on date; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) to (c) No, Sir. There is no such proposal under consideration of the
Government. If Right to Work is made a Fundamental right, it would be necessary for
the State to find matching jobs for all the people who seek employment. But given the

t Original notice of the question was received in Hindi.
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country’s resource constraints, it is not possible to make Right to Work a Fundamental
right at present. However, the Government has taken several steps to provide decent
opportunities of livelihood to all those who seek employment. A provision under the
Mahatma Gandhi National Rural Employment Guarantee Act (MGNREGA), 2005
has been made to provide at least one hundred days of guaranteed wage employment
in every financial year to every household whose adult members volunteer to do
unskilled work. Government is taking all necessary steps to enhance the employability
and employment in the country by promoting growth of labour intensive sectors such
as Construction, Real Estate and Housing, Transport, Tourism, Micro, Small and
Medium Enterprises, Information Technology Enabled Services and a range of other
new services. Besides, Government is also providing self employment opportunities
in the rural areas through National Rural Livelihood Mission.

Approach Paper to the 12th Five Year Plan (2012-17) suggests focus on faster,
sustainable and more inclusive growth for creating adequate livelihood opportunities.
Such job opportunities could come from faster expansion in agro-processing, supply
chains, steady modernization in farming, maintenance of equipment & other elements
of rural infrastructure and the services sector.

Child labour and child abuse

4473. SHRI PARIMAL NATHWANI : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a)  the number of cases of suspected use of child labour and child abuse
registered during last three years;

(b)  the scenario of the same in respect of Jharkhand and Guijarat;

(c)  thedetails in what manner Government system ensures that children found
misused as labours and abused are protected and get access to counselling, schooling,
health care, social welfare and other support; and

(d)  how far Government measures helped in controlling child labour and child
abuse in the country?

THE MINISTER OF LABOURAND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) Under Section 3 of the Child Labour (Prohibition &
Regulation) Act, 1986, prohibits the employment of children below the age of 14 years
in 18 Occupations and 65 Processes. Any person who employs a child in any occupation
or process where employment of children is prohibited under the Child Labour
(Prohibition & Regulation) Act, is liable for punishment with imprisonment for term
which shall not be less than 3 months but which may extend to one year or with fine
ranging from Rs.10,000/- to Rs.20,000/-. States/UT Governments are appropriate
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Government for implementation of the Child Labour (Prohibition & Regulation) Act,
1986 in the areas comes under their jurisdiction. As per the available information, total
22,468 prosecutions were launched during 2009 to 2011. However, 378 prosecutions
in Gujarat and 35 prosecutions in Jharkhand were launched during 2009-2011.

(c)and (d) The Government is implementing National Child Labour Project
(NCLP) in 266 districts of the country for rehabilitation of children rescued/ withdrawn
from work. Under the Project, children rescued/withdrawn from work are enrolled in
the special schools, where they are provided with bridge education, vocational training,
nutrition, stipend, health care, etc. before mainstreaming into formal education system.
At present about 7311 special schools are running with enrollment of 3.2 lakh children
under the NCLP Scheme. Child Labour is a complex socio-economic problem, which
needs sustained efforts over a long period of time. Considering the nature and magnitude
of the problem, Government is following a sequential approach of first covering children
working in hazardous occupations/processes. Under the Child Labour Policy, Govt. of
India follows a multi- pronged approach with the following three major elements:-

0] legal action plan.

(ii focus on general development programmes for the benefit of the families
of Child Labour; and

(iii)  project-based action in areas of high concentration of Child labour.
The above measures have yielded positive results in eradication of child labour.
Employment exchanges in U.P.

4474, SHRI MOHAMMED ADEEB : Will the Minister of LABOUR AND
EMPLOYMENT be pleased to state:

(a)  the details of Employment Exchanges in Uttar Pradesh;
(b)  the persons registered with each employment exchange as on date;

(c)  theyear-wise details of employment provided to the people during the last
three years; and

(d)  the steps being taken to improve the performance of employment exchanges
in the State?

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : (a) and (b) As per information available with Directorate General of
Employment and Training, 91 employment exchanges including University
Employment Information and Guidance Bureaux are currently functioning in Uttar
Pradesh. Exchange-wise number of job seekers registered with the employment
exchanges in Uttar Pradesh at the end of February, 2012 is given in Statement (See
below).
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(c)  Number of job seekers provided employment through employment
exchanges in Uttar Pradesh during 2009, 2010 and 2011 was 6362, 7238 and 5629
respectively.

(d) The Employment Exchanges functioning under the respective State
Government/ Union Territory Administrations facilitate interaction between employers
and job-seekers and do not provide any employment on their own. However, State
Governments have been requested to take various steps such as organization of job-
melas/rojgar-melas, e-career conference, and promotion of self-employment schemes,
putting the data of job-seekers on the website/internet to enhance the scope of placement
of job-seekers registered with the Employment Exchanges. A mission mode project
under national e-governance plan for modernization of Employment Exchanges has
also been taken up.

Statement

Exchange-wise number of job seekers registered with the employment exchanges in
Uttar Pradesh at the end of February, 2012

SI.No. Exchange Name Job Seekers (In thousand)

1 2 3

1. Agra 67.6
2. Aligarh 23.4
3. Allahabad 126.6
4, Azamgarh 28.9
5. Behraich 24.5
6. Badaun 15.0
7. Ballia 40.0
8. Banda 43.9
9. Barabanki 12.3
10. Bareilly 51.0
11. Basti 32.7
12. Bijnore 37.3
13. Bulandshahar 25.3
14, Deoria 46.9
15. Etah 16.2
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16. Etawah 71.3
17. Faizabad 40.1
18. Fatehgarh 30.5
19. Fatehpur 17.2
20. Ferozabad 27.6
21. Ghaziabad 27.1
22. Ghazipur 76.0
23. Gonda 17.6
24, Gorakhpur 65.0
25. Hamirpur 26.2
26. Hardoi 20.1
27. Hathras (Mahamaya Nagar) 15.0
28. Jaunpur 39.4
29. Jhansi 33.9
30. Kanpur 76.1
31. Kanpur (P.H)@ 2.8
32. Lakhimpur Kheri 18.4
33. Lalitpur 11.2
34. Lucknow 106.5
35. Lucknow (P&E)* 35
36. Mainpuri 34.1
37. Mathura 36.8
38. Meerut 61.5
39. Mirzapur 18.9
40. Modinagar 4.8
41. Moradabad 38.9
42. Muzaffarnagar 49.6
43. Orai 17.8




208  Written Answers to [RAJYA SABHA] Unstarred Questions
1 2 3
44. Pilibhit 16.1
45. Partapgarh 441
46. Rai Bareilly 44.4
47. Rampur 10.7
48. Robertganj (Sonbhadrah) 28.2
49, Saharanpur 37.1
50. Shahjahanpur 22.7
51. Sitapur 17.1
52. Sultanpur 28.6
53. Unnao 33.1
54. Varanasi 41.6
55. Mahoba 11.2
56. Maunathbhajan (Mao) 18.5
57. Maharajganj 12.6
58. Sidarth Nagar 12.3
59. Ghatampur (Kanpur Dehat) Rama Bai Nagar 17.9
60. Surajpur (Gautom Budh Nagar) 5.3
61. Sant Ravi Das Nagar 14.3
62. Ambedkar Nagar 13.3
63. Gorakhpur (P.H.) 2.1
64. Aligarh (Ph) 0.5
65. Allahabad (Ph) 3.7
66. Agra (Ph) 2.3
67. Varanasi (Ph) 1.3
68. Bareilly (Ph) 11
69. Lucknow (Ph) 1.7
70. Mathura (Ph) 16
71. Gaziabad (Ph) 1.0
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72. Padrona (Kushinagar) 30.1
73. Ajamgarh (Ph) 04
74. Faizabad (Ph) 1.0
75. Mirzapur (Ph) 0.5
76. Moradabad (Ph) 0.7
77. Jhansi (Ph) 0.8
78. Meerut (Ph) 1.2
79. U.E.B. Agra 11
80. U.E.B. Aligarh 0.7
81. U.E.B. Allahabad 15
82. U.E.B. Gorakhpur 4.5
83. U.E.B. Kanpur 14
84. U.E.B. Lucknow 0.6
85. U.E.B. Meerut 0.7
86. U.E.B. Varanasi 1.3
87. U.E.B. Faizabad 2.9
88. U.E.B. Bareilly (Ruhelkhand) 0.5
89. U.E.B. K.Peeth (Varanasi) 1.0
90. Kashiram Nagar 5.8
91. U.E.B. Jhansi 0.5

ToTAL 2081.5

@ PH: Physically Handicapped.

*P&E : Professional & Executive.

Special package for handloom weavers

t4475. SHRI ISHWARLAL SHANKARLAL JAIN : Will the Minister of
TEXTILES be pleased to state:

(@)

whether Government has recently announced to give special financial
package for handloom weavers;

t Original notice of the question was received in Hindi.



210  Written Answers to [RAJYA SABHA] Unstarred Questions

(b)  if so, the details thereof;

(c) theyear-wise and State-wise amount of loan provided through private and
nationalized banks to handloom weavers during the last three years along with the
amount of subsidy given therein;

(d)  whether any other schemes have been formed or steps have been taken by
Government apart from financial package to them keeping in view problems of
handloom weavers; and

(e)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI) : (a) and (b) Yes. In his budget speech (2011-12), Union
Finance Minister on 28.2.2011 had announced providing of Rs.3000 crore to NABARD,
benefitting 15,000 cooperative societies and about 3 lakh handloom weavers.
Consequently, the Government has approved “Revival, Reform and Restructuring
Package for Handloom Sector” having financial implication of Rs. 3884 crore on
24.11.2011. Of this Rs. 3884 crore, share of Government of India is Rs. 3137 crore and
that of State Governments Rs. 747 crore. The Package covers loan waiver of 100% of
principal and 25% of interest, which is overdue as on 31.03.2010 in respect of eligible
individual handloom weavers and weavers cooperative societies. Interest subsidy of
3% for 3 years is also extended with guarantee for the fresh loans sanctioned by the
banks to individual weavers and the handloom cooperative societies covered by the
loan waiver. The National Bank for Agriculture and Rural Development (NABARD)
is the implementing agency.

(c)  Thedatarelating to loan provided through private and nationalized banks
to handloom weavers in the last three years is not maintained by the Government.
However, NABARD has made an assessment about the overdue amount of loans as on
31.3.2010 in respect of handloom weavers and their cooperative societies, and the
state-wise details for the same are given in Statement (See below).

(d)and (¢) The other handloom weavers, who are not benefited under the
Revival, Reform and Restructuring Package, are provided financial assistance with
subsidized credit, under the “Comprehensive Package for the Handloom Sector” with
an outlay of Rs. 2362 crore. This package addresses the twin needs of cheap credit and
subsidized yarn for this sector. Credit related interventions are operationalized through
Integrated Handloom Development Scheme and these interventions are (i) Issuance of
Weaver Credit Cards (ii) Interest Subvention @ 3% on fresh loan sanctioned for 3
years, (iii) Margin Money @ Rs.4200 per individual weaver (but not for cooperative
societies) and (iv) Credit Guarantee for 3 years. The package also provides for supplying
subsidized yarn with 10% price subsidy under Mill Gate Price Scheme with enhanced
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freight reimbursement rates to ensure that adequate cheap yarn is available to handloom
sector in the country.

In addition to the above, five plan schemes of 11th Plan are being continued
during 2012-13 for the development of the handloom sector and welfare of handloom
weavers. These are (i) Integrated Handloom Development Scheme; (ii) Handloom
Weavers Comprehensive Welfare Scheme; (iii) Marketing and Export Promotion
Scheme; (iv) Mill Gate Price Scheme; and (v) Diversified Handloom Development
Scheme.

Statement

State-wise Estimated Overdue Loan waiver and number of beneficiaries

Beneficiaries

Sl.  Name of State Overdue amount No. of No. of Households
No. (Rs. crore) Societies in debt
1 2 3 4 5

1  AndhraPradesh 506.64 1420 83,841
2 Assam 72.93 2775 24,752
3 Uttar Pradesh 499.38 3860 3259
4 Tamil Nadu 548.35 1224 21,730
5 Kerala 557.16 758 7441
6  Orissa 320.69 720 10,345
7 Meghalaya 2.56 0 100
8  Arunachal Pradesh 2.09 0 167
9  Chhattisgarh 34.7 270 243
10 Karnataka 41.73 658 9449
11 Madhya Pradesh 66.91 531 56
12 West Bengal 420.66 0 1,36,521
13 Himachal Pradesh 2.03 193 78
14 Maharashtra 128.35 120 138
15 Bihar 20.88 1089 462
16  Tripura 17.92 9 297

[N
\‘

Mizoram 1.76 162 289
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1 2 3 4 5

18 Other States

i)  Delhi 23
ii) Gujarat 147
iii) Haryana 23
iv) Jharkhand 27
v) Jammu and Kashmir 3783
vi)  Manipur 276.24 1429
vii) Nagaland 1528 156
viii) Pondicherry 565
iX) Punjab 2
X)  Rajasthan 770
xi)  Sikkim 9
xii) Uttaranchal 183

ToTAaL 3520.98 15,317 3,06,285

Strategic reserve of cotton to secure supplies

4476. SHRI S. THANGAVELU : Will the Minister of TEXTILES be pleased to
state:

(@)  whether Government has built a strategic reserve of cotton this season to
secure supplies for cash strapped textile mills as they are struggling to stock up after
RBI rejected a proposal for debt restructuring in the sector;

(b)  whether Government has asked the state run Cotton Corporation of India
to buy 2.5 millions of bales of cotton at an appropriate time and reserve exclusively for
mills;

(c)  ifso, the details thereof and whether this proposal aimed at securing supplies
to cash strapped mills; and

(d)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI) : (a) to (d) Government of India has directed the Cotton
Corporation of India to build a buffer stock of 10 lakh bales of cotton in order to meet
the lean season requirements of the Textiles Industry. These buffer stocks would not
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only ensure availability of adequate raw material for the textiles industry in the months
of June-September 2012 but also enable cotton farmers to receive reasonable prices
for their produce. In pursuance of this decision Cotton Corporation of India has
commenced commercial procurement operations in the States of Gujarat, Maharashtra
and Andhra Pradesh.

Share of States in development of textile industry/sector

4477. DR. T. SUBBARAMI REDDY : Will the Minister of TEXTILES be
pleased to state:

(a)  whether Union Government has evaluated the share of various States
including Andhra Pradesh in development of textiles industry/sector in the country;

(b)  if so, the details thereof;

(c)  the measures taken/to be taken by the Union Government to boost textiles
sector in the country and to compete it with foreign countries alongwith cooperation
sought from international countries’ players in this regard;

(d)  whether Union Government proposes to restructure its textiles policies to
achieve growth target rate set for the sector in coming years; and

(e)  if so, the details thereof and the steps taken in this regard?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI) : (a) and (b) Yes, Sir. The Union Government collects
textiles statistics on the production of cloth and yarn State-wise in the country. Andhra
Pradesh with 164 Cotton/Man-made Fibre Mills is the 3rd largest textiles manufacturing
State in the country after Tamil Nadu and Maharashtra.

(c) to (e) Government has enhanced allocations under Technology
Upgradation Fund Scheme (TUFS) from Rs. 8,000 crores to Rs. 15,432 crores in the
Eleventh Five Year Plan for modernization of textiles industry.

Government has introduced several provisions in the Foreign Trade Policy (2009-
14) for providing incentives/concessions to the Textiles & Clothing sector exports,
which includes incentives for exports to focus markets and exports of focus products,
extension of Duty Entitlement Passbook Scheme, interest subvention on pre-shipment
credit, duty-free import of trimmings etc. required by the garment industry and duty-
free import of tools by the handicrafts industry. Besides, financial assistance is being
provided to the exporters under the Market Development Assistance Scheme and Market
Access Initiative Scheme for projecting capabilities in existing markets and exploring
new markets.
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Funds given/spent by the Ministry in Uttar Pradesh

4478. SHRI MOHAMMED ADEEB : Will the Minister of TEXTILES be pleased
to state:

(a)  the details of funds/amounts given/spent by the Ministry and its various
organisations in Uttar Pradesh during the last three years and the current year so far;

(b)  the purposes for which these amounts were given/spent; and
(c)  the steps being taken to increase those funds?

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI) : (a) and (b) The details of funds released to Uttar Pradesh
by the Ministry of Textiles and its various organisations during the last three years and
the current year so far under various schemes are given in Statement. (See below)

(c)  The funds are released to the State Governments based on the viable
proposals received from them under various schemes, and enhancement of funds
allocated to any particular state would require an increase in viable proposals from it.

Statement

The details of funds released to Uttar Pradesh by the Ministry of Textiles and its
various organisations during the last three years and the current year so far under
various schemes

Sl Name of the Scheme Funds released / spent

No. 2009-10 2010-11 2011-12  2012-13
1 2 3 4 5 6

1. Integrated Handlooms Development 3.06 crore  13.06 crore 12.01 crore Nil

Scheme (IHDS)

2. Marketing and Export Promotion 1.73crore  2.09crore  2.49 crore Nil
Scheme (MEPS)

3. Baba Saheb Ambedkar Hastshilp 1034.28 lac  969.32lac  932.60 lac Nil
Vikas Yojna

4. Design & Technology Upgradation 115.85lac  555.92lac  909.88 lac Nil
Scheme

5. Marketing Support Services Scheme 157.71lac  620.63lac  445.19 lac Nil

6. Research & Development Scheme 121.36 lac 53.59 lac 15.34 lac Nil

7. Human Resource Development Scheme  122.61lac  228.43lac  390.14 lac Nil

8. Catalytic Development Programme 571.141lac  1003.81lac  794.67 lac Nil
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1 2 3 4 5 6

9. Subsidy under Technology Upgradation  99.09 crore  72.59 crore  58.53 crore Nil
Funds Scheme

10.  Powerloom Development-Grant-in- 12.00 lac 9.49 lac 11.77 lac Nil
aid to NITRA, Gorakhpur

11.  Powerloom Development-Grant-in-aid 17.00 lac 17.00 lac 17.00 lac Nil
to NITRA, Kanpur

12.  Powerloom Development-Grant-in-aid 17.00 lac 17.00 lac 17.00 lac Nil
to NITRA , Meerut

13.  Powerloom Development-Grant-in-aid 12.00 lac 12.00 lac 11.43 lac Nil
to NITRA, Tanda

14.  Powerloom Development -Buyer - Nil Nil 8.50 lac Nil
Seller Meet

15.  Powerloom Development (Seminar/ Nil Nil 0.935 lac Nil
Workshop)

16. 20 % MMS - TUFS 34.73 lac 21.74 lac 15.44 lac Nil

17.  15% MMS-TUFS 2.99 lac 2.55 lac 17.59 lac Nil

18.  Group Workshed Scheme Nil 6.45 lac 59.69 lac Nil

19.  Group Insurance Scheme 6.18 lac 9.09 lac 4.33 lac Nil

20.  Scheme No. 7.2 - Helping NGOs 6.00 lac 8.10 lac 14.20 lac Nil

and Women Self Helps Groups

21.  Scheme No. 7.3 - Scheme for Promotion Nil 2.47 lac 1.74 lac Nil
of Jute Diversification - Jute Service
Centre

22.  Scheme No. 7.3 - Scheme for Promotion 2.46 lac 2.18 lac 1.37 lac Nil
of Jute Diversification -Jute Raw

Material Bank

Encroachment of Government land by vendors in Delhi

4479. SHRIMATI KUSUM RAI : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether Government is aware that a large number of vendors i.e., chhole
bhathure stall, tea stalls, chaat bhandar, momaos stalls and various others have encroached
Government land in and around Rajendra Place, Rajindra Bhavan and Pragati Tower,
New Delhi with the connivance of Government officials;
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(b)  if so, the details thereof;

(¢)  whether Government is also aware that the vendors pass vulgar remarks
on the girl students of Kalindi College; and

(d) by when Government proposes to remove all such unauthorised vendors
and the action proposed to be taken to remove such unauthorised vendors?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY): (a)and (b) Delhi Police has indicated that no encroachment
on Government land in and around Rajendra Place, Rajendra Bhavan and Pragati Tower
has been found. The Municipal Corporation of Delhi and Delhi Police also have
indicated that strict vigil is being kept on such areas and if any hawker/vendor tried to
encroach on Government land action taken against them and the area concerned is
raided to remove unauthorized vendors. The areas surrounding Rajendra Place have
been raided to remove unauthorized vendors whenever complaints about unauthorized
vendors received by Public Health Department of MCD and Delhi Police. The area
surrounding Rajendra Place has been raided for removal of encroachment and for
regulating sanitary and hygienic condition by Food Hygienic Inspector (FHI), Karol
Bagh Zone of MCD on 03.01.2012, 13.01.2012, 16.01.2012, 19.01.2012, 23.01.2012,
14.03.2012,02.04.2012 & 07.05.2012.

(c)  Delhi Police has indicated that no such complaints regarding passing of
vulgar remarks by vendors on the girl students of Kalindi College has been received.

(d)  MCD has indicated that the unauthorized vendors are removed whenever
complaints are received or during routine food hygiene raids by Public Health
Department and this is a continuous process.

Land for expansion of Dr. R.M.L. Hospital

4480. SHRIMATI SMRITI ZUBIN IRANI : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether it is a fact that the Ministry of the Health and Family Welfare has
written several letters to the Ministry asking for three plots of land for expansion and
redevelopment of Dr. Ram Manohar Lohia Hospital;

(b) if so, the details thereof mentioning therein and the number of
correspondences done by both the Ministries so far on this issue;

(c)  thereaction of the Ministry on the proposal of the Health Ministry and the
reasons for which the land has not been handed over to the Health Ministry till date;
and
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(d) by when the land will be handed over to the Health Ministry so that a good
expansion of health facilities can be accessed by poor people of Delhi?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY) : (a) to (d) Yes, Sir. A proposal has been received from the
Ministry of the Health and Family Welfare for allotment of additional land of three
plots to Dr. Ram Manohar Lohia Hospital, New Delhi. Five correspondences have
been entered into so far between the Ministries. The proposal was considered by the
Land Allotment Screening Committee (LASC) on 20.4.2012. However, the proposal
could not be sanctioned due to certain shortcomings in the proposal. The Hospital
Authorities have been requested to submit a comprehensive proposal, keeping in view
their exact requirements. In view of this, time line can not be decided.

Non-completion of projects sanctioned under INNURM

4481. SHRIAMBETH RAJAN : Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@)  whether itisafact that only I/5th of the projects sanctioned under Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) have been completed; and

(b) if so, the details of the factors which hampered the completion of all
projects?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) and (b) Out of 554 projects sanctioned under UIG
Sub-Mission of Jawaharlal Nehru National Urban Renewal Mission (JINNURM), 128
projects have been reported physically complete. The projects under INNURM are
implemented by States through Urban Local Bodies (ULBs) and Parastatals. Constraints
experienced in implementation of projects relate to utility shifting, delay in receipt of
permission from various authorities (Railways, Forests, Post & Telegraph), lack of
capacity, land acquisition, contractual issues etc.

Release of funds for purchase of buses for Mysore City

4482. DR. VIUAY MALLYA : Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(a)  whether Government is aware that in respect of purchase of new buses for
Mysore City under the economic stimulus package, following payments are to be
released to the State Government namely: (i) Release of balance payment of ¥ 911.4
lakhs against sanctioned amount of ¥ 3646.40 lakhs, (ii) Release of I 5940 lakhs for
purchase of 220 new buses as replacement of old buses, and (iii) Release ofX 3,32,445,00
towards preparation of DPR; and
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(b)  if so, by when these payments will be released in favour of Government
of Karnataka?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY) : (a) Out of balance payment of Rs. 911.40 lakh, an amount
of Rs. 546.84 lakh has already been approved and recommended to Ministry of Finance
for release by the Central Sanctioning and Monitoring Committee (CSMC) in the
meeting held on 10.2.2012. Release of balance 10% of ACA is subject to implementation
by State Government of various reforms related to urban transport as per the INNURM
guidelines.

There has been no sanction of 220 buses for replacement of old buses and hence
the question, if any, for release from Central Government for the same does not arise.

The proposal for reimbursement of Rs.3.32 lakh towards preparation of DPR has
been recommended on 30.3.2012 by this Ministry to Ministry of Finance for release.

(b)  No defined timeframe can be given for release of balance payment.
Purchase of buses under INNURM scheme for Bangalore

4483. DR. VUAY MALLYA : Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@)  whether the Government is aware that for purchase of buses for Bangalore
under Jawaharlal Nehru National Urban Renewal Mission (JNNURM) scheme,
Ministry has released only part of the assistance leaving a balance of ¥ 1060.00 lakhs;

(b)  if so, by when this balance amount will be released; and

(¢)  whether another proposal for sanctioning additional 500 buses at a total
cost of ¥ 13,000 lakhs and is under consideration of Government towards replacement
of old buses?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY) : (a) Yes, Sir.

(b)  Release of balance amount of ¥ 1060.00 lakhs of Central financial
assistance is subject to implementation by State Government of various reforms related
to urban transport as per the INNURM guidelines. As such no time frame can be
prescribed.

(¢)  No, Sir.
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Proposal for inter mobility centres in Karnataka

4484. DR. VUAY MALLYA : Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@)  whether Government of Karnataka has submitted a proposal to the Ministry
in January, 2010 for preparation of two detailed project reports on provision of two
inter mobility centres one at Vijaya Nagar (cost Rs. 11.51 crores) and the other at
Banni Mantapa (cost Rs. 8.35 crores); and

(b)  if so, whether the Ministry proposes to consider reimbursement of the
amounts now?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) The project for City Mobility Service Centre and
Infrastructure Centre in Banni Mantap and City Mobility Service Centre at Vijaya
Nagar 3rd Stage both in Mysore were received from the Government of Karnataka but
due to non-availability of funds under Urban Infrastructure and Governance (UIG)
sub-mission of Jawaharlal Nehru National Urban Renewal Mission (JNNURM), these
projects were returned to the Government of Karnataka.

(b)  The present tenure of INNURM has ended on 31-03.2012. The Government
has extended the tenure for 2 years i.e., upto 31-03-2014 for completion of ongoing
projects and reforms under INNURM. It has no mandate to consider fresh projects.

Renew of lease agreement between Government and private hotelier

4485. SHRIA. ELAVARASAN : Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@)  whether the lease of 30 years between Government and private hotelier at
Man Singh Road is coming to an end this year:

(b)  if so, whether Government would auction the land to generate more revenue
rather than to renew the present lease agreement for another 30 years;

(¢)  whether some officers are trying to push another lease with private hotelier;
and

(d)  if so, the reasons therefor and the details in this regard and whether CVC
will be consulted before auction or extension of lease.

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) The Ministry of Urban Development has not entered
into any lease agreement with private hotelier at Man Singh Road.

(b) to (d) Does not arise.
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Identification of areas of Rajasthan for expansion of NCR

14486. SHRI ASHK ALI TAK : Will the Minister of URBAN DEVELOPMENT
be pleased to state:

(@)  whether it is a fact that the Centre had identified some areas of Rajasthan
for the expansion of the National Capital Region (NCR);

(b)  if so, the details thereof; and
(c) theefforts made by Government till date for the development of that area?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) to (c) The National Capital Region Planning Board
has informed that the Board in its 26th meeting held on 16.1.2004 approved the inclusion
of additional areas comprising the seven tehsils of Alwar district to NCR to the extent
that its boundary coincided with the district boundary of Alwar in Rajasthan Sub-
region, which was notified on 23.8.2004.

Alwar district comprising Rajasthan Sub-region is an integral part of NCR, for
which Regional Plan-2021 has identified policies and programmes for balanced and
harmonized development. These include policies for development of new townships,
industrial areas, improved road and rail connectivity including Regional Rapid Transit
System, and other infrastructure. The NCR Planning Board provided financial loan
assistance for 28 projects and sanctioned a loan of around X 347 crore for various
infrastructure development projects. Out of 28 projects, 25 projects are completed.

Cracks in DDA flats in Metro view apartment, Dwarka

4487. SHRI OM PRAKASH MATHUR : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether it is a fact that in the roofs of most of the top floor DDA flats in
Sector-13, Pocket-B, Dwarka, PH-I1 (Metro View Apartment) have deep cracks and
may cause serious life threat to residents;

(b)  if so, whether it is also a fact that some repair work has been started in a
few affected flats but still some flats like flat number 589 and others are left in this
repairing process;

(c)  if so, whether there is any criteria adopted by Government to select the
affected flats; and

t Original notice of the question was received in Hindi.
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(d)  ifso, the steps taken by Government to further process the repair work in
left-out affected flats?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) Yes, Sir. Delhi Development Authority (DDA) has
informed that keeping in view the site condition of the flats, NCCBM (National Council
for Cement and Building Material) has been appointed as consultant to inspect the
flats and suggest the remedial measures. The consultant in their report have found
cracks in 44 numbers of roof slabs of the flats as against total 201 numbers of roofs of
flats.

(b)  Yes, Sir. DDA has informed that the repair work in dangerous roofs slab
as per consultant’s report have been taken up and the repair/strengthening of other
remaining slabs including Flat No. 589 has been taken up as per recommendation and
suggestions contained in the consultant’s report.

(c)  Yes, Sir. DDA has informed that the dangerous slabs in flats as indicated
in consultant’s report (NCCBM Govt. of India) has been taken up on priority.

(d)  The repair/strengthening in remaining roof slabs would be carried out in
one year time after receipt of recommendation from NCCBM.

Anomalies in allocation of funds under INNURM

4488 . SHRI BHUPENDER YADAV : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@  whether the Comptroller and Auditor General (CAG) in its report had
pointed out anomalies in the allocation of funds under Jawaharlal Nehru National
Urban Renewal Mission (JNNURM) and if so, the details thereof and the action taken
thereon so far;

(b)  whether funds had been released under INNURM to the States despite the
fact that civic bodies of those States did not fulfil the laid down guidelines; and

(c) if so, the State-wise details of funds allocated/utilized since 2009-10 till
date and the action taken by Government against erring officials during each of the
last three years and current year?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) A Draft Performance Audit of Jawaharlal Nehru
National Urban Renewal Mission (JNNURM) making observations inter-alia related
to delays in release of funds to States, non-release/ less release of ULB share, etc. has
been received by the Government.
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(b) and (c) Guidelines under INNURM in Urban Infrastructure and Governance
(UIG) Sub-mission stipulates that the first installment of 25% will be released on
signing of Memorandum of Agreement by the State Government/ULB/Para-Statal for
implementation of INNURM projects. The balance amount of assistance shall be
released as far as possible in three installments upon receipt of Utilisation Certificates
to the extent of 70% of the grants (Central and State) and subject to achievement of
milestones for implementation of mandatory and optional reforms at the State and
ULB/Parastatal level as envisaged in the Memorandum of Agreement. As the States
have not achieved all the reforms as per their commitment in the MoA, the Ministry
was unable to consider release of subsequent installments of ACA for the approved
projects.

The Government has reviewed the position and decided on 01.12.2010 to accord
approval for consideration/release of further installments of ACA after withholding
10% of the Central Share in case of UIG projects in States/ ULBs where significant
progress has been made in the implementation of reforms. It has been further decided
that States may use their own funds to meet the balance amount and complete the
ongoing projects and obtain reimbursement of the withheld amount upon completion
of reforms. Accordingly funds have been released under INNURM.

The projects under INNURM are implemented by State Government/Urban Local
Bodies (ULBSs) in accordance with their rules and procedures. The implementation of
projects and its monitoring is done by the States through State Level Sanctioning
Committee (SLSC). Rectification of short comings/deviations and suitable action
thereon, is taken by States as per their extant Rules and Procedures, against the State
Officials in connection with implementation of INNURM Projects. Details of funds
allocated/utilized for the last three years and current year is given in Statement.
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Fencing of vacant land around Government accommodations

4489. SHRI P. BHATTACHARYA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether Government has any policy for fencing the vacant area around
the ground floor Government accommodations for the safety of the allottees;

(b) if so, the reasons for not extending the aforementioned facilities to the
allottees of the ground floor Government accommodation in Baba Kharak Singh Marg,
New Delhi area;

(c)  whether it is a fact that installation of over head water tanks/covering of
balcony in Baba Kharak Singh Marg, Phase-I has not been completed within stipulated
time period; and

(d)  if so, whether Government proposes to take action against contractors as
well as concerned officials of CPWD for not completing the work within the stipulated
period?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY) : (a) and (b) Yes, Sir. However on account of non-availability
of sufficient funds the work has not been taken up in Baba Kharak Singh Marg, New
Delhi area.

(¢)  Central Public Works Departments (CPWD) has reported that the work in
respect of certain quarters is yet incomplete.

(d)  The action as per contractual terms and rules, if any, is taken against the
defaulting contractors/officials.

Covering of drain at Dwarka, Delhi

4490. SHRI P. BHATTACHARYA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether itis a fact that a drain (nallah) between the rear boundary wall of
DDA HIG Flats, Sector-13, Pocket-B, Dwarka, and Pragati Public School is open,
mostly gets chocked and emanates gaseous odours;

(b)  whether this is causing health hazard, breeding mosquitoes and affecting
residents and school children health;

(c)  whether residents have approaches the concerned Department many times
for covering it;
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(d)  whether it is also a fact that the same drain passing through National Law
University, Sector-14, Dwarka, has been fully covered;

(e)  if so, the steps taken by Government to cover this drain; and
4) if not, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) and (b) DDA has informed that this is a planned open
storm water drain and not meant to carry sewage. In this drain sludge is coming from
the unauthorized colonies near Matiala Village. However, regular cleaning is being
carried out by DDA to maintain the smooth flow of the drain so as to avoid unhealthly
condition.

(c)and (d) Yes, Sir.

(e) and (f) DDA has also informed that in the 21st meeting of Unified Traffic
and Transportation Infrastructure Planning and Engineering Centre Governing body
dated 19.2.2010 under the Chairmanship of Lt. Governor, Delhi it was decided as
under.-

“no such covering of the drain, henceforth will be taken up by any agency, apart
from the works which have already been under taken and these drain should be
cleaned and developed with ecological and local land scaping.”

In view of the above decision, DDA has informed that there is no proposal to
cover this drain.

Inclusion of more cities in Andhra Pradesh under INNURM

4491. DR. T. SUBBARAMI REDDY : Will the MINISTER OF URBAN
DEVELOPMENT be pleased to state:

(@)  whether various projects/schemes have been launched under the Jawaharlal
Nehru National Urban Renewal Mission (JINNURM) in various cities in the country
including Andhra Pradesh;

(b)  if so, the State-wise details thereof during each of the last three years;

(c)  the State-wise details of funds sanctioned/released and utilised during the
said period;

(d)  the criteria/parameters adopted by Government to include cities under
JNNURM;

(e)  whether Government is considering to include more cities under INNURM;
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4) if so, the details thereof; and
(9) by when final decision in this regard is likely to be taken?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) to (c) Jawaharlal Nehru National Urban Renewal
Mission (JNNURM), a reform driven infrastructural development programme has been
launched on 03-12-2005 in various cities in the country including Andhra Pradesh.
Details of projects approved State-wise during the last three years with funds sanctioned
and released for utilisation under Urban Infrastructure & Governance (UIG) Sub-
Mission of INNURM is given in Statement (See below).

(d)  The inclusion of cities under UIG Sub-Mission of INNURM is based on
Urban Population as per census 2001 and State capitals and other Cities/ Urban
Agglomerations (UAs) of religious/historic and touristic importance have been included.
The other cities are covered under Urban Infrastructure Development Scheme for Small
and Medium Towns (UIDSSMT) of JnNURM.

(¢e)  No, Sir.

(Hand (g) Does not arise.
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Funds sanctioned and utilized under INNURM in Gujarat

4492. SHRI DILIPBHAI PANDYA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(a)  the details of funds sanctioned, released and utilized under the Jawaharlal
Nehru National Urban Renewal Mission (JNNURM) during each of the last three
years and current year, project-wise in Sidhpur, Patan, Mehsana, Himatnagar and Rajkot
of Gujarat;

(b)  whether there was any delay in sanctioned and release of funds;

(c) if so, the reasons therefor along with number of projects pending due to
lack of funds during the above period;

(d)  whether additional financial assistance was sought by Government during
Eleventh Five Year Plan period to overcome bottlenecks coming in the way of
development of infrastructural facilities in mission cities under INNURM; and

(e)  if so, the details thereof?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY): (a) Sidhpur, Patan, Mehsana, Himatnagar towns are eligible
for financial assistance under Urban Infrastructure Development Scheme for Small
and Medium Towns (UIDSSMT) component of Jawaharlal Nehru National Urban
Renewal Mission (JINNURM) whereas Rajkot city is covered under Urban Infrastructure
Governance (UIG) component of INNURM.

Details of financial Assistance provided for Mehsana and Himatnagar towns of
Gujarat under UIDSSMT are given in Statement-1 (See below) and details of financial
assistance provided for various urban infrastructure development projects in Rajkot
City of Gujarat under UIG are given in Statement-I1 (See below).

(b)  No, Sir.

(c)  Water Supply Project at Patan town could not be considered for financial
assistance as the State had exhausted its allocation provided for the Mission. No project
for Sidhpur town has been received from Government of Gujarat for financial assistance
under UIDSSMT. Further INNURM has already been completed on 31st March, 2012,
no new project can be sanctioned for financial assistance.

(d)and (e) Yes, Sir. Additional financial assistance was sought by Government
during Eleventh Five Year Plan period to overcome bottlenecks coming in the way of
development of infrastructural facilities in mission cities under INNURM. Originally,
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Rs. 2078.81 crores was allocated to Gujarat for the Mission Period. Further, an amount
of Rs. 500 crores (Rs. 100 crore for each Mission city) have been sanctioned for
infrastructure development in Mission cities in Gujarat.

Statement - |

Details of assistance provided under UIDSSMT

(Rs. in lakhs)

SI.  Name of Scheme/Name Cost approved ACA Total
No. towns/cities of component by SLSC Committed release
1 2 3 4 5 6
Gujarat
1 Mehsana Water Supply 940.74 752.59 752.59
2 Himatnagar Water Supply 814.94 651.95 651.95

1755.68 1404.54 1404.54

Note:- Funds released for the last 3 years and current year in respect of the above projects - NIL.
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Development of satellite towns in Gujarat

4493. SHRI DILIPBHAI PANDYA : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether Government proposes to develop satellite towns which would be
self-contained, limited in size and built in the vicinity of metros in the country including
Gujarat;

(b)  if so, the details thereof;

(c) the State-wise details of cities that would be covered under the above
project; and

(d)  the action plan to develop metro infrastructure to address population
congestion in the metro cities of the country?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY) : (a) The Ministry of Urban Development does not propose
to build any new satellite towns in vicinity of metros. However, it is running a pilot
scheme, where it is supporting development of infrastructure in identified existing
satellite towns near Delhi, Mumbai, Bangalore, Ahmedabad, Hyderabad, Kolkata and
Chennai.

(b)  The pilot scheme supports development of infrastructure facilities related
to Solid Waste Management, Water Supply and Sewerage in the selected towns to
channelize their future growth and ameliorate pressure on mega-cities. It also provides
for implementation of reforms such as e-governance, property tax, double entry
accounting, creation of barrier free built environment and energy & water audit.

(c)  Theeightsatellite towns covered under the scheme are Vikarabad (Andhra
Pradesh), Sanand (Gujarat), Sonipat (Haryana), Hosakote (Karnataka), Vasai-Virar
(Maharashtra), Sriperumbudur (Tamil Nadu), Pilkhuwa (Uttar Pradesh) and New Town
(West Bengal).

(d)  To ameliorate pressures on cities, the Government of India launched the
Jawaharlal Nehru National Urban Renewal Mission (JNNURM) in 2005. The Urban
Infrastructure and Governance component handled by Ministry of Urban Development
seeks to improve urban infrastructure and transport in 65 identified cities. The needs
of the small and medium towns are catered to by the Urban Infrastructure Development
Scheme for Small and Medium Towns (UIDSSMT) programme. In addition, financial
assistance for development of urban infrastructure is also being provided by the Ministry
of Urban Development under the 10 percent lumpsum scheme for the development of
Northeastern region including Sikkim, the ADB aided North Eastern Region
Development Programme.
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Objection of planning commission to PPP mode of metro rail projects

4494, SHRIMATI GUNDU SUDHARANI : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether itis fact that the Working Group of the Planning Commission has
recommended against Public Private Participation (PPP) mode for metro rail projects
in the country;

(b)  if so, the details of the recommendations made on part (a) above and also
other recommendations made by the Working Group;

(¢)  whether Government has accepted the recommendations of the Working
Group; and

(d) if so, the extent to which Government accepted recommendations and
whether there are any rejections and if so, the reasons therefor?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATARAY) : (3) No, Sir.

(b) Planning Commission had constituted a Steering Committee on
Urbanization to make recommendations in context of formulation of the Twelfth five
year Plan. This Committee had in turn, constituted different Working Groups including
Working Group on Urban Transport to suggest recommendations for various sub-sectors.
The aforesaid Working Group on Urban Transport has inter-alia stated that Public
Private Partnership in Metro Rail projects should be permitted if a project is found to
be fit and viable for this approach on account of ridership alone. This, however, should
not be linked with providing land for property development beyond what is needed for
the operation of rail transit.

(c)and (d) The recommendations of the different working groups were
examined by the Steering Committee on Urbanization for making recommendations
for formulation of Twelfth Plan. Its recommendations of various other expert bodies
are input for formulating the Twelfth plan. The Twelfth Plan has not been finalized as
yet by Planning Commission.

Renaming of sector 6 to 10 of Nasirpur, Dwarka as sector 1 A, Dwarka

4495, SHRIMATI GUNDU SUDHARANI : Will the Minister of URBAN
DEVELOPMENT be pleased to state:

(@)  whether itis afact that DDA has given its approval to rename from Sector-
6 to 10 of Nasirpur, Dwarka as Sector-1A, Dwarka to the State Renaming Authority
(SRA);

(b)  if so, the details thereof;
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(c) the action taken by the SRA in the subject matter: and

(d)  the time frame by which area would be renamed and signages put up by
DDA at relevant locations?

THE MINISTER OF STATE IN THE MINISTRY OF URBAN DEVELOPMENT
(SHRI SAUGATA RAY) : (a) to (d) Government of National Capital Territory of
Delhi (GNCTD) has informed that DDA gave its no objection for renaming of pockets
6 to 9 Nasirpur, Dwarka as Sector-1 A, Dwarka.

GNCTD has also informed that the proposal would be put before the next meeting
of the said SRA which will take a view in the matter.

The House re-assembled at twelve of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.
SHORT NOTICE QUESTION

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : Yes, we take up the Short
Notice Question No. 8. Shri Mohammad Adeeb, not here.

Myanmarese refugees in India

8. SHRI MOHAMMAD ADEEB : Will the Minister of HOME AFFAIRS be
pleased to state:

(@)  The number of Myanmarese refugees in India.
(b)  the places where they are staying/living; and

(c)  whatsteps have been taken or are being taken to help them and rehabilitate
them?

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM) : (a) to
(c) A Statement is laid on the Table of the House.

Statement

(a) It is not possible to provide precise figures of Myanmar nationals who
claim to be refugees in India. However, UNHCR has recognised 6,887 Myanmar
nationals as refugees in India as on 31.3.2012.

(b)  Their State-wise distribution is given in Statement-I. (See below)

(¢)  Ministry of Home Affairs have issued guidelines on 29.12.2011 to deal
with foreigners who claim to be refugees. The guidelines require a case-to-case
verification and assessment to be done by the concerned FRO/FRRO in order to
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determine whether the person is actually having a well-founded fear of persecution on
account of race, religion, sex, ethnic identity, membership of a particular social group
or political opinion, and in such cases the guidelines provide for grant of long term
visa that permits them to take up any employment in the private sector or undertake
studies in any academic institution. However, economic immigrants i.e., foreigners
who arrive in India in search of economic opportunities without any fear of persecution
will not be eligible for LTV.

Statement - |

State-wise break-up of number of Myanmar nationals recognized
by UNHCR as refugees

Andaman and Nicobar Islands 44
Andhra Pradesh 01
Delhi 6830
Uttar Pradesh 02
Manipur 05
Mizoram 02
Rajasthan 01
West Bengal 02
ToTAaL 6887

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Okay; any supplementary?
SHRI BALBIR PUNJ : Sir,...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Yes, Mr. Punj.
...(Interruptions)... No, | have allowed Mr. Punj.

SHRI BALBIR PUNJ : Mr. Vice-Chairman, Sir, almost four thousand people, |
do not know the exact number, have come all the way from Myanmar and are occupying
places of historical interest in the city. Now, an effort is being made to rehabilitate
them by finding a place within the city. The city is already over-crowded; the
infrastructure is on strain. And can Delhi become a refuge to anybody and everybody
who comes in?

Sir, another important question which | want to put to the hon. Minister is, as to
how these 4,000 people or 3,000 people managed to come all the way from Myanmar.
Who organized this trip? Who financed this trip? Who was the person who gave them
leadership and with what motive?
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Secondly, Sir, what are the steps the Government is taking to evict them from
that place, which is supposed to be DDA land, and form places of historical interest?
So, these are the two questions. Number one, as to who led them ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Only one question is allowed.
Don’t say ‘two questions’!

SHRI BALBIR PUNJ : Sir, it is the part of the same question. Who led these
people to this country? After all, I @RT i &R fhaMIex gX 997 & dfex & SHTal I BIdR
ool Y Uga? RN WIR I 59 I1d P GaR 87 GO%T Fad I8 & 3000 faem,
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You have made it. It is clear.

SHRI BALBIR PUNJ : Sir, 3,000 foreigners came to Delhi, and the Government
of India is not even aware of it!

SHRI P. CHIDAMBARAM : Sir, the facts about the persons who converged
before the office of the UNHCR are as follows: Sir, about 700 to 800 families from
Myanmar came to India some time ago, some came a couple of years ago, and some
came even earlier, and they settled in different parts of India. They had actually settled
in Jammu, Aligarh, Jalalabad, Hyderabad, Muzaffarnagar, Khurja, Delhi, Punjab, Ajmer,
Jaipur, Meerut, etc. On the 7th of April, 2012, apparently, due to some organized effort,
all of them came by different routes and converged outside the office of the UNHCR.
They demanded that they should be given refugee cards by the UNHCR, under the
mistaken impression that the UNHCR will give a refugee card to anyone, who has
come from any other country, and that the card will give them access to a number of
benefits. Perhaps, they were misguided by some people. Sir, this is in Vasant Vihar.
The local people protested there. Sir, what the authorities did was, they shifted them to
a plot of land near Nangal Dewat village, which is five kilometres away. It is under the
possession of the Wakf Board, but | am told that the land belongs to the Horticulture
Department of the DDA. So, they were shifted to Nangal Dewat village a week ago,
about 6th of May or so. Since then, the authorities have been in talks with them. I am
to report to this hon. House that, yesterday, they have all been persuaded to go back to
the places from which they came. Our information is, all, but a handful, have gone
back by trains and buses to the places from which they originally came on the 7th of
April.

There are, perhaps, some persons who have gone to a place called Madanpur
Khadar in South East Delhi and they are presently putting up on a plot of land owned
by Zakat Foundation. We are trying to find out what their grievances are and where
they came from. Our authorities are talking to them. But all others, | am told, have
gone back on their own. They have been persuaded to go back to the places from
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which they came. Now the larger question of how to deal with them is engaging the
authorities. In the meanwhile, litigation has been filed in the Delhi High Court. Yesterday
the Delhi High Court declined to pass any order, but said that authorities must take
action according to the law. I believe the matter is coming up again in the Delhi High
Court. We will keep all aspects in mind including whatever order the Court may pass
and we will find a satisfactory solution to the problem. But, at the moment, my
information is all, but a handful of families, have gone back to the places from which
they came here on the 7th of April.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Shri Husain Dalwai.
...(Interruptions)...

SHRI BALBIR PUNJ : Mr. Vice-Chairman, Sir, the question who organised the
convergence of all these people has not been answered. ...(Interruptions)... Is there
any organised racket going on? ...(Interruptions)... It would not have been possible
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : Not allowed. ...(Interruptions)...
SHRI MANI SHANKAR AIYAR : This is pure communalism. ...(Interruptions)...
SHRI BALBIR PUNJ : What is communal about it? ...(Interruptions)...

SHRI MANI SHANKAR AIYAR : We know your motives. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Mani Shankar Aiyar, it is
unnecessary. ...(Interruptions)... You do not intervene. ...(Interruptions)... Mr. Aiyar,
you have no business. ...(Interruptions)... Mr. Mani Shankar Aiyar, you have no business
to intervene now. ...(Interruptions)... Don’t do that.

SHRI HUSAIN DALWAI : Sir, | am absolutely satisfied with the answer our
Minister has given. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You put your question.
SHRI HUSAIN DALWAL: I have no question now. ...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Then why did you say, ‘yes’?

it HigFE T (SR TS @ IR, ) B FAfRex A1ed 7 1 91 $dl, U of I8 o
FRT S I8 W Y, RO € 3R I gE AT FHHIRE ¥ AeS AR 3T | TR WHR 7 59
PIg G el DI AT J I DI UAS] WR MY | I8 fegel Told & b 9 U J=el ¥ 1Y, S5
AT 987 T AGER fHar M7 iR T gaF @t Uiact 4 f Wy ¢ € 1 F A 734 o 9 aw
T AT g b I @RT T BT AT 1Y A? <A § &7 a1 SI) el A18d § (b &9 59 Job
T T VT AN B! ASg Bl & ST SRISTHIR 3R §-A5e7R & | oifehT T S+t aoir Rt g3fere
T 5 T gAHT €, SAfY ST RN T HE BR gIUS! el SY? 9T IRV HEPR AT




Short Notice [16 MAY, 2012] Question 239

EPUT D! AGE HRAN? RT I8 Hel ¢ b ISR B A2y AT {5 I Gedb I 16T B |
U S8 ST G R f&aT SITem?

PN R | I -_-..IS Y= E _._.:\_n.\....a fasin 3 8 g b s |:_q..!:'-."1_l.-.| e ] "-r'"ﬂl-?‘]-r
: pothils dia Tl § page s | 3 A0 g 3 e Lals
b e e el el g g ey ) L 0 0 ke e
.\_‘;_‘__,_.-:j.:._.l:scluu .:".g }fjﬂg}u.iija}j}hﬁil*ﬁf}i‘.—f‘f JE e 5 e
i S By gyl B S Cu gt S B i e il ey
Vet g B oy S o i g g e o e e e B B e
;}Eﬁ:ﬁ-'-ml;ghgﬂdh_h'fﬁﬁfnh;f'#ﬁr#:s saoea e g3 e A9 "._.-—i-lgﬁ
Sl s e e S LS A B g By e S e S
S o KA S Y e LS e S S W il 8 2 et g o sy
JERE % PR - A P AR L WL EL PP [T . ER L S TPy A

L S FPIPT RS I I GY U S PPRLE RPN LR PRI P PR i N S
[ Lo S8 sl 5 8 o B gl S il a5 g 2 505 o

Juzrreer (. ®.9 FRIF) @ A g

it HigHIg ITEIT : IR J8T AR &eh S 330l &l AifAex fhar Sy ar favgwar &t
goord 9711, BARI WRBR P goold deill, T a1 |

oS iyt 5 o LS idla S pdd S o S8 il S oy B 1 ) dema i T

TR LY L TCIS S I L SRP Y DY S TS

SHRI MANI SHANKAR AIYAR : | associate myself with the sentiments
expressed by the hon. Member. ...(Interruptions)...

2 IR T : I8 Hob © AT AT 872

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You are not allowed.
...(Interruptions)... Three supplementaries are over. ...(Interruptions)...

SHRI SITARAM YECHURY : Sir, my question is related to that.
...(Interruptions)...

SHRI P. CHIDAMBARAM : | will answer his question first. ...(Interruptions)...

t Transliteration in Urdu Script.
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SHRI SITARAM YECHURY : Sir, only one second. ...(Interruptions)... If people
from other religions have been allowed and Muslims have been denied, then it is very
unfair ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Chidambaram, please.
...(Interruptions)...

SHRIP. CHIDAMBARAM : Sir, | have carefully avoided any reference to religion
because I do not think we should inject religion into this question and answer. The fact
is that these families came to India, at different times, some time ago. It is not as
though they came in the month of April. Many of them have come a couple of years
ago, and many of them came three-four years ago. Now, similarly, others have also
entered India without visas, because the borders are porous. Now, as far as these families
are concerned—and | say it with respect that this Short Notice Question is concerned
about these families—they came from different places, and | have given even the list
of places. It is not as though they were not living somewhere in India. It is not as
though they had no place or no shelter. They were living in these places for months,
some, even for a couple of years. On the 7th of April, they converged here, and |
indicated that they could not have done so without some kind of an organization. All
that is being looked into. In the meanwhile, the immediate problem was that the local
people protested. So, they were moved to another village; | have given the name of
that village. There again, the local people protested, saying that this was only temporary
and that we would have to find a solution. Now, after the authorities spoke to them—
and | say this on the basis of information and facts provided to me—they have now
agreed, and they have gone back, or, are going back, to their respective places, except
a handful of families. Now, they will go back to the respective places. In the meanwhile,
there are guidelines framed by the Government towards the end of last year, which
talk about how such people should be dealt with. They have come into India without
visas. They have not yet applied for refugee status. They want refugee cards from the
UNHCR. The guidelines have been framed. They will have to go back. The local
FRRO office will have to get the list, and we will have to examine each case on merits
according to the guidelines that have been framed. There is no question of discriminating
against one set of people because they belong to, or do not belong to, a religion. The
guidelines would apply uniformly, fairly and without discrimination.

PAPERS LAID ON THE TABLE

Report and Account (2010-11) of V.V. Giri National Labour Institute NOIDA
and related papers

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : Sir, | lay on the Table, a copy each (in English and Hindi) of the following
papers:—
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(@)  Annual Report and Accounts of the V.V. Giri National Labour Institute,
NOIDA, for the year 2010-11, together with the Auditor’s Report on the
Accounts.

(b)  Review by Government on the working of the above Institute.

(c)  Statement giving reasons for the delay in laying the papers mentioned at
(a) above. [Placed in Library. See No. L.T. 6961/15/12]

Reports and Accounts (2010-11) of 1G National Centre for Arts, Kalakshetra
Foundation and Delhi Public Library and related papers

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
AND THE MINISTER OF CULTURE (KUMARI SELJA) : Sir, | lay on the Table, a
copy each (in English and Hindi) of the following papers:—

0] (a8  Annual Report of the Indira Gandhi National Centre for the Arts,
New Delhi, for the year 2010-11.

(b)  Review by Government on the working of the above Centre.

(c)  Statement giving reasons for the delay in laying the papers
mentioned at (i) (a) above. [Placed in Library. See No. L.T. 6728/
15/12]

(i) (@  Annual Report and Accounts of the Kalakshetra-Foundation,
Chennai, for the year 2010-11, together with the Auditor’s Report
on the Accounts.

(b)  Review by Government on the working of the above Foundation.

(c)  Statement giving reasons for the delay in laying the papers
mentioned at (ii) (a) above. [Placed in Library. See No. L.T. 6785/
15/12]

(iii) (@)  Annual Report and Accounts of the Delhi Public Library (DPL),
New Delhi, for the year 2010-11, together with the Auditor’s Report
on the Accounts.

(b)  Review by Government on the working of the above Library.

(c)  Statement giving reasons for the delay in laying the papers
mentioned at (iii) (a) above. [Placed in Library. See No. L.T. 6839/
15/12]
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Notification of the Ministry of Home Affairs

THE MINISTER OF STATE IN MINISTRY OF HOME AFFAIRS (SHRI
MULLAPALLY RAMACHANDRAN) : Sir, | lay on the Table, under sub-section (2)
of Section 3 of the Foreigners Act, 1946, a copy (in English and Hindi ) of the Ministry
of Home Affairs Notification No. G.S.R. 317 (E), dated the 24th April, 2012, publishing
the Foreigners (Tribunal) Amendment Order, 2012. [Placed in Library. See No. L.T.
6844/15/12]

. Report and Account (2009-10) of BIC, Kanpur and related papers
1. MoU between Government of India and BIC Limited.

THE MINISTER OF STATE IN THE MINISTRY OF TEXTILES (SHRIMATI
PANABAKA LAKSHMI) : Sir, I lay on the Table—

I (1)  Acopy each (in English and Hindi) of the following papers, under
sub-section (1) of Section 619A of the Companies Act, 1956:—

(@)  Ninetieth Annual Report and Accounts of the British India Corporation
Limited (BIC), Kanpur, for the year 2009-10, together with the Auditor’s
Report on the Accounts and the comments of the Comptroller and Auditor
General of India thereon.

(b)  Review by Government on the working of the above Corporation.

(2)  Statement (in English and Hindi) giving reasons for the delay in laying the
papers mentioned at (1) above. [Placed in Library. See No. L.T. 6970/15/12]

. A copy (in English and Hindi) of the Memorandum of Understanding
between the Government of India (Ministry of Textiles) and the British India Corporation
(B.1.C.) Limited, for the year 2012-13. [Placed in Library. See No. L.T. 6827/15/12]

MoU (2012-13) between Government of India and BDL

THE MINISTER OF STATE IN THE MINISTRY OF DEFENCE (SHRI M.M.
PALLAM RAJU) : Sir, | lay on the Table, a copy (in English and Hindi) of the
Memorandum of Understanding between the Government of India (Ministry of Defence,
Department of Defence Production) and the Bharat Dynamics Limited (BDL), for the
year 2012-13. [Placed in Library. See No. L.T. 6977/15/12]

MESSAGE FROM LOK SABHA
The Constitution (Scheduled Tribes) Order (Amendment) Bill, 2012

SECRETARY-GENERAL : Sir, | have to report to the House the following
message received from the Lok Sabha, signed by the Secretary-General of the Lok
Sabha:-



Statement by [16 MAY, 2012] Ministers 243

“In accordance with the provisions of rule 96 of the Rules of Procedure and
Conduct of Business in Lok Sabha, | am directed to enclose the Constitution
(Scheduled Tribes) Order (Amendment) Bill, 2012, as passed by Lok Sabha in
its sitting held on the 15th May, 2012.”

Sir, | lay a copy of the Bill on the Table.

REPORT ON INDIAN PARLIAMENTARY PARTICIPATION AT
INTERNATIONAL CONFERENCE

SECRETARY-GENERAL : Sir, | lay on the Table, a copy (in English and Hindi)
of the Report on the participation of the Indian Parliamentary Delegation at the 57th
Commonwealth Parliamentary Conference held in London (UK), from 21st to 28th
July, 2011.

REPORT OF DEPARTMENT-RELATED PARLIAMENTARY STANDING
COMMITTEE ON FOOD, CONSUMER AFFAIRS AND PUBLIC
DISTRIBUTION

SHRI LALHMING LIANA (Mizoram) : Sir, | lay on the Table, a copy (in English
and Hindi) of the Nineteenth Report of the Department-related Parliamentary Standing
Committee on Food, Consumer Affairs and Public Distribution (2011-12) on Action
taken by the Government on the observations/recommendations contained in the Ninth
Report of the Committee (2009-2010) on the subject ‘Bureau of Indian Standards (BIS)-
Hallmarking of Jewellery’, pertaining to the Ministry of Consumer Affairs, Food and
Public Distribution (Department of Consumer Affairs).

STATEMENTS BY MINISTERS

Status of implementation of recommendations contained in the Twelfth Report
of Department-related Parliamentary Standing Committee on Defence

THE MINISTER OF DEFENCE (SHRIA.K. ANTONY) : Sir, | make a statement
regarding status of implementation of recommendations contained in the Twelfth Report
of the Department-related Parliamentary Standing Committee on Defence.

Status of implementation of recommendations contained in the Nineteenth
Report of Department-related Parliamentary Standing Committee on Labour

THE MINISTER OF LABOUR AND EMPLOYMENT (SHRI MALLIKARJUN
KHARGE) : Sir, | make a statement regarding status of implementation of
recommendations contained in the Nineteenth Report of the Department-related
Parliamentary Standing Committee on Labour.
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Status of implementation of recommendations contained in the Fifteenth Report
of Department-related Parliamentary Standing Committee on Urban
Development

THE MINISTER OF HOUSING AND URBAN POVERTY ALLEVIATION
(KUMARI SELJA) : Sir, | beg to make a statement regarding status of implementation
of recommendations contained in the Fifteenth Report of the Department-related
Parliamentary Standing Committee on Urban Development on Demands for Grants
(2011-12) of the Ministry of Housing and Urban Poverty Alleviation.

MATTERS RAISED WITH PERMISSION

Reduction in the duration of Amarnath Yatra resulting in outrage amongst
pilgrims across India

THE LEADER OF THE OPPOSITION (SHRI ARUN JAITLEY) : Mr. Vice-
Chairman, Sir, | am grateful to you for allowing me to raise a matter of extreme public
importance to this country. I wish to draw the attention of the Government to a systematic
pattern in the last few years to reduce the duration of the Amarnath Yatra. It is a
historic yatra. It has a historical, religious and cultural significance to this country. It
starts from Jammu with the conventional chadi and reaches the shrine on the Raksha
Bandhan day. And, who better than Dr. Karan Singh knows the whole history? It’s a
yatra where a very large number of pilgrims, and the figure last year has reached about
eight lakh people, reach the shrine. All services for this are provided by the Kashmiri
people. So, besides being a great religious event, it also generates a lot of economic
activity in the Valley.

In 1996, because of adverse weather conditions, some people lost their lives. The
Government, at that time, had appointed the Nitish Sengupta Committee which had
recommended that a Board be constituted which would make all arrangements for this
particular yatra. | was going through some of the available literature. Literary evidence
indicates that in 1950s, it used to last for about four months, and the number of people,
who used to visit the shrine, was about 35 to 40 every day. But, it used to continue for
four months. Thereafter, the Board, once it was constituted, organised a yatra for a
period of 60 days. Now, from 60 days in 2009, each year, the number of days started
reducing. In 2010, it became 55 days. In 2011, it became 45 days. This year, | am given
to understand that the effort is to bring it down to 39 days. The duration, from four
months, came down to two months after the Board was constituted, and now it is going
to be brought down to 39 days this year.

Sir, this is going to cause a lot of inconvenience to the number of people. Nitish
Sengupta Committee had said that not more than 20,000 people must visit the shrine
on a given day; otherwise, it could have various consequences. Now, on 39 days already,
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if we take last year’s figure, it will cross 20,000; it will go up to 22,000 to 23,000. The
number of people is increasing every year, and, therefore, who are the people interested
in reducing the duration of this yatra? Certainly, they are not the pilgrims; not the
Kashmiri people because they are also benefiting a lot from this yatra. They are, in
fact, actively co-operating with this yatra. There is a very small section of separatists
who have been issuing periodic threats on this. Efforts have been made between 2000
and 2006 to have attacks on this yatra. Some people lost their lives also. But now that
the situation in the Kashmir Valley has substantially improved, there is no such danger
either. Therefore, | would urge the Government, | am glad that the hon. Prime Minister
is here, to reconsider this fact and, therefore, the duration of this yatra should be restored
to what it was originally.

St wr Ry (7o vaw) - 7 ST @T 39 vy & AR wag Rl g

it UBTI TAESHY (FERTS) : 7 707 BT 39 YT F AT g Hvam g

it SifATeT I @A (GSTE) ¢ F S0 BT o9 AT F AR wEg wRar gl

£ JOURTH WISTITE HUTET ([oRT) : 7 310 BT 39 9T & A Fvag H=am gl
it 3ifret wTerT & (T TR - F 1O B 39 ANy & ARI WEg B g

SHRI RAJIV PRATAP RUDY (Bihar) : Sir, | associate myself with the matter
raised by Shri Arun Jaitley.

DR. CHANDAN MITRA (Madhya Pradesh) : Sir, | associate myself with the
matter raised by Shri Arun Jaitley.

SOME HON. MEMBERS : Sir, we associate ourselves with the matter raised by
Shri Arun Jaitley.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Names of all those who have
associated may be added.

SHRI M. VENKAIAH NAIDU (Karnataka) : Sir, it is a very important issue
concerning lakhs of yatris across the country. Let the Government respond.

Sir, it is our request that either the Prime Minister or the Finance Minister should
respond to this. ...(Interruptions)... Defence Minister is also sitting here. Whoever is
concerned should respond to this. It is such an important issue.

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : It is up to the Government.
...(Interruptions)... Shri Ali Anwar Ansari. ...(Interruptions)... | cannot direct the
Government. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : You can ask the Government. ...(Interruptions)...
We are making a request to the Chair. Let the Chair ask the Government.
...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, I have no objection if the
Government wants to respond to it but | cannot direct the Government.
...(Interruptions)...

Discrimination on the basis of caste in All India Institute of Medical Sciences
(AIIMS)

=it 31l 3FaR 3R (RER) : ST #eley, fwer Al # AIIMS & af$der & ST
THI/TA.EL. AT AL & Tsed I, IBi I8 ARY TFRT o7 {6 ITh A1 H7 3
GIIMGA aRAT Sff R8T & 3R ITb AT ST HeHT 3R Iedts fhar S 8T &1 5 d17el &l
St & ferg Thorat Committee &7 TS fhaT 72T T | I HHET ¥ 7 RIUT DI F&T AFT 3R
AIIMS & TemaT & T o W art @ faffed axd $97d Racs wRars gt a2y, ofdsT
3ATST AP PIs HRATS T8l g |

ARIGY, AP 95 ST BT g Aga, S avIg o iR AIIMS @ Institute Body &
TR ), IR W S A @1 SIfd Bl IR S SIRIUT Bl Wel UraT, oifdhT S oft <t dRl &
Racs & 21 galT| AP d1a YA ST SRRT 1 W 7 Al B i &1 AR A8 A1 b
TBT SR SIS 3R SIRIT HEHTd 81 R8T & | SIgfe ST SR =1 a1 RuI dwm 2008
# g faf~ed R garar € f 37 ARl & Raeds srRarg 8 a1fdy | 9 Ugel 2011 7 8T8
B T AIIMS eI &7 direct f5ar b S A @1 fRiffed axep S9d RaeTh dRdars sl
FRY| ¥ IR e & A9 5, T 59 49 d gEs Ry a8 T & S AIIMS &t
Governing Body , S 38 thaar a1 fos fer I8 AMe RET IS T 7, ST US T E,
3T 31T S BRIATE! BT B SRR T8l § | I99 I B3 T RerR ff 81 17 8, 7 MR
R ST ST SRART Bl IF RUE TR HRATS! PR A ST 77 B 3T 3R et 6 Reafer
AT BT TS 8, oifdh #Aared, Rerfar o= wrir=r g8 8, S9e fog # Rk |1 Se1evor qarmr arsd
gl 3 A & BRI HEN H TS BT G TSPl A PAR HIUM, ST [SRAT d1S Bl
topper e, fSRFT merit scholarship e off 3k i All India level & #fSder e # 400F
IR TR AT AT, AT P AR I T8l 8, Th TRIG TR BT ASHT .. (TFEM)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Time is over.
it 37elt 3FaR SNINT ;. S suicide &R R .. (@ ). ..

Ju=rTeIE (. @91 HRE) : 7= 1 record W el STRET 2 Itis not being recorded.
Time is over. ...(Interruptions)... 9f3V... 33T ...(=@em=)... It is not being recorded.
...(Interruptions)...

i} 3relt 3FENY 3R *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Ansari ji, please.
...(Interruptions)... 9f3T.... No mike, no recording.... e & 9T BIIGT 87 BIS BRIGT T8
T I8 record # &l T I&T ¥ ...(FGEM).... 1T IfSY, 9o I w7 BrEr? It is not being

* Not recorded.
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recorded. What is the use? ...(Interruptions)... Next, Shri Tarun Vijay. ...(Interruptions)...
SRR Sit, SfST | ... (=xaen=)... Ansari ji, please take your seat. You are violating the rules.
...(Interruptions)... 3R S, 3T IfSY | A1 I B BRIGT TSI ¥, A= record 7 & ST &7
T ...(TaIM).... IR SN, 9fST | 98 &1 | Itis not going on record. ...(Interruptions)...
A e & a1 record H o &I SITQI, VAT et ST AN T &1 91T &, H o] S § |
WRT HA T8I T, B B B ¢ ...(FIEF)... 3T AT ...(aem)...

i} 3relt 3R IR ; *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please ...(Interruptions)... Mr.
Tarun Vijay, you start your zero Hour submission. ...(Interruptions)... No, no, this is
unfair. ...(Interruptions)...

i} 3Telt 3R IR ; *

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : This is indiscipline, | would
say. ...(Interruptions)...

i} 3relt 3FEN AR ; *

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : Mr. Ansari, please take your
seat. ...(Interruptions)... Why are you wasting the time of the House? ...(Interruptions)...
You are wasting the time of the House. ...(Interruptions)... It is not going on record.
There is no use of saying all this. ...(Interruptions)... Whatever you have said after
three minutes will not go on record. ...(Interruptions)... Now, Mr. Tarun Vijay.
...(Interruptions)...

it Rrare et ([RER) : 8 987 8 37Ice Sy 2| TarTal & 65 a¥ q1g i ST g,

IR (1. ULon HREE) : 3 8, SHIce HeR © ...(@uM)... Yes, it is already
there. ...(Interruptions)... He said it. It is on record. It is there. ...(Interruptions)...
Government will take note of it. Why do you worry? ...(Interruptions)... 3mq Sf3g|
...(=m@gm)... No, no, don’t waste the time of the House. ...(Interruptions)... Yes, Shri
Tarun Vijay. ...(Interruptions)...

SHRI D. RAJA (Tamil Nadu) : Sir, this is a very serious issue with regard to
AIIMS which is haunting the student community there and even the faculty there.
...(Interruptions)... We should take note of it. ...(Interruptions)...

JuRrTETE (. 0.9 HRI) : 3w AT | .. (Saem).... 15T ST, 3T AT | ... (HaE)...
2} TRTET AASHR (FERTS) © WX, el & b 7T ufver =7 i Ger Sor| .. (Faem). .

* Not recorded.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no. You talk about your
subject only. ...(Interruptions)...

it UBTT SIASH : T8T < U & AT 3 arer & | e iR |F w31 ... (aem). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no, your issue is with
respect to Nagaland. ...(Interruptions)...

S} UehTST SATaSHN ; *

it JENI WISTRITS HUTelT @ *

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no, it is not going on
record. ...(Interruptions)... You have been permitted to raise the issue regarding
Nagaland. ...(Interruptions)... It is not going on record. ...(Interruptions)...

Y UehTIT SaSHh : *

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : You mentioned about the
Nagaland issue. ...(Interruptions)...

SHRI M. VENKAIAH NAIDU (Karnataka) : Sir, please ask the Prime Minister
to respond to this. ...(Interruptions)... It is a public issue. We will have unnecessary
...(Interruptions)... Please try to understand, Sir. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no. ...(Interruptions)...
You know the rules. ...(Interruptions)... | have called Mr. Tarun Vijay. ...(Interruptions)...
I have already said what I had to say. ...(Interruptions)...

SHRI RAJIV PRATAP RUDY (Bihar) : Sir, is the Government not
...(Interruptions)...

it Rrare foart : s9% IR # FRT fwrT & F=0 & S fectarr Sme | .. (aaEm). ..

IgaTedeT (W1, LS. $REE) - vl S, Afdy| ...(=@um)... Rudy ji, please
...(Interruptions)... STASHT N, T W ST ... (T@Eem)... AR S, ST ... (T3@=m)....
SR Sft, 93T | ... (=r@emE).... This is indiscipline. SR_T Sft, 93T ...(r@em)... @i, 7T
fSY | ...(=x@ers)... | am on my legs, 3T IfSY | ...(=raem)... Hon. Members, all of you
know the rules. It is a Zero Hour submission. The Government is not expected to give
reply to every Zero Hour submission. That is the rule. ...(Interruptions)... However, if
the Government wants, it can respond to any question at any time for which the Chair
has no objection. But don’t insist the Chair to direct the Government. ...(Interruptions)...
It is against the rules. It is not possible. ...(Interruptions)...

SHRI BALBIR PUNJ : Sir, you have ...(Interruptions)...

* Not recorded.
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SHRI M. VENKAIAH NAIDU : Do we surrender for the ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, please. ...(Interruptions)...
I have called Mr. Tarun Vijay. ...(Interruptions)... You are a senior Member. Venkaiah
ji, you are such a senior Member. You have been Minister also. How can you insist like
this? ...(Interruptions)...

SHRI M. VENKAIAH NAIDU : | agree, Sir, but the Government
...(Interruptions)...

2N Rrar= frar : <R 37 3w T8l AR W8 €1 IRBR A TR R 8 & b TRBR
B BT IE gAY [ T8 AT SHE AT H T B ... (FGEH)....

Ju=pTEE (A1, Ut SREE) : AR S, o 53+ AR 9a- €1 ....(F@em).... You see,
the Finance Minister has to give reply also. ...(Interruptions)... You please don’t disturb.
...(Interruptions)... Please, don’t disturb. ...(Interruptions)...

it Rarre ARt : IRER I87 & Tl ... (FFIF)... TWHR B d $F I8 a1 &g
..(TTET)....

JurTeeT (. @91 FRIA) : Tt S, 31y DR a7 &, e 91eq S| .. (Fae)....
g AT ...(TAE)... ™Y SN, eny IfSTI ...(=@@Eme)... Your question is over.

...(Interruptions)... No, no. ...(Interruptions)...

it Rrame fart : ReR w2 {6 S76 A5 § I8 AT R T .. (FFEH).... TareT
P BROT TAET, QAT & ASdH SMHSAY B I8 & | IRBR 59 Al BT G H of | .. (TTEH). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You know that all Zero Hour
matters ...(Interruptions)... All Zero Hour matters are on record and will be taken note
of by the Government. ...(Interruptions)...

i} 3relt 3FEN AR ; *

JuRrTETE (1. W91 HRIA) : oM ¥ R RAT| . (FFET).... 3T 98 SR | M9 Iy
ST ....(GEH)... 3T SISY | 37T Y | 37T 3G S8 W ST | ... (TFEH)....

it Rarm< ARt | W, WReR 3o FRNeT & 718 ® fF ...(=3aem)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please. 317 96 ST8T | ... (@€ ). .
Please. ...(Interruptions)...

DR. NAJMA A. HEPTULLA (Madhya Pradeh) : Sir, if the Leader of the
Opposition brings to the notice of the Government a very important matter concerning
lakhs of people, don’t you think that the Leader of the House should respond to it?

* Not recorded.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Najmaji, you sat in this Chair
for 17 years. You tell me whether | am not going by rules or | am violating the rules.
So, that is the issue. ...(Interruptions)...

DR. NAJMAA. HEPTULLA : I have done it many times. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN): You see, every Zero Hour
issue is taken note of by the Government. ...(Interruptions)... You know that it is not
necessary that they should respond. ...(Interruptions)... It is not required that they should
respond. ...(Interruptions)... It is up to the Government. ...(Interruptions)...

St AR T AT (T U ¢ TR, B9 $I RN Br <@ gU, Y WHR F I8
A1 U of % 98 P e Arsdl § AT TEI? ... (FFEH). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Don’t insist. ...(Interruptions)...
This way, | will be forced to adjourn the House. ...(Interruptions)... Your Zero Hour
will go. ...(Interruptions)... Please. | will be forced to adjourn the House.
...(Interruptions)... 3T ¥ ST | ...(=@em)... Hon. Members have raised a point. It is
on record and the Government has taken note of it. That is enough. ...(Interruptions)...
Now, Shri Tarun Vijay.

Issue of Ambassadors of European Union visiting Nagaland without permission
from Home Ministry

2 TOUT AT (STRIES) : SUGWRET Heled, § 39 91 4 984 gl § & 9RT &
RTEIIAT PR A ARMCS T B BT I8! & | T AHT AT 5 35 7T G81gR A18d 1 HIR P
fegRll @I R FAPR, AU Iferar I &% B A1e% 999 BT b HelT TR QT T o 1*

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, Mr. Tarun Vijay, it is not
going on record. ...(Interruptions)... Your subject is visit of Ambassadors of European
Union to Nagaland. ...(Interruptions)... That is your subject.

it ToT forr : wR, JRINTT T2 & 8 oG ARSI € | T ANl 7 SR $A18
RIS A AT & | T ARURTITHRROT IRl § | §9 IR HRA ARPR Bl I AT [k Jhe e
g1 a8 facer @y of forgar & & I roigd a8t W R T | § 981 R 497 SrAfa & o 2
T WA & GAT I IE AEIRT H BYAT 7 | T, AT & B WHR 2| T e © & s
T IO TART 8, fIYTS T &) IET 8, Sfdhdle & IET B, fagie @ g g1 NSCN
(IM) and NSCN-Khaplang T[eT # SRS 9 32 € | 9 T8 &1 FHRAT BT RIS IHRIT R 7,
g T8 HATNY ST HATT I U fogex qudr & | Heled, I8 SRIART & Ugel U= R BT & |
¥ SISt ISIGT g8T W Pae fIdmr Bt a1 e R, afed T 98t W Rafaer St fyew €
AN R e 8, AT o Rl I e €1 SUHERT 7'iey, ¥ SR fiel, ¥ g9R
Sy BT &, oifthT T ¥ YR WNBR & FRIET BT Sooit e SRAT| 98] & o =<

* Not recorded.
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MO €, T fAsHeRY AR &7 99T o 7 €, I8 WRGR Sl § R I8 8
A @t RIS 7 ormar 2 | Algdhd TWhI 7 1964 H T8 Fwiar fHaT o, St agf & urest o | 7
TET B FHRT B ST$ 7 © | TINIT TG F 9 AT Aeq 961 g9 &b A1 Pl [Hefdl & | 3/
T ARTE H SR hael I Held & 3R WRT TRBR BT I8 HATT fhdl ISl uret ar
TE UPIS Tel, WRPBR B & FATAT AR Bl §, 9 981 T FT T3, FT T & ol 98T W
TR? SUTUTEIET eI, 379 d rBUTael USe of X2 8 |

B AN R © b ARPR 3TF aN H IWIHR0T & o fIgeh ol o R 987 W) 89
TRE AT TRT? T I&7 T R T 97 T8 IR HRT & ANIRG T8l off Fhd & | 987 W §7K
e WA & 97 F T8 57 Ao |

JuTeE (1. 091 HRIA) @ e AR Wi |
it ToUT faSRT : 987 W S @ 989 SIfeer ufhaT Bkl § 1 I8 visa ST o T

=t AR TS T (T UST)) © HEId, H S JAUBT WEg B g

i U1 STASHY (FERTS) : HEId, ¥ SHA AU 3MUDI AF Pl g |

7 S T ARIR (JISRLATF) © HElGd, H S U MYHT A bRall § |

PO AT A : HeIGd, B SO 3fUT AHT FEg B © |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Time over. Time over. Time
over. Time over. ...(Interruptions)... All the names associating should be added
...(Interruptions)... Next, Shri Ram Vilas Paswan. ...(Interruptions)... All those names
will be added.

Incident of throwing out of two students from a running train in Gujarat

it IMFRART TRIa (RER) | SUSYTERRET AEIG, S & 8 ANRG &I I8 IAeR ¥ &
T8 < P Tl W YFT H SR IISHTR BRI B Fhell B, ifhT VAT <+ § 31T Y87 ¥ b amer
<9 & R 9Tt § KT ST ISR I F AT ST E, S5 S0 o 3R IR 8
gl

TR, H IAUBT S U G g Bl 3R P HRAT dredm g | &P 13.05.2012 BT
AR & &7, fIER & B I5id Aedr R ITher Hedl, ORI & vod f9eT § ggel Soft ot
AT B TR o7 F foIT MY | 99 T AP ST Y AN Wl 7 I AT [ORTT F BT
3R HEHEIEIE Vod WA & d1F AF-GR RN 7 PR I BT AR ISP a8 I AdIsd
BIF forar | 519 S AR fohar ar wrere o & S9! < thep 3T | Ioia A7l &f, Rraat s7
25 Y off, ThTeT T BT T8 3R GERT ASHT BT HEaT RUATS H Wil & 3R Ual &1 Sah!
HIT BT T | ASATS I YfoRT ¥ 59 g1 &1 FIR Io1 &1 5 | § Fwerar g (& <o 9 < 59
TE Pl IS BT & T, T I B YT 1R IESaT & Ty 98 & WoRATd & | 37T ST H 39
TE B! AT IHR LT 8, S AT BT geraT T o, fIERradre o 9T o7 & & &
&l €, ST TRBR BT $F aRE & Aol BT THRAT I o1 AT
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[£T sfaem arraT)]

F PR ¥ AT BT § [ IR AR 57 G99 H ORI B WRSR F R #71¢ fo
ST " H fha AR &1 81 21 %7 ey  PT1 &1 RUIS & A1 ¥ fog raaR o favga
Rurc @t &1 § I8 a1 arsar § & o drir o fRWR far @, fas Raems wm
PRIAE! B T8, 5T ARBR 7 I FIaoT AT A7 S ARBR fbaT Jorao § I8! 87 ST
TRIG ART RISFIR U & Y 1Y 2, S99 oI ARBIR T @Id=AT BT ST I8! 57 H 90 g [
YT §8d ©f Sadd el © | 7 e ARPR F AT BT g, JeT W =T ufver ff 93 ¢ 8, 79
A IR & P YORTT B ARPR G & URAR BT A1 ARI BT GATST < AR ARG b
M T 59 GG § s ARPR 9T WBR F RUE of 3R i1 i 19T TRBR §RT HRIATe! B
TE ¥, SHP AR |

it TIRP FFR (FERTE) © ARG, AT T 1 o ATy SorT &, F 31u o Sy
g PRAT g

it $ax R (3R @ ey, AT ey 3 S fAvT SOR 8, 7 31U 6 S WG
PRAT § |

it IS feRT (3N ¢ HElGy, A Wewy | Sl favT ISR B, § MU Bl S
g PRAT g

it I HUI 159 (NER) : 7818y, AT 9T 7 S a9 Iorr 7, # o/ & IuH
g PRAT g

it 3TTE WD I (3T U<DN) © HBIQd, AR §a¥y o Sif {9y Iomr &, # o/ &1
I T PRl g

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Time over. ...(Interruptions)...
All the names of supporting Members will be added. ...(Interruptions)... Names will
be added. All supporting should be noted. Next, Shrimati Kanimozhi. Yes, support
from all sections of the House. Yes, Shrimati Kanimozhi.

it I HUTA ATeT : TR, HY TR WEd 7 WA & off gafay 92 ve fiee & fag
qrer e S|

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Your name is there for
associating. No, no, Mr. Yadav, please sit down. Not possible. Not possible. Not allowed.

£} IFT PHUIA ATeq : TR, SRA YD T |

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : Thank you. At least, you
conceded. So, Shrimati Kanimozhi.

Delay in Maduravoyal-Chennai port elevated expressway project

SHRIMATI KANIMOZHI (Tamil Nadu) : Thank you, Sir. | would like to bring
to the notice of this House regarding Maduravoyal-Chennai Port elevated expressway
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project which has been stalled, or, the State Government is trying to stall this project.
The project is worth Rs.1,815 crores; and it was launched on 7th March, 2008. When
the Prime Minister laid the foundation stone for this project, he said, “This project is
one more important milestone in the ambitious road programme of the Government
that will transform the country’s transport sector, give a boost to industry and integrate
the economy. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Not permitted. You have no
business. Mr. Maitreyan, it has been admitted by the Chair. If you want to say something,
I will allow you later. ...(Interruptions)... What Mr Maitreyan says will not go on
record. ...(Interruptions)... Mr. Maitreyan, it has been permitted by the Chairman.
...(Interruptions)... You can give a notice to the Chairman ...(Interruptions)... What
Mr. Maitreyan says will not go on record. ...(Interruptions)... Mr. Maitreyan, it is wrong.
...(Interruptions)... It is permitted by the Chair, Mr. Maitreyan. ...(Interruptions)... It is
permitted by the Chair. ...(Interruptions)... You can give a notice to the Chairman.
...(Interruptions)... It is not permitted. ...(Interruptions)... Shrimati Kanimozhi, you
please read. ...(Interruptions)...

DR. V. MAITREYAN : *
SHRIMATI KANIMOZHI : Sir, I am not talking about ...(Interruptions)...
SHRI TIRUCHI SIVA (Tamil Nadu) : Sir, it is admitted. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Maitreyan, you don’t do
this. ...(Interruptions)...

it 3t g T (37 TSR - SUSTWIRET Sfl, AT UH Al Bl TN T ... (TEM). ..

SHRIMATI KANIMOZHI : Sir, I am not talking about ...(Interruptions)...
Thousands of people have been using it. ...(Interruptions)... Today, it is being
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Only Shrimati Kanimozhi
will speak. ...(Interruptions)... All others will take their seats. ...(Interruptions)... Only
what Shriamti Kanizmozhi speaks goes on record. ...(Interruptions)... What Mr.
Maitreyan says is not going on record. ...(Interruptions)...

SHRIMATI KANIMOZHI : Sir, | am talking about the National Highway Project.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Mr. Maitreyan, if you want to
say something, | will allow you later. ...(Interruptions)... But now take your seat.
...(Interruptions)... You can’t object. ...(Interruptions)...

* Not recorded.
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SHRIMATI KANIMOZHI : Sir, this is a National Highway Project.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Sir, it is allowed by the
Chairman. ...(Interruptions)... It is permitted by the Chairman. ...(Interruptions)... It is
permitted by the Chairman. ...(Interruptions)... No, no. ...(Interruptions)... It is permitted
by the Chairman. ...(Interruptions)... When you have a right to complain, you can do
that. ...(Interruptions)... When you have a right to complain, you can do that.
...(Interruptions)... Not, here now. ...(Interruptions)... It is the Chairman’s decision.
...(Interruptions)... No. Don’t do that. ...(Interruptions)... Don’t do that.
...(Interruptions)... We will see. ...(Interruptions)... | will see. ...(Interruptions)... No,
it can’t be done. ...(Interruptions)... No, it can’t be done. ...(Interruptions)...

SHRI TIRUCHI SIVA : Mr. Vice-Chairman, Sir, | am on a point of order.
...(Interruptions)... Sir, I am on a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Let me listen to the point of
order. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, | am on a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Maitreyan, you go to your
seat. ...(Interruptions)... Mr. Maitreyan, let me solve it. ...(Interruptions)... You go to
your seats. ...(Interruptions)... We will solve it. ...(Interruptions)... You go to your
seats. ...(Interruptions)... No. The Chairman has allowed it. ...(Interruptions)... It is for
the Chairman. ...(Interruptions)... No, no. ...(Interruptions)... You can’t question the
Chairman. ...(Interruptions)... No. ...(Interruptions)...

SHRI TIRUCHI SIVA: Sir, | am on a point of order. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : What is your point of order?
...(Interruptions)... Tell me. ...(Interruptions)...

SHRI TIRUCHI SIVA : Sir, | am reading rule 235 (ii). Whilst the Council is
sitting, a Member shall not interrupt any Member while speaking by disorderly
expression or noises or in any other disorderly manner. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : The point of order is valid.
...(Interruptions)... That is valid. ...(Interruptions)... No, please. ...(Interruptions)...

SHRI TIRUCHI SIVA : Sir, they are challenging the Chair. ...(Interruptions)... |
raised a point of order which you held as valid. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please take your seats.
...(Interruptions)... Maitreyaniji, please listen to me. ...(Interruptions)... The fact is that
this is a Zero Hour mention permitted by the Chairman. ...(Interruptions)... This is not
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fair. ...(Interruptions)... This is the height of indiscipline. ...(Interruptions)... This is
the height of indiscipline. ...(Interruptions)... You are questioning the Chairman’s
decision. ...(Interruptions)... You are questioning the Chairman’s decision.
...(Interruptions)... This is unfair. ...(Interruptions)...

The House is adjourned to meet at 2.00 p.m.

The House then adjourned at forty-four minutes
past twelve of the clock.

The House reassembled at two of the clock,
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, reply to the debate on
the Appropriation (No. 3) Bill, 2012 and the Finance Bill, 2012.

GOVERNMENT BILLS
The Appropriation (No. 3) Bill, 2012
and
The Finance Bill, 2012

THE MINISTER OF FINANCE (SHRI PRANAB MUKHERJEE) : Mr. Vice-
Chairman, Sir, first of all, I would like to express my deep appreciation to all the hon.
Members and my valued colleagues. Though I do not belong to this House any longer,
but I cannot forget my long association with this House spreading over three decades.
Whenever | come here, a little bit nostalgic feelings | have and please excuse me, if |
sometimes, indulge in that.

DR. V. MAITREYAN (Tamil Nadu) : You are part of this House.

SHRI PRANAB MUKHERJEE : The distinction was that earlier | used to
participate in that House as Member of this House. I still remember—this is a little bit
digression from the discussion on the Finance Bill—that | was the first person to be
appointed as Minister of Finance, belonging to the Upper House, Rajya Sabha. Then a
legitimate question was raised in Lok Sabha that the Finance Minister himself would
not be able to press the button on his proposals in this House, who was the master in
matters of money, finance and all these areas. So, is it not a contradictory position?
Then, it so happened that the Speaker, of course, gave the ruling, “There is no restriction
in the Indian Constitution, so it can happen”. But what is important is this. At that
time, Advaniji was the Leader of the Opposition in this House. He welcomed this
decision in Lok Sabha and said, “Yes, it has been well appreciated”. Therefore, | used
to attend that House as Member of this House and now the role has been reversed. But
whenever | come here, sometimes, | feel quite comfortable and at ease. That is why |
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would like to express my deep gratitude to all the hon. Members who have made their
valuable contribution while discussing the Appropriation Bill and the Finance Bill.
Moreover, | appreciate from Parliamentary point of view that normally we used to
give more time to the Members of Rajya Sabha to discuss separately the Appropriation
Bill and the Finance Bill because they do not have the opportunity of discussing the
Demands for Grants. That is the exclusive prerogative of Lok Sabha. Though we discuss
the functioning of the Ministry here, but it was suggested that we should get more time
for discussing the Appropriation Bill separately. It is good that this time it has been
clubbed together. After these two motions being carried by this House, after returning
the Appropriation Bill and the Finance Bill, the final curtain will be drawn on the
budgetary exercise which we began officially on the 16th of March. But so far as | am
concerned, and my colleagues in the Ministry of Finance are concerned, they had it
well before that. Many of the hon. Members, who had long innings in the Ministry of
Finance, know how strenuous and laborious this exercise is. So, it will come to an end.
While presenting the Budget, | must make it quite clear that the budgetary exercise or
any policy formulation, ultimately leading to proposals, is not done in isolation. It is
done in the context of a particular situation prevailing at that point of time and also in
the context of a situation not only within the country but also outside the country.

Generally, the Finance Minister is always guided, apart from the advice of the
Prime Minister and his guidance, by important documents of the Five Year Plan—this
is operationalised through the Annual Plan and is incorporated in the Budget—and
also the Election Manifesto of the Ruling Party which sets the targets, objects and
commitments to the electorate. But, apart from these two documents, practically, from
2009-10, the Interim Budget as well as the full Budget, to this year’s Budget, in all
these four year’s Budgets, we had to take into account the prevailing international
situation. When | am speaking to you, Mr. Vice-Chairman, Sir, | just checked up one
figure because | was really worried when | found that in the Indian stock markets,
there has been a downsize, as reported by 1.45 p.m., by almost 300 points. And then, |
was told that it is not only India, where the BSE is down by 1.92 per cent and the NSE
by 1.88 per cent, but it is also all over Asia. For instance, Taiwan is down by 2.18 per
cent; Indonesia, 2.70 per cent; Korea, 3.08 per cent; and Hong Kong, 3.37 per cent.
These are all minus figures which show the downward trend. It is because what was
decided by the electors of Greece, in defeating a particular political party, raised the
questions of the uncertainty of resolving the Eurozone crisis and the package which
was worked out by the leaders of Europe. There is a question-mark as to whether
Greece will be revived. The package, which was worked out by the ECB, where the
IMF is going to make a contributory role by providing additional 600 billion dollars’
support, has also been put to a question-mark, and uncertainty, which is prevailing, is
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not just confined to Greece, not confined to these four countries, but the entire Asian
market today is taken by it. This is the complex situation in which we are living today,
and we cannot ignore that. When | presented the Interim Budget, | had to do, with the
approval of the Prime Minister, certain unusual things. Generally, in the Interim Budget,
we never make any major announcements. But | had to announce a fiscal stimulus
package, and three packages taken together, which were announced in December-
January and, finally, at the presentation of the Interim Budget in February, amounted
to Rs.1,86,000 crores, almost a little more than three per cent of the GDP, at that point
of time. This was to prevent further deceleration of growth. When we are looking at
the chart of the GDP growth in the first quarter, it was quite healthy; that is, around
nine per cent. And looking at the way it was going on since October onwards, nobody
knew where it would stop if certain preventive actions were not taken. The G-20 leaders
considered it, and there was an overall consensus that taking the risk of the fiscal
expansion, we should provide this stimulus package, and we provided it. Thereafter,
we were able to prevent the further deceleration of growth, and the GDP growth, at
that year, was at 6.7 per cent. In the next two years, we made it up. It was 8.4 per cent
in 2009-10, and again, 8.4 per cent in 2010-11, and in 2011-12, | projected that it
would be 7.5 per cent, plus or minus 0.25 per cent. But it did not happen. Ultimately, it
came down to 6.9 per cent.

Mr. Goyal, who very eloquently and efficiently articulated his view points—not
only his view points but the view points of a large section of this House and outside—
that India’s growth story is put in serious question mark because of certain factors. |
appreciate the cogency in which he placed his view points. It was well argued and well
researched. There is no doubt in it, though | do not agree with the conclusions which
he has arrived at, of course, in the multi-party democratic system, in multi-polarity of
the views, there are scopes for, say, divergence of the views and opinions. But |
appreciate the way he presented the case of the Opposition. | will come to deal with
some of his major concerns. But the short point which | am trying to drive at, at this
stage is, | agree with my colleague, a former Finance Minister, when he pointed out in
the other House that Indian growth story is intact. | agree. Indian growth story is
intact. Yes, today we are disappointed. Why is it 6.9 per cent? It is because of what we
have seen. We have seen the Indian growth story, the success of growth story, for quite
some time. | have the figures with me. If you look at the broader perspective from the
beginning of our planning, from 1951, when we started our First Five Year Plan to
1979-80, India’s average GDP growth was three-and-a-half per cent. In 1980s, it has
improved around five per cent. In the "90s, it was 5.6 per cent, if you take the whole of
90s together, and, thereafter, we made a major jump. In 1999-2000, it was 6.4 per cent;
in 2000-01, it was 4.4 per cent; in 2001-02, it was 5.8 per cent; in 2002-03, it was 3.8
per cent; in 2003-04, it was 8.5 per cent. From 1999 to 2003-04, for five years, the
average GDP growth was 5.8 per cent. Then, in 2004-05, it was 7.5 per cent; in
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2005-06 it was 9.5 per cent; in 2006-07, it was 9.6 per cent; in 2007-08, it was 9.3 per
cent; in 2008-09, it was 6.7 per cent; in 2009-10, it was 8.4 per cent; in 2010-11, it was
8.4 per cent; and in 2011-012, it was 6.9, and average of eight years is 8.3 per cent. We
shall have to accept this. You cannot expect in a vain economy;, in a developing economy
and particularly, in the context of the international scenario, when International
Monetary Fund, a number of times, is to revise, re-revise the growth projection of the
major economies of the developed countries. When European leaders brought out the
package for the salvation of the Euro zone crisis, who could imagine that the Greece
electors would take a position which will upset the apple-cart? Therefore, don’t think
that I am trying to pass on the buck to somewhere else. Buck stops at me, | agree. Buck
stops at our door. I am not passing on the buck. I am owning the responsibility, but I
cannot be Don Quixote. | cannot live in a world which is not a reality. | cannot consider
awindmill in the form of imprisoned and bonded princess and try to rescue her. I shall
have to keep in mind that this is a difficult world, international situation is difficult,
country after country is facing major economic crisis, political, environment, prevailing
the country, not only in India but outside. If we are slow in the legislations, many other
countries are there and sometimes, we are in very glorious companion, honourable
companion.

I am not going into this. This enlightened House is fully aware of what happened
between the executive and legislature in the richest country of the world. I am not
going to repeat that story. The short point to which I am driving at is, yes, we are
concerned that our GDP growth has come down. It is 6.9 per cent. Some are projecting
that it may even be less. This year, they are saying, it may not improve. This year |
have projected that it would be around 7.5 per cent (+/- 0.25 per cent). It may be
correct or may not be correct. But, as | am saying, | am not pinning my hope merely on
such assumptions. To achieve the higher growth, we have taken certain steps. And, |
would like to remind to this distinguished House the steps we have taken. Take the
case of agriculture. | know, when I talk of domestic demand-driven growth strategy;, |
have agriculture in my mind. Yes; | do agree that the manufacturing sector must have
its contribution. That is why the new Manufacturing Policy is pinning that, at least,
20-25 per cent of the GDP growth should come from the manufacturing sector, along
with creation of jobs, because agriculture cannot sustain the manpower which it is
having now and the labour force that it is having now. But, | have taken a series of
measures. When | thought of extending the Green Revolution to the Eastern India,
many were skeptic. But, today, the figures speak. Sir, 7 million tons of additional rice
production has come from the Eastern India because of the strategy that we have
adopted. Please remember, this is the year when India’s contribution in the rice
production has been recognized all over the world—by the Director General of
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International Research Institute at Manila, Philippines and the World Food Organisation.
It is because this year we have reached the rice production of 103 million tones and
food production of 253 million tones. Sir, without appropriate strategy, it would not
have been possible. Thanks to the Indian farmers, thanks to the Indian agricultural
scientists, thanks to the people of this country and thanks to all of you who have
extended your hands of cooperation to achieve this objective. It is not the success of
one individual or one Government or one Ministry. It is the collective success of this
nation. It is our success. Despite maligning of the political establishment and political
institutions in this country, we can work together and can produce results. This is one
such example that collectively we have done this. Yes; | have the problem. | have the
problem of storage. | have the problem of availability of gunny bags. | have the constant
fear. Whenever | see cloud in the sky, | fear, if there is a downpour, since there is a
substantial quantum of foodgrains kept in open they will be completely destroyed or
huge damage will take place. | am worried about that. But, we are not stopping there.
I am expanding the storage facilities. Sir, 63 million tones of storage facility was
created up to now. This year, by 31st March, we have added another 3 million tones
and there is another 5 million tones, out of 15 million tones, through the strategy of
PPP. Sir, 15 million tons of storing facility is under operation.

The process of construction of Modern storage facilities in silos of 2 MT is going
on smoothly. | do agree that even these would be inadequate compared to the total
requirement. But, simultaneously, please remember the change which has taken place,
and which has rather overtaken us. What has overtaken us? When we used to enter into
the market, when FCI or other State agencies used to enter into the markets, the normal
practice was that the State agencies used to procure in Punjab, Haryana and one or two
other States, where they procured a very high percentage. But in the rest of India,
private players, normal market forces entered into the grain market and procured
substantially. It is not taking place now. Major procurement is taking place, whether it
is Madhya Pradesh or Chhattisgarh or Bihar—apart from Punjab and Haryana—by the
State agencies. As a result of this, there is tremendous pressure on the State agencies
for storage. We have taken decisions of meeting the requirements of the States in order
to ensure that there is more off-take from the Central godowns. Certain States have
asked for more grains. Naturally, they wanted it at BPL rates. You know what the
economic cost is and what the BPL cost is. Therefore, if we do that, the subsidy burden
is going to increase. But, still we are trying to explore the possibilities because there
will be record procurement, up to 75 MT. The normal buffer stock which we decided
to maintain, is going to be surpassed, much surpassed. So, this is one area where we
are collectively working in consultation with the State Governments, as to how to
improve it substantially.

In my Budget Speech, | have mentioned series of steps which we have taken
including the National Food Security Mission, the National Mission for Sustainable



260  Government [RAJYA SABHA] Bills

[SHRI PRANAB MUKHERJEE]

Agriculture including Micro Irrigation, the National Mission on Oilseeds and Oil Palm,
the National Mission on Agricultural Extension Services, the National Horticulture
Mission. Therefore, one of the major objectives of this year’s Budget proposals was
that we have to depend substantially on the strategy that our growth should come from
the domestic demand, that we should generate demand domestically and, for that, we
are stepping up substantial amount of money in the rural infrastructure, in rural sectors,
in social sectors. Yes, there are many critics of the Mahatma Gandhi National Rural
Employment Guarantee Scheme. | do not rule out the issues that have cropped up, that
there is leakage and so on. But please remember one factor. In 1948, within a year of
our Independence, even before the adoption of the Constitution, we had passed one
legislation, the Minimum Wages Act for agricultural workers. From 1948 till 2006—
we have seen in State after State—we could not implement that. But it is now
automatically getting implemented. Now, it cannot be less than the daily wage that is
being given in the Mahatma Gandhi Rural Employment Guarantee Scheme. Nobody
will work for lesser wages. You may argue that this hundred rupee-plus should be
increased. | am not going into that for the moment. But the fact remains that, despite
pilferage, it has done one great thing. Let us appreciate that.

Suggestions have come whether we would emphasise now more on how to
improve the delivery system, how to prevent the leakage and how to prevent the
pilferage. Let us try to make some arrangements. Here, | have received some suggestions
and I am referring to one particular suggestion. While speaking on the General Budget,
Mr. Mani Shankar Aiyar suggested that as the Balwant Rai Committee was appointed,
let there be a committee which could look into all these aspects and to ensure the way
Constitutional arrangements have been made through the 73rd and 74th Amendments
with the establishment of the Panchayati-raj institutions and Nagarpalikas, by vesting
them with Constitutional powers, identifying the subjects which are to be transferred
and the people’s participation through the Panchayati-raj system in implementing these
social programmes. | think, it is a good idea and suggestion. Surely, | would like to
inform this House that we will explore the possibility of examining this and see in
what way it can be implemented.

Sir, the short point which | am trying to drive at, Mr. Vice-Chairman, Sir, is that
I do believe that India’s growth story has not come to an end. | have confidence in
Indian entrepreneurs, | have confidence in Indian technicians, | have confidence in
farmers and in workers, and, | have confidence in the political system of this country.
Despite differences, despite bitter fighting amongst ourselves, the next moment, when
the situation demands, we respond and react to it.

Just the last Sunday, we celebrated the 60th year of establishment of these two
great Houses—Council of States, Rajya Sabha, and House of People, Lok Sabha. On
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Sunday, we celebrated. | remember, Sir, on 3rd December, 1971, the war was declared.
This Parliament, from 3rd December to 16th December, did not stop its work even for
a single day. That is the merit of our system. On 13th December, we were attacked.
But, it was the indomitable courage of one lady officer belonging to the Watch & Ward
Service of Parliament; if she had not alerted, one or two terrorists could have entered
into this House through this gate. Sir, the door behind you almost always remains open
because Members go to and come from the Chairman’s Chamber; just at that time, the
House had adjourned and the then Chairman was to leave; myself and many others
were sitting where the Leader of the Opposition is sitting right now; he was sitting, of
course, on this side. Had the terrorists entered through this gate with the modern
automatic weapons, they could have liquidated the entire political establishment of
this country. But, that is not the point. The point is, the next day, at 11 O’clock we met
and Parliament transacted its business. We may quarrel, we may disrupt, which I would
say that | do not like. But, at the same time, when the situation demands, we are one.
The objective of the attack was not to kill some people or to get themselves killed. The
objective was to destroy the institution, demoralize the institution and we considered
it was time when we had to show that Indian democratic institutions could never be
cowed down, could never be threatened. That is the strength.

On the basis of that strength, | would like to most respectfully submit that India’s
growth story has not come to an end. Yes, there will be obstacles. My growth rate,
from 8.4 per cent, may come down to 6.9 per cent; from 9 per cent, it may come down
to 6.7 per cent. But, again it would move up. We shall have to see this in the compass
of 4, 5 or 6 years, and not in one quarter or two quarters or three quarters.

The second objective is of the fiscal consolidation. Many people asked how we
would be able to keep it within the 2 per cent of GDP or below 2 per cent of GDP.

Please look at the figures. What is the current level of subsidy? In most of the
areas, our subsidies are increasing. But despite that, we are within two per cent of the
GDP. Yes, we shall have to make serious efforts. As Mr. N.K. Singh, very correctly,
said that the Finance Minister should not hesitate to bite bullet; I am not hesitating.
But | would like to bite bullet when | see that my biting bullet will end in results, not
merely making a proposition, and thereafter finding it that it is ending in a fiasco. It is
not that. It must achieve success; it must achieve the objective; it must achieve the
goal, which I want to do. Collectively, we shall have to decide it. Petroleum prices are
increasing by leaps and bounds. Three major questions are staring at our face. We
cannot keep them under any carpet. If we do not take corrective measures, we will
have to face the disastrous consequences. Therefore, we shall have to think on these
lines. It is not merely my own thinking or the thinking of the Government of-the-day.
Today, we are here; tomorrow, you will come; day-after, somebody else will come;
after some time, again, we may come back. Parliamentary Democracy’s mortality rate
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is very high. Who doesn’t know about it? But, despite that, the system continues. King
is dead; ‘long live the king’. It is equally applicable in Parliamentary Democracy.
Therefore, we shall have to think collectively.

Sir, in the other House, while responding to the debate, | said that let us ponder
over it. | have asked the oil experts, and the Chairman of the Prime Minister’s Economic
Advisory Council, Dr. Rangarajan, whether we can reduce our import requirement.
Currently, we are importing around 170 million tonnes of petroleum crude. Our domestic
production is about 37-38 million tonnes. The question is whether the country would
be in a position to import 170 million tonnes, if the prices go up unchecked. My
apprehension rests on it. As a man of ordinary intelligence, | thought that when the
European recovery is slow, when the recovery in the major economies is slow, how the
oil prices are not coming down; how the oil prices are going up, when the demand is
not high. The demand is subdued. The answer lies in it; the oil experts are saying there
are financialisation of the oil commodities. May be! ...(Interruptions)... Speculation, it
maybe. So, it will have to be addressed. On the other hand, | cannot entirely pass on
the extra burden to the consumers. Apart from his or her suffering individually, it will
have its inflationary impact. That is also an issue which we shall have to address. The
third issue which we shall have to address collectively is this. | have calculated it. You
take the case of Delhi. Ex-refinery cost in Delhi is Rs.73. State taxes and Central
taxes, taken together, are coming around Rs.57-58. Now, if we just take into account
the ex-refinery gate price, which is the actual cost of refining, including the cost of
import, bla, bla, bla, then, we can give relief to the consumers. But, what would be the
cost of the exchequer? In 2009-10, the Union Government’s taxation, Import Duty,
Central Excise, Special Excise Duty, Additional Excise Duty, all taken together, were
about Rs.96,000 crores.

States had roughly, all 28 States taken together, 64,000 crores of rupees. So, it
was about 1,60,000 crores of rupees taxation on petrol and petroleum products. Then
the Union Government, as Finance Minister, | got 100 per cent value but | did not have
100 per cent revenue because from my 96,000 crores of rupees, 32 per cent had to be
transferred to the States. Therefore, the States total revenue on petroleum products
was 64 plus 32, coming to 96 and Central revenue was 96 minus 32, that is, 64. The
position was reversed. | cannot take decisions sitting here alone unless | have all the
States on board. | cannot simply give dicta that you do it because | shall have to think
from where they will also get the resources. Therefore, the problem is complex and to
complex problem you cannot expect to have a simplistic solution. Therefore, it will
require in-depth studies, discussions, debate among ourselves to find out a solution
and, exactly, the Prime Minister is trying to achieve that. The third issue, as | have
mentioned, in order to have the consolidation what steps we are taking apart from the
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subsidies. Somebody had pointed in that House and this House and | am going to take
a little bit of unpopular steps. I am going to issue some austerity measures. And as at
one point of time not long ago, my ministerial colleagues, particularly, those who are
tall and high, they became very angry with me when | said you will have to travel in
the normal class, ‘Y’ class, not ‘J’ class, they said there is no adequate leg space, what
should they do. What type of austerity measures we are going to have, we are going to
take them, but some sort of austerity measures to convey the signal that we are
responding to the situation is needed. | do not want to press the panic button. The
second thing which we shall have to do, we shall have to keep in mind, is the effective
implementation of the projects to avoid the cost overrun and time overrun. To simplify
the process, certain suggestions have come. And yes, | can have and to bring back the
confidence | have no problem to have a dialogue mechanism consisting of various
stakeholders including the parliamentarians. We can think of it because then we will
have some obligation, self-imposed obligation. When | talk to a foreign investor, that,
yes, you can come and make investment, if simply | talk, it does not carry, it may not
carry that much conviction but if myself and the Leader of the Opposition, Mr. Arun
Jaitley talk together, it will carry conviction because here the Opposition and the
Government are talking in the same voice that will carry the conviction. That is what
we want. We want this type of situation to be created. As | mentioned, it can be created.
Mr. Vice-Chairman, Sir, | am sorry | have taken little more time than what | promised
to LoP, but I would just like to address one small issue, which my young friend raised.
His father was my colleague when he was the Shipping Minister and apart from that
for a long period | had good relations with him and this bright young man is coming
up, he raised one issue. | appreciate his sensitiveness. He is Piyush. His sensitivity is
that the Supreme Court has given the judgment. Why are you going against it which is
the last interpreter of the law, Constitutionally assigned responsibilities? | agree. It is
the Constitutionally assigned responsibility. But, at the same time, it is equally the
Constitutionally assigned responsibility to this House and the other House to make
laws.

Perhaps, you were not born at that time, Mr. Goyal. When the first amendment to
the Constitution of India took place in June, 1951, with that Constitutional amendment,
certain new articles were inserted. The Supreme Court gave a judgement in respect of
the compensation, and to reflect the intention of the Constitution-makers and the lawyers,
the First Constitutional amendment took place. This House had not been constituted
then; it was constituted in 1952. Then, this question arose: the House has not been
constituted. A Constitutional amendment under article 368 requires two-thirds majority
of both the Houses, plus, in certain cases, ratification by half of the States. So, when
the House was not in existence, how could we have the Constitutional amendment?
However, the Supreme Court agreed to it and the Constitutional amendment took place.
That is not alone. As a student of politics, | believe that the Indian Parliament is
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omnipotent. It has powers to amend each and every article of the Constitution of India,
which contains more than 444 articles and more than 12 Schedules. The Indian
Constitution is omnipotent.

The Leader of the Opposition is a very distinguished lawyer; he would correct
me if | am wrong. From 1952, till the judgement in the Golaknath case, that was the
perception that widely prevailed. Judicial pronouncements were based on that. For the
first time, the breakthrough came through the Golaknath case. They said, ‘Yes, you
can amend every part, but not the Fundamental Rights, not Part-111.” | remember those
days of excitement. | was then a young MP; | was just over 30 when I first entered this
House, in the late ‘60s. | remember the excitement of it all—Privy Purse abolition,
Bank Nationalisation, passage of the MRTP Act, and all other important legislations.
So, when the Supreme Court struck it down citing infringement on Fundamental Rights,
the then Prime Minister, Shrimati Indira Gandhi, dissolved Lok Sabha in the 1970; she
went to the electorate and appealed to them, saying ‘I want to have some social
legislations and for that Constitutional amendment is necessary. For bringing
Constitutional amendments, a two-thirds majority in the Lok Sabha and the Rajya
Sabha is necessary. | don’t have it. Give that to me and | would fulfil my commitment
of enacting social legislations.” The Indian electorate responded, and then came the
24th Amendment in 1971. For the first time, in the text of the Constitution, the constituent
power of Parliament was inserted in article 368, saying that Parliament, in exercise of
its constituent power, can do certain things which cannot be challenged. The matter,
again, went to the Supreme Court, in the Keshavanand Bharati case. They said, “‘Well,
you have the constituent power, agreed, but you cannot change the basic structure of
the Constitution.” And, what is the basic structure of the Constitution? There are some
illustrations, but it has not been finally decided. The Supreme Court will decide on it.

The short point which | am trying to drive at is, it is not disrespect to the Supreme
Court. It is not to ignore the Constitutionally assigned responsibility of the Supreme
Court. In a federal democracy, where there is division of powers, each constitutional
organ has its own responsibility. Just as the Judiciary has the right to interpret laws, the
Legislature has the right to enact laws. And if, in that process, there are divergences of
opinion, it should not be treated as confrontation; it is an honest difference of opinion,
and if we make an attempt at reconciling that honest difference of opinion, it is not
wrong.

Mr. Vice-Chairman, Sir, now, | come to my last point, and then I will conclude.
He has referred to the British judgment in respect of retrospective amendment of Section
58 of the Finance Act of 2008. Yes, it was true that the 1987 Act was grandfathered,
but amending section 58 in 2008, when they made the retrospective tax effect. From
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1987, that Act was not grandfathered. | told Mr. Osborne, ‘you had discussion, it is
very good. | also had some interaction.” | told him, “Mr. Chancellor, you have done it
in your country and | have exactly done it.” What | wanted to convey is that | am
guided by the international treaty. That is why, in my introductory remarks yesterday,
I said that Double Taxation Avoidance Agreement would not override the international
obligations. | have international agreement with 82 countries in respect of the Double
Taxation Avoidance Agreement. | would like to ensure and implement that in letter
and spirit. But companies have to pay taxes if they gain from Indian asset. | am not
going into the details of the Vodafone case. | explained it to them when their
representatives came to see me. | told them, “We have informed you in the month of
March, not once but twice, that your transactions are going to attract tax. You have the
responsibility to deduct taxes.” India is not a tax haven. | want foreign exchange. But
for that, I would not like to convert India into Cayman Island or Isle of Man. India will
have to be a country which honours its international commitment. At the same time,
we will have the legitimate tax demands. If the Supreme Court nullifies my Income
Tax amendment, which you are approving, then they will have the position. But the
Supreme Court directed us to give the clarificatory amendment. It is not a substantive
amendment from 1962. During Yashwant Sinha’s time, the whole section was inserted
in the Income Tax Act with effect from 1962. Every Finance Minister has done it, but,
in this case, somehow it has attracted wide attention because it involves big companies
and huge amount. | shall also have to look at my own interest. What would have been
the consequences if | would not have done it? There are many companies; they have
accepted the interpretation of the Income Tax Department. They have paid taxes. They
have not challenged it once it became the law. Supreme Court’s interpretation, unless
it is changed by the subsequent amendment of the Act, stands as the law. | shall have to
pay Rs.40,000 crore to Rs.50,000 crore, which is not acceptable. They deposited
Rs.2,500 crore as per the direction of the Supreme Court. | paid it back to them with
interest. | have paid interest for the period for which I retained the money. My point is
very simple. Yes, | want FDI and for that | have taken a series of measures in my
Budget. | am not going to read it. | have taken a series of measures to attract Flls and
FDI. | have established institutional arrangement to invite long-term finance for
development of infrastructure. Infrastructure Debt Fund has been created. It is being
operated. One trillion dollar investment requirement is there during the next five years.
Fifty per cent of it has to come from the private sector. We have created that. | am fully
aware of External Commercial Borrowings. | am fully aware of it. It has been pointed
out that I should not fall into the debt trap and create a situation similar to 1991.

I can tell you very respectfully that | have no intention of going back to 1991, and
the situation exactly is not similar. Yes, | am worried about the Current Account Deficit
of 4 per cent of GDP during the current fiscal year. Even in 1991, it was 3 per cent.
But, the situation is not comparable because we shall have to keep in mind what was
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the level of foreign exchange reserves in 1991. In 1991, the foreign exchange reserves—
I am not talking of absolute terms; absolute term is not important here—was 1.91 per
cent of GDP. Today, it is 16.9 per cent of GDP. Regarding import cover, | have said
that there were reserves of two-and-a-half months in 1990-91. Though it has come
down at present in 2011-12 from 14 months to 7 months, | am worried about it. | shall
have to see that how my export changes its destination, how there is change in the
basket of exports, basket of commodities, so that | can have more export earning. But
still, we shall have to keep in mind that two-and-a-half month reserve is not equal to
that of seven-and-a-half months, and particularly, when our import and export today is
much higher. We have an export of US$ 300 billion. Our import is US$ 400-plus
billion. Trade gap is about US$ 185 billion. Volume of transactions has increased
substantially. Therefore, the percentage point is to be kept in mind. External debt was
28.7 per cent of GDP in 1991 and 38.7 per cent in 1991-92. At the end of December,
2011, as per the latest figure available to me, it is 20 per cent of GDP. Short-term
external debt, as a percentage of the reserves, was 146.5 per cent in 1991. This has
declined to 26.3 per cent. Itis high. | agree that it is high. But surely, it is not comparable
to 146.5 per cent.

Therefore, my short point is that in our anxiety to express our concern, we should
not create panic because fortunately or unfortunately, whatever we say in this House,
or in that House, when responsible people say something, it carries weight and if there
isaslip, if there is even an unguarded utterance, it may have some adverse impact. We
shall have to keep that in mind. The higher Current Account Deficit of 4 per cent now
is also not strictly comparable to 3 per cent, given the market determined exchange
rate, convertibility of the current account and significant liberalisation of capital market.
Yes, | am concerned about the sovereign credit rating agencies. Surely, | would like to
have higher credit rating. Yesterday, Mr. Goyal was quoting lack of confidence of the
Indian Chief Executive Officers in Indian economy and their decision not to invest in
India. About 23 CEOs, out of 50, did not want to invest. | feel bad that why 23 CEOs
will not invest. But, I am not totally dejected because | know that equally 21 CEOs are
saying that they are going to make investments in India. In a free economy, liberalised
economy, they will have options. | do not mind if Indian entrepreneurs and investors
go and make investment and make more money because | am also keeping, by reducing
the tax, on the dividend which they will earn and they will send it to me. I will make
little gain. Yes, | would like to create the atmosphere. That atmosphere can be created,
I do agree, not merely by words but by our joint action. Mr. Goyal has stated that two
major important tax reforms we should pursue. We are pursuing.

One, we are going to implement the Direct Tax Code in the coming Monsoon
Session. | express my deep gratitude to the Chairman and all the Members of the
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Parliamentary Standing Committee on Finance, who have done a good job. If | would
have got it little earlier, then, many of these things, | could have implemented in the
Budget, but whatever it is, for the Direct Tax Code, it is not necessary that | shall have
to wait for the Finance Bill, I can do it at any point of time after obtaining the approval
of the Parliament and both the Houses, when we will get it through.

Secondly, we have made substantial progress on GST. It is not that there has not
been any progress in it but please remember that it is not a very easy task. The States
have their own way of functioning. They have their own compulsions. Simply, | cannot
blame them. They will have to keep in mind their own requirements. Now, we are
running a coalition Government. The coalition has its own advantages, it has its
disadvantages. Its great advantage is that decisions are taken through broad consensus,
and, that has its own strength. It is a great advantage. But the disadvantage is equally
there. You had to face it. Don’t forget that after winning the elections in 1998, within
one year, because of the pressure of the coalition politics, in 1999, you had to go to the
polls because the Government collapsed. And, it collapsed not because of any other
thing but because some of the coalition partners decided in their own wisdom to
withdraw the support. Elections became inevitable. | know that it was defeated by one
vote. | know that. But, nonetheless, that is our system. The Privy Purses Bill was
rejected by this House not by majority votes but by less than a fraction of the required
vote of the two-third majority of the Members present and voting. That is the
Parliamentary system, which we shall have to accept. So, coalition has its own
compulsions. It is time consuming, it may appear to be tough choice. People are talking
about the FDI. Yes, whenever | go abroad, people say to facilitate FDI, but we shall
have to carry convictions with the people. It is an executive decision. For that, Parliament
approval is not needed. But no Executive, which is accountable to this House and that
House, can arbitrarily take decisions because Parliament has the power. If all the major
political parties do not agree with the decision of the Executive, then, they can throw
it out by passing a resolution. What should I do there? I cannot be a Don Quixote. |
shall have to be pragmatic. I shall have to be realistic. | shall have to keep my eyes on
the ground. Every Finance Minister will have to do that. They cannot have the luxury
of simply being carried away by emotions or by ideological convictions. It is very
good, it is needed, but, at the same time, we shall have to keep all this in mind. This
House itself witnessed it when Dr. Sahib was the Leader of the Opposition, not in 1991
when he was the Finance Minister.

Sir,  am talking of 1995. In 1995, | was the Commerce Minister and | signed the
WTO Agreement. As per the arrangements of the WTO agreements, we were to make
amendments to our Patent Laws. There were two options given to us that for the new
products in the pharmaceutical area, either you amend your patent laws, the Patent Act
of 1971, where there was product patent permissible but not the process patent, or,
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allow exclusive marketing rights to the new products which will come in the market
from 1995 to 2005. | brought the amendment to the Indian Patents Act. The Lok Sabha
passed it. This House refused to pass it, and, there was combination between the Marxists
and the BJP. Some sort of ‘cabinet’ was formed under the leadership of Dr. Murli
Manohar Joshi, and Mr. Ashok Mitra. Naturally, | had no chance. Twice it was defeated.
Then, somebody complained against India for non-compliance and suggested that India
should be driven out of the WTO.

We fought the case before the International Dispute Resolution mechanism. Even
our Solicitor General appeared on behalf of the Government of India. We lost. In
between, the sitting arrangements changed here. Arun came here and we went there.
The question arose what will happen if India is driven out of the WTO. India is a
founding member of the GATT. India is a founding member of the WTO because
GATT was converted into WTO, and India is a founding member of Bretton Woods
Institutions. The Ruling Party talked to Dr. Saheb, the present Prime Minister, who
was the Leader of the Opposition at that time. He readily agreed and we supported the
Bill. My view was very clear. Accident of sitting does not change a policy stand which
we approve in principle. ...(Interruptions)...

SHRI P. RAJEEVE (Kerala) : Sir, | want to ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, please. ...(Interruptions)...
No, no. ...(Interruptions)...

SHRI P. RAJEEVE : The Minister is yielding, Sir.

SHRI PRANAB MUKHERJEE : | am going to complete it in next couple of
minutes. | will not take more time, as | have promised. | have exceeded my time.

Therefore, my request is that we shall have to keep our eyes open; we shall have
to see that we have to adopt whatever is in the best interest of the country. We should
not be simply carried away by the emaotions.

The last point is with respect to the point made by my good friend Debubabu and
the last speaker of yesterday, Mr. Gujral. They said if you give Bengal a package, you
also consider the case of the Punjab and Kerala. | will just like to take two minutes to
explain the problem. Bengal would have received the relief if the FRBM Act was
passed in 2005 because the 12th Finance Commission made a recommendation for the
debt relief because the mandate of the 12th Finance Commission was to address the
debt problems of the States. So, the problems of those States which were debt-stressed
were addressed by the 12th Finance Commission. Recommendation was that you go
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through the route of FRBM. Introduce the FRBM Act in your legislature. This is the
type of concessions we will give. Most of the States complied with the recommendations
of the 12th Finance Commission. West Bengal was very late. ...(Interruptions)... | am
not making any comment. | am saying that it got late. It was done only in 2011. So,
they got benefit for only one year, 2010-11. And, in per capita terms, it is the highest—
more than two lakh crores of rupees is their outstanding bhill. So, | have appointed a
small group. Then, the 13th Finance Commission was appointed. There should not be
any confusion. Debt-stress was the recommendation of Terms of Reference of the
12th Finance Commission. The 13th Finance Commission came out with a suggestion
that certain States were revenue States. That means their revenue realization is less
compared to the others of the similar category States. So, you do something. | have
appointed a group of officers to look into this aspect. Because of the elections in Punjab,
their committee could not do work. We are exploring the possibilities. Chief Ministers
of Bengal, Punjab and Kerala have met the Prime Minister. | also have some discussion
with them. We will work out an acceptable solution. But simply, | shall have to keep in
mind that I represent West Bengal. | come from the State. Naturally, 1 will have an
obligation to them. But as Federal Finance Minister, | have equal responsibility for all
the 28 States.

I can’t do anything which will go totally against the norms of the federal system.
At the same time, | will always have to keep in mind that | should not create a situation
where this great country will have a problem because we will have to overcome the
crisis collectively and we are trying to do that.

Thank you, Mr. Vice-Chairman, and with these words | request that both the
Finance Bill and the Appropriation (No. 3) Bill be returned.

SHRI PIYUSH GOYAL (Maharashtra) : Sir, | just want an explanation.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No. He has given an exhaustive
reply. ...(Interruptions)... What is this? ...(Interruptions)... No, please. ...(Interruptions)...
His reply is exhaustive. ...(Interruptions)...

SHRITAPAN KUMAR SEN (West Bengal) : Sir, | just want to seek a clarification.
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : No, no.

SHRI PIYUSH GOYAL : Sir, | just want to express my thanks to the hon. Finance
Minister. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : That you have already stated.

SHRI PIYUSH GOYAL : Sir, | want to express my thanks in one minute. Give
me a minute. ...(Interruptions)...
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No. He has already
acknowledged you. That is okay. ...(Interruptions)... That is enough. ...(Interruptions)...

SHRI PIYUSH GOYAL : Give me one minute, Sir.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Not one minute. You can say
thanks in one sentence and sit.

SHRI PIYUSH GOYAL : Sir, | am grateful to the hon. Finance Minister for his
very, very kind words and encouragement, and also his blessings. | just want to say
one thing more. This is a very statesman-like ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No. Nothing. If you have a
question, that is okay. Otherwise, sit down. ...(Interruptions)...

SHRI PIYUSH GOYAL : Sir, | am raising a question. This was a very statesman-
like approach. He has risen above party lines and he has given us a direction. | just
want to raise a small point. | am also a student of law. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Don’t give a lecture, please.
No time. ...(Interruptions)...

SHRI PIYUSH GOYAL : Sir, | didn’t contest the right of the Parliament to
legislate. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, please. Why do you say
all this?

SHRI PIYUSH GOYAL : | have just raised a point that the world community is
looking at India. It was the faith and confidence of the world community that | was
addressing, not the right of the Parliament to legislate or the power of the Parliament
to make laws. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Tapan Kumar Sen. You
put your question. One question, that is all.

SHRI TAPAN KUMAR SEN : Sir, we have learnt a lot from your charming
explanation. Just one thing. Okay, | understand that on petroleum tax, you need to
discuss it with the States. But, | think, on the cess there is room for consideration
which the Central Government could do it with its own authority. In view of that, since
the cess is also added to the cost of the consumer, will you kindly consider it? Secondly,
...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No. That is enough.
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SHRI TAPAN KUMAR SEN : Sir, just one minute. | will not speak. The second
thing is that | made a request regarding Provident Fund and Pension Fund. | think,
there is room for reconsidering them. In the case of Employees’ Provident Fund, the
interest has gone down below the GPF rate, the PPF rate and the FDS rate. | think, five
crores of workers should get some consideration.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You put your question.

SHRI TAPAN KUMAR SEN : Also on the Pension Fund, the unanimous
recommendation of the Parliamentary Standing Committee on Labour to make the
Government’s contribution ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : No, lecture. Please put the
question.

SHRI TAPAN KUMAR SEN : ... at least, half of what the employees contribute
be considered. I think, there is room for consideration. You kindly respond to them.

THE VICE-CHAIRMAN (PROF. P. J. KURIEN) : Okay. Just put your question
only.

SHRI RAVI SHANKAR PRASAD (Bihar) : Sir, my humble suggestion is that
the large heart that the hon. Finance Minister frequently demonstrates while replying
to our interventions during Appropriation Bills or Budget Speeches should also gently
percolate to his distinguished colleagues in the Cabinet as well. That is the humble
suggestion | want to give.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Minister, would you like
to respond?

SHRI PRANAB MUKHERJEE : | appreciate Mr. Goyal’s statement. | took it in
the right spirit that in order to protect the image of the country, their confidence in
India should not lose. So, | understand the perspective in which you placed your
viewpoint. | have no doubt about it. In respect of Mr. Sen’s problem on cess, please
remember that the last increase took place in 2006. From 2006 to 2012 we have not
done it. Please remember my predicament that the last increase in the price of diesel,
kerosene and LPG took place in June, 2011. For ten months there has been no increase.
An amount of Rs.1,39,000 crores was the under-recovery. This is coming from the
pockets of the taxpayers. These are all owned by the State, not by the marketing
companies. These are not private sector companies. These are public sector companies
which you support and everybody supports. Therefore, all these aspects are to be kept
in mind. As regards Provident Fund interests, definitely, whatever be the
recommendations of the Labour Ministry’s Standing Committee, | will look into it
while determining that. Thank you, Mr. Vice-Chairman.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, I shall first put the motion
regarding the Appropriation (No. 3) Bill, 2012 to vote. The question is:

“That the Bill to authorize payment and appropriation of certain sums from and
out of the Consolidated Fund of India for the services of the financial year 2012-
13, as passed by Lok Sabha, be taken into consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : We shall now take up Clause-
by-Clause consideration of the Bill.

Clauses 2 to 4 and the Schedule were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.

SHRI PRANAB MUKHERJEE : Sir, | beg to move:
That the Bill be returned.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up the motion
regarding the Finance Bill, 2012. The question is:

“That the Bill to give effect to the financial proposals of the Central Government
for the financial year 2012-13, as passed by Lok Sabha, be taken into
consideration.”

The motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : We shall now take up Clause-
by-Clause consideration of the Bill.

Clauses 2 to 156, and the First to the Tenth Schedules were added to the Bill
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI PRANAB MUKHERJEE : Sir, | beg to move:
That the Bill be returned.

The question was put and the motion was adopted.

INFORMATION TO THE HOUSE ABOUT THE CONDITION OF INDIAN
WORKERS INANGOLA

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, reply by Shri Vayalar
Ravi to an issue raised by Shri Parshottam Khodabhai Rupala yesterday.
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THE MINISTER OF OVERSEAS INDIAN AFFAIRS (SHRI VAYALAR RAVI) :
Mr. Vice-Chairman, Sir, yesterday, some hon. Members raised an important issue
regarding the workers who are living and working in Angola. We are in touch with the
Ambassador and we have got some reports. We are continuing to monitor the things.
What happened is, the Angolan Government wanted to construct a cement factory
some 400 kilometres away ...(Interruptions)... The contract was taken by a Dubai-
based Indian company from one of the Angolan Government companies. This Indian
company based in Dubai recruited about 1,100 Indian workers, and some workers
from Bangladesh and some workers from Nepal. They have recruited about 1,200
workers there. Sir, it has been going on well since 2008. They have to complete the
project in 2012. In April this year, the company could not get the payment from the
Angolan company, which has to pay the money to the Indian company. What the Indian
company did was, they stopped doing the overtime work. The payment for overtime
work comes to about 300 dollars per month. So, the workers resented it. They said
they want to work overtime. The company people said that they were not getting the
payment from the Angolan company, which was expected to pay. They are not paying
the money. That is the reason. It has resulted into a strike on 16th April. The strike
continued for some time. Meanwhile, our Embassy tried to intervene and negotiate but
nothing could take place.

They will have to get money from the Angolan company. That is going on.
Unfortunately, Sir, in May, 2009, something happened because the workers also became
restive and they had some kind of a clash. The police intervened, and since they could
not control the crowd and they were agitated so much, they resorted to lobbying tear
gas shells. Thereafter, they resorted to firing in the air. In that firing, one Indian from
Karnataka, by the name of Vinay Kumar, has been injured in the leg. He is now
undergoing treatment at the military hospital in Uganda, the capital of the country.
Thereafter, the negotiation again started, and the police arrested 59 Indians and produced
them before the Court. The Court said that only 22 persons seemed to be involved in
this violence, and others have been let free. So, the situation, as it is today, is that the
Embassy has negotiated with the Management, and we are also talking with the
Government. Sir, there is another important reason. Six hundred and forty six passports
are lying with the Immigration Department for Work Permit stamping. It has not been
done for the last 15 months. So, our Ambassador met the Minister of Industries, and he
is also trying to have discussions with the Immigration Department to get the passports
returned, either sealed or not. That is also going on. So, ultimately, the Management
and the Embassy had a long discussion. We talked to the workers and informed them
of the developments. The other important point is that the Court imposed a fine on
these 22 workers and also compensation to the company which amounts to 40,000
dollars. As far as money part is concerned, we are, definitely, there to look after them.
There is no problem. At the same time, we informed the workers that to those who
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want to return to India, the Embassy would do everything to send them back. There is
no problem, Sir, we can take them back. But a majority of them do not want to come
back. This is the situation, and the Embassy is monitoring the situation, discussing
with the workers, discussing with the Indians who are managing the cement factory.
And, Sir, though it is 450 kms. away from the capital, yet, one of our Counsellors went
and stayed there. And, | can assure, Sir, that we will continue to do that and see to it
that the interests and welfare of the workers are protected. We will do that.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now we will take up
...(Interruptions)...

it AT I @ (G979) W), H g HEAr el g . (SaEE).

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No; it was just an intervention
in response to the demand of some hon. Members. Now, we shall take up the North-
Eastern Areas (Reorganisation and Other Related Laws (Amendment) Bill, 2012.

GOVERNMENT BILLS - Contd.

The North-Eastern areas (Reorganisation and Other Related Laws
(Amendment) Bill, 2012

THE MINISTER OF HOME AFFAIRS (SHRI P. CHIDAMBARAM) : Sir, |
move:

“That the Bill further to amend the North-Eastern Areas (Reorganisation) Act,
1971 and Other Related Laws, as passed by Lok Sabha, be taken into
consideration.”

This Bill has been brought with an object of setting up separate High Courts in
the States of Manipur, Meghalaya and Tripura. Sir, as you are aware, the Guwahati
High Court was a common High Court. This was a long-felt demand and aspiration of
the people of Manipur, Meghalaya and Tripura. It could not be done so far because the
High Court buildings were not ready and the infrastructure was not ready. Now the
buildings are ready, and therefore, it is time that we fulfilled our promise and created
separate High Courts for Manipur, Meghalaya and Tripura. The Bill seeks to achieve
that objective. | would request all sections of the House to support the Bill.

The question was proposed.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Shri Tarun Vijay. Not present.
Shri Bhubaneswar Kalita.
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SHRI BHUBANESWAR KALITA (Assam) : Sir, | am told that the other House
had passed this Bill without discussion. Since there is unanimity in the House that this
Bill should be passed without discussion, | support that.

[THE VICE-CHAIRMAN (SHRI TARIQ ANWAR) in the Chair]

But I would just want to draw the attention of the Minister to three short points.
One is the pendency of cases in the Courts which is very high. We have to find out
ways and means to reduce it. The second is the ratio of judge and population which is
very high in this country, and especially, in the North-Eastern Region. This should be
reduced. And my third point is this. We have been making an appeal, since very long,
for the setting up of a Bench of the Supreme Court at Guwahati. Now that three High
Courts have been set up in the North East, the number of cases in the Guwahati High
Court will be more. So, as | have appealed earlier, a Bench of the Supreme Court
should be set up at Guwabhati. Thank you, Sir.

it TH0T fIoTT (STRIES) : 3Mexvii Iuwvrey Jeiey, I8 e S AR, FarerT iR
QR S5 IATery Wfid FR & Seed W AR AT 8, AT §F AT &S B Ggd YR ART
RE ¥ 3R AT § $HHT W HRaT § | I8 [l gafaer & @Rl @l Ue 9gd gt 18d <
FSTepT STUT AT AT & fol¥ IR-FR I[AT8TE] STHT USdT o7 3R I &3 H Ugel U & 09
T 3P Hel TR ST S & A9 &, I AT & (A7 BT q@ H 98 FHAT U HGGTR
It &t |

Terey, FgRT, FErey iR AR, ¥ IR & Fad grax TRl § AW O €, dfeT aw
e & 6 39 <21 § S 9 Yrax UeT €, 918 9% HR 81 AT AR, I RIS fdgrel
TR, TRT-fRE aiciddre e FHRIRIT I IR BIh) d1d! <2 H U eyl Rerfer
a7 = 1 AR & Mfawe S AfeR, AR @6t g &R dwig WY, 98t & I, 9.t @t
el 3w a8f & ST QR fasg # e 1St & &R Wgfae guar & forg uRig & | A '
T St I2T 90 € | AR F Fad: gaidd & 9ad 93 Adddral AR IRTS® e 6l HRf H7
T €, 39 BRI g8 AFI: TR QraT ST fdwRT gor-41 Y&dT | 98f & 50 f=r @t
BdT BT &, AT P 66 AT BT =< BT & IR IFH g8l BT UM &1 78, dfed adrH
SIS JRT- @R &1 ST & | g8f W) I & Ryeivsy 1200 ¥ # fend &, Tpd a7 &0 T,
TtaT 3 ST-SIHT v 81 Il & | Ui Reafer #, g #mer @t <t a1fves Rure &, Sa+ afomgR 4
2 3e ¥ 1 WY e 8, S ufafd fd & €, S & U e &1 =T People’s
Liberation Army ¥ | Ig 9t S € f& People’s Liberation Army &R TSR <27 &1 9497
BT AW & 3R 98 & FATST §RT ARMGR 7 UREFad U sfcddparal [age! e & #eey, §
I ST &4 I8T § & I o <RIy Sif a8t WAy {67 57’2 8, T 92f &t amifre siR
RIS ST BT Sl HRT H AGER AT B dTel & | ST g8l b @RIl Bl 3R a8l &b qapielt
BT ST AT B SMAIHARN P A7 Fbei et X ATeTS! TET TS T, A7 ST a8l
T HacT THT B FHRT B o, qfeh I forg gaf uRery &1 WY faapa el off | ST airciparal
fgTeY IR & HROT §7 &3l H JarsTe! T & THM IISMRT v R QU SR €, ST 3!
grorETE 7, S9! life-line &, 99 IS¢ SROT F R S & AR, Ferery 3R BgRT & &3t
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[£T Tor faor]

BT ST 98¢ BiSTS BNl &, ST BiSTs BT AHEH ¥ ST RTAT 9 P BRI BRI, SHBT
B T fwars T

HEIGY, 3 aWR TR F I W AT A 5 AR T FHael MU IWT IRART & BRI
% & H Fgd 7 <eT, 98 Rani Gaidinliu 2T | 98 16 a1t &1 S 7 SIS I oSl 3R S
T THM BT BT &7 IS 8T SADT 3MTONdT HRIART BT S0 AT | UfST STarevalle 8% 39
16 AT B JReolr daT Gaidinliu & Fe SIfRAT B S/ T 3R S8 701 Siad- 7
forar g, “She was so majestic and royal in her looks that instantly | called her a Rani.”

T AT ST ATGT T | oifhT ST A Ufed Sarey arer ge o Gaidinliu & forg <t
¥ BT SUANT fhar, 99 & 9= M Gaidinliu ®8T S o | § ATgR 7 UaT g8 off | s
SIERT Y 7T STDT AH U SR UGH [AYWOT ShR 4TSI o7 | I8 i RRAIRT R8T BT & Seera
B, BILT P ST D, 39 IRRART & HROT 4 AOGR, FererT IR BRT o e Refr ww
TG IST 3R TST| I S o AR T3, S S ~A1ATeAd] B goie A 81 &b AT GaRT
BT W IET TST WERT AR Rywarer AT | o7 Q1T {49919 & 36 rovmae Uaer & forg o st yerR
A FoT AT T ST, ST&T AR DT Hebol HleT TADR BISATSAT BT AT B Y BTt
AP 3T ST &

RO IUAHTEIE HEIGd, S UPBR BT Udh (et 3718, 0.0H. Phex Bl W JIdh BT &
forg e 1 FaTerT @7 SR & AT SireT M7 © Afd AfgR iR ARt 9 v dga
JME.U.QE. HdT T ITD! 2004 I AT & fo ITDT A 311, T.UH. PHSY Bl g a1 SMQ | I <t
yafael & &5 €, A 30N BICI-BIE! AR & fAY auf F faeel & Sxarel W) 90 I8 & foy 7o/
BT E | T AT, USE 9Tl O 37! BIC-BIE! fAted 1) fIaR 8T Y&dr § iR S 1) thael
TE1 fhU ST B BEIE &1 U f[IfesT 97 T & AfhT SHH ST 3aeyd A & a8 onft I
R ST a1 2 | 9 AT 4o & 6 AR i U WM 907 &, SHP oY feel! &1 avaR &9-
P TR B ITIAR I 3. T.UH. & He¥ Wl IRT-3TelT I SV | s S1q S7h! T AR
| At TE A ST € A7 39 SRUT 981 U fAgiE SR R UaT B 2

HEIGY, 9 WX W I8 W gam =g & qatee #§ S Anmels @ Ref 7, agt w
T8 HATSHT BT 3R H U Fawr 747 &, ORa w1 7137 © f& Supra state likely for Nagaland.
g Yeb Fgd WeRATD A< Yardel P &1 Pl ST & | ST APGR F S <A1ty wEiel %8 & |
AR BT [ AT X R B AT BT &, AT 98 RS o AT F | AR Bl Ao
P I G8T geoRk ANTiS H JB0TMEe, AR IR HETST & 3 TATH AT AN Iged &t
BT ARSI BRI BT AN HR W8 © | Ul &A1 59 AfgR  gA19 gY, Ar A1meis &
IS 7T SR g8t F ARSI AT ST AIYR & AW g &l # g AR & forg Hieor S
& fIQ 1Y o A1 ST et Ry a7 T | 78 faRTer gwforg fasar mar, Riifes AfYR &1 arar
T o FW1aq T8 AR 5T SaTa 3 SNT] AOTQR W ST &A1 BI, STl AR & & (e WeT
Ig TET PR & b T AR & T=Fid 1 I1RT,...... | T & AR | PIedx ARTIORT H
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ofer 7 ) AT WG, 39 9 T W FARaRoT fomam ST wnfRe | sredt @ ¥ 5 Ny 98t S
AT AT BR & &, B AT PR & fob I81 PA-U-bH W faare 8, f7e sraTerd ol eRor
o T 3R AT fare 3 ¥ €1 8 IR of | 3 Sed e b Al € 981 Ueb 3R AT
I B T & IR BIS Wt &5 ST AT o SieRle 11T 8, 9 98T & JRToTdh SR AgTE) et
BT Gl MM FHAT <l & 3R ST S AN fASIET WreHl A ardie sidl &, dr 9t Sa4 = ol
BT 5 | ST HET U 7 &1 b 31 S AR T g8t AU IR <, b sdb Al
B S A1 &A1 T AR A ST T HR P (Y U T A&l Yo 81 Y7 H 39 aWR W)
TS SR HRAT AT 6 IR gafaer <o H7 gPpe AT &5 © | nfl H7 garm 5 oRrg
TS e 19 7AIBY AledT T 39 QX S<R Yarae Bl & U Hel AT, 5aqol Bl &
PET, PWT BT U< TT Hel o7 | SRUTEe H WSS TR U ATGd HBIT BT b SATEIRYT, 3T
THAT &, STel ST 3R SaqoT BT MR TSt A TR SIcHt € | 98T WReRT $s © | AfgR &1 &,
ART-HIeT ST & AT ST 2, STef MY A7 IR &) AXHT BF THST ST arar & | 3 &
BT IRTSIHAT T 3Miharg I W T8 HAT S G g | I ST 3T ¥ J2T TURT _al & b asf
AR 3R ARG & [3%g ST IS ST aqarERT 7, 98 Seal-d-sieal GHIG &f

IUFHTE Heled, 15 aul I AR § 51 ufefea &1 asf Bt e 781 fazardy <
FPh<ll | I&T AT haeT SMRTT BINAT B fhew <7 UKl & | 8T &<l ugri el 517 e, I8f Ut
TIIh! o 3T 7 18T g M BT 7, SN a8t I 8T A1 AT ¥ | g8t & fawa-faemerar % S wRa
¥ fI%g AMaTST IS aTel AT &, ST 3MMarsT ot 1 g8t o e &R wadzar faaw,
JRETT AFTPT & TREAV H & AT ST FhAT © | HeIed, M AR UR d81 & fJermerdr # Tor
feae oiR Tad=ar fas 791 & ST I BSOS W BN T H 8T S I A o frerr g
T Pae U B 91 PE © (b AIOTYR SHEHRT ¥ 2 IR AR HRT A hact U a1 AT T
2 f 98 TR g9 ¥ AdeT Y R FErgIgel SaER BN | 98T 99 SFIaR 200 &S I
RISTHRT Rp ST & AT BRI &, ST faeell & AT BedT el PR qebdl feb ST il TR
TERITRAT I ST USdT & | gef fRIfdearea 98, Wod 98, SRR 98, IR §98, I & Riferex
&1, fHRIRTT 781, IHP dracie T 200 AT B gedre Yaax Wt k3T & Uiy IheR W8d ¢ |

U el T O AR 3iR 3iftres gfaemd fre =2y, &9 9rT sRTSId, Siidbaral
3R faTe Tl & BaTel BIS <d & ST 10 USIRA ST Y BISi & 17 IR 37T St e+t
& A X € 59 fb q8T &b ST et Wifer Ared & | Q¥ &1 &b Tef STei Sy Herery 7 Ry
1 ST TSy WMUT PR 2, H SMUDT AT <l § 3R AHsIT g (P I e AT
T &1 W1 JIT GRT R H A9l B1T | A1 &1 g8 Wify SR UehelT 1 9 I ARDR R, Al T8
e AP BT | 761 Wl & AT § U= arofl o faRe <ar g1 a9 A=A |

SHRIMATI JHARNA DAS BAIDYA (Tripura) : Sir, | would like to thank the
hon. Home Minister for bringing forward this Bill. According to me, this is a non-
controversial Bill, and | hope the entire House will support it. This has been a long-
pending demand of the people of Tripura, who have been fighting for the establishment
of a separate High Court for more than 25 years. The long-standing aspirations of the
people of Tripura, Manipur and Meghalaya will be fulfilled through the passage of this
Bill. Article 214 of our Constitution says, “There shall be a High Court for each State.”
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Sir, under the above mandate of the Constitution, some of the States, though
smaller in size and population, have been provided with the Separate High Court.
Tripura was a princely State till its integration with India by the merger agreement
dated 15th September, 1949. Thereafter, until attainment of the Statehood on 21st
January 1972, it had a permanent court of Judicial Commissioner, equivalent to the
status of the High Court for dispensation of justice. This long tradition of an independent
High Court in the State got discontinued only after Tripura obtained Statehood and it
was brought under the Jurisdiction of the Gawahati High Court under the North-Eastern
States (Re-organisation) Act, 1971. It is difficult for one High Court to faithfully and
effectively discharge this Constitutional obligation on exercising effective control over
subordinate Judiciary which is impossible. The Tripura Legislative Assembly passed a
Resolution on 20th March, 1987, requesting the Central Government to take steps for
establishment of a separate High Court for Tripura. A delegation of representatives of
Tripura High Court Bar Association met the Prime Minister on 10th September, 2008
and ventilated the demand of a separate High Court for Tripura.

The Members of Parliament of Tripura also met the Union Law Minister several
times and demanded early decision of the Government of India on this issue. The
Chief Minister of Tripura also wrote several letters to the Union Law Minister in this
connection. In spite of many communications from the State in this regard, the decision
to set up a full-fledged High Court was delayed. | firmly believe that this Bill will open
the window for establishment of separate High Courts for Tripura, Manipur and
Meghalaya. In this connection, | would like to say that all the North-Eastern States
should have a separate High Court. The people of this region have been fighting
continuously for long to establish their constitutional rights.

So, | urge upon the Government to extend adequate help in a time-bound manner
on top priority basis for all round development of the North-East.

SHRI SUKHENDU SEKHAR ROY (West Bengal) : Sir, | am happy that after
the enactment of the Indian High Courts Act, 1861, in the British Parliament, in
pursuance whereof the Calcutta High Court, the Bombay High Court and the Madras
High Court were established. After 150 years, the Central Government has decided to
establish three High Courts at a time in Meghalaya, Manipur and Tripura. | fully support
this stand of the Government of India because it is a welcome development that
Government of India is trying to expand its justice rendering system even to the remotest
areas of the North-East.

Although I would like to suggest only one or two points which may not be related
to the hon. Home Minister and his Ministry, through you, Sir, | would request the hon.
Home Minister to take up the matter with the Government of India that so many
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vacancies of judges prevailing in this country in different High Courts are filled up.
The Law Minister was here a few minutes back, he is not here now. | would request
the hon. Home Minister—he is a very important Minister of this Government—to
consider filling up those vacancies. Opening up of new High Courts is a welcome
development. But, at the same time, it is very much required that the unfilled vacancies
of judges are filled up so that there is a speedy disposal of pending cases.

So far as my State is concerned, | cannot but mention one fact, that there is a
long-standing demand; the way, the long-standing demand of Meghalaya, Manipur
and Tripura has been met by this amending Bill, in the same fashion, this demand
should be met. Although the Government of India has decided long back to open a
Circuit Bench of Calcutta High Court in North Bengal, i.e., in Jalpaiguri, the State
Government has provided land and infrastructure. But for the indifferent attitude taken
by a section of the Judiciary, that Circuit Bench has not yet come up, which is detrimental
to the interest of the people of North Bengal as a whole. Sir, | join the voice of Shri
Bhubaneswar Kalita that a Circuit Bench should be set up, both at the Calcutta High
Court and at the Guwahati High Court, so that litigants from these States won’t have to
come to Delhi very often to defend or file a case in the Supreme Court, which is very
costly nowadays. | request the Government to consider it. Although it is not related to
this amending Bill, I am sorry to say, but, perhaps, it is very important to look into it.
Thank you, Sir.

SHRIMATI VASANTHI STANLEY (Tamil Nadu) : Sir, | rise to support this
Bill. I appreciate the Government’s intervention in ensuing establishment of mechanisms
for justice in Tripura, Meghalaya and Manipur. According to the North-Eastern Areas
(Re-organization) Act, 1971, a common High Court was established for five North-
Eastern States, namely, Assam, Nagaland, Manipur, Meghalaya and Tripura, and the
two erstwhile Union Territories, which are now full-fledged States, namely, Mizoram
and Arunachal Pradesh. It was called the ‘Guwahati High Court’.

Under the same Act, the North-Eastern Areas (Re-organisation) Act, 1971, Tripura,
Manipur and Meghalaya became full-fledged States as on 21st January, 1972.

Sir, currently, the six North-Eastern States, except Sikkim, have the Guwahati
High Court, and Sikkim has a separate High Court. Sir, Tripura alone has over 52,000
cases pending in different lower courts. Five thousand cases are awaiting disposal in
the Agartala Bench of the Guwahati High Court. The requisite infrastructure is ready
for the functioning of a full-fledged High Court.

Sir, this Bill addresses the aspirations of the people of Manipur, Meghalaya and
Tripura by providing them easy, speedy and cost-effective access to justice. The
establishment of separate High Courts, Sir, would definitely help in meeting the demand
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of the disposal of cases in a speedy manner, saving litigants’ time and money and
fulfilling a long-standing demand of these States.

Sir, this Bill paves the way for creation of full-fledged High Courts in these three
States. A decade old demand of these people is being fulfilled through this Bill.

Sir, here, 1 would like to bring to the notice of the hon. Minister the number of
pending cases in the Supreme Court and the High Courts. As on 1st March, 2012,
approximately, 59,000 cases are pending in the Supreme Court; out of these, 20,470
cases have been pending for less than a year. As on 30th June, 2011, a total of 43 lakh
cases were pending in the High Courts across the country, and 2.8 crore cases were
pending in the district and subordinate courts. Approximately, nine per cent of these
cases have been pending over ten years and a further 24 per cent cases have been
pending for more than five years. So, this is another disturbing factor. When these
many cases are pending, a large number of vacancies in the Judiciary are also there.
As of March 20, 2012, there are 269 vacant judges’ posts in the different State High
Courts across the country, and 3634 vacancies in the district and subordinate courts, as
of June 30, 2011.

THE VICE-CHAIRMAN (SHRI TARIQ ANWAR) : Thank you.

SHRIMATI VASANTHI STANLEY : Sir, I will finish in just one minute. Sir,
though it doesn’t directly relate to this Bill, I would like to appeal to the hon. Minister
about our long-pending demand for establishment of a Supreme Court Bench—as my
other colleague was mentioning here about Calcutta—at Chennai and Mumbai. It will
be a Charter Court, of course.

Sir, this issue also doesn’t come directly under you, but there is a move that the
Centre for Legal Studies and Research is about to be moved from Chennai.

I hope that you will give your full support so that the Centre for Legal Studies
and Research would come to Chennai. Please put in your full efforts for this, Sir. Then,
every State, as in the US, should have its own High Court and also the Supreme Court.
If it is not possible, like Malaysia, Pakistan and Australia, courts of appeal can be
established to avoid rush to the Supreme Court. This will save time, money and energy
of the people. Thank you very much for giving me this opportunity to speak on this
Bill.

it IR pUTe A1ET (RER) : SUTHTETRT 7RIS, H 59 faSds & TRl oedT g iR AT
HAT SIT BT MR IR BRAT g, e 39 [T & A F HbTed, A01gR iR RT3t a5t
ST 1 ST WY off iR ST U=RT aut i ST AT @ S <81 o {3 a8t U gordy S=
RIS FART Y, I AIGIAT & T NI 3 VAT 3 I IR MU ST & oy
forr &, S Ua 9gq oreeT ded Tl
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HEIGd, 39 qp e AT ATeTel 7 o 3R § qHeiar g & snfl o 1Al 6 I8
TR | AR-SRe # o B AATdY S A YT €, 987 $F /M T fhdel aeRamei @t
AT BRAT G§ IET 81T, IS FHSIT ST Al © | fha fBariie” g8 I @ MI-SIkT 81T 3R
ITHT B TRE DI PHISATSAT DT AHAT HIAT GSdT BT | ARBR DT I8 BIH 98 el PR ol
IIfRT o, dif gl & 3am™ B ST 9T AN, IABT e Rber urar|

TR, I8 & Al oAl F P dNE Pl TARY & | 377 S oAt 7 ST S <A 6T
ST TRY R T2 & SR I I RN T Ed fAerfl, 7R ST R ¢ €, 396! dR%
0§ ARBR BT LM SMHE PRAT AT, dlfh IT FARIRIT & U TRBR AHRIHAD o
IRETIR Y 3R T IR TR &, NIl aoieg I SHE-S1TE IR 3MEIT 810 Y&d 8, Hal 7
BT SYATE Bl GG W BRI IS &, Al IR SADT A HIL BT, Al H FHSAT g [ I8 a8l
& A & forg, W AR W AT, IQRT 8iR AR % forT ves g9t wew gn

IUFHTEIE 16, AT AT S SA19 < W9 I8 S 9aiY b 9 e =arrerd ar
@I ¥ &, WK ¥ functional &g 81?7 ST 31T AMKRT AT U&<T PR I8 &, <lfcb I AT B
=T BET? H TSI § (o ol ATy URY 81 @1 Reafcy 781 €1 aet buildings & & I
A B TE] Tl | 59 AT Sa19 <, AT I8 ensure & b RIS Q¥ AR TR U1 S Hd TRH
P, ATl 8T DI ST B S FHRT 8, W AR TR Jbad F s Sl qH §, ST ARl Bl
oI fire | 3R fhR g8f & <RT arerel 7 S|

HEIG, 3T H #RT U e iR g iR FAfed IR R &8 Il ¥ 39 91T & 34T s
S & AN IRl § 980 AN Gdhad dfftad Us 8Y © | 89 O USer 9 o1l &, a8t W1 3R
T S A ST H 980 AN JHeH Aldd €, S 3P & & ol Plg 3T TU ARBR DI
IBMT AR, W AR TR ST IRTRIT &6 B 5, IHDT R BT P oY APR BT U8 Bl
Elayl

TEIeY, 37 fawary T 5 a8 S et oIsT JMT B, S9% AT | S a1 | e fyofr
o foram & o5 STorT-oeltT S <IRITeT §91Y Y, dr AR, 3R 3R #emery & Sir T o,
IFAHT @ATBTET S-S F GEHRT e, AfhT ¥ IR TR GTHRT $Hd el 3R Ha I
=Jrarerd functional BT STET, 31T 31U STaTg 7 I8 TRe) 9TV | HEled, IRPR T IT g el
PHEH IOTT T AR T&T P AN Bl HIGRIT & 3T BRI AT &, AT § G 397 9eT &1 qe
PRAT § AR TRPR BT qUTS < §Y 37U I AT Bl g |

SHRI SHANTARAM NAIK (Goa) : Sir, | rise to support The North Eastern
Areas (Reorganisation) and Other Related Laws (Amendment) Bill, 2012. The
Constitution provides, basically, that ‘there shall be a High Court for each State’. This
is the basic and fundamental provision which gives the right to every State to have a
High Court. The other one is article 231, which is exceptional in nature and which
says, “Notwithstanding anything contained in the preceding provisions of this Chapter,
Parliament may by law establish a common High Court for two or more States.” This
is a sort of an exception. But the fundamental article says that ‘there shall be a High
Court for each State’; and, therefore, | would like to ask: &+ a1 ug fdHa1? Why Goa
was not included in this?
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Just in short, I would tell you about the history of the Goa High Court. Just before
the advent of the Portuguese in India, Goa was ruled by Adil Shah, the Sultan of
Bijapur. He was the head of the Sultanate Judicial System, which had, at its top, a Qazi
and below the Qazi there were Judicial Magistrates such as Wazirs and Amirs, vested
with original and appellate powers within their territorial jurisdictions. There were
also subordinate Judicial Officers. The Portugese, in the beginning, did not alter the
judicial system, which was in vogue at the time of their conquest of Goa, but, gradually,
they went on to introduce their own judicial system. Finally, in the year 1544, a High
Court was created and was designated as Tribunal de Relacao das Indias. The said
High Court was headed by a Chancellor and had three sitting Judges. In the year 1774,
the then Portuguese Prime Minister abolished the Tribunal de Relacao das Indias and
re-introduced the Office of Auditor General with all the powers of the High Court. The
Tribunal de Relacao das Indias, that is, the High Court, was, however, re-established
in 1776 and a Chancellor was to preside over the said Court with a Bench of five
Judges. This situation continued to be in force, with slight changes, up to the time of
the liberation of Goa, when a High Court, the Tribunal de Relacao das Indias, was
functioning in this territory with five Judges and had its territorial jurisdiction extending
up to the territory of Goa, Daman & Diu as well as the Portuguese colonies of Macau
and Timor. That is, we had a High Court in Goa with its jurisdiction extending not only
to Goa, Daman & Diu but Macau and Timor as well. We had such a powerful High
Court before liberation. And, ultimately, what was given to us? It was a Judicial
Commissioner’s Court. The Judicial Commissioner’s Court was, in fact, like a High
Court. In fact, | had appeared before it in my early days, because there was a Weekly
Board; this was the system then. From the District Court we used to appear in that
Court. But, subsequently, when we demanded a High Court for Goa, we were not
given a High Court, but we were given a Bench of the Bombay High Court, which
Bench is now functioning. Now, if Meghalaya gets a High Court, Manipur gets a High
Courtand Tripura gets a High Court, why can’t a place like Goa, with all its history get
one? Does any other State have such a history? The Ministry could say that the Assembly
has not passed a Resolution to that effect. In the Assembly, we don’t take interest in it
these days because we feel that we would not be given that. Nobody is bothered about
the small States. We haven’t got our own cadre. We don’t get anything that we ask for
and, therefore, we have not bothered to ask for it. All of a sudden, this Bill has come
up. Somebody should have asked us whether a High Court is needed in Goa; Manipur,
Meghalaya and Tripura are going to get it. But we were not asked. That is our grievance.
We feel bad that we have not been considered in this regard.

Then, Sir, comes the question of the jurisdiction of the High Courts established
in law. Article 214 says that laws declared by the Supreme Court shall be binding on
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all Courts within the territory of India. Now, the question is, the Constitution contains
an article which says that the law declared by the Supreme Court shall be binding on
all courts in India. So far, we felt that we were the only body which legislated, but,
nowadays, it is very clear that there is another parallel body which legislates. In all
humility, I would like to submit that this article needs to be re-defined.

Otherwise, there are two bodies which legislate. Therefore, under Article 214,
we get so many legislations day in and day out, and we are neutralized. | am taking
this opportunity right now on this Bill, and, that is why, | am making this small
submission. This aspect should also be looked into. I again request the Home Ministry
to please consult the Government of Goa and ask them whether they require the High
Court, and please provide a High Court to Goa at the earliest.

TR PAR BT (STR T) © SUTITRET Heled, IT (90T < B =MD Ulhar & forg
Igd &1 SUART WfAT 81 FohaT 2 | MR WfEr & i R qoa 1. YRR SRS aR
AIET 7T 39 919 3l fTART B & f 9RAaY &F ofer Bic I 3iR BT T & Iu=r 4, &9
STt fadTT o AR & foharfad e 7 AhaldT T & A €, d8] IR =T &l gfte 3
TR 3R God =1 & GRS Br ff R fHaT 57 FehalT 21 R <97 H 980 AR U9 faermer
SIS MR &F%eT 7 d¢ §U &, FoTad HROT IR 3R FW AR Bl GRHTST BT GRT {HAT ST
AR ATBTS H 9T e8] B DT & | $ADT THAT H AaT & AT TR PRAT @rea g | 77T
P ARG TH ARR PIC F 2.7 TR HAT URST 8, e SR =21 & urr siR 21 =
TSR 7 42 dRT H9 U T, Rt Gars &1 At e el T | SRT <= JR0T 3faeT
I ITT I T | BIST MG, BICT Yolidrel @RT SgaRIT 3§ 89N <97 7 38 ¢ | 37 uRRefy
#, 99 IR HHF ARR PIC 7 URET & 3R 42 AR HF Iea =rrerdt F U =, o o
IREYT F AW 3R IR o =R &1 uRGeqT T BRll g8 ToR e 3l | gafeny # smuch
A & AT A3 ST §9 91 BT STRY BTl b [ <A 1<l 7 8o Sea _IRTery
RIMUT PR P A 77T S el IR (6T 8, 37 R AT A& U ASHAKT ATTD AR ey
BT B, TARBT 3RT SR & b g7 S7emar Y, 317 <=7 & a1t U=t o ReIfdy, Sz &r
HeToR T gY, S WX Bls RY B! TR iR 9 91 R [FaR-fawet g1 @12y fa fo-
T Uell 9 STETET Bl gite I JATST W =TT ! 'R A T8l Ugd UT ]8T & | 3R IRBR qogor
ART P ARN BT AR A B gfe I < F U= BT RG FRp, 59 ARE DI araat AR wnfia
PR DT DI B, AT FRISE <A1 371 ATSHT T Ugd b |

AR 7Y Sff, STeT 9@ AT W ¥ dRR dicd § . H/g.dl & forg RorderT @
AT &, b BT PIC 3R GUH PIC H VAT 81 2 | Ffh I8 AT =™ A T & SR <2
P 85 WIAST T U &, ST &ferd €, oS €, o998, diax e & i €, fham &, ST
3T IR fawe gRRefRT @t aore & =g T8t fire urar © | safery #F /e #5 Sf 9 98
TR T o STeT B9 T IR Goru <A1 o g 31 F it Sea =marerd Rifua o=
Pl ARG &, T&I W EH 7 91T BT WY &I IGAT 8RN fh 8F O BT A B0 - =IRT YTt
B 9P | 3HF oIy S =TTy 7 iR Haied =TTl 3 JMRETT & SAGRIT BT A1 BT IR R
e o Sirgem, & I8 < & 989 9 R F BRI MU qEY arel & AT {3, safay i

SMUPT gAdIc hXdl _§-\i'|
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£t $ra= g (2RIoM) W), § 59 v & i # wer g €1 g, AR, ArTels,
SR, STUTEe U<eT, 3T R HETd & 37ax e & Sod A1Terd o | I8 ART U g7 3iIR
TRRIAT SATPT & | WRT PR AR P <X db TSl &, ST URAT & | 981 T &1 8T8 BIC H by
IR ST TSl & | SO 31T STGH! BT 98d SATGT BioArs ot | Sia BIgRT, AR iR Jerery &
3TER JACT-IAST 8T8 BIC I oI J8T &, A § AT SNt BT 56D forg g Yfhar oraT o=ar g b
IR Qb U 3 B Bl YN Bl 5, FrRIas! Fvad seeva off | 97, BigRT, AR iR ey
T 22 START 2012 BT ATET RO fEa™ FRIT | SAH FETerd Br 1971 5 ot it el | a9 3 s3at
T SRR T | SRIT el & [ “ITT MU gR”, 394 596! YT Bl &

[SuwTeTer (OT. G151 FRI) Hori gu)

TR, 39F AR & H I8 A1 P O ISR F M0 Ioa =11l B YHR/ACT ol &, AT
THR A HETT MR STAH 7 LYY HS% P Sl AR &, ST AYR 3R HYRT & AT 8, 59
P DT AT fHaAT ST | I8 I Fa Ugel 7S

TR, I § SR F o1 g, F #A S F I§ 9T IRar g [ g4l ke 4 uSie-sRamn
P BTS PIC BT 9gd YRHT AAAT & | SRATUM BT YT T 7T AR &, SHDT ST ST WA
21 ISR & AT 9 &9 U1 & IRIEY Tl Y § | 981 g9t 984 Sa1aT A €, wifes a8t
ORI HUS URST & | SHfory TERTE & 1SR Sil 8T8 BT &, 60:40 P AT I SRATOM BT IAT
fafeeT 3 40 TR¥T SFTE & SMY iR BRATOT & 818 BIC BT 37T fhar Sy | I8 #-1 f$His Tl
IE BART 8P I T & | # ST H_am g o #2AT S s9epy A1 qRT XA | ey |

SHRI P. CHIDAMBARAM : Mr. Vice-Chairman, Sir, | am grateful to S/Shri
Bhubaneswar Kalita, Tarun Vijay, Shrimati Jharna Das Baidya, Sukhendu Sekhar Roy;,
Shrimati Vasanthi Stanley, Ram Kripal Yadav, Shantaram Naik, Narendra Kumar
Kashyap and Ishwar Singh for the support that they have extended to this Bill.

Sir, I am glad that through this Bill, we have found some time to pay attention to
the North-Eastern Region. The North-Eastern Region is usually at the periphery of our
sight, and that itself is a reason that there is a sense of alienation among the people of
the North-East.

Today, we are happy that we are able to establish High Courts in three States —
Manipur, Meghalaya and Tripura. | am absolutely certain in my mind that the people
of these States will be deeply grateful to the Parliament for making this law.

Sir, a number of issues were raised which go far beyond the scope of this law.
Fortunately, the Minister of Law and Justice was present for most of the time, and I am
sure, he has taken note of the issues raised by hon. Members. The most important issue
is the delay in the delivery of justice.

As a person who practiced law for many years, | am deeply concerned about the
grave delays in delivery of justice. We have 895 sanctioned posts of Judges in this
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country, which is less than one High Court Judge for a million people. Even if you take
the population of India as 1,200 million, we should have, at least, 1,200 High Court
Judges whereas we only have a sanctioned strength of 895, out of which, 260 posts are
vacant. So, roughly, 30 per cent of the sanctioned posts are vacant. In the Guwahati
High Court, things are much better, where out of 24 sanctioned posts, only one is
vacant but there are very large vacancies in other High Courts.

Sir, a couple of days ago, the Law Minister said in one of the Houses that he is in
constant touch with the Chief Justice of India and the Chief Justices of the High Courts
because the proposal for appointment of a Judge has to now emanate from the judiciary,
from the collegium, and, not from the Government.

I think, it is important that all the vacancies are filled, more posts of Judges are
created, and, qualified and eminent people are appointed as Judges. Sir, as far as the
Benches are concerned, this again is a complex issue. There is always a demand for a
Circuit Bench and Permanent Bench of a High Court in another city of the State. There
are numerous demands for setting up Circuit Benches or Permanent Benches of the
Supreme Court in different parts of India. But, obviously, these questions cannot be
resolved in the short span of this debate. We have to carry the High Courts and the
Supreme Court with us, and, | am sure that the Law Minister will address these issues.

Sir, the only question which, I think, | should answer is as to when will these
High Courts begin to actually function. Actually, these courts are functioning in the
sense that they are functioning as Benches of the Guwahati High Court. Judges are
sitting today in Manipur, Tripura and Meghalaya, and, the Act says, “This Act shall
come into force on such date as the Central Government may, by notification, appoint.”
We will appoint a date as soon as the President’s Accent is received, and, under section
28(B), such of the Judges of the common High Court holding office immediately before
the commencement of the North-Eastern Areas (Reorganisation) and Other Related
Laws (Amendment) Act, 2012, that is, this Act, as may be determined by the President,
after ascertaining their option, shall, on such commencement, cease to be the Judges
of the common High Court, and, become a Judge of the High Court of Meghalaya or
the High Court of Manipur or the High Court of Tripura, as the case may be. So,
between now and the date of commencement, we will ascertain the option of the Judges
and on the date of commencement, the Judge sitting in that High Court, because he has
exercised the option, will become a Judge of that High Court and the High Court will
begin to work as a High Court. So, there is no difficulty, provision is being made.

I am deeply grateful to all the hon. Members. | share the concern of my good
friend, Mr. Shantaram Naik. | also share the concern of my friend, Mr. Ishwar Singh,
regarding the Punjab and Haryana High Court. | think, these questions should be
resolved and the way to resolve them is known. The solution is also known. I think, it
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only requires a little determination and obtaining the consent of the Chief Justices in
order to resolve these issues. In my personal opinion, there is a great degree of legitimacy
in the demand for a separate High Court for Goa and separate High Courts for Punjab
and Haryana but this is a subject which the Law Minister should deal with. Thank you,
Sir.

SHRI BHUBANESWAR KALITA : Sir, the hon. Minister has rightly said that
there will be separate High Courts in Tripura, Meghalaya and Manipur and, at present,
they have the Gauhati High Court Benches in Manipur, Meghalaya and Tripura. Separate
High Courts are being constituted now. Infrastructure is ready. Those High Courts will
function now. The Gauhati High Court Judges will be sitting there and they will have
an option to carry on as the Judges of Gauhati High Court or Tripura High Court or
Meghalaya High Court, as the Minister has said. But, Sir, Judges are already over-
burdened in Gauhati High Court and they have to go to the other Benches also in
Meghalaya, Manipur and Tripura. Now, if they give them option to continue with
those Benches in Tripura, Manipur, Meghalaya, there will be shortage of Judges in
Gauhati High Court. The Gauhati High Court Judges are already over-burdened. What
can be the solution to that? Whether the Judges will be increased in Gauhati High
Court or some more Judges will be appointed in those newly set up High Courts?

it 3aaR g FHIGH (STR 129 : AaR, FAR e, W5 HeI7 St 7 39 fIs =
I fIaR | S @ IR | ST =T &1 91 B, 99 F31 St & I H I8 919 s
JIT BT 3R 8T8 HIc 7 SC, ST IR OBC @7 representation M A & | SId &9 =A1T &I
9T BRA &, q9 ST 3MUH ATIH AT 72l S F A ST I8 & b 399 3 # WRaR
RIT HEH 3T X&! 8, Afh SC, ST 3R OBC T SiT qaadhT et I dferd 8T 7, SHdr ¥ =Ry
forer wh?

SHRI P. CHIDAMBARAM : Sir, answer to the question raised by Shri Kalita is
that while some Judges of the common High Court will become Judges of each of the
three High Courts, at the same time, the docket of the common High Court will also
get reduced and cases also would be transferred to these three High Courts. If, after
that, the workload of the common High Court requires more Judges, like I know, the
workload of every High Court requires more Judges, | gave the numbers, there is a
procedure to sanction more Judges and appoint more Judges. | am sure, that the Law
Ministry, the Chief Justice of India and the Chief Justices of the High Courts will
address this issue. But, as | said, the more important question is not to sanction more
posts and look at the vacancies, the important issue is to fill the 260 vacancies that
already exist. And, | think, if these 260 vacancies are filled immediately, that itself
will bring a great degree of relief to the litigant public.

As far as the other issue is concerned, the policy of the Government is that all
sections of the people, if there are adequate number of qualified and deserving persons,
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they should become Judges. And, in fact, it is happening. As more and more lawyers
and more and more Subordinate Court Judges are recruited or join the Bar from the
OBCs, Scheduled Castes and Scheduled Tribes, more and more of them will be elevated
to the High Court. 1 know this is happening in many High courts. In many High Courts,
a number of people elevated belong to the OBCs, belong to the Scheduled Castes. But
since you can become a Judge of the High Court only if you are a Judge of a Subordinate
Court or a lawyer, more and more people must join the legal profession, more and
more people must become Judges of Subordinate Courts. Then we will find that the
representation for the OBCs, Scheduled Castes and Scheduled Tribes automatically
increases. But I entirely support the argument that the High Courts must represent the
plurality of the States of India.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : The question is:

That the Bill further to amend the North-Eastern Areas (Reorganisation) Act,
1971 and Other Related Laws, as passed by Lok Sabha, be taken into consideration.

The motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : We shall now take up clause-
by-clause consideration of the Bill.

Clauses 2 to 13 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRI P. CHIDAMBARAM : Sir, | beg to move:
That the Bill be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, we shall take up Special
Mentions.

SPECIAL MENTIONS

*Demand for issuing directions to nationalized and other commercial banks to
provide educational loans to students of weaker sections without surety

SHRI S. THANGAVELU (Tamil Nadu) : Sir, I would like to bring to the notice
of the Government that education loans meant for students of various technical and
professional courses are not reaching students belonging to the weaker sections of the
society. In 2009-10, Government had introduced a scheme for providing interest-subsidy
on loans to students belonging to the weaker sections. The hon. Minister of Finance
had also promised to set up a Credit Guarantee Fund to ensure better flow of credit to

* Laid on the Table.
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deserving students. Further, the allocation for education loan interest-subsidy scheme
has been raised considerably, from Rs. 640 crores in 2011-12 to Rs. 800 crores. Even
though the Government has introduced such a subsidy scheme to encourage students
to go in for higher education, the number of beneficiaries from the weaker sections of
society was very less. It was said that the number of students who benefited was
nearly 22.8 lakhs in March, 2011; however, they were all provided loans on individual
surety ground. Especially, the students who joined through the Management quota
were disqualified from availing themselves of the education loan. Sir, education is an
important component of economic development and a driving force for economic
growth, ensuring opportunities for all.

Therefore, | urge upon the Government to direct all nationalized and commercial
banks to provide loans to students belonging to weaker sections of the society without
any surety, as also to students who joined higher education through Management quotas
and treat them on par with those who obtained seats on merit.

Demand for taking action to strengthen mobile network in border areas

Sl AR R (727 oo - wEIRY, IR @ faene T &R o feT Sw oM wr
IR & B arel fiaTe @ ey SrEaRT & A ¥ et vt €, W gl § O 9 a6 i)
AIPBR BT S AP TR I8! § 96 < &b AHATEd| &3 7 Arsd Tedd (FaR ) & S
A S T IR B IR H T

HEIGY, FgwIT &1 M Ufhw iR I & 980 oWl & 3R IR BT g o arett
T, FHIeT W AR ST STaRT F JaT S G g UBTS! Sifee &l &I YR 4 89N Al
-7 FST Hed SR TSI GRial F ol ©, IR S AHrad &l § <% P FaR Jedd oid I
P el BRAT T | IE I G9S B R RIS F AR I AR IR o AT F T
TN ¥ S HROT I T&T IR ARRST & ARI-ART I8 W) A & $28% G Wl el oI
g, T T ARl & ISR IR $UHTE TSl & 3R SHY 3P T ST ofdll |

F 98T Uob eI BT Seoid ST arsdt | RIfakpa & TrRIelm 3 fied 81 gY 919 9 |UR
PR BT IRGT & | T8 TR R HaR a7 39+ Siof-2iot Rerfr 7 & o <81 21 38 wIei
TR AT SR AE 10 URAR I s I8 3 Wl a7 A8 IR 8, Sy d Arad e 33
TIeE ¥ STeq QeI o} TR ST A8 & | T8l ek a1 @3avel 31 7 8T, J8f Gaamil & -
TS H S A A €, S WSl diod el o |

T H AT I ANT PR g [P <7 & AHrEc &3 F e TR FIRT S & F B
PN, AP folf TRHR T MMTLIdH HaH Io1Y AR I8 AT o for Wil w7 Far argwer
7 foeft PR @ IR SO B

Concern over increase in railway freight adversely affecting the salt traders

SHRI MANSUKH L. MANDAVIYA (Gujarat) : Sir, Gujarat is the land of
Gandhiji who started Dandi March for Salt Movement against the British. Today, the
day has come to restart the same movement for the sake of common man. In today’s
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world, salt plays the most essential part in human body, whereas refined salt is essential
for manufacturing units. As you are aware, Sir, an unprecedented, abnormal increase
in railway freight has been made effective since 6.3.2012. The revised rates are on the
exceptionally higher side and are detrimental to the interests of salt industry in Gujarat.
They are adversely affected due to enhanced freight.

It is seen from the freight rates table that initially, per tonne charges for various
classes are fixed for the distance of 25 and 50 kilometres. But, from 1000 to 1500
kilometres, it is fixed at 100 kilometres. In the subsequent block/slab, the distance is
250 kilometres up to 2000 kilometres and 500 kilometres for 2500 kilometres onwards.

It is our humble request that some reduction may kindly be made in the freight
structure. Gujarat’s salt manufacturers, who are meeting the country’s major requirement
of edible salt, are worst hit by this rise. The consumption of the refined salt has increased
manifold. Even the State Government supply refined iodised salt to the poorest of the
poor under the Public Distribution System and salt has virtually become an essential
commodity.

As Railways grant concession in freight in respect of ordinary iodised salt, we
request you to grant similar concession to refined salt also so that the industry can
survive.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, Shrimati Renubala
Pradhan, not here. Now, Shri Sukhendu Sekhar Roy.

Demand to take measures to ensure proper implementation of
national training policy

SHRI SUKHENDU SEKHAR ROY (West Bengal) : Sir, | would like to raise a
very important issue before this august House.

The Training Division of the Department of Personnel and Training is responsible
for Trainers” Development Programmes in the country. There are several instances of
irregularities noticed in the implementation of this policy. The Training Division insists
that a Certified Trainer, who is presently posted in a Ministry or Department of Central
Government or State Government, should conduct a training programme as and when
deployed by them. However, instead of taking action against the employers of Certified
Trainers for not relieving these trainers to conduct deployed courses, it is taking action
against these trainers.

Recently, the Training Division has withdrawn certification of five national
resource persons who created an advanced level training package in collaboration
with the University of Manchester, at the cost of the Government exchequer in which
the employers of these trainers did not relieve them as and when deployed by the
Training Division. Had these trainers’ services been utilised, some more trainers could
have been deployed by them. There is no definite strategy adopted for other training
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packages. Training Division is indulging in indiscipline and demoralising the trainers’
community as awhole. There are other irregularities in allocating training programmes.
There is no policy of deployment of trainers in various parts of the country.

Therefore, | would request the Government to initiate measures to remove disparity
in implementation of the trainers’ development policy. The Government may
immediately review the policy of trainers’ development and take suitable action to
implement training for all.

HALF-AN-HOUR DISCUSSION

Points arising out of answer given on 7th May, 2012, to Starred Question No.
423 regarding ‘Promotion of entrepreneurship and self-employment among
minorities

it HigwIe AN (SR YR © IR, Bl X FaTel & S/ H AT 731 S 7 b o
T DT AT 3R H IHPT RIFR A7 Fra o S 39 W H Ruae o6 | § IR-9R I8 Haar
g o AgARET MM FeeR HHCT BT 8aTell <l © 1 Aear BHST Bl RFSe & HUR &
AZARE & oY J8-38 AT §1 Aoy Bl Sfelq a18 TS o 5 S <eT 9 a1 &1 T
GaRI &, IE UAT Il AP | FeaR BT 7 AT HET o [ JAGH 57 <2 H &ferdl & aRma” 4
UET T & AR ISP Y PIg-T-Dlg IRISAT HAT B8R | BART WRBR T IGDT HeT [ &9
gfyeriic &) 37 & 3R 339 1T Uer ARt AR o918 © | s o0 89 i Uit & g9em
YR 2T |

PR gIet ¥ AR AR a9 & 915 H'T 5 89 15 Gl RIS o 2 © o
gHeHT @7 including other minorities, I8 BRIT 8111 UTgH MAReR A8 7 ®8T & b
AGHIREIST ¥, IR ARFIRS T9 I No 21 ST ST Fa SATET BT 2 fam e,
QBT $9 T & I & 918 IR SRIEAT Gga iR information & a1, ST #+7 iR A% A1l
T collect & g, IEY Ig UG I © b JAGHM BT O W el felr T IR, Jaemml B
bifurcation & foT &= et T {5 oy Ho ARMT | et 72 HEIGT & UF H Fa¥ Jga” ot
g ot IR I9H I8 FHET T o, 7 3fgw, i iR dRe-Hfgds & gt o ool
QT I IE For far T ¥ fF 1 ARIS 40 IRT AN BT FAT THIORRIT & &, offdhT wRY
[HST § TET 3 ¥ET ¥ 5 7' R 5 9 T 59 1 example % AR W UEH ORI TOF &
FI DI WHIGRRIT A 8, I8 URT IR & AR of 7 At SI1ar & SR 981 et e gof # /Y Sirar
T, A1 37 9 ATt @ fTR BT Siredy, H SIMU AT T aTedT g fa 1 RIS 40 g af i
R S <1 ¥, 97 R S geai @t § o1 e 3N 8 <Ter TWhioR T o %7 &, S+= club
PR M & T AT 1 IR 40 IR 3T gedl Pl WhIRIIT &1 82 TS Uoh WHIH & IR ST
3o forar & fob 70 WRAT AT BT & T § 1 I8 3P 919 & 3R 70 WIS ITHT IR
g9ar § | I8 fdegper acceptable &1 fhv a8 @81 TR fdb 8H 3R WO ¢ & (o g 89+
90 f3Ter T fohy & iR 77 3,780 FRIS Y SacHC & foly fIQ &1 3Ta A1EHIRET & forg aga
ST GSHT Wl f&AT! S8l FREi-aRg & §oTe 81, M HET fh 89 3,780 d_Ie vV < faw
T 3R IEH I M 840 FRIS UV W e gY & | AT BRI SR 21 9% Fer W fh ¥ 9 e
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& ST8f concentrated muslim population & | S¥® a1 @eT 7 & 89 15 AT HRIHT &
TET IEA-1 ASHIY &1 & | 3MMa HeT for M) 3ifh /el Saawic &f & &, MR 3ifts e
ST BT &) 8, digcs sdayie A &r &) 8§, afeT dare I8 & fb gaer frem «ar 87
 RER T YO VT g & MY 89D 9T < I8 © | I§ Pel 17 fd 89T g1 whieq sanctioned
PR & T 3R IgT-H SFIRT IR del T 7 o 39 W AR 8 @ 7] 7 el e & AR
TSR DU & IR 7 AT 18Tl § (& faoel § o drgfrel &r A1 ArgiRe! 7 enfier
T TR ¥ 9 2 AT ¥, AfhT S 50 WRIIT & BIHARRIA U < TR ¥ 7 aw uifermie §
IeT R8T g 3R SH/d! Fe W URT & | WRER 5 WA 8, I 17 WIT B BIg-rRe G &f T
2, T8l 70 WT JHeMM 8, AfPT T U AT 3l BRI TS & T &1 gHem I8 gl
TR 7 {3 3y bifurcate ¥ & IATSY 3 3T & T ST AR & SR ST I dal AT o &
TICT Helde X Ig © | 3N ATEd, Hel Hls 99 IR BIAT © AR Hal DIy ATHard! dHeT ST
T, A1 R AT & WIS F SICT DT fYel S €, <ifhT T I8 S1eT e firef Y81 &
{3 feperT GRAGHITHT T AT (4G 87 A€ SAMUDT &l A1 e fheT al BT AU GRT ATTAT
# e far 82 &y R IS a4 W7 8

1 afs It @1 @ e T1 3fe Jobf @1 & X 7, 1 o S9% W, I S Wb © B ST
AT T fr 87 39 Hotb H Uherell dbds Hrgfic! b JAaH & AT YAI-gfawe © |
S b A R PRl Shas T8l 8, 39 Job H ARaR UHall §dhds el § | 3R
TSRS BT el T I8 &, dF ATSARET BT el A 3T STHY of MMV | 3 IS Bal, T [BdTeT
P AR TR, 3T ToIC BT W1 TAIpT fpar &1 § |erar € fb 59 aore R e g, a1 9a1 &
for ST 5, FR F8t forar & 3 2011-12 3 S9RT RSt g9ie, I ST golc TRIHE T 98 2750
BT, T8 2002 BT RATSST 6T AT, AT RaATgST Io1e BH BT 1T | I8T Hord JEoil A8 YT goic
T & ST fSRgee frer S9er Wt &9 far |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, please conclude. Put
your questions.

=t Wgwe 3T : ¥R, IE sal et fhae Bl
IuTEIE (1. W91 HREAF) : R HN? I AT 37107 1% G SR ST pe T

£} HigwTe ST : WX, MU ¥ <IsH A7 7, A1 I8 sHIsH A H 999 IR g
Ju=rTeTE (. 0.9 HREA) @ o9 |89, I8 B U SR UG T ... (FqEM)...

Y Hiewe SN : R, 8% U NN f$Tha B, oifdbT & smuyest Ryt <ie qrel gar=r =mgar
g1 3T SHHT BiS SR, AfHT S waTeld 8189 # fhy 17 € 3R i S9d S/[a9 g 17 €,
T AT 9g BR GAT o Y| IRIY, TP AaATT P STaTg F AR T, FHART 98 TR eY

N o C o v
ey fohaas AT ©,...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : This is not a speech. arlq
WIEd, MU 31e e of fofw | You put your questions. This is Half-an-Hour Discussion.

St Aieme Ile : IR, X 8IS A WAl I8 Sid9 oA M ¥, SR I8 her T v, St
Stare o= & AR 9, I= w87 T § fF details of funds sanctioned and unutilised. Ist
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SR HET fh IR U= 7 50 IHiC gfearssT 781 gor | <Ray, Sv wawr &7 3 o 1 e
PTG ARG, ST el b STR TS 7 24,888 R YUY AR Y, 12,044 & WY 8T IR
13,000 &l &1 IE I YAl B gl B, FOd SUR 8H BT AT & AoldRT 3HH Hl,
AIGAIREIST BT Telldbe Bl & | I8 W Pel ST © 6 89 ARSI & 9gd 8l Julex & 3R
ASAREST Bl 89 TSI fUhsh BRI €| SRT WY, BH AT 3117 W fawary fpar ik g9 Ay
T TeT RIGH 3T | §917eT o 37a¥ 40 W, AT SacT SR, &7 1 & T golr | AR
DT IFR 3T ATSAIRCIST & 2RIEIT T W A 8, BRT 3 SMsoid®= I8 © b ATSAIRST b
HoiT 8T g AR, ot T Wi B2y fa 4fer weax BHEt T el o $afie 89 AT

TR, o faeeh # 89 v €, J81 U 91 iRgell &, Foraw Ui ofkg I 1T Y& & | I8t
PR BT G el el &, U YT e & | 9 § T A 2, GO R = Ied et
2, I RgWM & J8akiT B § I urs Sl § | 89T o I8 fear 21 g el 7
ATHR & gl 7 b AT el o | Rieer areq &1 A 9 a8 %e1 M7 o % 9t &9
WRHR Vool Wit I8 T | faeelt #F 7EF @rer, dr o7 iR @af @ie?

JuRTETE (W .S PRIF) : e wrEs, This is not a discussion on that. This is a
guestion on entrepreneurship and self-employment. You stick to the question.

£} Hiewre 3rdlg : § R 7 At A B S ArEal g1 U A I8 6 U RIS A
ARG ST WhIeRIT & B, IS 9T & b I8 T RIS ATl IRT Tl T AR dl fT 17 & A7 981
SN ST 31T U el S I8 8, S99 TS R 8 §, SIS I8 87

T AT FE & 6 OWR ST $HPT AN AAT A8 &, A H [Faa BRAr =rear g b
T 8, <fehT g1 P 1 b1g ST HAST 8T & | 3R g7b! |e! oI A channelize &==T
2, 3R Wel TP I AFAMNE B B BT &, Al AP $0b [0 Ty e Frm
TSI, Ueh ST BAST g9 T 3R Sig it oy uiferamdic & a7 uiferarie & 49ex A9 <,
ar bifurcate v < & g RIS BT 311y fhaeT < R € iR fobd o # fapaem < %2 € iR
ST T foraT & o 89 13 FATerl T RRERT & f 9 15 3 $1HT & Ted H Y, A
I 13 FATHAT BT W I8 FAHT T B T 57 SRS Br foheaer & %2 €7 oFR I8 e IR

g, ar ag ... (aE)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : All this does not come under
this question. What is this?

it Higwig ST : AT dle B T8l o & ... (AFeM)...
IuTeE (1. |91 $RIF) @ 12 fFe 81 7Y § L (FEe). .
it WigwIE 3T : 31T S & e I § ...(aE). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Itis a Half-an-Hour Discussion.

You have given notice for Half-an-Hour Discussion. You could have given notice for
Short Duration Discussion. S 3T 3 €¢ el
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it Ailgwe T : WX, 519 Short Duration &1 ifew & Smar 8, dF S+ o ¥ 9
BRI & | WA T Qb 1T U8l g1 I8 document HST, 3iTUch I8T SHBT 93T =T Al GRee
21 I8 TSI IR B a1 T] IR-IR fFAA SR Pe, [hay BRI d7?

IurTemE (M. |9 $REF) @ oy Aifew T AR ... (SraEm)....
=t AIEwIE 31T : I SR BT I 1S & ¥, TT TIfIrie ¥ ...(aaem)...

. T e R (=P e )
by S gt oS b e sl o Lo S agme bas BT S e 5 e
S o3 UGS gl gt w08 S8 S ol S e
A5 il ) (S S e S o Ml S S e
P LY W g P U R R R B R T
AL LS o S a T L o LS S g plalua ue g0 el RS
S e gl o B g el S o e R ) el
el a S LS S8 G S S e e B LS B la A8 S
A5 o s e Sl Sl S Gl gl o oy S e
B ows JEAL e S Sy pefs 4
G515 ar S LS aey Sl g e SlEle I e MS
ncluding other 58 oslales (s o sow o ¥ el
Sign S LS o caals e oy 8 0 o 0 S minorities,
O e B = S B
daghi gas gl aay S 00 Shad el G0 e Lt L) a0l
eSSBS S et o e gl e s cdar S Gee W )
Opilaluse ¢ e - S e (ot 2SS Jlabs S s g o
S fle gaa . i gaf Ol SIE LS e IS pifurcation S
ar S LE LS o e O g B i e e e lad S
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e egm oY Jau 8 A lke B o e 35S S sl
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s pip imd im nS g Ugnam e -y BS OAS5UI 2 1S i &
Da s 2011-12 8 = 80 gl Fes o llaln Sl 5z
LS 5,18 2002 o5 68 2750 25 43 Suefiel S ga e e )
Y i ) cialia o S i Ul A8 g1 S S iy e S
S s o S S i oS s com S ok S e 2 ) oo
ot 58 el e (58 g AT g e Ol o A S 5l S S U S
[L& L8 S

THE VICE-CHAIRMAN (RPOF. P.J. KURIEN) : Now, please conclude. Put
your questions.
(S e (g e 1l dena Gilia]t
2l 5 TS LS T (S - ) SR L Gl
o RS g el iy
e g (Bl g el e e w1 ) daaa Slin

s S
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__(n.'_-.'l.ll."n.]_'l-dj-._ — ;}.i‘t’».uj |_.J_.!.I ._.L-."I

t Transliteration in Urdu Script.



Half-an-Hour [16 MAY, 2012] Discussion 297

ﬁyﬁﬂﬁlduﬁuﬂiljji;}ﬂ_m_rl e ed] dades lia
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THE VICE-CHAIRMAN (RPOF. PJ. KURIEN) : This is not a

speech. . il 1 <ie il ol wewmba cwal]t You put your
questions. This is Half-an-Hour Discussion.

e LR L s s e el (el 6 e 1 ) daase Gl T
T SN PR DY § W PRy PO PR F R R
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This is not a discussion on that. This is a question on entrepreneurship and

self-employment. You stick to the question.
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THE VICE-CHAIRMAN (RPOF. P.J. KURIEN) : All this does not come under
this question. What is this?
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THE VICE-CHAIRMAN (RPOF. PJ. KURIEN) : It is a
Half-an-Hour Discussion. You have given notice for Half-an-
Hour Discussion. You could have given notice for Short Duration

S ole 58 3 S o we Lul]t Discussion.

i = Ua L 518 Short Duration <2 ¢ e @ ol dasa ilis

i g Sl Sl e L o Sl e S e el
S o S5 e WSl S Ol o S ol dlaggs S iS00
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Hon. Members, it is a Half-
an-Hour Discussion. It is a clarification on a particular question. You are requested to
put only questions. | have nine names with me. Each Member can take two minutes.
So, just put questions. Nagviji, just put questions. If you want a discussion on the
Ministry of Minority Affairs, there are other ways. You can give notice. This is not an
occasion for that.

2 YER JERT AHAl (ST T<T) : STGHRIE Sff, I8 =4 ik I8 Half-an-Hour
Discussion & SRol I ga1T 87 7 f&T A1 H=1 STt STeu™iRedhi & 371, AT iR
QRO fIh T | g Y Jal IR oA < X2 ¥, I 9 I J91 gs (P S (ol RIT Ioic &
3R I FoIC BT e T SWINT $9 FATST 1 AT 87 I qHY AT A1 S P& Sd1d 81
T UY | 99 AT § A I I oY fh 39 R 31T & 79t e anfRvl

IUFTERT S, U =4t 14 |19, 2011 DT W g o, R srcudearss A #arerT & av
H, SUPG BB & IR F AR SHH TUGEI DT & 3w, AHTiTs 3R Seifores ey & forg
PIF-DIT I H&H IoI¢ Y &, 3HD aX F Fdi gg AT IR AT H3AT SN T IHBT Sard fem o |
14 AT, 2011 | 3 2012 3T AT, AT 9 U 9§ & IR NS a8 &t ael © | fIery o St
T qHY T RET Y, b T T © B 5 99T I8 D g o

IUGHTERT ST, | U 91 Qb IR P HY H PHeT dedl g

“BR IR BHP! HICT B3N X AT ¥,
[EEIRCNCEIIESIISIE I E R

I TP forar &1, ar & U Wx form,
ART T TR 34 I-3919 T |

319 q geifedr & ger micar 9t <,

Ig g Ar 89 A gs & gAg # ("
IR IS &, BT WiaT yeTs iR el GieAT| 918 7 T8 AREI0T Bl AGH Fberd] & 3R a8
SRETOT 1 VAT ST B, S expired & | AT § o 98 SN S ofY | Uh HETdd =-

“IER SRl H PBIg GTAT B Wl Wehell &,
3RS gAY &, RuaerT a1 ff dahar 217

QI I8 TaT 39PT RUT B 719, I8 SMREIVT &I MBI §9hT RUde B TS 3R DI SHBT
PIS AW T8 AT | H AT I8 919 B8 BT [ ATST ST DT b ATRID, AHTTD, Jefordh
AYRNBRT R IFH ¢ Y FaTeT IR-GR ISY ST T |

JurTeIE (1. 051 $RIA) @ THdr S, we e, 59 Question T scope Rit saT
T - “Promotion of entrepreneurship and self-employment among minorities’ - $37% aX
# YT question BT &, @ gy, 9= # allow F&f @&l This is not a discussion on
the Ministry of Minority Affairs ...(Interruptions)... You see the rules. This is Half-an-
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[, .57, pRe]

Hour Discussion, and the scope of the discussion is only that particular question, that
is, Question No. 423 raised on 7th May ...(Interruptions)...

SHRI MUKHTAR ABBAS NAQVI : on a point of order. &, 37 39 Question
BT HIT RT3 Question &7 fawr o far sreuserast & anfdew, amfors, derfore et
T 3 HATST BT IoIC T & 3R IHBT RT §AT?

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You have taken three minutes,
and now, you put your questions ...(Interruptions)...

N} YRR ST TRl : IR, 87 SF IR 2| alenT, AT {7 W dlerd? 37 gargy | All the
issues are related to that question.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You put your questions, if you
want. It cannot be a lecture.

it YR SFERT AHAL : SAFAY IRT IE FHET © ....(TIEH)....
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, please conclude.
Juzrreer (. |9 HRAA) : Hear T2, udr gur 2

£} AR IFERT A : F Y© I8T § | He1ed, AT F301 S & UTd dg HATd & | A1
T SN &1 30T SAMERT I S HATAT H BT TR &F IR 37 HATAT & BT bl T G &
BT el B, offhT 81 FdhdTl & & T 9187 I 10! &9 81 IR I8 ST Teqiards fAaRT 737 2,
I8 IIIEI® [AdbrT HaTerr ad-hoc AR €1 I8 99 2006 # 99T IR SS9 3T & BrITTT
P G H B HEN o MR ST W TT AT IeTARIDBT & 3T, eifores iR Armiforg
e & forg nodal AR &1 @ 98 F3TeT IHST TWRW ) IBT © AT Had X I oF a7
g 3R P X eI el 87 HelGd, Y& Y&l 984 991 & 3R § Wdrel Jg Yo Aredl § fb @
Y- G3) St I8 G BT B BT fob 57 fUol 31TS ATell § STeURieddhi & RIford, I
AR RNF fAhr F folg TSR ¥ fHaT Ioic 319 T @M 3R I Joic 7 I fhamr @ gan?
..(THT B ESY)... AR STHGRT H 87 TUY UfT SafeRy Uiy sreuimat & 3nfda, i sk
ATHIRTS fABrT & T S qolc § € 3R S 87 BUaT # I 7 BUY |l TR dhi & fAdbrT a6
Tl UEFT U 2 £ ...(THT DI GSY).... I8 AedQUl HaTT &, S BT 3MMUP AT F AT
A STt ST AR 6 ST g W, S (). . L (R ) EEY).. it ordie e
T T THAM FATel! B HeT, F A HaeT Ig BT ARl g .. (T Bl €.

IuTeIE (1. W91 HRIA) @ 31l R 3RART SN, dIferg | .. (FFem)....
= YER SERT TH4A! : TR, 3T ...(FFEH)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You have taken five minutes
...(Interruptions)... | have ten names with me. If everybody takes ten minutes, then,
how much time will be required? ...(Interruptions)...
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i AR I AHAL : IR, BH I HH Y-8 e dr e &7 41T <Y | .. (JaE)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : You look at the Board. You
have taken five minutes ...(Interruptions)... <Rag, 1€ &7 IRAT| .. (FGEM)... 3Tell AR
IR S, M AfeTT | ... (TIET™). ..

2} &R @R 94! : IR, T last point drer ST

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Other things you write to the
Minister. | will not allow ...(Interruptions)... There should be some rule. | have ten
names ...(Interruptions)... Naqviji, this is indiscipline ...(Interruptions)...

N YR ST THal : R, I8 AYHT A Wi 3T | I &= 7 €, 37 G SAorg—

“ RAT H W R TE@@T E,
9aT &, FREa R SR g,
q BIfH &7 &, 1 SATH 41 9,

IeTeE (A1 W9 $REA) : o9 e §, gEe | R SN, oy ar fMe 7 Rib
question gf®TT|

it 31elt 3FaR AR (ABR) : SRR HEIGY, MTST Yag Bl Heli eiie areq o gt
e, ST stfireT BT SAST §, I 89 I8 ST I8 © b FeaR BHeT bf 19 91 31l ©...

STET AEHRET & 91 NN &, HedR PHHc!, JHRN s HHed & 91d IRl 8, Jeav
HHS ¥ FET & [ TRHRI AT H FHAAHT DI ST AL 8, SAHT AU &, 98 ar 9
U WRYT & 1= # T | 87 SI91 9184 & {4 S9! enhance &R & o, SH&T 9o & folg
SN T 1T &, 3MUast RIT ST 82 HEIGY, AR HHel ¥ Equal Opportunity Commission
TN @ AT B T | AP IR T M T AT B2 TR, N 3fipe T @ ¢ P g AR
IOIeT 32T, SO ART 9% & @ & beneficiaries €1 ¥R, I8 g3+ I<I marathon exercise
g, IR A U9 o RIS 8, 3R 59 SAST & 919 &, Prime Minister’s High Power Committee.
7 High Power Commiittee & 3R $& RN 6T aSi®T 81 9@MT T, IR $& ANl Bl AT
B QAT AT - Ugel AT &Y &7 3, 319 |7 A1 & < a7 - a1 39 forw g High Power Committee
BT T B RIT Sexd 1?2 VAT A 3T executive order ¥ R FaT | WareT I8 © 5 oo
feT SR T ARBRI AIBRAT P AR IUART PRI T, BRISH PRIQ 57 FRId, Sif AT JRa
DT B a1 PR <, YR AR Tehdl AT A 9 & Dl & b ST IR-SA-ARRT T R
T T, T FeeR HHST 7 IF R JReHRUT B a1 DT WIRST BT ¥ | 586 folg T4 STaT
et §9 W # BN A2, ST 45 AT b §HAT ¥ & © | 37T BTeqd aT 87 F I AN &
TEI § Sl & & 3R TR ARET Pl 1T BRA & IR ST AN H WY T8I & SIT STRE Bl 1T
AT WSdH SN © | T el Y ST AT S? &H AT AAATT b [ofQ SARETT Bl I 81 DY
e

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please conclude.
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i} 3TeTl AR IRY : ek HHC o Hel b AT 4 W1 Sferd €, sarsar 7 A gford
21 I8 R JaeHET o a1 T8 7, SArsal @ ff 19 §1 ISP AT € P SR IR HSHIT 8l
RET T |

IuTeRE (1. W91 $RIF) : IR fFFe 81 Y €, 3T Faes I |
g7 fiFe § T % |
IurTemE (M. 0.9 $REF) @ F R w62 IR fiee 8 v T

i} 3rel) 3R AR : R, RIAT <89 31U g7 ANl @f foar §, &F W &F ST <Igq ol
N QR | FUT TR ARI AEATH 7T BT |

Iu=rTeTE (M. 0.9 $REF) @ ST uiw fae Ry 21 ... (S5aEm)...

it 37ett SFTaR IR : B & F SR U IMRETT & 91 T8l oY T2 ¥, TR I ) FHE B
g, SR ¥ fl FE W T, B9 37 | ¢ & IeYes BT & A H, URT 341 F HET F ST o+
P MR W HSWT AT ST 8T 7, 1950 & presidential order & SIRT 9RT 341 WX Sir
religious ban T f&aT €, &7 I ¥ & MR TR HGHIT BT WH B Bl 91 IR 72 T, 978
W B XE T | FeaR AT T RImRer @t &, WHRr s diter 1 RieiRer a6t 1 ... (aaer)....

Juzrreer (0. §.9. FRIA) @ wid, Fags HRY|

£} oTell AR IR : AEIGY, PUAT Fo G forar SMg | [AeR faerT | 1 Jaawfr 4
UG U R by IRBR BT ASTT B ... (TGEF)....

JuTeIE (O 091 PRIA) @ AR S, I8 FITET e BT AR T, Wi BRT B
TR &l T

i} a1l 3R IR ; fAER B 1, SR USeT fAuT ur 7 ot 9O 8, 37 U &f faur
JuT 7 A AT B

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : This is indiscipline. mq @ea=
iz

it 3relt AR SR : &t TORRER YE! WIET T gllPblex gHeAT H R ¥ 15 & uge
TRATT URT &xp oIl | I O AT |18 @ uret & 9| 89 He 9184 ¢ [ $9 ¥ard W) Ud

T HHAF I T | GO S Aleq, AT A AR 61 €| I gUiF I yB el ©
..(TFEM).... IR, § UP AT § Ul 91T @H B Vel g

Juzrarerer (. 0.9 FRIA) @ SR S, o gavET gfev |

£} 31elt 3TaR SRR : TE) Yo JET | 3N <f fAfex off €, ATsAiRE omha & fifiey
01 €, TR 8T B 3R AedR HHT! o Sif HeT & [ afeld A, aferd sarsal & arf
HIE & MR R WSHIG 8T I8T 7, g8 unconstitutional &, 3T JURT BIS 7 SHHT SIad RIT
e T 87
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3T as a Law Minister @RIT 781 < I8 §? WRA IRGR T M SRSl 39 ATHeT Bl a1
TASHIT I IET 87 ...(AHT Bl €9SY)... I8 39 o R 3i1F &var oI &7 &, Hifd st e 7
e Tl ...(F9g &I "93)... e 5N afea a1 = @ & fog 98 @8 2 21 (@l
HY)... ARTEN St F AR, TAN AT A PAR SN A AN, IMASAT Iae § @9,
BT S 3 ST it TIfear ... (9 &1 €6E)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : It will not go on record.
it 3relt FTER IFRY ;¢

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : It will not go on record. No,
no. Please, it is over. It is not going on record. It is not going on record. 3<RY <, ¥
SIS

i} 3relt 3FEN 3R *

IurTeE (0. G HREA) @ SR S, o syl SRR S, afev | oY S, S
Take your seat. Take your seat.lt is not going on record. What are you doing?

it el AR IR : *
AR AR el (STR U<T) : SUFWET Heled, g W1 Jie T g ... (aE ™). ..
— b g i g b 2 pee ASaaal lgaas ol LA ;.5)"-"-3-.":‘]1-

[ I|"'I‘-_I-|.=h|
A

o
TR .
I

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No. I told you it is not going
on record. This is indiscipline. 3T S, 3 ST | You take your seat. You take your
seat. You sit down, Ansariji. What is this? Ansariji, take your seat. You sit down,
Ansariji. What is this? Mr. Munabbar, you listen. You are a new Member. You should
read the rule book. I have told you the other day also. If you want to speak, you have to
give your name before the discussion starts. The other day | told you that. | have
already 10 names before me. And, you are raising your hand! What should | do? Should
I not call these ten Members? | have already advised you the other day. Try to read
rules and understand something. Hon. Members, | am very clear. We should understand
what is what. This is Half-an-Hour discussion. If you want a discussion on the Working
of the Ministry of Minority Affairs, the Chair does not have any objection. Give a
notice. We will do that. | can sit for hours. But, | have to go by rules. This is Half-an-
Hour discussion where a Member can ask questions. Ansariji, in fact, you disobeyed
me. | am sorry. He is my friend. He should not have been done like this. So, there are

* Not recorded.

t Transliteration in Urdu Script.
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[PROF. P.J. KURIEN]

7 Members. | have no problem to call Mr. Munabbar also as 8th Member. But, | am
requesting the hon. Members to ask questions. Anything other than questions, I will
expunge from the record. | am telling you. You only ask questions. You can ask it in 2
or 3 sentences. | have no problem. But, the rule says that you can only ask questions.
Therefore, | will allow Munabbar also. If Members stick to the rules, I can allow more
Members. That is the point. So, in 2 or 3 sentence you put your questions. | mean, in
two minutes, you put questions. Don’t give lectures. Everybody knows the lecture you
are making that a particular community is backward. Everybody knows. | also know.
Therefore, you put questions. Now, Shri Husain Dalwai. Don’t make pleasantries, put
questions.

it g9 ST (FERTSY) @ TR, AR H&T I8 ¥ {3 Teaw AT 318, 15 Wigcd UITRT 3T,
AT P (T P A el garr, VT & 8l 7T | W o qa1a &, e § 4301 St & ame
REAT g 3R SHNT BT § 6 T 396 W AR S| S T [peRPY ¢ 2 €, a8
THIeRRT restricted 21 JMUBT F& AR BT F& ST ST 8, AT ITHT S |

3T IFH! universal HIRTT | S-S TRIT JAHIT ©, STDI ThIoRRT e a2y |
gq% fore omg s a7 @iy, @ifes 98 dear fier W | |I=ar wHct § equal opportunity
commission &I 1T wEl TS 7, M d% I8 Rfud Tl fhar T 7, Sfely oy SaT Siea)
I STedl R HIRTY | 3FR 3T A dr minorities & 99T, SHGI A9d foTT =T 318, ar
A Y ¥, <ifdT g8 BIFT 98 STl & |

RTSRE Pt BT 8, 99 & NSRS Wt 37 IR 9=ai & forg 9t TR ST R=iffs
SHDT ITPI I8 WIIGT BT | 37O JASHMT H TSP &b Uil Ueh aTTarol AR AT & AR
SHHT BRIET ISHT AT | B Feal Whel ¥ Sy, VAT gawr 81 @y |

F U 91T MR e A o oreT ff gRem il B1lt 8, 987 W) o 7 8 BIC-HIT g7
BT &, ST FE] W HUS G T=T BT ¥, Fel Telid BT g7 Bl § IR HEl W IS BT 8T
21 T AR P8 T T GET BRA T8 8, AT TP M PR & [l STE IureT e eril &
AT T SUS-US! H B YT HH-ERT BT ¥&d & | RT IRBR Sd o7 FSReI 889
A O I AT T T IR H AR AT FEAT ¥ [ TWER IADT BIC-BIC B TR D
HATE T, NP STH ITPT HOIGR Wl S TRE I B PR G | 57 IRE F B BRP d AN §9
U TR BRT URTIST W BHTGT, aifs ST N B S9 dRg & &8I & |

a9 7g 7 f% Bhiwandi, Malegaon, Dhule, Jalgaon, ¥ CaIcTSe ...(W9T &
HY)... W), # |aTd UB Ve g
Ju=rTeE (1. 9o HREE) : 8, giov-gfoul

2l 99 TS : THRICISA SS% D 91 31T, AT 98 SAAPRS A WY, TT&T & T W)
RN T | ST ART BBl & O STef S9! MaeadhdT &, 81 9919 | # SIe=r aredr g for &=
JMUh U J8T S8 g1 BT Sl & AT a1, A &1 & o7 RIT I87 991 &I 3BT 87
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U a1 I8 FE A fF AERET F 90 RRgaew € R a9-a3 AR
A & | 7 AT © {3 SMUT ATRT 1 a1 @l 8, 3R B © dF 6! a1 g AR 89 39 aN 3
SRR & Y | GREAT Tpel, Pletol 3R TJHTel SRECI & [ S 781 &1 9l &,
AT PRI & 1T ST <1 SR & | A #RT B8l € [ 37 g ST o & a7 1
AT | 3R TFE B SHI GBI & foIY SHHTe BRil 8, ar ST BTy |

Ju=rTeTE (. W91 HREIF) @ P, 8 T, B Wl

Mg geas: O SC, ST Ik OBC & @Rl &7 BRIGT e &, .. (FAg @t €dl)... a8t
AT R HRIFET & AR o W e anfey |

JuTeIE (1. W51 HRIF) @ sy AT e 8 17 B

=t g9 To1as : IMRaER , § I8 FeT I [ $HB aN H FHARN WIeT G 41 JRR
AT Thd) AT 1 W HET & | G U] ST 33 ORI F Iga! &, 7T a8 ) sad AT
7 ...(gaem)...

JuTeE (1. W51 HRIF) @ aud AT e 8 1w B
#ff GO TGS © Y 39 W R SR I I B

2t Y. THT T QT TSR ¢ SUGWRIE Heled, § PlE IR T IRRT A8l GAr, §
SRRGT T 9T U= 31 R8T g1 AR, W die & g $aar ar & 53g &1 g e 4
scholarships 3iX entrepreneurship & aR # a1 32 T, 31 I fdha wpel @iel & R faaT
scholarship QY €, S8 IR AT & STETET SATET 57 98! g9 Uiy 1 €1 3T SEZ &
T BRI U SFIT & I8 ©, AR S IRIT GAAHA g T a1 &, IS9P &pel & [og
SR STET firer Y81 € 3iR 1Y 98T ot T8 W@idf ¥ & | 3FK entrepreneurship 3 wereft Aiex
Hoh(ep, ATSfdhel Hbdh 3Mfa BIC BMT P forg ST <31, AT GRe IRl 3 I8+ aTel = 31T
T | MTSTdhel T 3 o Ug oT T interest ¥aT & X&T & | 9= ¥=T scholarship # vgax
BRA ST @16 & | g1 uaT © & U s & arad 3 7 I $H 15 §di F g9 Y &,
I= I8 HET {5 scholarship < & fofT I8 <lex @i, a8 ey olRil, 3FR S9d URT SHI
T A1 R el FoheT ¥ 39 UBR 31d UHR & BILT Dl a1 B I8 & (5 R g2 T
TGHI? H HAT S I HEAT A8l g (b B TR & boldex o 39 T I HdT HISIT B Bl
T DI T, BT A1 B IR postpone FHR & | T VAT BTeAd H Fea” BT SARIeiie 8 At
27 R ARt e € 5 s U Tree & T8l B

T IR-gR HfET 7@ § IR IR-IR URSUH ox < &, ST ga wrong message ST
IET T U IR A IREBR & TRET & AT, AIGHIRET & ARSI 9871 &1 AT S &, off b
9 T BT ST & T8l 81 8T ¥ The Collectors are not taking any interest. U=t
Holdex AR TR PIs VT T IRy | 27 W) H R doldex 8, S99 Ik Hiel 7 Hal &
o T gAY | o1t T AT iaT HITEHT Jaurg © 3MR AT AdT URSUA Bl 8, S RIT A
SITQAT? ¥ Fr8dr g & fffRael MAfAReR s & W | FORT TR I WeF gaiid §iF ©, 99
B TRHET & o S 9 TR B .. (FIEF)... A I SR MR’ 91T 9o uiudt B
PR T | W g OS] 99 2 T | Gadeell a9 U] BT 99 2 & AR PR Il I8 SRl
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5.00 p.m.

[ &Y & <]

T 3T 30 W A & b Ib Gt BT 97T 3R GG T | AT I9-9S RAYER S
AR TSI-Te! fAfesT a1 ¥ T 1 VAT B UR RIT IRIG STEH DI, JATHIT DT AT &1 G2
3T RIS 1 a1 hact Wi § 7 BT, AT 3T SAERT I SHPI, Tah Uae] Bl o
A RABA AT AT BT Wl BT, ITD! UGS AR ABRAT H W Telell AT | S a1 HehY

RTHTGT T | E=Iarg |

SHRI BAISHNAB PARIDA (Odisha) : Thank you Mr. Vice-Chairman, Sir, for
giving me this opportunity. | have two-three questions on which I would like to seek
clarifications from the Minister. You have selected 90 districts to develop the socio-
economic conditions of the minorities. In Odisha, we have 30 districts. But, only one
district, the smallest district by name Gajapati, is selected for this programme where a
number of Christians are living; they are mostly adivasis. But, in the rest of the 29
districts, there are so many pockets or blocks where Muslims are in more numbers.
But, they are not getting the facility because those districts do not have more than 25
per cent of the population. My request is, instead of taking the district as the base, you
may please select the blocks where more than 15 per cent of the population belongs to
minorities. That way, they would get the benefits and develop.

Secondly, as the topic of discussion itself explains, promotion of entrepreneurship
and self-employment among minorities is the main thing. In order to develop the
entrepreneurship skills, we need to educate the children of minority communities. So,
education is the top, priority. Then, we need to build skills in them. For building the
skills, they require ITIS and polytechnics. In Odisha, | have seen that some educated
people among minorities want to set up their own ITIS. But, they are not getting enough
opportunities; they are not getting loans to establish institutions. If you treat them as
minority students, to build up skills in different and specific trades, then they can be
useful in the particular regions, in the districts of their States. We need to look into it.

Sir, in regard to self-employment, most of the minority people are poor. They do
not have the required capital to invest. So, loans should be given to them on easy terms
so that they build their own schools, ITES or training centres. About self-employment,
I request the hon. Minister to take specific data from different States as to the percentage
of Muslims, Christians and other minorities getting their share of opportunities in
employment. If you do not have a comprehensive approach, then the inclusive growth
about which you are talking, cannot be achieved,; this inclusive growth would be minus
minorities, minus SCs, minus STs and minus OBCs. Whose development do you seek
then? That is why | have requested you. Please pay attention to the points | have
mentioned. Thank you, Sir.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Rajeeve, put questions
only. You have got two minutes.

SHRI P. RAJEEVE (Kerala) : Sir, what is the final position of the Government to
include a sub-plan for minorities on the line of Tribal Plan? Sir, | want to know whether
the Government has formulated any specific programme for self-employed or home-
based workers to provide skill, credit, technology and market support in backward
districts; if so, what is the allocation for that project. Third, how many ITls and
polytechnics and other institutions have been started as per the recommendations of
the Sachar Committee? | want to know whether any alternative mechanism has been
formulated to identify and charged with the task of providing institutional support, like
market linkage, skill upgradation, funding of trades being run by Muslim artisans. Sir,
my next question is whether the Small Industrial Development Bank of India, SIDBI,
should set aside any dedicated fund for training of minorities, under its Entrepreneur
Development Programme; if so, what is the extent of the fund. I want to know whether
the Government has given any incentive to start new branches in Muslim-concentrated
districts; if so, what is the quantum of the incentive. Next question is whether the
Government has formulated any specific scheme to ensure smooth flow of micro credit
or priority sector advances; if so, what are the steps taken by them and what is the
allocation for this programme.

Sir, I want to know whether the Government has any plan to formulate any policy
for enhancing the participation of the minorities in the micro credit schemes of
NABARD; if so, what are the schemes; what is the allocation for that; and what is the
achievement of it. So, these are my questions to the hon. Minister.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : I think, this is how it should
be. If every hon. Member follows Rajeeve, | think, that is correct. That is a correct
example; put questions. Now, Shri Tarig Anwatr.

2 AIRF AR (FERT) : AR TR | § AT g b ST Il U 95 of Hecayul [aw
W AT BT I8 § | I8 99 Wl el T, JeF A GERI 7 Ui W, Ry w5 d
R FETT & IR § 9 91 B 74l DI & [ I AT ArA1oID, iF iR LefOren Rerfer
T, S T@d gY FeeR PHHC! DI Sif RUIS o118 3fR TR s e a1 Sir RUic a1rs, S96
YR TR AR 31 ATgHIRE! 3MhRT ¥ &R fHaT B 1 I8 w1 Sfud =8] 81 b P &H
TEl gRMT &, 987 B 3l & | TAH 7 I iR J37 STHPRI U g8 © fo 11th Five Year Plan
H 7 BOR PRI$ BUY AR HRYFT! & b & forg, 396 educational empowerment,
area development, economic empowerment, strengthening of minority institutions &
fog Ry 77| § w20 S & I Pe1 T $ SO W AR W I8 919 Sfe} T8 g8 8, slid
TIOR3 I T AT AR W Pel TS © b STeIRAD TG 3 TeT-TeT HRYerd, R
gRer, fheae, R, gigve iR URYT o1l &, ST fohai-dhai FhieR R af T8 | ST TRE
H B B & H 91ed T, R R TR B Sl FARIT &, I8 GaN JoRid Fard I
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[s aR® 3R]

3T T | S 91 aF =l 3R Al 71 Y 3 &9 S Yobrael ¥ @S 781 81 9ad ¢ | safog a8
A § fF @ dR R SIR S/ fF weer it 7 oft 9% 9 del oY 5 gt SR
P HOR AT ¥, fRY ®0 § SHRIHT FATT Bl SR & 3R S ST DI AaeIHhell T |

F I8 AT AT [ SRY WRT AR R SFERT ST AT & aR 7 8, 9 hiee & ar
T 8, ssigad ¢fFiT sRecse & ar & & AT w@ol SR 2l ISR AT 8, QT foras
SFBRT AN T Ugd Ah? TR 950 AN BRIGH sdreg AT sfwric 81 8 Ul € & Rl
BT TP STFHRT el BRil & | ST FGITT & AN BT ITDT TIHRT Te1 Bl 2|

39 ARE, Udh AT S9%! SRR @ 91d ¥ IR ARI-81-97T 396! JifeRar @t ff ara 21
RGN P RIaT ff GoET Bkl €, S9h IR 7 I8 9aTd RN Sodl § i SHdl R
AT TE Bl | 3R I iR AifeReT 8, @ § wer § fF 9ga-9N SR oY 99 dad
1 H ST ST = (I @t "), 11th five-year plan ¥ T SO 7000 RIS 6T
TEETT T 2.,

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please conclude.

it R® 3FaR : 319 I8 12th five-year plan @er YT 7, A SHH T IHDT fHeT g8
ST I8 T 3R IAPT STT-3TT &I 4, STT-37eli T community & 2@ 3 39 W) fhaar @
PNA? SHD! STFHRT B T84 & | U TRE I ThIRRIT 7 W & | 8 I ST aresr o o
HRITT g 7 iR e o O gl €, e ar 7 wgiRe w3 rery 7 deed fomr g,
JTDT QT BT B (ST H AT T HaH IS 2 &7 g=7d1G |

it I HUTA AT ([NER) @ WX, TIRT G Ud 9T <¥ ©, O Jae™mT &t et
P 20 PRIS | B9 % & GAY U <7 &, TI&f 30! aTal N I W 8, 20 BRIS &
BIRY SATST STETST, ST 22 BRI SRR & & 3R 89T B UIfharT &l §, 71 16 RIS |
ST TST JMETET BT 3R &H BesTell H W BT B $HYII, SHBT I BT IR IRT 7 SIS Bl
B T BT, THABT B | SHTE Hel <3, 39d! IRI0Te RAfd & Sl 781 dr 3R 39h
RET-WM &I FaJAT S 8] B, AT TR, T g1 AETR] BT ATelde BRP Dls < GBI
PRI T8 Gl & | I8 I8 =T BT 97 &1 I8 8H A ANl & Y I B a1 &1 5 a9l
SITETET BT &7 Y- IR BCETell 3§ < I8 & AR PR [Sedpd gudTd 931 g8 &, A9 931 g5
El

SIq FeeR U RUE & 99 9t Fwer 7 S | MU A7 HicHe fhar f § weaw
TR @ RUIE BT 1] BEIT| 3T T ] BT BT T {5 w0 § o @ §, I8 3N
FATZY? MU ISP STATC F oI o Wiy & &1 R <=0 7 90 W Rrer &, Siet AR
DI FETET RATET T, ST MU =TT | ¥R, F QR uewr & o g1 feR F g9t aga
JreS-wrRil JMETdl ¥ g8 7 frel & fog smue T <mmdfed far 1 ¥ Multi Sectoral
Development Programme SiT =ef R8T &, %9 8 MU J=7 foar &1 IR, 3 S Rf &,
IHEHT T BICT-AT Ml H TR ST AT & | 3777 S U1 & 32 §, 3R S9! AR 78t
AT AT AT B BN R U7 QR ST RIT BHIRTTIT? M S diA-T AffeRT Rvew
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TAIRIT 82 3R T8 9T TRBRI & HUR B AT, T ST T ARBR ATSHIREIST & fad # BT
PR ATel el © AT FTAT ARG & URT [I8W 8, T[T 8, A1 98 ITdT SaeluHe bal 3 P,
g AT eI FATRY?

3O ST RIS @t B, SHP IN # H ST <1 | 0T Smef-aregRt I amdfed
P T | I F A H A1F 51 W, IR U< F 33 TWRE, [IER F 31 WIT 3R 3RTT # 20
WRIE RN T g3 | 31 FEIAY fF oFR MU 311 Bl I IF SelTh & Sqawic & forg &,
ar fby P SHNT B b & b S99 T81 & Sl BT ST SN 3R 3BT ST WU &, 98
3T MR TR BT <7 T MY SDT S5 BT TR BIS 1?2

R, g R ot Reifr ot a1 21 figr @t deafores Rl ... (araem)... W), a7 § @& a9
BT €| 99 &I A7 377 <189 od & | 317 4 F it 5 = iy |

Juzrareer (. §.%. HRA) o7 FaveT gy

it I HUTA AT : AR, Gor AT &ATST <eH 3R T S| F fRyedr e a7 g1 g IS
T 3R <A < SINMT ... (Taer)...

3T ITehT Aerfores Ry BT Ygg BT 16 © | Bel AT LIS HI P HAH I 3H IOMT
AT | QX I & YA W ST ey fpsafdenery €, aar oy &t w1g < © 3 987 9 @l uers
WY BT 87 ST ART BT HARIT H BRI & AT I § BRI & 3R Sl QAareil § THI-97
TR WIFIGROT T Y&dT &, Al S-Ib g<al & U $bael bl fererd ¥ Ugy & ITclrar 37 dls.
SURT &l T

1087 H=1 faemery €, S & U 7 ff Ig o UgTE el Bl © | ST I 39 W AR
TRATT 87 3T §9 39 W RIT BRIATET HRA?

AT HEd & 5 B reqdaradl & fBd @ a1 &) T2 T ... (AW &t =Y).... | T Rerfer
g & 5 Sgel Bt @ ASRAT § Gl o IR w1 gas Ufrere ¥ 1 3R 31T Sait a9t
Rerfer &7 FWTer &1 B 81 W) T T ... (TIEH)....

IuTeIE (1. W51 HRIF) @ 3myd A9 A 81 I, $UAT 1T T FA BT |

it IR FHUTT F1eq : *

THE VICE-CHAIRMAN (PROF. P.J. KUREIN) : No, no. It won’t go on record.
£} IFT PHUIA ATET : TR, HUAT eI AT U Y& S | .. (TqE)....

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Put the question.

£} I HUTA A1Eq < R T8 R I, 7 7 BT B 9T B aTer e & | JHAAT AT
S M & FoTT STUT GF-UIHT GBI © | U ST B Al Sb” 8 <27 P J&T 3R A-IFAT
AT TG BT B G 2|

* Not recorded.
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THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Please conclude.

2N} X HUTS I1ST : IR, I YD AT I A F301 SN A I8 ST aradl § b 37T A
qTeT T 7 ST efdr Rl o1, St anfie Rerfy o1, et o Refr & QT &
T T BNA? ST ABRAT H T e, THD [T ST FAT PRA? I IR P [T A0 ST
PR S I 27 ...(FAT B °9Y).... TR SR o RUIS § &8 dve o el & T €, S
ST T H AT B G BN SR I B b W BINT? Ig-agd €are |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, Shri Avtar Singh. 3ma
% 1o we ity |

it SR g HRAYRY (STR U9 @ R, ARIBT URT HRAT 423 & IR H AT I =4t 81
B €, I8 IR DI P I ST 3N WRISHIR 6T g2AT o ST & e 7 & | STouded
FHTT 7 FHAAT P AI-A1T 7 &7 R, fheeT iR gfgwe WY o €1 ¥R, 3mand} & are qer
H U Ar-El AT & agd ufedd e W STeuNidl & participation @ & faar TR
211947 & UleeTd qaex H 33 WRAC JRAH U| 0P a8 59 A YD BRI H P! <HIeT
BT P ST, AT 3T  JAMUDBT PUT I 3 THCT 8T T & | SHADT RT BRI T AR 3T 37D IN
H RIT PR IE &7 AUD U ¥ed T 30 & 3R HH 980 X & | 919 a9 HH e 781 e, a9
TP 3 Tq DIy e Rofee T8 & T |

AR, 90 RTel T 3rcuward aga & declare fam T | ufedas ey & ISR #
ST STYHRI DT BT representation & AT &, IADT A T9T BRI AT & [ ITHT RET F a9
T W G gdharr AT F IS AIH | AT 7 S A8 ST Aredr § 6 o9 |
TS HATT & gRT Fifteen-point Multi-Sectoral Programme % f5am T 7, a9 &
TS TBd 37 90 7T F fhaw ITI el 1Y © iR fhaw uiferefame diolol |@iel U €, fohdT
educational institutions or educational centres create fg 7T &2 U =T &€ T Ha<aT
o1 R @ recognize far 872

S 3TCITAT ST 3,700 FRIG T ol &, H FHewT § fa 90 el & fog I8 oia 41 axrs
BIAT &, ST 5 RTer & ST & RAT A 980 $F © | 59 aN H 31T TATH BIToTY, Jrerr
RN & AT 8% PINY | 3R &9 I8 consider I=T & b 20 W JRTH T 3R I8
JATERIE €, fhead €, gfgve €, 3R 89 sHMaR! ¥ ezl & social and economic
T Bl SRISY HRAT ATed 7, ST equal opportunity ST T8 &, aF I8 goic W 8 S9!
SRR & fedmd review aREAT AIRY | . (AHT P €EY)....

R, § v e 7 I FR TET § | F T B IET §, I qS GAT <ET &
Juzrareer (. |9 HRAF) @ o FavET gyl

2N IR e FHYR : § F9vaT &1 Yo BT &, § IoC BT 961 & oIy F8 &1 & | Iqh
ST HAT ST, 3Muat ST ARSI &1 RS €, 9P I H 3T HUAT & I8 STIHR] STRa”
GRTT for 98T I @t fa T UReE © SR S U fa URew Wiel €7 9 URSH &9 9§ w@relt
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qretT &) SRR 78! fier Y81 3R a8 &S ATell 9 a1 et R8T, ar fhx &/ 3y "rgHiRersT
PT AT T BT RTET T THA? ... (T BI G6)....

P ITlTar, RSder &1 ¥ 919 & | 981y, 31 Sff 7 S-gR 9814 Ugol 98 SR ¥ I8 &
foram fo &9 ARSI T A¢ IR TR RGGe Sax, SHET Al | ST AT 87 &7 g,
SO STHT IR <3, AfehT gl el TRT 3R ST I8 Hhg 38 &, I8 A9 W §v< & T |
TSI IR T AR SIET MU HH ATE T BT | FREAF Bl UG 20 TRC §, SHSD
3fetTar Ry, giaved IR PRI €1 ...(F R & 98Y)... IR, €1 7q Iosy | Uah-mem e
T AT |

Ju=rTemE (. 0.9 $REF) @ 7, 319 8wl

=it SraaR R HIMYRL : 97 81 731, I8 84 W1 AIGH ©, b sdHT A 987 FHI 1 TR,
65 ATt BT T | ...(HHT &Y €SY)... B I8 FHEd & & 3T R @t 50 TR restriction &r
AT | T TSl PR, USYes Ised AR Thas H G Bl PIRALT 77 BIfoTY, dfcsp 31T
ISP AT U HIY, B MUP AT WS BRI ...(AHT B} 6Y)... T B Hfig &R
femia F oM afey, AT Wie IR WRC & o Tl 8F arar g A e ar ugd & g
..(cTFE). .

Ju=rTeTE (. 0.9 REA) @ 99, 81 M| 319 3T IfSy |
=it AR g HMYRL : T3, o9 Ud SRR |arel, @i |
SuwTeer (1. GO RE) : Sy off, IRaT s fara e forg |

£t raar Rig FHIG : W, AT 99 T T dARS WA Tl 1964 H SN Ao IFH
PSR a1 &Y, AT BH Y& ST a1ed © (b gath ars Bl [l HIAe! AT oS &, ISP SR oS
AT =1 fa=T Thra - form & 3R SHST geam & fofy SR&R 9T I T&! 87 o1d 89 0¥
T gq, T T AT AR SHAHD AR TR 3T 9 b | &=arg |

TR AR AT : AT SUGHIRIE Sff, JFHIRT 2T Sff a8 AN B PR I8 © | ST
T ATl I8 & [ SR U & YR H Siex IS & TM A U JAaREt a7 R e
T, SR U & e avr & e ok 8, gaemm & Rorded 7, 39 gHaficdt § 3 4
PRI BUY Bl SR, ST 3N AT & 3R BT B IS 2T AT St I8f B U ufeetd
HIfET 3 T8 Ve axep o1 off o 59 YMafGS 1 &5 T, A1 SHPT 3T e I PRo PRal?

AR, H I ST <1edT g b [Uell IR 81S™ & 3iaR A1 A1 STt 7 el o & g4
HeaR HHCT Bl 40 BRRIaT RIBIR gt = &1 &1 I8 dr S 40 Wial RAeIRE &7 [_1 &RT
JARIT &l ST e, olfhd H7 $80P I H forg wR S o off iR 31T 8199 # &
IR W I8 TRERT IR T E (& T I 5 T SH-UT 40 B RIeiRer €, Rrer qrr fear
AT 27 39 BI9W Bl GG 81 P R Jol 3HD! SIHHR] ffRad 7 frorar <1 § a=7 81 Fem
=rear g




314  Half-an-Hour [RAJYA SABHA] Discussion

e s e e o om S8 L ) il 1 (Ulga g A1) pales e (s s3]t
) - -‘IJ--_j'_Z::':_H _,l.-:l'ﬂil.a_—,'-*-in.-l'l'}—"j—;l:“‘\_.-'l = JE'FI-:*L.?I""‘;!‘T'

. . L i . - oL . 1
iy e 5588 S O eeostig Sl Bl S A e

b e ati g b s g g 0 5S Usthalies s o Dy e L gy S
A S L SIS g e s e g e s e S 0 S0 8 e 08
b nS s A 88 e g e B Sy SO (S iy o e S

TR Sl SIS S e B S e S e
e s e e ol S il o e oS g e Wle g e ol s

Ul e 50 S e et gl srad A S RS e S S LELS

o e GRS L e Ml Y | S i gaeadd 40 O §

AT P R S TR TR LIS T e T PR R

O o e e s A e g8 ey A8 ple s S8 gl 05 Dl A

S e B S S e 1S gl Wl T WSS e S

opBla BE e e ) g e DS (5 JS0la
[(22 2a)

SHRI RANGASAYEE RAMAKRISHNA (Karnataka) : Since the Chair has
authorized me to put two questions, I will put two questions only. One, has an objective
evaluation been done, at any time, of the impact which Madrasa-type of education has
on the competitive spirit of the children and how it takes away the scientific outlook of
the children which, at that age, other children get? Has any evaluation been done?
Secondly, have you ever considered amendment and changes in marriage laws and

curbing the practice of consanguineous marriages, which bring down the physical
standards of the children?

When | was in bureaucracy, as the Home Commissioner, | tried to take as many
Muslims in police force as possible. But they were not coming up to the physical
standards required for that. One of the reasons for that is this. Unfortunately, we do not

t Transliteration in Urdu Script.
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address these basic issues because there is a vested interest in keeping the Muslim
minority as a coveted vote bank. | am sorry to say this. Has the Minister addressed
these two issues?

THE MINISTER OF LAW AND JUSTICE AND THE MINISTER OF
MINORITY AFFAIRS (SHRI SALMAN KHURSHEED) : Sir, | am extremely grateful
to the hon. Members and | do understand that some Members have other commitments
as well.

St Hewe Il ;: I, ot & diel |

=t o e : Bl w0 S, Ig W W ST, Il SEMT 7 dleli | $' ARt
3o # arel, 3y Usel 3o # STarg o YET & |

AIER, § T Ul A1 R TSRO 6T TR Udhe HRAT d1edl & e a3 AaaTeiie
IR FE@yoT U 4o SR gena Ry § I8 AR 9t T § (P v u-o1u a9y 3iR
IIHT DT AW GPR, BXD - WA AT & fh <21 & Uap AollaT 3R U aga Aecdyqul f[awy
P 2ATST-HT T IGT AP | I ATST-AT THART GUIY &1, TV SN AGRIU HT I§ UIY 8T
ST Tt € SR 5 e & q8e o1roT I =l 1R8] &, 98 a9l Wi 81 S § | Aewre
SHEIT BT BT W AR W IMURT § b S % =0T T a1 BT U TART ohar &1 Gt 2T
AT WE G, §: BN [ O AR UIRY SRS MR Greram off, ST g9 Uy = 9, Sif 89K U
thaeq <, A I€ ST b g9 Aecayul =l A Ugel $B A0 UTWl R o, i STcb TepreT
3R RTFT 7 3fR IHT STFbIRI 7 8H 7 <l Bl AR TIRAT I AR F¢T b | F e g o
HERAT AT b A8 ART G, A AR TRI B SDT UG b AR A8 §H U8l 81 hfell
T & o5 3o it AT TfRRIT T A AR TS TR AT, Si SISt Tl dr 1Y @t ot ==t
H MUk T I& P YT | SATUDT SR EHRT 9 < Bl Igd-AT ARART, LA DT AT
AR JeNITSC WX © | offh 2SB89 NN TSI+ 37T ¥ 37T 8! fief urar fob devirse =)
JoaR faWR & ¥ AR 7F, I IR e Farer 9 | Safely 89 ISHa! 816 BT 3MIdT TR
P R THI-T W S 8 3 T3 98 89 R AT MIPT TR PRl |

AR, FET AT g AN FaTe Y T | 3R ATID! AT BT TAT ASRION B Y 377"
BT AT AN AUl HeAT BT SIa o BT H T BT | 98 AR W A 4o & Rt Star
3ATaeT T =1feY iR RT3t 3R § &1 < UTdT g F 984 SToa STd! FHIETT SR STarg
ATIPT IR HR < |

ST H SRR gl [ qRER ST Thd! AT 1 177 Sf&TST H 37U+ a1 X, T 71 Uep
IR I1E AT AT

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Mr. Minister, what you can do
is that you can reply whatever is possible today. Rest of the points you can reply in
writing.

SHRI SALMAN KHURSHEED : Yes, Sir, | will do that. I will reply to the rest
of the points later. ¥ U& ¥R WRT HR <1 §, ST AD TS I W f&e F IWR PR AT
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[SHRI SALMAN KHURSHEED]

“qT T 39 el W AR Y Y GaT,
& T & IR B 7 qeraR W T8l 17

a1 I8 W1 P A | H HEr o T8 [ or

“qT G T A1 FHS €, T GHSAT WY 97,
T SR o ST ST 7 & ST Jai AR |7

3T 9 JaT A F HH I B MU IT e TP (P &4 o7l RNl § 3R AR ASRAT It
TS T € {3 oMU 39wyl favy R e a1 o B, ... | 3T = ST WY BT B,
QBT 3T H SIU TN, JGAT BT gieT DI A1 (R PR &l | BF =T [ AT Il ATH FIhR
Y |

N} YRR ST TR : STGHIIE HE G, B Pl WY afcT & Y&l § el &, 89 AT < Bl
Sire & 9T H £ § S WX U 91 IR dHeT drsdr g b,

“STO 9Tt H AT Al BT §IR I &,
GR&AT 7 A gaF BT §R W T
F9 R 1 91 2T, JEvET IR I B 17

£ AerHT Geiie : 7 37 =l ol YRR qealer el dRAT =16, Wi Sfa AR UM &,

DI ST &, T o b W BN qb "

WS el 3R RI Ar8d 7 Equal Opportunity Commission @1 a1 ¥t & &9 59
PHIR BT AT b AR T Te! [BaAr? g8 <ol 1¢ | F J8T U 910 WE IR § (& 76 RIwRer
FHDT ook e A et off | 91 76 RiwrRelt # & ga+1 72 RioiRe /it | we wg fopar mar fo
PIF-3Y MU &I A? T HR arelt U a1a i defer far o, & 797 o, Afes g it
& T FET % 91 7T caste BT census B Y&T & T TR @Il &7 STl T-31a T point of view
o, RTIF T & Ud 9¥ & 37GR fAeT TG | SAd 915 I 3fidbel Bl LT H ARG AR
ol o) ere 81 W, oifdT Equal Opportunity Commission TR WRGR 3t I8 el
& B il 7 8l 99 @t \gfa el a1 urit € f5 eFR Equal Opportunity Commission
& faaR T afs FeaR HHS ¥ €1 UaT 5T o, 4 98 faeR, 98 idea JHHT & g Ft el
77 I8 AISAREST & forg i 781 82 ¥ 99 & forg i 82 Equality Opportunity Commission
PI GeaR B! T /G & [ FeT o [ S W IS o a1 991 & AN €, a1e 9geved 8l
AT YR BT, SIDT FHIST H IRIER BT TIAR et A 3R Uger ST SRETT Bl AT AR
g @ B 7, S AT ¥ 3N e 84 affirmative action & d&ad w9 @ equal
opportunity S T Td AT YT o1V | §9 IR 31 HEAMT a9 A IRBR 30 A& & AT
LT AT, T 3 IR # Ml IR ff =al 7 W&l T 3R a8 FHI-99Y W 31T AN
i At oAl B 1 I8 e & % SIRerr & dew #H I deT AT fF nféamer 341 & ArTer # anft
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TP T DI BT BT T2l gl T | 89T I8 FURT 5T o7 {5 89 I8 a1 o BIc W Bl
1 & GIH PIC & T IR TRT IR B & GIF BT F I8 T 918 8, Fifh 39 Al
BN FANST A 3R YA ¥ a0 §aRT © | 896 GUH BT §9 A9l § AReeF © S| I8
HHAT I PIE & A SRS DI T Ui H &9 & 3R IHIT & 6 il &1 a8 Ui fw 9o,
BT FHY AR, AT 98 1A%y S G b d1e AT oy < |

AR, 3R § IR, AT¢ AR YRS & IR H AN & TT-3TeT f[IaR 8, 39 § e
PR G| B Sl e b A1 4 URILIT MREAT F &9 A8 AT of 3 &0 A & RIaR drsas
PN & e ¥ s1o7 U €1 599 R 981 foham, Shifs dear B0t o1 $9IRT o7 3R i 9T
s 7 SRy FET oT| A=ER, S SR T iR WeeR BT I8 FEl o 5 g W
g &, e fUesT gl AT ST & A1 /91 ST =1fey | ST fUest & &t & @ T
AMRY, T € 3R Al HHIYE & F9T I & | STH! 3TeRT ¥ most backward #T9HR, 37T
f&=T fiemr =Ry

S DY 3T IGIT GY BH STCUHH THAGH Pl 4.5 TRIRIT T ST TRET & @RI
T B G DI, ST SFERT AR B B gAAE R T | BT 98 7 SolaR & forg fmam e, 7
I8 AT o, SFERT AIE B & S WERT 89 UG 8¢ &, ST Fedx PHHCT BT SRT o,
TS 8T BT URTET o, SHBT Iy & 3R 9¢ I | IF 4.5 hrerd w®ii? gafory o Smwr fs
T I8 FET P 8.44 THT ARAIRCIST B Jhas UYelR T, Fel I7 Tad 98 df o A= eHdT
e, 8% Tt 8T ST, oifdeT T A8 o 8T o fF 8.44 RYT ARSI & Jdhds
HRYFICIST &, IHBT 3T 3R of AT 98 4.22 BT 8, ISVS-IAT BRPp IADI 84T 4.5 T & |
S TR PIS B T DTS FfE I8 TS BN T ST IE Jhas DI AT SN AT YT, IEH
T T BT G | qE IJIAIDT P (ol 81 §, I8 Jhdsd J A &l Uh 2R $F dhdsst
I fear M 7, foRrds forg Temer fsm 3 waT o SR 3fe=T ATe=l & S N T SHH T 1T
AT| ST SHURAD JHaSY €, STH BIF-BIF &7 I8 A W IR g, AR ASAIRC! had
M & Ted ST 89 dgdl Ta-He AT e [AFREIST $1 Jhasy & gal A9 &, ST (H
Ui FHERT 31 ¢ |

ey, ¥ Sar € 5 I8t ordle |req ¥ wer fF Sl o € 9R 9 @ Ry Mol e
T S THTST & AR STUERE D JT ST 8, TR AN ST e bl folke & S0 SIF qHTST & ameit
SIS &1 A S 3R F S & A1 ST, RAifds dTer Urfee & &B_F H 11 SToieT T St
P TG W P, AT T8 odSl P B H SCIRAD B, di% 98 ReAlfordT & 99 W)
AT D B, 3T T BIs AGAMRC [SFRAR T8I PR Al © | IS JUIT DIC BT T AT
T 3R 11 SToT &7 el &1 3 11 STorT & el Bl 3 SIS, 4 SIoT, 5 SfoT dqef 8] Al | IF
AT HHEAT 11 SToIST & AT AT 11 SATST STola & AR SITQIT, O 39 a7 ) Fahd & | 7 757
3R Wl 981 90 €, USIT SIF |8, I8 GobxiaT 8X 80T JoI Ped o (P 3R e T 7 3R
SIS &, AT B RIT 21, O FHIST & GART RIT TE1? TST-3TSRT Udl 7, HH I & 1S T
uid g, el ST Q|1 & AR BT 59 Al 7 @7 © | DT Ui H @M T 8, F H IGT B
Y B TSI UTWT <Te1 & | v W I SMTYI, ST B ST U BIFY, I Y I8 <=1 21T o e
foes & ar far & 3R S fUBSuT @I g8 &R & o0 SHHT &7 PRAT 87
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ST PRI AT 8H dC X8 &, S IR IAa1d ATeq 7 Yo b MU 1 RIS 40 TRT Bl
ST AT B T, 9T AT I8 KB 8] ged] DI IR-TR SDR SADT 1 BRIS 40 ART T ol 57 F 3P,
AT AN TF B, AT F STYDT ST SR T <l § 1 3 TPIGRIIGH P HHST 7 Tl
T & FTT qRT IRAT T TeR R & oy SRS Rl & IR SUINT H AT & S04 8% ay 8%
Ui & 7T STaTel & B W 3R BY Uid TR d MaTe] 3R fAff=T sTeu_iRegp! & Sfmara
P EATT A BT TP B & SR I 3T 3R RGBT -3 YATheT Bl & | T
TPTIORIIRT fhe=t BT, SHBT BT T I UlIhM B &, O fb 3 99 § g9 55,000 BT
TRAIC IR T, ST URE Afedh ThioRRe €, ST I 19,505 9T WhieRReT o, 3R 22,929
Reprew off, dr Reygerew o 81 €1 98 wolorReT (9 A1t aell ¥ ol I8 WhiorRd Sg
RIS W U &1 I8 I8 1 W Fel T8 P o7 37 Whierf¥rd &7 feare v v 4R,
IS B NG, 9 TR PIs AT 7T IRIY | §AT SISH I H @I HHRA & I8
T TR T 8, R WhIoRRT U daiy Pis 3N 31! Aol el &1 Jahdl |

STET AP IR D a1 &, H ST 94T g 1 (TSl AT A GRT TR & o ST
fresh scholarships 3%, T 100 WA ST firell, S dRE 48 TSR & forg T fresh
scholarships =i, 9 100 W ST firell, Rig Aqar & g S ¥dl, S99 I S8+ b
41.07 TR ol IR IR AT & AR T Q2T 100 Uferere o |

SUHTENET SfY, B HIHT IR ST BIAT 8, AR T 1T WhIeRRIGT of AT 7 of | JIr I8
BT © fF T iRy ST fede & fiel, @rfs @18 98 7 &8 9% % v wer o
IR e, wifthT guR T T WhieRRIT T8l el | 3/ Means-cum-Merit Scholarship
B g9 online &7 & T1 3 aTel a8t § AR TWhieRR online & St | a= online
SITHR TPIGRRIRT & o1 apply &% Fad & IR J& Y 396 §& Yahrse H uga smeam | UID
TR & d1& 599 AR AT AT ST ST | WhIeRRT § HE W Prs F9AT 781 ¢ |

JURHTEET ST, 3R FARIT HE AN 7, AT loans 7 37Tl & | TR 3T AN T VAT ST
T 3R W i oy forar € % & fsaem o © ur <2 €1 &9 ar priority sector loans &
T §, ITPI IR Y U 3ol © b I fhdat firer 2 €2 S &1 3t MCDs # o 7, S
3,000 FRTE TUAT, AT A IR FRIS SUAT W 8T VT 8, I8 fHaer S 787 82 MCDs # 90
TR STETeT YREH W B & | ST 89 MCDs # U1 @9 &Rd &, AT 98 4 AT BrIam
el IaT X2 87 H qHSIT § o Ur 9wa el ©1 8, PR FS® 99 el ©, Al ASh IR &9
I8 TE| BT A<l (b 39 U A% JATHTT AT ST <ol | ASH UR B8R (GG el 3R TS
I8T g, STef goFer, $9Ts, Zoroastrian, Buddhists SamaT ¥ed &, R ST &4 €, a8t
TR ASH T 1 | BART IR A ASDH T8T el a1, ST8T U= 3 AN &f ST BH 8, olfeh
BH I8 AR =l b A0 &H € g77b [o1Y ASP ol SIGT, GAR ANT T g77b {7 S qT0y,
SHART GART HATE A 7 fIU TS ST | SAferg 11 U #3Tery €, e forg 8+ targeting
PR ST © 5 TP AT I B A 15 URIRIT BRIGT S[URRID] Bl ST =My | F fhsf AR
U T IR § FHeIar § 5 89 90 tR¥T U targets fix f&y g, S8t 15 wfe arer target &9
BY AT QRT R & | B qalex H ATSAIRS] AR 37 targets @1 A#iem axal & 3R SUd a1
T HeIT B BT 7 ST & SR R IERT T AR T ST ¥ gY AT ¥ el 8T UIY, I e
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& A Y ST | U I ¥ T T 8w |9 R iRt & forg R I €, RITE I8
Rt e & oI 2 72 €, R 89 I8 i $arsal ofk Rieg fRret & &l & fog v <=
7 TART a9 & 6 89 Q¥ FA1ST & [ I8 AT A16d & AR 87 W FATST Bl ST AR Tha
B 3T IS ATEd &, b SALKAT |, SAlbas § H¥l-Hy) VAT BT & b oIS N X8 Sirar
T S Nio Y8 ST 8, SHT 81T AT Usdal & | BT fhd-fohsy T o181 ©, 57 o191 ©, hal
AT &, I8 AT BILT AR FHRT BRI &4 Il & | BHI-PH I8 U I & b Mo
T o} b BT AW forT, HI-HT I8 e ST & o SNTUT By o B 8, HH-HT oy
FEd T & T Mg 7 fJer w2 8, F -t 3T wad & & oY &8 0R are W2 €, -t 3T
PEd & fF T v BIs AT O 99T IR s9a IHieT BN 8l B IRT-AHT WY
correctives @I BT f&5 &A1 SiT ofe S917T oI, &9 ST achieve &) form & a1 & ST
T @ a1 T § | 31T gAE el §, 8 A8t R 98 97 SR © b it o o) onft ', 5
I F RIAT TG 5 < BT FATGT |

3R S <M BT TATT & [T, I§ <27 BT 81, a1 IooaeT 81, §9 <27 F ART e gt
I, ST B9R 419 &I SN &, T B T 8, Ha-119 DI Sl guI 8, I8 b FH 2817 Al e
BT VT R et 3 8x <fd 98 o' 9& & &, 89 gUeTd €, 89 10T oF & foIg ARTer
ff <, B9 <9 9 War ff R § 3R T BT S@-Yg 3R SwgWTer Y R B

HEIGY, H AT § [ SId Arha= H IgIRAD! 3R JeIARID] P did Bl U1 & &
o gt T 9gd SATET of o, T STeuviReaei &1 RIP 3Tl &1 Wl agaed! B VAT
T & o STeUeiRed 9gd SATeT A1 8 8, df STal 9 Rierid ol 81 I8 89 dae 4 @)@
PR AR & | Yh-GR TR BIS TRIT TR AT IRl ISThY &7 3 §X el I 0ol &, 7 &H
B BY U, SAfY 89 9 aTg I 33T TART BT FARTHROT B | AHRT BT FARTHRIT BT &
RifP & T AU A S € | I8 BRRT Ut AT YWY, BT SIIHA e 8, I8 TAR AT BT
BRIHH T | TART AT T8 FHEaT © b 59 < & Fael, oS IR AT 7 & S 9 & &,
IT ST I © | F© B AfaarT 7 identify a1, T @ e T @raRem gmaR &1 | el
TR G o I8 HeT b THI-T9T 1) IRBR R Yol S5 avT ¥ gRaaT BN dhdl &
IR 5 AT H RTAPT ST ®, SHD! St o, NTHAPT TSHT 8, SHPT €T of, oAfhT qHI-
AT TR IE AT I BH W BIST 2 iR &4 Sl el AT 8, BN Sif 30T & IR SIT 71T
W ST U B §, 319 3R 8 et S9! 31T ofdx gerd & | faare g1 €, o &9 faarer
BT FHT BT Tl BT YA BR & | T Meperd A € 3R Gl & a1 I8 & 6 q\mer
IREZSHl

RIS, AR d1.9LS1. & SSNIT & AT 7 Bal fh Rib v & Rgae o forr mr 8,
ar feRegae o &7 B o 87 IRgae & &9 ot € U= ... (aem). ..

2 AIRF oFaR : T JTd 1T AT fF e 3T fSReae & o1,

2} AH GENE : F a7 BT §1 A7 ST WO 8, S ST8T SAqARADT B Tedi Ui
e B, g8 g9 feRede ar form 3R e %7 ufdwre 8, ifh uier ofg &Y ereTel 8, <
IFPT AT & AT IR © IR U 90 FeRgaes 1§ wwerar § 6 74 wIerR feRgaed
T &, 91 g & 21 66 eRgacd ¥ SaraT W YHe i @t 7, oifhT I8 /E T § SR
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SR BT IGWT T BT T O e RRgae &1 =@ww ar o foran, offes fSRgfiew F <=t
JTCIAEIE Y& €, d81 3N MM RATET Hidd N AR concentrate &, dr 9ga¥ EFT | 7T
TE BT § 3R B MR © [P ol I, Pielol &, AT a1 AT St Wt 87 MsDP # &, a8
AT & W Y, <fepT pt I &y 7 iy 7T e U, B S & A Bl SR HAT B § |
g i TT T b U7 @ IRBR YRI AR A AT We AT 7 7, $Afeiy 3@ 12th Plan & forg g
CATTT BT BT U G T 2 | U eI AF I8 & 13 maral 25 Uirerd | °gerahx 15 ufirerT
TN T, Rifh T RT B AHA § B S8 15 UL & JFT AT § 3R WS Hach 7 O 89
T WIS AT T 319 g AW BT AT TS B, TE AT SIF AT BHII BT Her YT 3R
3ITIh AN N7 8T ke, a1 & I8 UaT e UTQI, oIl ST IRad I8 1 & 5 fSRgae
BT T BT B &ld DI of of AR i DI o § I8 9HT g & 31T S uncovered districts
g, ST $T (Dl H & UgH S 3R BAR i 3q9T hav &I S |

T 910 I8 Il fF oy st R Y &l €, g9al monitoring & &_a 87 #
AT § 3R 8AR Fdd! 918 7 I8 A H8T & monitoring &= & fg &<t &t Joa el el |
3l BFHT 19 ST T I8 P8l b BHST <M IR Peldex o el b monitoring & 9o& BRI,
Qs &1 &1 | ST #H /3 G7 o1, I FHT MPs 3R MLAS &7 S5 Pl IIol 81 78l o7 | 89
MPs 3R MLAS &I 589 involve fBar MPs &7 3% 310 & IR 15T 99T &% MPs &1
I T & (BT & B PRI 7 g9 Afeaferd e, difeT #F wwser g fb S g erm
for o dvE & iR R afafoat gart erawerr # €, 33 Fifteen Point Programme @t
R |l @ sregerar it MP @, o 98RBT

g gETg W EY N BEIS & AT 3Tl WhT & foTT w@r 7, «ifT National
Level Monitors, T @RT ST UeHaT &1 g& &, Sif RERR 81 G & 3R B BT 9T ©, dar
BT TR &, ITDT trained TR ... (TIEH)....

SHRI P. RAJEEVE : Is there any time-frame for convening the meeting of the
Monitoring Committee?

SHRI SALMAN KHURSHEED : There is no specific time-frame. We expect
that in every three months the meeting should be held. Wherever there is an MCD,
Minority Concentrated District, the plan that we have to pay money for, has to come
from that Committee. 3iX 3R HHS! &t o w81 Bl ¥ a1 iR a8 @ 89R U <Tel
My | e e Ig ISTAT S ® that Rs.3,000 crores were given by you, but you have
released only Rs. 2,000 crores. But we can’t release the money to a State or a district
that is not sending us the plan which can be approved.

SHRI M.P. ACHUTHAN (Kerala) : Our experience, in Kerala, is that the
Committees were constituted one year ago. But no meeting was held. Not a single
meeting was held in Kerala. We are all supposed to be members of the Committee in
two or three districts.
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SHRI SALMAN KHURSHEED : | have a little difficulty there. | urge and write
and | even go and request the Chief Ministers. | write and urge. But | have no option
today to say that if you don’t hold the meeting, I will stop the money. | have no option
to say that if you don’t hold the meeting, I will come and hold the meeting. We have to
have some sense of cooperation between the Centre and the State. | do believe that this
is important for the State as well. But, sometimes, they are overtaken by other issues
or more urgent and pressing things. But | will request all the hon. Members here,
please use everything at your command to persuade your State and your Government
to ensure that, both at the State level and at the Central level, these issues are resolved
and that the meeting takes place regularly not only to monitor but also to propose some
useful things to us. There are many other proposals that have been made here. One
proposal is about the Central Forces which Ram Kripalji made. He has also made a
proposal about the Kendriya Vidyalayas. As soon as | send you the details you will see
fop B 99T &, % BRIhT § 5 I8 fhar et & f& inclusion g1, A9 o o aftaferd
o g, S =it @ 18R 1 <7 Sy, AT SATeT ST AR B <, I8 "R fh
Ufeie w0 & 4w I8 U & 3R S9@T 8 9T & =1 Let me say this to you that,
unfortunately, in the scheme of things, in Kerala, every district is above the national
average in terms of development. What we do is we give only to those districts that
have 25 per cent population, but are below the national level on those main indices that
we have created. So, Kerala, unfortunately, does not get the benefit of MCD. So, in the
revised plan, possibly, States like Rajasthan where the population is low and States
like Kerala where the population is high, but the development index is also high, maybe,
we will be able to find some via media in which at least some of these programmes...

SHRI P. RAJEEVE : We are the victim of development, Sir.

SHRI SALMAN KHURSHEED : You are the victim of your good fortune to be
what you are. Everyone wants to learn from you. If the whole country becomes like
Kerala, then we will not need programmes like this. Then we can do some other
programmes. ...(Interruptions)... T& a1 I8 Fe! R & oic 987 B9 2| ...(T@Em)...

it IR HUT ATeT @ T, T U TR AT o, SHhT IR e AT 1T T | Finy femery
 Ig DI UG el BT B B, IR DI B T ...(FAEM)...

STl wirT R (e UQen) ¢« S1T ST <IsH 9eT ST if 6 g9 W Ui fiee ' T
Tl ... ().

£} I Ut A1Eq : B F S U oo A 7, 9 @ T8 go © | Sl IRT SR
T fr Fuar o SHdr RAY| ... (TFEH)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No more questions.
...(Interruptions)...
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2N A GEiie : ), § b v a1 ®E g .. (). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Ram Kripalji, you have put
your questions. Additional questions can be written to the Minister, not now. You write
to the Minister.

£} PR AR AHAL : TR, AR HA SN 7 95 (IR I I FGRT b U1 srare fam
21 gfr onft o W 1 B, $© oA W B, Rt Starg ARy T4 Sft onft 78 < wed
STTY 3N AT | H3T Sff I 9RT Reaave R b 9301 off 39 aR & foiRaa w0 9 fawx
q qEHT G T <

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Let him complete. Are you
yielding?

2t g9 Tras : 1 WEIEy, A Ud |aTd SorT o | ST TR R €, S o1y e
B TRE F F FH 8 Rrer 7 - SRS Thel a9 & R # ¥ 8T o7 | 3RT 7R &
& 3T Puar VAT HRY |

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Are you yielding to Mr. Adeeb?

£ eI Geile © AR, A AT Gl 7 Fel § [ Sif 370 YId 8, ST R 89 (AR
PN | IR B IDT 37T TR H SIS BN AP 7, Al DT | ST U 8, & I oa1d < |
QBT ofT #, # fA% ST P dredn g b 89N i Tad! 189 T I8 HeT o fb 59 U Sar
o, T HAT S SA9 T8l & U SR I AT HAl Sl 7 Sfae § fer|

JURHTEIE (W Lo HRIF) : o9 I AR & Sae < |

£} I FU AT @ W, F AR A S F UP Fared Yo aredm gl .. (TEEE). .

2N} AiEE ST | SUTUTRET eI, H SI-A FeIR b QT d18dl g | ... (Fem). ..

wp Gie Ugs y Shfh S 8 00 se codpee SRl L il 1ol deaa Gda]t

[ S [ = L
THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : Are you yielding to Shri Adeeb?
£} IF FUIA ATeq @ W, F AR A S F UP Fared Yo aredm gl .. (FEEE). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : He is the initiator, so | am
allowing him.

it HigTg 31T : IUWHIETRT HEIGY, F 3MMUa! JIgART & IS Bls I8 el BT AT |
H O FaTel qo | ST 13 HATAT MY Ta+s BT 7, 0! M) S9at T A ©,
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R & AR W IRIET BT PO TG [HeAd &, JAFFETS! B oI 8, IR a1 Worg €, Sir
15 AT BRIHH & T8 Well DT AFAT 2, STD! HIT ST 3MMT IAISHRBE PRb B Pl <l b
fope™ <IT ®aT W IMMI? fhdw W_RT o w8l W) fear 1ar?

e L L - e |}
S g ey E el Al 13 e e OF e L
Rl il S ngaS oS L sl S J0e i g e JT g8 8 ) s e
IS g mend S0 By S5 el el a6 st i et S sl
t LS By 88 & s € il S A bifurcate o JE3 S S 0 ¢ o alices

[A L S O e 5

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : That is all. You just put your
question.

2} AIEHIE SE : TR, WY FITIRT BT SA1g T8l AT T WRT U I§ © b T I
AETIRE & WIET HAE g9 & IR § ARA? GERT Jarel I8 & fob R fbf¥e=a & 8k
JATHMl & SRINGE el 50-100 AT & exXist BR I8 &, IT AT ITHT SRRGE BIST Th
foTer 7 3T wpel Yol 8T &, d Rawd W& €, SR 3T SHT BT R S Prefot, wf
PTersT, SONRARAT HTerl # Teiiel T, AT SHA AT & FHTIS B BRI iR fhf¥aa=g 7o

ARSI BT SO BRIST 81T

FEE oo e e 18 e i s e s gl s G}
L RN R PN VI I RSO PR S EYR 1P AL . A
L& s s S exist e Sl 50-100 el 280 55 € e ) € a2 8
YA Sl B S S S A pgb S oo Bl S8 68 o)l

vt i S el agalial e alia o S o g9 A 01 i O 0 e
L :I-":: W sadamel -Ej'\ﬂ e '-.EJ"E' JJSE _.-'j'.-'ﬂ Hakia .55' ol "T_'i' .)‘g'l L s 83

ol S 58 g et S ) B g s Jase S ailabas el 5o S i

[.S_H sl —
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Juzrreet (A1, |5 HRaE) @ 87
2} HigwIE EIT © TR, A TSl AT

[LL Dol ¢ et ) e s ]T
= I HUTA AT : WX, F AR FA SN F Yo Aredl g & ... (FEEE). ..

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, no. No more questions.
No, you are not allowed. | have allowed him because he was the initiator. You are not
allowed to speak. 3T 95 ST

2 T GRilE © AR, H AT AGR BT 419 < <1 g [ adth BT Sl AT &, SHD
elde HHST 3 .. (AGEI)....

it S UBTeT ARV Rig (3RES) | 9%, AR 7 SN L (Sae). .

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : No, please. You did not speak.
You are not allowed.

£} W Gl : TR, ST II BT AHAT &, SHSP IR H M1 =18 g b dolde Hiet 4
RIS o1 1€ T | 980 STeg MU A, BT & AW qFh BT [det JIRAT iR IHH ST 30!
T 2, 39 a1 & 89 Al 7 $© R0 Farer 81 ... (FaEH).... ST 3 A9 6w 1
FET &, H ST Uoh-Udh fdg T faedR | Sra1d Y G317 3fR ot Rith sa &1 g 1 g 3 &f
QIT < BT arFeT PRI AR F Y & T G g |

THE VICE-CHAIRMAN (PROF. PJ. KURIEN) : The House is adjourned to
meet tomorrow at 11 a.m.

The House then adjourned at fifty-eight minutes past five of the clock
till eleven of the clock on Thursday, the 17th May, 2012.
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